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LOK SABHA DEBATLS

LOK SABHA

Thursday, March 20, 1975 [Phalguna 29,
1896 (Saka)

The Lok Sabha met at Eleven of the Clock
{MR. SPrAKIR in the chair)

[Mr. Speaker in the chair]

Welcome to the North Korean Partis-
mentary Delegation

MR. SPEAKFR : Hon'ble Members,—
At the outset, I have to make an an-
nouncement.

On my own behalf and on behalf of
the Hon'ble Members of the House, 1
have great pleasuic in welcoming His Fx-
ccllency Mr. Hang Jang Yop, Chairmun
of the Supreme Pcople’s Assembly of the
Demaocratic People's Republic of Koieu
and the Hon'ble Members of the Parlia-
mentary Delegation from the Democratic
People’s Republic of korea who are on a
visit to India as our honoured guests. The
other members of the delegation are :

1 Mr. Ryu Ho Jun
2. Mr. Son Ryong Sun
3 Mr. Chon Jae Hong
4, Mr. 1A Jong Su

The delegation arrived this morning and
will be in India till 25th March, They
are now scated in the Special Box. We
wish them a happy and fruitful stay in
our country. Through them we convey
our greetings and best wishes to the Par-
liament, Gevernment and the people of
the Democratic People's Republic nf
Korea,

ORAL ANSWERS TO QUESTIONS

Memorandum Submitted by Ex-Service-
men of Punjab, Himachal Pradesh and
Haryana to the Former President

*424. PROF. NARAIN CHAND PARA-
SHAH Wil the Mmister of DI FFNCE
be pleased to state :

(a) whether Government are aware
that a deputation of distinguished Fx-
servicemen from the States of Punjab,
Himachal Pradesh and Haryana called on
the then President of India, Shnn V V,
Giri in 1974 and submitted a Memoran-
dum against new recrvitment Policy of
the Government;

(b) if <o, the main contents of the
memor.andum submitted by the deputation
und the decision taken bv the Govern-
ment on this memorandum; and

(c) the names of those Ex-servicemen
who constituted the deputation?

THE MINISTFR OF DFFFNCt
SWARAN SINGH) : (a) Yes, Sir

th) and (c) A statement is laid
the Table of the House,

Statement

1. The main points rared in the memo-
randum were as follows :—

(i) recruitment to the Armed Forces
from the various States should not be
made on the basis of recruitable male
population, but only on merit;

(ii) the nature and the location of
the border States is such that persons
belonging to those States are better fii-
ted to serve in the Defence Forces and
they should be allotted a higher per
centage of the total recruitment to the
Armmed Forces, than persons from the
other States.

{SHRI

on
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(iii) promotions and appointments in
the Armed Forces, to the higher ranks,
should also be made only on the basis
of merit and this policy of recruitment
on the basis of population ratio shoulu
not be extended to higher ranks in the
Armed Forces.

(iv) recruitment from various  States
in the ratio of recruitable male popu-
lation is likely to lead to inefficiency in
the Armed Forces.

2. The contents of the memorandum
were considered carefully. No action win
then considered necessary as there was no
new recruitment policy or change in the
recruitment policy. Recruitment for only
those Regiments of the Army which are
fnown as ‘all class regiments'. is done in
proportion to the tecruitable male popula-
tion belonging to the age group of 17— 25
years in various States. Recruitment 1o
be made for units or Rcgiments having
class composition as ‘one class’, ‘fixed
class' or ‘mixed class’ Regiments, is re-
served for members of the respective
castes or classes only.

Membcry constituting the deputation

. Lt, Col. P. 8. Gil
. Brig. Gurpartap Singh
Ris. Maj. Ram Singh Buhadur
. Sub. Maj. Shamsher Chand Dogra
. Shri Rameshwar Sharma
Col. Qadam Singh
. Maj. Tirloh Singh
. Admiral Mohindivo
. Brig. C. S Bhullar
10. Brig. Harmondar Singh
11. Shri L. S, Balhara

W N

(V- B~ NV I N

PROF NARAIN CHAND PARASHAR'
From the statement it appears that the
memorandum submitted by the 11 distuis-
guwished soldiers of the Indian Army, who
are ex-servicemen now. teflects the great-
est concern of the ex-servicemen of this
country who are concerned about the
defence of the Motherland and who have
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sacrificed their blooming youth and some
of them their sons and other refatives,
for the sake of the country. They feel
that the new recruitment policy of the
Government requires reconsideration, on
the following four points which have been’
submitted to the highest person in this
country, ie. the Head of the State, the
Rashtrapati. These four points contain the
gist of what they feel, May I request
the hon. Minister to take the House into
confidence whether the Government thinks
there is any merit in what they have said
in apptoaching the President and submit-
ting thcit memorandum, and, if there is
any merit, whether that Memorandum has
been considered or not.

SHRI SWARAN SINGH : We do con-
sides. The deputntionists had given a
great deal of thought and they had put
forward their views With some of their
views, we agree and there may be some
with which we, for the time being. may
not be able to agree.

PROF. NARIAN CHAND PARASHAR:
In view of the fundamental issues raised by
the Ex-servicemen in their Memorandum
read with article 16 of the Constitution
which 1equires, no discrimination on ground
of birth und the recruitment to the services.
like P&T. etc. is donc on merit, not
region-wise, will the Defence Mimster in
his wisdom consider this point that unless
it is extended to all services of the In
dian Union, irrespective of caste. creed
and birth, this new recruitment policv wiH
not be given effect to?

SHRI SWARAN SINGH As  has
becn mentioned on the floor of the Howse
more than once. there was no fundamen-
tal change in the reciuitment policy.
Efforts is to recruit on the basis of mern.
Still, it is the desire of Government that
all regions should also have opportunity
of serving in the Armed Forces so that
they may also participate in the defence
of the country.

SHRI INDRAJIT GUPTA : In point
No, (iii) of this Memorandum, the de-
mand i3 made that promotions and ap-
pointments in the Armed Forces, to the
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higher ranks, should also be made oply
on the basis of merit and this policy of

recruitment on the basis of population
ratlo should not be extended to higher
ranks in the Armed Forces,

In this connection, I would like to
know, as stated in the statement of the
hon. Minister, although the recruit for
‘one class’. ‘fixed class’ and ‘mixed clase’
Regiments is reserved for members of res-
pective caste or class only, whether in these
Regiments in respect of promotions and
appointments to the higher ranks, the entry
is also kept reserved only for the personnel
of these castes or classes or whether in the
higher ranks, it i$ done on the basis of
merit also.

SHRI SWARAN SINGH ° In higher
ranks, in officers ranks, the recruitment is
based on merit. ¥or these higher ranks,
the class consideration is not hept in view.

SHRI INDRANT GUPTA : 1Is it con-
fined to particular castes or classes from
which these Regiments are recruited?

SHRI SWARAN SINGH : No, Sir. not
in the Officer runks.

SHRI BIRFNDER SINGH RAO: The
hon. Minister has stated that recrvitment
to ‘one clas’ or fixed class’ Regiments 1s
made from particular classes composing
that particalar Regiment. Will the hon.
Minister be pleased to state whether the
Government of India wants to continue
with this policy of retaining ‘fixed class'
Regiments or they want to change it and
whether there are demands from certain
other castes und classes also to have 'fix-
ed class’ Regiments in the name of those
castes?

Secondly, T would like to know whether
promotions to officers ranks are reserved
to a certain extent for rankers. What is
the percentage reserved for other ranks
for promotion to commission ranks and
whether the Government of India has re-
celved demands from time to time from
Ex-Servicemen that, in view of the expe-
rienced that these rankers gain while in
service, the percentage of promotions te
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officers class from rankers should be in-
creased. What is the reaction of the
Government thereto?

SHRI SWARAN SINGH : With re-
gard to the first question, I would diaw
the attention of the hon. Member to para-
graph 2 of the statement which 1 huve
laid on the Table of the House. This
will anywer his first question.

It is a fact that there were suggestions
from other castes, classes or regions to
have 1egiments after those classes. castes
or regions, but. whereas we are conti-
nuing with the ones that already exist, no
new regiment on that basis has been
agreed to be constituted.

With regard to the promotion prospects
of Other Ranks, we do realise that the
Other Ranks also should have an oppor-
tunity of going up to the officers’ level.
Therefore, they are comsidered not only
for promotion as J. C. Os. which is their
normal line of promotion but suitable
members of Other Ranks are also recruited
directly to the Commissioned Officers’ level.
This is proving quite successful.

SHR1 BIRENDER SINGH RAQ : My
question has not been answered. 1 wanted
to know the percentage reserved for pro-
motion to officers’ ranks which the hon.
Minister has not stated and whether there is
demand that this percentage should be in-
creased and if so, what is the reaction of
the Government.

SHRI SWARAN SINGH : I will mquire
notice to answer that question because on
the figures I do not have the information
here.

SHR! BIRENDFR SINGH RAO: Please
postpone this question to some other day as
it is a very important question. This may or
may not come in the ballot. So, kindly
postpone it to some other day. Fortunately
for the servicemen as also for the ex-
servicemen this is the first question which
has come up. Knowing the importance of
defence to the country. T think, sufficient
time should be devoted to this question.
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SHRI DARBARA SINGH: You can
discuss it during the discussion on De-
mands for Grants,

SHRI BIRENDER SINGH RAO. The
hon. Minister is not prepated to tell s
what 15 the percentage 1cserved for piomo-
tion from the Other Ranks.

SHR) SAMAR GUH \ * | want to know
from the hon. Mimster whether it is a fact
that the new policy that has been enun-
«tated 1n regard to recruitment ot Other
Ranks to the Aimed Forces 15 contiary to
the statement that wius made on the
floor of the House by the former Defence
Minister. Shri Jagjivan Ram, im which he
has categorically assured the House that
m future there would he no recrmiment
on the basis of classes. castes or regions
But the process seems to be continung. 1
want to know whether it i debarnng the
other  clawes which during the British
days were known as non-martial classes
The eastern region was iather known as
of pon-martial classes | want to hnown
whether in view of the fact that the whole
recruitment policy should be chunged and
there should be at least a uniform scope to
alt citizens, all classes and all regions,
recruitment will be only on considerations
of classes or castes or regions

SHRI SWARAN SINGH : The policy
has been clearly stated in the statement a
copy of which I have laid on the Table
of the House and 1 am suie the hon. Mem-
ber need not have put this question if he
had studied that statement. What I have
said is that the units for special classes, for
fixed classes, are continuing and that no
new unit is being constituted on that
basis. This is the reply 1 gave to Shri
Indrajit Gupta,

Thirdly, with regard to the rest, there
ts no restriction based on custes or reglons
or any other consideration. It is on merits.

SHRI SAMAR GUHA : But the figurcs
show otherwise that the consideration is
on certain regions and certain classes.

[MARCH %0, 1975
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SHRT BHAGWAT JHA AZAD: »
there any reservation for certain classes
or regions? Is there any such thing in
the Defence Forces to-day?

SHR] SWARAN SINGH : There are,
for instance, regiments like Bihar Regiment.
Madras Regiment etc. 1 have already said
that for these regiments which have got
a class nomenclature lhhe Madras Regi-
ment., Bihar Regiment, etc. obviously
people aie recruited from that region or
that State. Of couse, there 14 no restriction
regarding cast, etc  while recruitment
takes place

Co-ordinsting of Health Services

425 SHRI RAIDFO SINGH : Will the
Mmister of HEALTH AND FAMILY
PI ANNING be pleased to state :

(a) whether Goveinment are prepared to
coordinate the health services under diffe-
rent Mimstizes under one Health Ministry,

(b) whether by coordinating under one
Mimstiy the terms of services and emoiu-
ments will be unified and so much unrest
and bickerings will be evaporated; and

t¢) if so. the facts thereof and
wheduled for it ?

time

THE MINISTFR OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH) : (a) to (c) The Central Health
Service which covers the medical and public
health posts under  different Ministiies/
Depattments of the Government of India,
except those of the Ministries of Railways
and Defence and some organisations of the
Home Ministry has been in operation since
the Ist January, 1965 The emoluments
and service conditions of all CHS Offi-
cers working under the different Ministries
of the Central Government are uniform.

SHRT RAJIDEO SINGH : From the reply
given it is seen that exception has been
mude since 1965. Before that all medi-
cal services working under different minis-
tries were under one ministry. That are the
reasons for making exception as regands
the medical services of Railway Minisiry
and the Defence Mmistry 7
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. DR KARAN SINGH . In fact the con-
trary is true, before 1965 there was no
Central Health Service It was i 1965
that CH.S was set up to bring a certain
uniformity in all health services n the Go-
vernment However Defence has  certain
special problems of its own, as you know,
and 1t cannot be brought unde: this ol
service  Ratlways have such large number
of medical personnel that they felt they
a1 capable of looking after the service
themsclves  As | have said there are some
organinations of the Home Ministry like
CRP, BSE etc which have their special
problems and could not come under CHS
1 may aho say that it s not possible
for us to force everybody to be brought
under CHS  Thove mimstries which feel
they b v special problems of therr own
ate free to do what thev like

SHRY RAJ DEO SINGH  Conditions
bang different from munistry to mumstry |
want to hnow whether to avord difficulties
and stramm, Government 15 prepared  to
comider the question of bimging them all
under one department I\ the Government
prepared 10 bring them ol under one de
partment?

DR KARAN SINGH Al medical ser-
vices of the Government are covered by
Pay Commusion dand they look to the va-
tious problemy There 1 no proposal at
present to bring all these services under one
minstry Defence has very large number
of medical personnel under them We
vannot ferce them to came under CHS but

we are very happy about those who choose
to me

SHRI D N TIWARY Is he afraid of
these large number of health personnel in
thove departments lihe Railways, Defence
et¢ * Does he not consuder that by bring-
ing them all together under one banner
thete will be some simplification and if they
are brought under one umbrella there will
be some saving in expenditure ?

DR. KARAN SINGH . Sir, I do not
think, really any saving s brought about
It is not a questron of being afraid  There
ate histonical reasons Defence forces, to
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give one very glaring example, have then
own problems It is not possmible for us
to ask the Army doctors to come under us
lhey are posted 1n various dreas Ssmular
18 the case in regard 1o CRP and BSF Our
CHS doctors are mamly metiopolitan orien-
ted and urban oriented In regird to these
other scivices, they have got to go up to
fadakh and Mizotam and all that 1 do
not think the question of financial savings 1s
very much mvolved in this It 55 desirable

to have as many as possible under the same
orginisdtion

DR N N KRAILAS Sir for the sake
of uniformity and integration of the coun-
try as o whole there was o prorosal to
start an All India Medical Service and this
quiestion 1s hanping fire for vome time past
I would like to know, at what stage the
proposal i which will ensure umformity

angd efficient functioning of the medical de-
partment

DR KARAN SINGH Sir, the All India
Health Service was supposed to cover not
only the Central Giovernment doctors but
the doctors in the States as well The pro-
posal  was mooted in 1969 and at that
ttart only a few of the States were wilhing
Many of the States were not wilhng and
subsequently even those States which have
indicated thesr acceptance of this proposal
backed out Theiefore. the position today
1s that almost all the States ure opposed to
the formation of an AW India Health Ser-
vice  Thereforc, our poliy 1s not to try
and coerce them o1 force them into accept-
mg it But 1f the proposal can be revived,
my Ministry will react to 1t favourably and
pusitively

W pww WX WoX@ Wl W o
rzr ¢ fr s m owvse e wE ¥
3% faelt wen Gl wfgd &7 &
forft ¥ wr o W@ P ey wrend
¥ g greTe O A4 AT oqmAr R R
were wo @ 7

wto ww oy % am § me wT g
#Rrorm N p ow e A
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SHRI H. K. L. BHAGAT : Sir, I wouid
like to know this from the hon. Munister.
Delbi is a Union Teriitory and it comes
directly under the responsibility of the Cen-
tral Government, 1 would like to know
fiom the hon. Minister whether 1t is a fact
that health services are diversified in Delhi?
There are hospitals run by the Municipal
Corporation, there aie hospitals run by the
Delhi Administration, there aic hospitals
run by the Government of India and various
other Ministties. Now, is it a fact that
the Government recently have ieceived re-
ports and serious complaints about the work-
ing of a number of hospitals and they have
started some kind of a campaign for their
improvement ? I would like to  know
whether the Government have any machi-
nety and whether do they take any steps
or will they take any steps for coordinating
the functioning of these various health
services and agencies in the capital 7 What
is being done in this connection and whether
the Ministry have started a campaign for
their improvement at all.

DR. KARAN SINGH : It is a very in-
teresting and important question. The mul-
tiplicity of jurisdiction on the hospitals in
Delhi reflects in fact the very peculiar and
sad multiplicity of jurisdiction in Delhi
itself. You have the Government of India,
you have the DMC, you have the NDMC
and the cantonment board and so on. There
are $ix or seven different authorities in Delhi.
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Oral Answers 12

Many of them run hospitals. The hospitals
which are directly under the Ministry of
Henlth are  Safdarjang and Willingdon.
Then, there is the All India Institute of
Medical Sciences which is an independent
body set up by Parliament. Then, there
are hospitals run by the Delhi Administra-
tion and some run by the Corporation. This
is somewhat an uncoordinated picture. Now,
we ure trying to do two things. Firstly,
we are considering the possibility of setting
up a hospital board for Delhi which would
courdinate the activities of the various
hospitals in the capitial. Secondly, under
the improvement campaign. which was
1eferied to by the hon. Member, we
are trying to tone up the functioning of at
feast those hospitals that are directly under
our control. This involves sutprise visits
and so on. We are doing a lot of things
which I can point out later on. We are
trying to improve. We ate very much
aware of the problems and the need for
coordination and we are doing whatever we
can in this direction.

Medical Colleges in India

*427. SHRI ARVIND M PATEL :
SHRI VFKARIA :

Will the Minister of HFALTH AND
FAMILY PLANNING be pleased to state:

(a) the number of Medical Colleges. pri-
vate and Government, functioning in India,
State-wise; and

(b) the number of persons who pass
the M.B.BS. course unnually from these
colleges ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH ) : (a) A Statement is placed on
the Table of the Sabhu.

(b) The number of persons who pass the
MBBS. course annually from these
colleges is about 11,500.
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Statemnent

The number of Medical Colleges, private
and Government functioning in India, State-
wisg.

1. Andhrs Pradesh
2, Assam

. Bihar
. Gujarat

., Haryana . .
. Himachal Pradesh
. Jammu and Kashmir
. Karnataka

9. Kerala . .

10. Madhya Pracesh .

11. Maharashtra . .

12. Manipur .

13. Orissa . . .

14, Punjab

15. Rajasthan

16. Tamil Nadu

17. Uttar Pradesh .
18. West Bengal . . .
19. Delhi . .
20. Goa, Daman and Diu .
21. Pondicherry . . .
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SHRI JAGADISH BHATTACHARYYA:
Sir, 1 would like to know from the hon.
Minster whether the existence of the Go-
vernment and piivate medical colleges in
our country 1s a legacy of the British times
and whether the Government have evolved
f policy in order to do away with these
private and Government medical colleges”

DR KARAN SINGH  Sir, I do not
have the figures with me at tbe moment
But, 1 cun sav that out of the seventeen
private medica) colleges 1n India, my im-
pression 1, only about five o1 six have
come down trom the British times. Many
ot them have been started after Indepen-
dence This s one pont Secondly, Sir.
we are now consideting the amendment  of
the Medical Council of India Act under
which we ure comsidering not only making
the C ouncil « more effective mstrument for
enfoiung standards, we aie also consider-
ing the regulation of the activities of the
private colleges That legislation is under
constderation and perhaps 1 may come be-
fore the hon House i the course of this
year with an amendment.

SHR1 K. MALLANNA : There are 105
colleges 1n the country as pe1 the statement.
According to newspaper reports some
colleges were derecognised because they
were sub standard and did not comply with
the rules and conditions. What action has
been tahen against those managements? How
fmany students are affected and how many
Managements are involved ?

DR. KARAN SINGH The question of
derecognition of medical colleges came up
in a big way last year The Medical Coun-
cil 15 the competent authority to decide
whether a college is maintaining the neces-
sary standards From time to time the
Medical Council inspects colleges, Often
it happens that when st imspects the colleges,
the facilities are below standard. At that
time the Medical Council says : We will
not recognise your degree unless you bring
it up. 1 think the hon. Member is refer-
ring to Karnataka colleges. Last year six
colleges were involved und we were able
to prevent their derecognition because 1
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wanted to safeguard the interests of the
students particularly. We have reduced
their imtake and we have asked the manuge-
ment o bring the colleges up to the
standard, My information is that there has
been improvement in those colleges, The
Medical Council will go again shortly o
inspect them and by then we hope the
shortcomungs will have been very largely
made up.

SHRI K. GOPAL : The hon. Mmuster
says that he is against proliferration of
medical colleges m India. It is a fact that
the MBBS ductoss are 1eluctant to go to
the rural areas. Sometime back the hon. Mi-
nister himself mooted the idea of doctors
being trained for rural or semi-urban areas
who would exdlusitely seive the rural areas.
I should hike to hnow whether a committee
was set up to go into the question and if so
what aic the findings of that Commuttee?

DR. KARAN SINGH * As for MBBS
doctors going to rural areas, there are
two aspects. The piimaiy health centres
in this country are our out-reach; there by
and large MBBS dovion are in position now.
It » not’as if the MBBS doctors
are not there However it is also true that
the bias in our medical editation system
has been very laigely urban and it i 1n
order to rectify this that wc are considering
the setting up of a new cadre of paramedi-
cal workers for that a committee had been
appointed and the 1eport is cxepected by
315t March,

That will be a very lmportant mnova-
tion The paramedical worker will be our
link between the MBBS and the field worker
at the age lowest village level.

SHRIMATI PARVATHI KRISHNAN :
| should like to know from the hon.
Minister what steps had been taken to do
away with the system of capitation fee by
the private medical institutions since that
whole system lcads to a lowering of
standards of those who arc being admitted
mto the colleges. When he talks of madi-
cal stundards and cducational standards be-
ing cheched by the Medical Council of
India, 1 should like to know what moaitor-
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g agency s there to see that the medical
andards are kept up ull the time? You
cannot puss the buck to the State Govern-
ment because the Central Government i
equally involved in maintaining the stan-
dards throughout the country and in seeing
that there are proper equipment in the hos-
pitals so as to guarantee that the medical
training given to the graduates is up to the
standard. What s the monitoring agency?

DR KARAN SINGH : There are two
pomts  Capttation fee 15 certainly a cause
for concern to us and the House has al-
teady expressed itself on this, We are con-
wdering the whole matter in the context of
the amendment of the Medical Council Act
thit we iend 10 biing before the House.
The iews that have been expressed on a
uumber of vccasions will be hept in mind.
We are seized of the problem.

“The second and very important point is:
what is the momtoring ngency? Under the
present system the Medical Council of In-
die which has been set up by this hon Par-
liiment iy the mounttoring agency. But 1
must admit that as at present constituted
the Mcdical Council is a very largely in-
cobate body . (Interruprions) 1 mean to say
that it in not really structured in such a
wiy as to be an effective monitoring agen-
¢y  There are 100 or 120 clected represen-
tatives and what we want to do is to make
it a more streamlined and effective body.
1 am in touch with the resident of the Me-
dical Council; he 1 meeting me tomorrow
and we are having detailed dicussions on
this and T hope to be able to come up with
a very progressive and useful piece of legis-
Iation perhaps in the course of this year

PHALGUNA 28, 1896 (S4K4)
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about the number of colleges in the coun-
try Youss is not a relevunt question
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SHRI MOHANRAJ KALINGARAYAR:

t should like t0 hnow the standard of the
Chustian Medical College, Vellore com-

pared to some of the other medical inst-
tutions and secondly

MR. SPEAKER : How is it relevam?

SHRI MOHANRAJ KALINGARAYAR
What is the Ministry's policy about alloca-
tion of funds to private medical institutions
and Government medical institotions?

DR. KARAN SINGH : The Vellore Me-
dical College is one of the very good colleges
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in India. There 18 no marking at all, but
it is generally considered to be one of the
finest institutions in the country.

As far as the question of allotment of
funds is concerned, public funds are allot-
ted only to the Government colleges. Pri-
vate funds are raised by the promoters
themselves either through fees or through
trust and so on, and 1t is spent by them. As
far as we are concerned, our policy is that
Government money will be spent very
largely on Government coMeges.

SHRI MOHANRAJ KALINGARAYAR:
Percentage between private and public.

DR KARAN SINGH 17 and 83.

SHRI P. R. SHENOY * May 1 know
whether Government has any scheme to
give grants to private medical colleges so
that they may not collect any capitation
fees, which is undesirable even according
to the hon Mmster ?

DR KARAN SINGH * This 13 the whole
problem. If we start giving large grants
to private colleges, then the funds that are
available to us for the extension of our
own health services becomes very much
diminished. Therefore, there is no proposal
at present However, 1t 18 possible to make
the Medical Council of India something of
a parallel to the University Grants Com-
mission, so that it not only lays down
standards but perhaps can also give certain
grants under certain circemstances. That
s what we are comsidering in the amend-
ment that 18 proposed.

Funds for Special Nutrition
Programme in Orissa

+428. SHRI ARJUN SETHI : Will the
Mmister of HEALTH AND FAMILY
P ANNING be pleased to state :

1a) whether the Union Government have
sactioped some money for Speci’l Nutri.
ton Programme n the State of Ortssa;
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{6) ¥ o0, the extent of money and
ouflines regarding its programme
stum feeding and tribal Seeding centres
blocks covered by this programme in
State; and

i

(¢) whether some money has alao been
sanctioned in  favour of Applied Nutri-
tion Piogramme Blocks for implementation
of special schemes during the current year;
and if so, the facts thereof”

THE MINISTER OF HEALTH AND
FAMILY PLANNING ° (DR. KARAN
SINGH) (a) to (c) Yes, Sir, A sgtate.
ment ¢ laid on the table of the Sabha

Statement

The Special Nutrition Programme was
started in 1970-71 to provide supplemental
nutrition to «ll vulnerable groups belong-
g to weaker sectons of the needy in
wrban slums and tribal areas Tn 1970-71
the supplemental fecding was limited to
children of 0-3 years of age. In 1971.72,
children up to 6 years of age and expect-
ant and nursing mothers were also includ-
ed n the programme The supplemental
nutrition provided under this programme 15
200 calories and 8 to 10 grams protein
to children in the age group of 0-1 year,
300 calories and 10 to 12 group of
proteln to children n the age group of
1-6 years, and 500 calories and 20 to 25
grams of protein to expectant and nursing
mothers.

In the Fourth Plan, the scheme operatea
in the Central Sector In the Fifth Plan,
the expansion of the programme hax been
provided in the State Sector under the
Minimum Needs Programme.

The Government of India released the
following amounts to the Government of
Orissa year-wise during the Fourth Plan
period (1970-74 only) and in 1974-75,
the first year of the Fifth Plan for supple
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and tribal Post
mwfedmhnrhmahm (iii) wmr

Year  Finanpcisl
assitance

Rs.
1970-71 1,68,013
19711-12 78,41,000
1972-73  101,71,000
1973-74  137,18,000
1974-75 53,49,000 (This amount 18

m addition toa
provmon of Rs.
123,00,000 app-
roved by the Plan-
ning Commussion
i the  State™
Annual Plan for
1974-75 under the
Muimum Needs
Programme).

The details of the beneficiaries at the
end of the Fourth Plan period are as
under .

Urban Toibal
Slums areas
Number of benefi-
uaries 40,410 3,30,600
Centros covered 229 3,225
Number of blocks Not applicable 143

The Government of Orissa are eligible
to reccive Ceotral assistance of Rs.
735,000 for the mplementation of the
Applied Nutrition Programme for all cate-
gories of blocks m accordance with the
prescribed pattern of assistance as indi-
cated below .

Category of blovhy  No. of  Assistance
blucks
Ry
1) New blocks
allotied  dunng
1974-75 at the
1ate of Rs. 30,000
par  block Pﬂ'
year . . 5

(1} On gomg blocks
from 1970-71 to
1973-74 seriesat
the rate of Rs.
30,000 . .

1,50,000

19 5,70,000
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serics at
the
Rs. lSM . 1 13,000
7,35,000

SHRI ARFUN SETHI : It is a matter of
gratification to all of us that Government
is taking care 1o provide suppiemental nutri-
tion to the vulnerable sections of the so-
cicty. However, T would like to know from
the hon. Minister, since 65 per cent of the
total population of Orissa comes from the
Scheduled Castes and Scheduled Tribes
and other weaker sections of the society,
the percentage of the population that is
likely to be covered by this special nutri-
tion programme. Since the responsibility
of the Central Government is of serving
the Scheduled Castes and Scheduled Tribes
people, 1 would like to Anow what specific
steps they have tulen to sce that these
nutrivon piogrammes are implemented so
that they benefit the people for whom they
ar¢ meant

DR, KARAN SINGH : The special
nutrition prog:ammes are (o benefit the
age group 1 fo 6 years. 1 am not sure
what the percentage of the total is, but it
is a fairly large percentage. What we are
trying to do is to cover the pregnant mo-
thers, lactating mothers and the children
from 0 to 6 years. In order to achieve
this, there are a number of programmes
which arc at present in operation. There
is the Mid-day Meals Programme under
tne Ministry of Irrigation. There 15 the
Applied Nutrition Programme under the
Ministry of Aguiculture. There are var-
fous other such programmes run by the
different Ministries. What we are irying to
see 15 essentially to get to the children as
early as possible through the club centres
und through the Balvadis, because it has
now been proved medically that the first
five or six years of a child's life are ab-
solutely crucial. If the notritional inputy
are not given at that time, then this phy-
sical and mental development will be re-
tarted or distorted. So, we are trying to
get to those children.
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SHRI ARJUN SETHI : It is reported
time and again in the newspapers that eipec-
lally the children belonging ta the weaker
sections of the society go blind between
the ages of 5 and 10. So, may I know
what specific steps Government have taken
to see that this blindness is reduced
throngh supply of Vitamin “A", the lack
of which is causing this blindness ¢

DR. KARAN SINGH : It is unfortunately
and tragically true that 15 to 20 thousand
children every year, it is estimated, go blind
due to vitamin deficiency. This is a very
terrible state of affairs. So, we have de-
veloped & highly concentrated Vitamin
“A™ syrup and tablets. When a single
spoonful of that syrup, equal to two lakh
international wumits of Vitamin “A”, fs
glven to a child twice a year, every six
months, that is stored in the liver and it
is gradually released over six months.

if any of the hon. members would like
to have a sample of this, T will supply it
with my compliments.

MR. SPEAKER : When you are elecled,
you must know in what vitamins you are
deficient so that for five years they can
be given to you !

DR. KAILAS : The minister has said
that the programme of nutrition 1s run
through the Education Ministry, the Agri-
culture Ministry and the Health Ministry
Is there any proposal with the Health
Ministry—if not, will he move in this
matter—to see that all the programmes
come under one ministry, ie. Health
Ministry ? Either there is dyplcation of
work or the monies given to different
ministrics are not fully utilised.

DR. KARAN SINGH : It is true there
is a multiglicity of ministries dealing with
it, purtly for historical reasons. I am in-
clined to egree that if they come under
the same ambit, it would be better. How-
ever, without going into the question of
rodistribution, we are trying to have a
sommittes which would coordinate it. Edu-
cation Ministry is involved because the
Depariment of Socia] Welfare is under it
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DR. KAILAS ; Social Welfare Depart-
ment itself should come under the Fealth
Ministry.

DR. KARAN SINGH : That is a sug-
gestion for action.

ot g o vowra: Wl Qe K
g ¢ e 3fwr § aodt & fom o W
# oferw wmere fim wov R0 o aw @
§ e oapr o wer ¥ awir ¥ Pag o
dfers wre i arw f, W avR w0
o At ger f, w® S www T AR
agwer & o W a ¥ feen 8 fo
¥ T W QT AR AP g} 7 T WA
ey va et ¥ o arw weandd ?

wo wef fug : G wrf wmwrd Y
wrr d owly e & owne wedin eee
¥ o Wi T @, o ¥ wW AW T

SHRI JAGDISH BHATTACHARYYA '
May 1 know in which regard this nutrition
programme which is finunced by the Union
Government is an improvement on the
similar programmes carried on in the
states ?

DR. KARAN SINGH : It is really not
a question of improvement but a question
of supplementing the activities of the State
Governments. The Government of India,
through these various central programmes,
supplements the activiies of the Ceatral
Government. It is not one against the
other, but both together.

SHRI D. BASUMATARI : May I know
from the hen. minister the number of
blind children among the scheduled castes
and scheduled tribes, because whea I go
round the villages, I se¢ a number of blind
children among scheduled castes and sche-
duled tribes.

DR. KARAN SINGH : 1 do not hav
the separate figures. But it is true
because of the fact that schednled

o
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and scheduled tribes are  economically
under-privileged, the incidence of malnut-
rition, vitamin deficiency and, hepee blind-
ness tends to be higher among thent.

Foreign Minister's proposed vidt to US.A.
t

#429. SHRI P. G. MAVALANKAR :
SHRT 8. A, MURGANAN-
THAM :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether he pioposes to visit the
United States soon for persomal dialogue
with US. political and official leaders on
various matters regarding Indo-US rela-
tions;

(b) if so, when and the broad outlines
of subjects likely to come up for discus-
sion; and

t¢) of not, the reasons for postponing or
cancelling the US. visit ?

THE DEPUTY MINISTER TN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) : (a) to (&) In
the context of tbe situation arising out of
the decision of the U.S. Government to
lift the embargo on arms supply to Pakis-
tan, it was announced on 26 February that
wa the present circumstances Foreign
Minister would not be able to go to Wash-
mngton for the Indo-US Joint Commission
meeting that was scheduled to be held
on 13-14 March. Since then, there have
not been any new developments.

SHRI P. G. MAVALANKAR : The
Minister says in his reply “in the present
circumstances Foreign Minister would not
be able to go to Washington”, May I
\now why such mild language is used ?
Was no effective protest lodged, saying
that the Minister will not go for certain
reasons ? Secandly, be spid this dicision
of the Mimister not to go was “in the
preseat circumstances”. Does it mean that
the dociios will remain valid tQ the
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policy of the United States in this matter
is reversed 7 In the absence of the Minis-
ter, was ths meeting held on the 13th and
14th March at Washington ?

SHRI BIPINPAL DAS : Firstly. that
meeting was not held on those dates.
Secondly, we will certainly not take les-
sons from Shri Mavalankar regardipg use
of language. Thirdly, the circumstances in
which this decision was taken, those cir-
cumstances have not changed. Unless they
are changed, that decision remains and the
Foreign Minister would not go to that
meeting

SHRI P. G. MAVALANKAR : The
Minister in his original answer says, “Since
then, there have not been any new develop-
ments.” Is it not a fact that after this
decision, the United States Ambassador,
Mr. Saxbe, delayed his arrival in India by
Jaying in Thailand for some time ? On his
arrival here, was he called at the External
Affairs Ministry or was he told of the
Government of India’s strong views in the
matter ? Then, there was a report in yes-
terday’s Statesman on the from page that
President Ford is likely to drop the Deigo
Garcia project. Does it not mean that the
President and the Congress in the United
States are not on good terms, as the press
reports tell us ? What is the Government
of India’s attitude with regard to these new
developments ? Are they telling the Wash-
ington State Department of the exact mind
of the Government of India and the people
of India on this important matter?

SHRI BIPINPAL DAS : The arrival of
Ambassdor Saxbe has not brought about
any change in the situation. We have cer-
tainly conweyed our strong feeling about
this matter. Secondly, we are not guided
by the press reports always. Thirdly, the
situation created by arma supply to Pakis-
tan Is not the same as the question of
Deigo Garcia. The press report is about
Deigo Garcia only.

SHRI DINESH CHANDRA GOSWA-
M1 : From the receat activities of the Uni-
ted States it is apparent that though they are
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talking of improving relstiomblp between
India asd USA, theivr main cbiective is
w.nnlnuinaitmdmh&i

pose to act in this Commission, even
thougl the Foreign Minister may not take
part in the Commission ?

SHRI BIPINPAL DAS : We shall watch
the developments and decide accordingly.

SHRI K P. UNNIKRISHNAN : In view
of the fact that the differences are growing
and the distinguished Ambassador to the
United States is being put to humiliation,
may 1 know whether he would call it
further deterioration in the Indo-US re-
fations ?

SHRI BIPINPAL DAS° When Dr
hasvinger came to India to hold discussions
with us, at that time 1t appeared that the
relations between India and USA were
gomng to improve. But the subsequent de-
cision of the US Government to lift the
embargo on arms supply to Pakistan bas
certainly created a mew situation. 1 have
wiready said that that situation has mnot
chaoged.

 HRI INDRAJIT GUPTA : May 1 draw
the Hon. Minister's attention to tbe reported
miterview published n today’s Statesmon
given by the new US. Ambassdor, Mr.
Willam Saxbe to the Washington post’s
New Delhi Correspondent, Mr. Lewis M.
Simons, published yesterday in the Wash-
ingten Post, This is with regard to the
recent decigion to lift the ban on selling
U.S., arms to Pakistan, The Ambassador
declared~—1 guote:

“It is not just the arms. Other things,
tapgible and intangible, get involved.
India’s attitude does not change from
good times to bad. So, I can understand
why Washington would say: ‘It's hell
if you do, and hell if you don't”
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“With the crisis at home in'the eco-
aomy and energy, isues which affect
these two arcas get first attention. India
doesn't affect either of these”. #¢ ein-
phasised that U.S. interest in India nmow
was limited to humanitacian and cultoral
matters and, even herp “we will only do
asmuch as the Indinng will emcourage
us to do.”

In view of the latest utterances by the
Ambassador who, 1 presume, is speaking
on behalf of the Government in which he
says, it is mot merely the question of arms
and that there is no interest in India except
m humamtarian  and cultural matters, 1
would like to know from the Hon. Minis-
ter whether the Government has done re-
thinking as to what is the use of having
the Indo-U.S FEconomic Commission when
this is the attitude of the Umited States
Government.

SHRI BIPINPAL DAS‘ This statement
appeared only this morning We have
taken note of it. We will study the impli-
cations of the statement and the remarks
made by the Ambassudor.

SHRI HARI KISHORE SINGH : Not
only the United States i3 supplying arms
to Pakistan directly but also through many
other countries. What will be the attitude
of the Government of India to that? It
has taken a very correct attitude in rela-
tion to the United States. What about their
attitude to other countries through which
Pakistan is getting arms manufactured is
the United States ?

SHRI BIPINPAL DAS : We are opposed
to creating an arms race in the sub-oomti-
nent and thereby disturbing the stability of
the region. 'Whoever does it, we are co1-
tainly opposed to it, »

SHRI SAMAR GUHA ! It s quite well-
known to all of us that U.S.A. has developed
« knack of doing wrong things at the right
moment. When the moment was rigit for
developing good refations with indis, they
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did this thing. Knowing that political and
diplomutic relations fluctuate like mercury—-
these sre called mercurial fluctuations—I
would like fo know from the Government
whether they will make a demarcation in
regard to our political and diplomatic re-
latians and start icleasing offensive about
this aggressive policy of US. in regard to
supply of arms to  Pakistan end, at the
same time. not fo jeopardise our economic
nucrests particularly in regard to our ex-
purts to that country. May I know whe-
ther that hind of realistic attitude will alsa
he adopted ?

SHRI! BIPINPAL DAS : The decision of
UIS.A to lift the ban of arms supply in
the case of Pahistan has many aspetts and
implications. military, strategic, political,
economic, cultural, etc. We will try to exa-
mine the wholé¢ question from all angles
There n no doubt about it.

WRITTFN ANSWERS, TO QUESTIONS

Appointment of a Wage Board for
Journalists and non-Journalists

*426. SHRI S N MISRA :
SHRI JANESHWAR MISRA :

Will the Minister of LABOUR be pleased
ta state :

(a) whether Newspaper employees have
heen agitating for the appointment of a
Wage Board for journalists and noa-journa-
tisty; and

(b) if <o, the reaction of Gavernment to
the employees’ demand ?

THE MINISTER OF LABOUR (SHRT
RAGHUNATHA REDDY) : (a) Yes Si.

(b) A statement was made by me in the
House on 18th March, 1975, regarding the
constitution of the Wage Boards.

10 L8S/75--2
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Recoguition to PR.G. of South Vietnam

*431, SHRT SHASHI BHUSHAN :
$HRI BHOGENDRA JHA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether any decision hay since been
takeén to extend recognition in some form
to the Provisional Revolutionary Govern-
ment of South Vietnam; and

(b) if not, the 1casons for delay in ful-

filing this assurance ?

THE DFPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! BIPINPAL DAS) : (a) and (b) Gov~
ernment have decided to establish more
direct relations and formal contacts with
the Provisionul Revolutionary Government
of South Vietnam Detalis are  being
worked out and, as soon as these are fina-
Iwed, the P.RG will establivh an office in
New Delhi

Indian Personnel sent abroad
during 1974

*412 SHRI VARKIY GEORGE : Wil
the Munister of EXTERNAL AFFAIRS be
pleased to state :

(a) how many Indian personnel including
engincers and medical practihoners. have
been sent to foreign countries on their re-
quest during 1974, with country-wise break-
up; and

(b) whether it is the pulicy of Government
to export manpower on 4 large scale ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) * (a) A total num-
ber of 1592 Indian experts were selected
through official channels for assignment
abroad during 1974. A statement givng
the breah-up accordng to countries and
categories 15 placed on the table of the

House. |Placed in Libran. See No. LT-
9250/78)
(b} No, Sir. Wc, however, do respomd

sympattetically to specific requests fiomu
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friomtly ‘develuping countries for the depn-

tatjon of ladian technical personnel needed -
for their ' economic’ development prog-

rammes, subject to. availability and provl-
sion of our own requirements.
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'433 SHRJMATI PARVATH! KRISH-
" NAN @

DR. RANEN SEN :

'Will the Minister of LABOUR bo pleased
to state

: .7(3) whether 2nd Labour Report on Agri-
cultural Labourers has been submitted;

(b) if so, the features thereof;

{c) whether the report has pointed out
that an agricultural worker in Bankura Dis-
trict of West-Bengal earns 28 paisa; and

(d) if so, the steps taken to provide job
and raise wages of these agricultural la-
bourers?

THE MINISTR OF LABOUR (SHRI
RAGHUNATHA REDDY) : (a) and (b)
Yes, Sir.

The Second Rural Labour Eaquiry (1974-
75) has been initiated by the Labour Bur-
eay, Simla as an approved Fifth Plan
Scheme. The field work has commenced on
the 1st July 1974 and is expected to con-
tinue till the 30th June, 1975. The Report
will' be available only thereafter.

It is presumed that the Honourable
Member has in mind the Second Report
on the Economic Condition of Agri-
cuttural Workers in the District of Bankurs
(1973), brought out by the Government
of West Bengal,

' The Report has revealed that :—

(i) Agricultural  workers are pre-
dominantly landless.

(i) The total period of employ-
. ment of the 116 samples averagos only
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150 dqys.for the whole year inchusive: of
pakunonudoﬁmn. o

(i) Their - mzmlwame mphl
wlthhmnumberordependamm
pels agricultural labourers 10 take loxn
every year in cash or kind or in cash
" and kind, carmnshnghmusotmtemt ’

{iv) The ammltunl workus huddie
to live in sheds which may be termed
as an apology for thatched hutments.

(¢) According to the Report, the average
daily earnings per member of the sumpled
tamilies per day in respect of seventeen
mouzas covered by five police stations
stands at 0.33 paise only.

(d) The Government of West Rengal
have recently revised the rates of mini-
mum wages for agricultural workers, as
follows :—

1968 1974

Males : Rs. 3.00 to Rs. 7.25 (Rasic
Rs. 3.88 per Rs. 5 60 and

day according DA 1.65) per

to zones. day and Rs.

123,38 (Basic)

Females: Rs. 2.77 to Rs. 80.60 and
Rs. 3.40 "per D.A.Rs. 42, 8

day ‘according
to zones.

-per month for
both men and
women

The State Government have also com-
stituted a Commitiee on Agricultural
Labour to indicate measures needed for
amelioration of the conditions of the
Agricultural Workers. A draft Bill on
Agricultural Labour is being  considered
by the State Government.

VUAYANAGAR STEEL PLANT

*434. SHRI S. M. SIDDAYYA : will
the Minister of STEEL AND MINES be
pleased to state :

(2) the provisional allotment made for
the. Vijayanagar Steel Plant h thc Fiftk
Ytive Year Plan;

(b) the progress achu:ved 8o far; and

(c) wlmher any Cenml ‘asgistance ml!
be given for the year:1975.76 ?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI CHANDRAJIT YADAY) :
(a) The Fifth Five Year Plan is yet to
be finalized. The provision proposed in the
draft Fifth Five Year Plan for the Visakha-
patnam and Vijayanagar Steel Projects put
together is Rs. 250 crores.

(M) An area of 2,641.4 hectares (6,604
acres) has been acquired so far for the
steel plant and slag-dump, out of a total
1equirement of 3,608.4 bectares (9,021
acres). The Steel Authority of India Limi-
ted expect to commission shortly the De-
tajled Project Report for the plant. Mean-
time detailed studies are in hand for deve-
lopment of infrastructure facilitles.

{c) The Budget provision proposed for
1975-76 for this Project, which in the
Central Sector, is Rs. 1.25 crores.

Dunal Purpose Aircraft

€435, SHRI B. V. NAIK : Will the
Minister of DFFENCE be pleased to sate ©

{a) whether any action has been taken
to make the civilian aircraft of Indian Air-
Lines into dual purpose planes to become
convertible and usable to defence purposes
immediately in case of emergency or war;
and

(b) if so, the main features thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b) Differcat
types of aircrafts are needed for perform-
ng specific roles. The cwilian aircrafts are
capable of being used omly in the trans-
portation role. In an emergency, these
aircrafts are put to such uvse.

Al Craft for LAF.
*436. SHRI ATAL BIHARI VAJ-

PAYEE :
SHRI JAGANNATH
JOSHI :
will the Minister of DEFENCE be
pleased to state :

(a) whether his attention has been drawn
to a criticism published in tbe ‘Indian

RAO
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Express’ dated the 2Ist October, 1974 that
the Indian Air Force’s urgent and compel-
ling need were sufficient numbers of long
range strike aircraft which would re-
place two-generation-old ajrcraft and that
the 1. A. F. was virtually ‘deaf and tooth-
lese’, in the area of maritime reconnaisance
and anti-submarine warfare;

(b) what are the facts in this regard
and the action being taken; and

(c) how long it will take for the IAF to
fulfil these needs?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (1) to
(¢) Government have seen the book en-
titled ‘Aircraft of the Indian Air Force,
(1933-73)' as aiso the report, based on it,
in the Indian Express dated 21st October,
1974. The opinion expresed by the author
is his own. Attention in this connection
is invited to the following portions in the
foreward written by the previous Chief of
the Air Staff :—

(i) “The 1971 war gave proof, if proof
were needed, that the 1.AF. is now a mat-
ure, strong and versatile force, fit to take
its place along side other world air forces™
and (ii) “..lacking access to official informa-
tion in some cases (the author) has venty-
red his own opinions as to why certain
things have been done the way they have”
Modernisation of the Indian Air Force,
to enable it to fulfil its commitments, has
been a continuing process, consistent with
the availability of resources and the types
of aircraft needed by us. This includes
the induction of long range strike aircraft
as well as maritime reconnaisance and anti-
submarine warfare aircraft,

Spreading of Malaria in Orlesa

“437. SHRI D. K. PANDA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Malaria
Orissa ; and

is spreading In

(b} if so, what steps Guietnment piopose
te curb it?
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THE MINISTFR OF HEALTH AND FA-
MILY PLANNING (DR. KARAN
SINGH): Orissy; apd

(a) and (b) The following steps have been
taken or are proposed to be taken to curb
the sptead of malaria in Orissa State :—

1. Adequate quantity of insecticides and
drugs has been supplied to the State by the
Central Government for sprays.

2. Surveillance workers, Inspectors and
{aboratory Technicians have been augment-
ed.

3. Old vehicles are being replaced in a
phased manner.

4. Special investigations are carried out
in the persistant transmission areas.

5. Officers of the Central National Mala-
ria Eradication Programme Directorate have
catrried out intensive touring of the State to
provide technical guidance on the spot to
the State Health Authorities. Entomologi-
cal studies are also being carried out by the
NMEP Directorate wherever considered
necessary.

6. The State Government has been ad-
vised to improve supervision over sprays
and surveillance operations, also 0 take
specedy remedial measures hihe focal sprays
am! tadical treatment of the positive cases
detected to liquidate the foci of infec-
tion,

Compensation to Indiuns expelied from
Uganda
*438. SHRI BHAGATRAM MANHAR:
SHRI BHAGIRATH BHANWAR:

Will the Minister of FXTERNAL
AFFAIRS be pleased to state :

(a) the number of Indians expelled from
Uganda during the last several years;

() the reasons for this expulsion and
the protests lodged or the steps taken at
the diplomatic lovel (o persuade the
Uganda Governmen! to rexcind the order
of expulsion ;

(c) whether the Ugandan President and
the Indian High Commissioner had a talk
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abaut the compensatiod ‘to ‘be pawd 26' the
expelled Indians; and !
(d) if so. the tucts thereof 7.

THE DEPUTY MINISTER IN-THL
MINISTRY OF EXTERNAL AFFAIRS
(SHRIT BIPINPAL DAS): (a) and (b) about
§.000 indian nationals were eapelled from
Ugandn in 1972 as a result of President
1di Amin’s decision to indigenise the eco-
nomy. The Government of India st the
highest level impressed on the Government
of Upganda the need for dealing with tus
matter in a humane and equitable manper.

(c) and (d) Yes, Sir. President Amin
has resterated his  Covernment's commit-
ment to pay compensition to the expelled
Indian nutionals and has told our High
Commissioner that he would invite disctis-
sions between the two Governments on this

matier

B.B.C. Broudenst of Interview with Prime
Minister of India

*439. SHRI VIJAY PAL SINGH Will
the Minwster of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the attention  of CGovern-
ment has been diawn to the fuct that the
BB.C. had bioadcast an interview with the
Prime Minister on  January 28, 1975 in
its mid-weeh programme |

(b) if so. whether the B.B.C. had omit-
ted certain portions of this interview ; and

(c) if so, what arc the portions omitted
and whether the omission was done in
consultation with the Government of
India ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FXTERNAL AFFAIRS
(SHRI BIPINPAI DAS): (a) Yes, Sir.

(b) Yes, Sir

(c) The portions omitted may be seet in
the Statement laid on the Table of the
House [Placed i Library. See No./LT-
9251/75}. 1t hud been agreed that the
B.BC. might abbreviate the interview to
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Weurluof Crash elmets bySIsluln
UK.

~44a. SARDAR SWARAN SINGH
SOKHI : Wilt the Minister of EXTERNAL
AFFAIRS be pleased to state :

h) whether wearing of *Crash Helmcts
over: Pugrees is forced upon Sikhs by the
British Governments in UK. -
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(b) whether Sikhs lhere havc protented
ngamst this megal Order . to- the Brmsh
‘Government ; :

(c) whether the Indian High Commis-
sioner in U.K. has_approached the UK.
Government to consider this problem;
und

td) whether the Government of india
propose to protest to the British Govern-
ment over this matier because wearing of
a Cuap or Helmet is ugainst the Sikh reli-
gion; and if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BiPINPAL DAS): (a) Under the
British Traflic Regulations which came
into effect from Ist June, 1973 it is' com-
pulsory for any one riding a motor cycle
to wear crash helmets,

{b) Sikhs have protested to the British
Government that exemption has not been
granted to them from these regulations.

(c) and (d): The matter had been taken
up on scveral occasions with the British
Government. While the British Govern-
ment has sympathised with the objections
of the Sikhs. it has stated that, in its
view, the savings in denth and serious in-
jury which the Jaw is cxpected to achieve
outweighs the objections. and that the
British Government does not feel justified
in granting an exemption to any particular
group. The Government of India is, how-
eser, aware of the strong feelings of the
Sikhs and will continue to convey them
to the British Government on all appro-
priate occasions.

Murkings ou Bidi Bundles, “Smoking is 2
Health Hazard”

“442. SHR1 =~ NAWAL KISHORE
SHARMA : Will the Minister of HEALTH -
AND FAMILY PLANNING be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1493 on the 27th February, 1975
regarding Clgareue Manufacturers to print
“Smoking is a Health Hazard” on  each
packet and state whether it is proposed 1o
get such markings - on bidi bundles also *
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Loan for Public Transport in Metropolitan
4108. SHRI GAJADHAR  MAJHI:

Will " the Minister of SHIPPING AND
FRANSPORT be pleuse& 10 state:

(n) \vhqlher Government bave sanctioned
ome loans for improving public fvans-

* ¢h). if 80, the _bresk-up of . ﬁguru city-
wise?

THE M{NXSTER OF STATE IN THE

MINISTRY OF SHIPPING AND TRANS- '

;ORT (SHRI H. M. TRIVED): (n) Yes,
ir.

(b) The information required is given
below :—
Sl. Name of State/City Amount
No. of foan
o e e, . SBYCHODEY
(Rs. in crores)
1. Tamil Naduy (for Madras
City) . . . 3.00
2, Mnharashtm (for Bombqy
City) 7.00
3. Dethi (for Declhi Transporl
Corporation) . 7.92
4. West Bengal (for Calcutta
State Transport Corpora-
tion and Calcutta Tramw-
ays Co) . . 4.00

mlﬂmmmm

4109. st wwwy fag : 71 g wite
wm HAT qE AN W P OweE fe
(¥) w1 7@ F owAT W AT e
Tar o & fan ok adae fe 8
(w) afz #i, &1 wromme, TR fawow
r o2 Wik
(7) o quaily goen & R o
¥ fawg ¥ fam v gowE e
LA
ver wi wm Hwww & qush (s
gvhm) (%) WX (W) sy
wfewm wdww doar sro wew & fav
o owiww femowm oW W
oft o ver W W b oo il ¥
afermaer wre q-form g e
i fafaw ot ¥ sratome wewardt o
o1 7 At §4 wredra i wiosr sy



4l Written dicswers

¥ ws Wi g W RWE IEICE T
s figre & gwvbwrn, wn, dem-—aoTT
Wi Fitr faw) §; Wl Stn & fen, an
foraraers Ty %, woer & vy
Woargn, owgY, WwT, W oMaT IR
forit &, whomrg & dArafafe frd & omor
ofraw qmw & qfern foy & o oW B
e e wdger qear & 1974-75
% Wy dwmrsr ¥ vowenw & fwEn
forr % wafer ol orh = v & mfe
Ty @4 osawar drEneR st oqm
AR W ogfr frefaa & @ a%) v
wfafom, fagre aor wru wiw & wEA-
o AR & faeer Aafwaw e o
o1t B 8

(%) wow Al s g {, faaw-
AT U Ay Wi redta e swfi
¥ aww U & fawm & fam & =y
Fare Y B qTRR ax & wfac & o
# oas =y forr A s doad
@t A% ww¥ Junr w1 osgfafeer  fawr
i form waw ¥ ARy

srrarz & o & oerd & gew oW
wew & fed odw

4110. st Wm wewr @fww : geaw
sty wm ®mAt O TR AT wT e fe
W gEw & wemer fad & AR & Sagw
e qrr gr E 3% TAeaw W Ene
¥ fAq #qw wafen &7y o Poor ¥ fresly
safy gt ¢°?

e vt ww Wamma # ¢ ®ar (Wt
qutw wat) oAt e (TS W)
¥ urrerT AT wETer 9v snarfer e it
ame IO R ¥ far sroe afadtonr
frid & wr wr ey e Sifieny oinlt
1T 7T 471 W & A F sy sfom
frivé sy W1 € ¥ o Iaet wiw o W
W ) e & fav smew afrgier frid
& freay, 107576 1o AT we

PHALGUNA 28, 1896 (SAKA)

Written Answers 42
Working of copper mines

4111. SHRI S. N. SINGH DEO: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the copper mines in  the
country are working properly;

(b) the amount of copper refined in the
concentrates ; and

(c) how much copper will be exported
from the Khetri Project which was started
recently *

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL AND MINES
(SHRI SUKHDEVY PRASAD): {a) Yes,
Sir.

(b) Presumubly the ieference is to the
production of refined copper. During
1973-74, the total production of Blister
copper in the country was 12,899 tonnes.
During 1974-75, the production is expec-
ted 10 increase to about 14,500 tonnes

{c) The demand for copper metal in
the country far exceeds the indigenous
producion. Hence the question of export
of copper to be produced at Khetri Copper
Project does not arise.

Demands of D.T.C. Employees

4112. SHRI (HANDRA\ SHEKHAR
SINGH . Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(" whether the employees of the Delhi
Transport Corpoiation have been demaond-
mg the introduction of (i) two conductors
on double-door buses. (ii) a bipartite com-
miitee to look into all cases of removal/
dismissal of workers, (iii) a selection grade
for DTC conductore as per recommenda-
tions of Third Pay Commission and (iv)
an incentive scheme or  cosh  handling
allowance of $ paisc per km. in the city
services aud 2 paise per km. in the Tnter-
State Services ;
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(b) if so, the reasons for Igroring these
specific demands of DTC workers uptill
nov; and

{¢) what steps a1 bewng taken by the
DTC management to implement these spect-
fic demands’

FHFE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS
VORT (SHRI H M TRIVEDI) . (a) to
(c) No demand has been tecened from
the employees of the (orporation pertam-
g to () and (m) The demand for
posting of two conductors on buses with
two doors, was discussed by the manage-
ment of the Corporation with the worhers
and exammed theieafter  1he management,
however, found thit theie was no justifi-
cation for the demand Aeeping in view
the present work loud on a conducto:,
system of advance booking of tichets at a
number of ongnating pownts ind  the
powers delegited to the cheching staff to
levy penalty on tichetless pissengers

The demand for payment of an allowance
to conductors for handling cash was also
not found to be justified However a
proposal for introducing an incentive
scheme, having a direct bearing on the
output of conductors s being examined by
the Corporation

Educated Unemployed Women

4113 SHRI SHYAM SUNDFR MOHA
PATRA Will the Minister of LABOUR
be pleased to state the number of educated
unémployed women in the country, State
wise 7

THE DIPUTY MINISTIR IN THF
MINISTRY OF IABOUR (SHRI BAL-
GOVIND VERMA) The available infor-
mution relates to the number of educated
women job-geekere on the Twve Regster of

Bmployment Exchanges which 15 given m
the atatement attached

{MAROCH 20, 19781

Written Amwmers M
Stafement
(Figures m th wusands)
State/Unson Terstory No of
educ ated®
women
Job-seekers
on the Live
Register of
. Cmployment
1 xchanges
as on
0-6-1974
STATE
1 Andhra Pradcsh 242
2 Assam $0
3 Bihar 84
4 Gujarat 229
5 Haryana 133
6 Himacha! Pradesh 36
7 ‘ammu & Kashnur 12
8 Karnataka 292
9 Acrala 116 7
10 Madhya Pradesh 1y 4
11 Maharashtra 54 9
12 Mamipur 18
13 Meghalaya 15
14 Nagaland**
15 Orissa 34
16 Punpb 2006
17 Rajasthan »9
18 Tamilnadu 720
19 Tripura 6
20 Uttar Pradesh 192
21 West Benual 89 7
UNION TERRITORITS
1 Andaman & Niobar Is-
lands** .
2 Arunachal Pradesh**
3 Chandigarh 36
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ra & Haveli**, .

4 Dea . Negas 0.8 Categorisation of work-churged staff of

$ Delhi . . v . Danda Project

6. Goa, Daman & Diu 3.1 )
Lakshad 0.1 _ 4115. SHRI SAMAR MUKHERIJEE !

™ Weep o **  will the Minister of SUPPLY AND

8. Mizoram .+ REHABILITATION be pleased to state :

9. Pondicherry . P__f (a) whether the entire work-charged staff

A | ToTAL $60.0 of Dandakaranya Project was categorised

LL INDIA 10 .

*Matriculaies and above.

Norts.— 1. All the job-scekets on the Live
Register of Employmnent Ex-
changes are not necessarily
unemployed.

*¥2, No Employment Cxchange is
funcioning in  thesc State/
Union Territorics.

3, I xcludes figures in respect of

Univeisity  Tmployment In-
formation and Guidance
Burcaux except for two
in Delhi.

4, Information in respect of
educated job-seekers (men
and  women) on the Line

Register is heing collected at
half-yearly 1ntervals ending
June and December each
year. Data for December
1974 are not vet available.

Climate allowance for Dnndakaranya
Employees in Bastar District

4114. SHRI JAGDISH BHATTA-
CHARYYA : Will the Minister of SUPPLY
AND REHABILITATION be pleased to
state whether sanctioning of bad climate
allowance for the employees of Dan-
dakaranya Pioject in entire Bastar District
(Madhya Pradesh) is under commideration
of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY DF SUPPLY AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
\ representution was  recelved in  this
behalf and has been referred to the Dan-
dakarunya Development Authority for
examihution.

by Dundaharanya Development Authority

" as ‘Non-Industrial' ;

(b) if not, the reasons as to why they
have not been categorised during the last
14 years: and

{c) when this is going to be done und
what steps Government have taken to extend
benefits flowing from categorisation to such
employees as have already retired or/and
died ®

THF DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHABI-
1 SITATION (SHRI (. VENKATSWAMY):
ta) to {c) While the question of categor-
sation of the work-charged staff of the
Dandaharanya Pioject into ‘Industrial’ and
‘Non-Industrial' was under consideration of
the Government, the question whether the
activities of the Pioject attracted the
character of industry as defined in section
2(3) of the Industrial Disputes Act became
the subject matter of a writ petition in
the High Court of Orissa. In their judge-
ment, the Court directed that the Union
Government should have the matter ap-
propriately examined by a competent
forum. The matter is now being processed
further.

Puy scale of ploughmen in Dandaksranya
Project

4116. SHRIMAT! BIBHA GHOSH GO-
SWAML: Will the Minister of SUPPLY
AND REHABILITATION be pleased to
state ;

ta) whether five Ploughmen were appoint-
ed on regular basis by formal appointment
order No. 8(6)/62-ME (4)/757 dated the
14th Sune, 1962 of Furm Superintendent,
Dandakaranya : and
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(h) if so, what steps Government have
mkmmgivethemtbambquas
similar employees have been given long
back ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
(@) Yes, Sir.

(b) The Dandalaranya Development
Authority have been asked for a report in
the matter :

Allocation for Vijayanagur and Visakhapat-
nam Steel Plants

4117. SHRI M. M )OSEPH *
SHRI VARKEY GFORGF *

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether only a nominal allocation of
Rs. 2.15 crores had been made for both
the Vijayanagar Steel Plant in Karnataka
and Visakhapatnam steel plant in Andhra
Pradesh ; .

(b) whether the steel plant at Visabhapat-
nam has been shehved which iy essimated
to cost Ra. 1,200 crores at current prices:

{c) whether Union Government propuse
to resume the work on the three new steel
plants of South in the ncar future; and

(d) if not, the reasons therefor”

THE DFPUTY MINISTER IN THE
MINISTRY OF STELL AND MINEFS
(SHR1 SUKHDEV PRASAD): (4) to (d
The total budget provision proposed for the
Vijayanagar and Visabhapatnam Steel Pro-
jects for 1975-76 : 1s Rs. 2 15 crores.

Both these projects are still m the preli-
minary stages and the main programme of
work in 1975-76 will be further land a¢-
quisition, and preparation of the Detailed
Project Reports which are expected to be
commussioned shortly. The allocation pro-
posed i¢ for covering the above mentwoned
programme.

For the preparation of the Detailed Pio-
ject Reports for these projects, the Consuit-
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Written Agswers 48

ing Engineers would need about 21 months,
It is only after the Detailed Project Reports
are received and scrutinised that site work
ean be taken up.

The capital cost estimated in 1972-73 in
respect of each of these projects was about
Rs. 854 crores: More realistic cost estimates
will be available only when the D. P. Rs.
are received.

The Visakhapatnam Steel Project has not
been shelved.

Owing to the acute constraint on resour-
ces, 1t has not been possible to provide for
higher allocation of funds in 1975-76, 1t is,
however, proposed to review the position
fiom time to time in the light of the
available 1esources and explore possibiii-
tles for expediting work on the three
Southern Steel Plants.

Unesarthing a mcket of recruiting young
men to srmy at Meerut

4118 SHRI JYOTIRMOY BOSU: Will
the Minister of DEFFNCE be pleased to
state :

(a) whether a rechet of recruiting young
men to the army in Mecrut has recently
been unesithed in Meerut, Uttar Pradesh
and

(b) if so. the facts thereof and the action
taken thereon ”

THF MINISTER OF DEFENCE (SHRI
SWARAN SINGH : (a) and (b) During
recruitment at the Branch Recruiting Office,
Meerut. it was discovered that some candi-
dates were in possession of false educa-
tional certificates. The matter was, there
fore, wepoited to the Police and 15 under
investigation ; one person has been arres-
ted in this connection.

Daily wages in tea plantstions

4119 SHRI ROBIN KAKOTI : Will the
Mmster of LABOUR be pleased to
state ;

(a) the 1ate of duily wages of the
Iabourers  engaged  in plantation—tes.
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rubber, coffes and also in public sectot
coal and other public industries and jute
and textile industries in India;

(b) the money value of the concession in
foodgrains and other amenities enjoyed by
each of the above categories of labourers;
and

(c) the minimum wages fixed for the
above categories of lubourers engaged in
pluntation and public and private industries?

THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (@) and (c) A state-
ment giving the rates of daily wages of
plantation and coal workers is lgid on the
Table of the House. {Placed in Library.
Sce No. LT—9252/75]. Informetion on
minimum wage rates in certain industries
\us given in statement placed on the Table
of the House in reply to Unstaired Ques-
tion No. 1430 amwered on  27-2-197§
Information regarding Minimum Wages
fived frevised under the Minimum Wages
Act hay been published in the Indian Labour
Statistics, 1974 copies of which have been
sent to Parliament Library.

thy A statement giving the avaiable in-
formation is luid on the Table of the

House. [Placed in Libraty: See No. LT--
925278},

Rehabilitation schemes In Andaman and
Nicobur Isiands

4120. PROF. MADHU DANDAVATF:
SHRI DHAMANKAR :

Will the Minister of SUPPLY AND
RE HABILITATION be plessed to state :

(a) what are the schemes for the re-
hawlitation of persons coming from diffe-
wnt States and settling in Andaman and
Nigobar Islands ; and

tb) how far have thesc schemes been
implemented ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND
REHABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b) At present the
Department of Rehabilitation is  having
schemes of rehabilitation/resetilement  in
Little Andaman, Great Nicobar and
Katchal. The position about implementa-
tion of these schemes is as under :—

(i) Little Andaman.—249 families of
new migrants have been rehabili-
tated and 89 migrant families and
15 families of Sri Lanka rcpa-
triates are in the process of
rehabilitation.

(i) Great Nicobar.—100 families of
ex-servicemen have been resettled

and 138 are in the process of
resettlement.

(iii) Katchal—15 families of repatria-

tes from Sri Lanka have
rehabilitated.

v

becn

The pact of rehabilitation fresettlement
i Andaman and Nicobar Islands is de-
pendent on many mportant factors which
hase o be taken into consideration.

Allocation of iron and steel (o Karnataka

4121. SHRI K. LAKKAPPA: Will the
Mmister of STEEI AND MINES be pleq-
sed to state :

(a) the quantity with alue of iron and
steel allocated from Central sources 1o

Karnutaha during 1973-74 as compared to
1972-73 .

(b} the quantity with value of iron and
steel proposed to be aliocuted to Karnatabha
during the cutrent year ; and

tc) to what extent it will ensure easy
supply of iron and steel to common con-
sumets in Karnatuka ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STFEL AND MINFS
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(SHRI SUKHDEY PRASAD): (») und (b)
The informaticn is belng collected and
will be laid op the Table of the House.

(¢) The supply posttion of steel has
improved considerably in the last one
year. Production from integrated stecl
plants is higher in the ten months, April,
1974 to Jaouary. 1975 by 3.569 lakh
tonnes as compaied to the same period in
the previous year, representing an increase
of 10 per cent. With special efforts to acti-
vise inventories, supply of steel to the
economy from the mamn steel plants n the
above 10 month-period 1 highar by
6.34,000 which represents an incicase of
18 per cent, as compared to the 10 month-
period of the pievious year. Theie is
alo adequate availability of pig won at
present. In this context, it is expected that
consumers of uon and steel i Karnataka.
as in other parts of the country, would
be able to obtain thewr reguirements of
most categories of iton and steel matciials

Overpuyment made by Punjab Government
to Centre

4122, SHRI B. S. BHAURA : Will the
Minister of SUPPIY AND RFHABIII-
TATION be plcased to state:

(a) wbether Punjub Government han
made an over-payment of more than Rs. 3
crores to the Centre for the surplus evacue
lund allotted to it 1n 1961; and

(b) if so, whether this over-payment
would be adjusted with Punjab CGovern-
ment ?

THE DEPUTY MINISTER IN THI
MINISTRY OF  SUPPLY AND
REHABILITATION (SHRI G. VENXAT-
SWAMYj): (a) and (b) The amotnts pud
by the Punjab Government for the surplus
evacuee lands, etc., and the oveipayment,,
if any, require to be ascertained. Necey
sary adjustments would be carried out :
soon as the amounts due/paid in this res-
pect are reconciled.
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Scale of swlstsnce to migrants for
resetticment ln agricultu’é

4123, SHRI NATHU RAM AHIR»
WAR:

SHRI NITIRAJ SINGH , CHAU-
DHARY:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) the scale of assistance heing given
to nugrants for iesettlement in agriculture
and small trades,

(b) whether the scales for assistunce havg
been prescribed long ago and have now
become out dated due to rse in (oSt
and

tc) whether thete v any proposal under
consideration for revinion of the wule, of
<0, when is the suggested revision likely to
materialise ?

THE DEPUTY MINISTFR IN TH+
MINISTRY OF SUPPLY AND RtE-
HABILITATION (SHRI G VENKAT-
SWAMY): (a) The details of awastane
being given to nmugrants from toimer
Fast Pahistan for resettlement in Agricul-
twe and small trade are available n
Appendices IV, V. VHI and VIII of ihe
Annual Report of the Ministry of Supply
und Rehabilitation (Department of Rehabili
tation) for the year 1973-74.

{b) Yes, Sir

(c) The rates of maintenance assistancc
given in the rehabilitution phase have
since been increased, The rehabilitation
schemes that are being sanctioned alwo
provide appropriate rates higher than the
existing cellings as required.

Digtribution of vital drugs through Post
Offices
4124, SHRI C. JANARDHANAN :
SHRI M. KATHAMUTHU ;
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased (o
state :
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(a) whether Government have decided 1o
distribute vital drugs through Post Offices;
and

(b} if so, which are the drugs proposed
to be inchided uder this schemie and other
mam features thereof ?

THE DEPUTY MINISTER 1IN THF
MINISTRY OF HEALTH AND FAMIY
PI ANNING (SHRI A. K. M. ISHAQUE) -
{a) und (b) The Commitiee on Drugs and
Pharmaccutical Industry (known as Hathi
Committee) set up by the Ministry of Petro.
leum and Chemicals, have in their report
on measures for providing essential druys
and common household remedies to the
general public, especially mn rural areas
mer aliv suggested that assistance in this
icgard should be sought from the postal
depurtment. Indian Ol Company depots
ctc  The drugs proposed to be distributed
by the Postal Departments would be house-
hoid 1emedies and commonly used medi-
cines which do not require the prescription
of u Registered Medical Practitioner. This
teport is under examination.

Alaminium Prices

4126 SHRI ANADI CHARAN DAS:
SHRI P. GANGADFB:

Wil the  Minster of
MINES be pleased to state:

STEEL AND

ta) whether Government have taken any
deesion 0 ratse aluminium prices ; and

th) if so. the facts thereof?

THE DLPUTY MINISTER IN THF
MINISTRY OF STFEL AND MINES
(SHRI SUNHDEV PRASAD): (1) Ye.
Sir.

thy Guvernment of India by Notification
Mo, 8.0 133E) duted the 11th March
1975 issued under the Aluminium (Control)
Onder, 1970, have increused the ex-factory
controlled price of aluminium and its pro-
ducts fevcept aluminium extrusions and
foils), by Rs, 404 per tonne (excluding
cwive duty) with immediate effect.
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Call on Armed Forces to disobey orderx

4127. SHRI VAYALAR RAVI : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether Government have noticed the
statements of some important persons call-
ing upon the Armed Forces to disobey the
orders of Government; and

(b) if <o, the facts thereof and Govern-
ment's reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : () and (b) Such
statements are regrettable. However, such
statements are not likely to have any effect
on the sense of duty of the Armed Forces
personnal.
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Fire in Rourkela Steel Plant

4130. SHRI P. GANGADEB :
SHRI D. D. DESAI :

SHR1 RAGHUNANDAN LAL
BHATIA :

SHRI SHRIKISHAN MODI :

Will the Minister of STEEL AND MINES
be pleased to state :

(9) whether huge stocks of naphthalence
worth several crores of rupees were lost
when a firc broke out in the Rourkela
Steel Plant 1n December, 1974,

(b) if so, whether there have been ten
instances of fire in the past one year;

(c) if so, the facts thereof;

(d) whether any enquiry has been order-
ed mto this mishap; and

(e) if so, the outcome of the enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASED : (a) and (¢)
A fire broke out around 4.05 PM. on
December 2, 1974 in the area between ths
Dephenolised Oil Tank and Redistilled Qil
Tank in the yard adjacent to the Naphtha-
lene Plan of the Rourkela State plant. The
fire was brought under control by 6.15
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PM, and was completely extingulsbed by
6,30 PM. Before it was put out, the
fire had extended into the building where
naphthalene bags were kept, some of
which caught fire. As a result of the fire,
the conveyor for napthalene, the chutes
and pipe lincs from the presses to the bot.
tom floor and a few motors, cables and
accessories, were damaged. The total value
of the damage was about Rs. 2.5 lakhs.

(b) No, Sir;

(d) and (e) An Enquiry Committee of
the Plant went into the causes of the fire.
It has opined that the fire was due to an
accident and that no particular individual
or agency could be held responsible for
it.

Next conference of non-alligned Nattons

4131 SHRI BANAMALI BABU . will
the Minister of EXTERNAL AFFAIRS be
pleased to state ;

ta) whether it 18 proposed to hold the
next Non-Aligned Nationy' Confeience m
Colombo duttng September this year; and

(b) f <o, what steps Government pro-
pose to take to make the Conference in
strecess ?

THE DLPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS) : (a) The next
Summit Conference of Non-Aligned coun-
tries 1v scheduled to be held 1z Colombo
around Scptember, 1976.

(b) As a member of the Coordinating
Bureau of the Non-Aligned countries,
Government of India are in close and
continuing touch with the preparatory work
for the next Summit. They have consis
tently been emphasising the need for pre-
serving and consolidating the unity of the
non-aligned countries 23 a sine-qua-non of
their success and effectiveness.
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The Government of India are also in
touch with the Government of Sri Lunka
in the matter.

Dismissal of Employees by Brazitian
Embamy in India
4132, SHRI N. SREEKANTAN NAIR :
Will the Mimster of EXTERNAL AF-
FAIRS be pleased to state :

(8) whether 13 cmployees attached to
Brazilian Embassy have been arbitrarily
and summarily dismissed;

(b) if o, the reasons therefor; and

(c) the action taken by Government to
edress the grisvances of the dismissed
employees ?

THE DEPUTY MINISTER IN THE
OF FXTFRNAL AFFAIRS (SHRI
BIPINPAL DAS) : (a) to (c) The services
of 13 local Indian employees worhing with
Brazil Embassy were terminated recently
The Mmistry of External Affair used its
good offices for a settlement of the dispute
and, as a resuit, these persons are being
paid reasonable compensation by the Bru-
zilian Embassy.

INTUC on unemployment
4133. SHRI G Y. KRISHNAN:
SHRI GAJADHAR MAJHI:

Will the Minister of LABOUR be pleased
to state.

(a) whether the Indian National Trade
Union Congress (INTUC) has suggested
on unemployment-utilisation of exisung ins-
talled capacity in all public and private
sector units. seven day week and avoidance
of overtime work to create more job up
rortunities; and

(b) if so, the reaction of Government
thereon?

THE DEPUTY MINISTER IN THh
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Yes, Sir.

(b} The suggestions of the INTUC have
been noted by Government.
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Extermsl Assletance for Vichakhapatnam
4134. SHRI M. KATHAMUTHU:
SHRI S. A. MURUGANAN-
THAM:
Wifl the Minister of STEEL AND
MINES be pleased to state:

-
{a) whether there is a proposal undet
consideration to sech external assistance to
get over the financial constraints which are
delaying the implementation of Vishakha-
patnam Steel Plant; and
(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No
such proposal is undgr consideration.

(b) Does not arse
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4136. SHRI BIRENDER SINGH RAO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state,

(a) whether the berthing facilities fur
the ships arc madequate in Bombay port;

(b) whether the development of the
Bombay port has not matched with the
increase in marnme traffic; and
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() what medsures Goversmest propose
to take to provide sufficient berthing facr
fities there?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDI): (a»
Berthing facilities are available m Bombay
Dock for vessels up to 22 thousand toim
dead weight, 95 feet in width and 34 feet
in draught. For oil tankers, limitations are
53 thousand DWT and 36 feet draught.

(b) Bombay Doch were constructed
during 1880 to 1914. Since then two ma-
jo1 projects have been completed, viz (1)
3 o1l jetties at Butcher Island, two of which
can tahe tanhers up to 53 thousand fous
dead weight, and (2) 4 inside and 3 out-
side berths for dry cargo and a modern
passenger termunal under Doch Expansion
Scheme. These projects have provided facr-
litics for longer and deeper vessels Width
hmitations of India Dock Lock Gate and
Prince’s and Victoria Dochs’ Fatrance Gates
and shortage of back-up space in and
around wharf shed are nremediable cons.
traints,

(c) Bombay Port Trust have proposed
a fourth oil berth capable to tahe tankers
upto 80 thoussnd DWT  and 42 feet
draught and a Satellite Port at Nhava-
Shova to take bulk carriers and container
vessels between 65 and 80 thousand DWT
drawirg upto 42 feet diaught with mat-
ching handling facilities on shore Both
these proposals have been cleared in prin-
ciple. Further necessary action in the
matter iy being taken.

Dredgers lent to Maharashtra

4137. SHRI SHANKER RAO SAVART :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ,

(1) whether Government of India had
ent any dredgers to Government of Mahara-
shtra dusing the last three years,

(b} if so, how many since when, at what
rental and on what conditions: and
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{c) which parts have been dredgod so
far and which are proposdd to be dredged?

THE MINISTER Of STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M TIVRVEDI) :

(1) No, Sir.

tb) and (¢) Do not arse.

Assistance to Kerala for up-keew of N.H.
and construction of bridges

4138, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

{a) whether Government of Keralu have
approached the Central Government for
assistance to meet the reguirement of that
State for the muntenance of National High-
ways and construction and uphecp o
bridge during 1975-76; and

(h) 1f «0o whether the assistance has been
given by Government and if so. an account
thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVED)) :
(a) and (b) Comtitutionaly the com-
truction, development, mamntenunce and
repairs of National Highways is the res-
ponsibility of the Central Government. The
entire expenditure involved on this account
1s, therefore., met by the Government of
India and the question of giving tinancial
assistance as such does not arise. Proposals
for allocation of fundy for construction,
development  Maintenance and repairs of
National Highways including bridges thereon
duning 1975-76 have becn received from al,
States including Kerala. Allotment of funds,
keeping in view the resources, requitements
of various States and admissibility ot thuse
requirements can, however, be considered
only after the budget bas been votet by
Parliament.
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Visit of Chlef of Royal Ake Force of
Grest Biitain to India

4139, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of DEFENCE
be pleased to state:

(4} the purpose of the visit of Chief of
the Royal Air Force Great Britain ip India
this year;

(b) whether there was any discussion
between the Air Chief of India and Great
Britain about modern technical method of
afreraft maintenance and manufacture; and

{¢) whether he was taken to Hindustan
Acronautics Factory?

THE MINISTER OF DEFENCE (SHR{
SWARAN SINGH) : (a) 1t was a goodwili
visit,

(b) No. Sir.

(c) No, Six.

Lnplementation of Nathwani
sub-commiltee on standard and quality
control of drugs

4140. SHRI JHARKHANDE RAI : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to refer to the
reply given to Starred Question No. 45
on the l4th November, 1974 and state :

(a) whether Central Government have
accepted the recommendation of Nathwani
Sub-Committee on standard and quality
control of drugs;

(b) if so, the facts thereof ;

(c) whether the suggestions of the sub-
comntfttee to the amendments of the Drugs
and Cosmetics Act have been accepted ;

(d) if o, the outline thereof ; und

(e) when this amendment is likely to
come ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M. ISHAQUE):
(2) apd (b) There is no change frwu
the position stated in reply to parts (%

10 1L.§§/75~3
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and (b) of the Starred Question No. 45
answered in the Lok Sabha on the 14th
November, 1974,

(c) to (e). The suggestions of the Nath-
wani Sub-Committee in regard to smend-
ment of the Drugs and Cosmetics Act have
been examined and to the extent feasible
incorporated in the draft Bill for amend-
ment of the Drugs and Cosmetics Act.
The draft Bill is under consideration and
<hall be introduced in the Parsliament s
soon as possible.

Modernisation of Kakinada Port

4141. SHRI Y. ESWARA REDDY : Will
thc Minister of SHIPPING AND TRANS-
PORT be pleased 10 stale:

(a) whether Government hay: a pro-
posal under comsideration t0 modernise the
Kakinada Port; and

(b) if so, the main features thereof ?

THE MINSTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDI): (a) and
(b). Government of Andhia Pradesh have
under their consideration a scheme for the
development of Kakinada Port duning the
Fifth Plan period which inter alia, includes
the stabilisation of sand spit by dredging
a sand trap, provision of breakwater and
berths for barges to handle the feed stock
for fertilizer factory and provision of other
shore facilities such as wharves, jetues,
transit sheds, communications etc. to cater
to the anticipated additional traffic,

Diplomatic Posts lylng vacent in Indisn
Missions abroad

4142. DR, H. P. SHARMA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the particulars of the diplomatic
posts in Indian Missions abroad, including
those of Heads of the Missions, which have
been lying vacant for the past over one
year, six months and three months, sepu-
rately ;

(d) the reasons for the vacancies; and
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{c) the number of posts of Heads of

manned by persons drawn from

the politics and social services; Foreign

and other All-India Services and the per-

centage of these posts manned by persons
drawn from politics ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) The mfor-
mation is given in the statement aftached
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b) Some posts have been kept unfilled
as(ag economy measure, For other posts,
suitable persons are uv the process of being
selected or have since been selected. .

(c) Of a total of 81 Heads of Missioms,
60 are being manned by officers borne
on the IFS cadre and 21 posts bv persons
drawn from the pohtical, social and educa-
tional hife including retired officers on re-
employment The non-cadre appointments
at present work out to 26 per cent

STATFMENT

Particulars of diplomatic

posts, including those of Heads of Missions but excluding those

under the budgetary/administrative control ofothea Ministries, lying vacantinIndi ar V << o

al

——— —_——

S No Particulars of Post

1 Ambassador of India, Santiago
2 Ambassador of India Sanaa

3 Second Secretaries

4. Press Attaches

5. Third Secretaries

6 Interpreter (Sr Scale)
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4144, SHRI M. RAM
REDDY :

GOPAL

SHRI PRABODH CHANDRA :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether there is a proposal to put
:l;ed Iron Ore Board on a statutory footing;

(b) it s0, the advantages therefrom 7

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJT YADAV) :
(a) and (b) The pros and cons of cou-
verting the Iron Ore Board into a statutory
organization are being examined. No
decision has as yet been taken.

Rotation of officers of Defence Inspection
Organisation

}MS. SHRI S. M. BANERJEE * Will the
Ministe: of DEFENCE be pleased to state ¢

(a) whether a decision was taken by
the Defence Ministry that officers in
Defence Inspection Organisation would be
rotated after certain period; and

(b) if so, when the decision was taken
and what procedure was laid down for such
rotations ?

THE MINISTER OF STATR (DE.
1 ENCE PRODUCTION) IN THE MINI.
STRY OF DEFFNCE (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.,

(b) A decision was taken in October
1971 to rotate officers of the General Stores
Division of the Defence Inspection Urgani-
sation. Subsequently this decision was
extended to other division of the Defence
Inspection Organisation connected with the
lnspaction of Stores supplied by the trade.
_l'ha tenures vary from 3 to 6 years depend-
ing npon the functions of the establishments
in which they ars employed.  Officers
whose superannuation is due within a year,
are, however, exempted.
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New leghistion for replacement of
Castonmient Board Act

4146. SHRI K, M. MADHUKAR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether he has given an 2ssuramce
to bring a new legislation to replace the
Cantonment Board Act; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK) : (a) and (b) It is not correct
to say that an assurance haes been given to
bring a ‘new’ legislation to ‘replace’ the
existing Cantonments Act, 1924, The
correct position is indicated in the State-
ment laid on the Table of the House is
reply to Unstarred Question No. 2584
answered on 28-11-1974,

Delay in amrival of new US. Ambassdor

to Indis
4147 SHRI ISHAQUE SAMBHALI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the arrival of the new US.
Ambassador 1o India was delayed;

(b) if <o, the facts and the
therefor; and

(c) whether this delay in the anival has
any link with the announcement of US,
Government to lift the arms embargo to
Pakisten ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) : (a) Yes, Sir.

(5) and (c) The US. Ambassador desig-
nate was expected to arnve in New Dethi
on 22nd February, 1975. The Charged
Affaies of the Embassy, however, infor-
med us on 2lst February that the Am-
bassador (designate) would be delayed by
a week or s0. No reason was given for
the delay.

The Ambassador finally arrived on 2nd
March, 1975.

reasons
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Sefection of site for the lnstitute of Homoeo-
pathy in Calcutta

414§ SHRI KUMAR MAJHI : Wil
the Minister of HRALTH AND FAMILY
PLANNING be pleased to state :

(a) whether a piece of land at salt lake
in Calcutta was selected for the proposed
reseaich centre for the proposed Institute of
Homoeopathy, and

(b) if so, what progress has been made
m thiy regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI AKM ISHAQUL).
(a) and (b) The possibilities of taking over
& piece of land at salt lake in Calcutta for
setting up a research centre for the pro-
posed Institute of Homoeopathy from the
Government of West Bengal are being ex-

plored
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Increase In Coastal Shipping Rates

4150, SHRI K MALLANNA : Wwill
the Minster of SHIPPING AND TRANS-
POR1 be pleased to state :

(2) whether Government have e\olved
any formula for increassing coastal ship-
ping rates, and

th) 1f so the outhnes thercof ?

THt MINISTER OF STATE IN THR
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI HM TRIVFDI) (a) and
‘b) In order to smprove coastal shipping
operations on the basis of viable and eco-
nonuc operation of vessels, Government
are stized of the whole matter with a view
to evolving a rational {framework of
arrangements providing for, inter aha,
economic freight rates and adequacy of
operating lonndge to meet our needs.

Action against M/s. Jaipur Udyog Ltd.
Cement factory for non-deposit of E.P.F.,

4151 SHRI SARIOO PANDEY :
SHRI C. K. CHANDRAPPAN :

Will the Minister of LABOUR be pleased
to refer to the replies given to Unstarred
Question No. 3896 on the 29%th August,
1974 and Unstarred Question No. 9733 on
the 9th May, 1974 and state @

{a) whether M/s. Jaipur Udyog Limited
cement factory owned by Aloke Udyog
group has cleared off its provident fumd
dues:

(b) if not. the facts thereof;
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{c) what are the results of the steps said
to have been taken in reply to USQ. No.
9733 on the 9th May, 1974; and

(d) what arc the additional steps taken
against this firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL-
GOVIND VERMA) : The Provident Fund
Anuthoritics have reported as under: —

(a) to (d) The establishment has been
paying Provident Fund contributions regu-
larly with effect from August, 1974, In
regard to arrears of Provident Fund from
February, 1974 to July, 1974 amounting
to R». 6.91 lakhs, the establishment has
been granted the facility to pay the said
amount in <ix instalments, the first instal-
ment of Rupees one lakh having been
paid on 20-12-1974.

Promotion of Civilian store-keepers in Air
Force

4152. SHRT HARI SINGH : Wil the
Minister of DEFFNCE be pleased to state :

(a) whether the promotion in the Air
Force of civilian store-keepers in all grades
is effected on the basis of authorised
establishment as per Government orders
vide Air HQ/20613/191/0&E [2913 /D (Air
lll)/llG, dated the 3rd April, 1968; and

(b) if so, what is the authorised es-
tablishment of civilian staff in the 1AF ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (2) Yes, Sir,

(b) The authorised establishment ot
Civilian Store-keepers in the TAF is 1448,

Resettiement of Migramts in Shalpur Area
of Betul District

4153. SHRI NITIRAJ SINGH CHAU-
DHARY : Wili the Minister of SUPPLY
AND REHABILITATION be pleased to
state ¢
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(a) whother some new/old migrants
are proposed to be settled permanently on
tand in Shabpur area of Betul District;

(b) if so, whether they are to be
provided with irrigated lands, five acres
per family;

(c) whether Government have prepared
any scheme to provide irrigation facilities;
if 50, the facts thereof ;

(d) whether Madhya Pradesh Govern-
ment suggested taking up of Bishua !a-
tia Project for the above purpose; und

(e) if so, Central Gorernment's deci-
sion thercon®

THE DFPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RFHA-
BIITATION (SHRI G. VENKATSWA-
MY) : (a) New migrants from former
Fast Pokistan are beinz  permanently re-
setiled on land in Shabpur area of the
Retul District.

{b) The migrants have been allotted
land at the rate of 5 acres per family
under rainfed conditions. The general
pattern of allotment of holings 1x  as
follows :

3 acres irrigated land
or

4 acres of land with protective
irrigation
or

S acres of dry land under rainfed
conditions.

{c) to (e) Yes, Sir Two lift irrign.
tion schemes und ome tamk irrigation
scheme have already been <anctioned. A
few more irrigation schomes including
Bichua [atia Project are under conside-
ration in consultatior with the concerned
Ministries. The holdings will have to be
reaflotted on provision of irrigation.
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Warsilng on wine bottles

4154, SHRI R. N. BARMAN : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government propose to con-
sider “warning on liquor (wine) bottles in-
jurious to health” on the pattern of recent
decision of warning on cigarette packets; and

(b) if so, what time it will be started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI AK.M. ISHAQUE):
{a) No such proposal is under considera-
tion at piesent.

() Docs not arise.

Transfer of Dandakaranya Institutes to
State Governments of Madhya Pradesh
and Orfsa

4155. SHRI MOHAMMAD ISMAIL:
Will the Mnister of SUPPLY AND RE-
HABILITATION be pleased to state *

(a) whether various institutes of Danda-
karanya Project are being transferred 1o
State Governments of Madhya Pradesh and
Orissa as part of gradual winding-up or
gradual completion process of the Project
itself;

(b} if so, whether employees of such in-
stitutes being transferred arc given the
benefit of the option of re-employment in
other Central Government Departments
through Central (Surplus) Cell of  the
Department of Personnel! under normal
rules; and

{c) if not, what steps are being taken to
rectify it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHABI-
LITATION (SHR1 G. VENKATSWAMY):
(a) As a step towards normalisation. some
institutes are being transferred to the res-
pective State Governments. Such transfers
camnot be termed as a part of winding.up
process.

[raaxL 20, 19751
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(b) and (¢) In view of the position ex-
plained in reply to part (a), the staf of
these institates are not elipible for re-
deployment facilities through the Centrat
(Surplus Staff) Celt of the Department of
Personnel and Administrative Reforms.

Coustruction of Port at Nhava Sheva

4156. SHR1 MOHINDER SINGH GILL:
Will the Mimnister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the construction of Nhava
Sheva Port Project ucross Bombay harbour
has been finally approved; and

(b) if so, the cost involved and the time
by which it is likely to be taken in hand
1o avoid delay in launching of the project
%0 that construction costs do not rise m the
meantime ?

THF MINISTER OF STATE IN THE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHRI H. M TRIVEDI) :
(a) Taking up of the constiuction of a
Satellite poit al Nhava-Shéva has been
agreed to in principle by the Plunning Com-
mission.

(b) The question of sanction of cost
estimate and of taking up of the execution
of work and time-limit thereof will de-
pend on the detailed project report that
will have to be prepared.

Implementstion of recommendations of
Indian council of medical research review
commbitee

4157. SHRI INDRAJIT GUPTA : Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the main recommendations
of the L.C.M.R. Review Committee (1968)
regurding working conditions and  career
prospects of its scientific workers have not
yet been implemented;

(b) if so, the reasons for the inordinate
delay; and
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{c) whether any action has been taken
to safeguned ICMR workers against the
“Democies Sword” of termination of ser-
vice at the end of each financial year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHR1I AXM. ISHAQUE):
{a) and (b) The Governing Body of the
ICMR constituted a Sub-Committee to exa-
mine the recommendations of the ICMR
Review Committee about the working con-
ditions and career prospects of the scienti-
fic workers. The sub-Committee met twice
but no decisions were taken regarding these
recommendations. It may, however. be
mentioned that the case for 1evision of the
pay scales of both the medical and non-
medical scientists in accordance with the
recommendations of the Third Pay Com-
mission is being processed.

(¢) Till, 1973, all the posts under the
Council were purely temporary. However.
in 1973, the Government of India decided
that 80 per cent of the temporaty posts
which were in existance for a period of 3
seurs {rom 1-3-1970 and which were likely
to continue on a long term basis may be
made permanent This decision has been
implemented. The posts in the semi-per-
manent units and research schemes, how-
ever, continue 1o be temporary. In respect
of research scheme, it has been decided that
in future only senior and junior research
fellows will be appointed and if any auxi-
liary non-scientific personnel are to be ap-
pointed they will be governed by the ser-
vice conditions of the institution in which
the scheme is located.
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Geners! Manager, Bhllal Steel Plang

4159. SHRI PRABODH CHANDRA:

Will the Minister of STEEL AND MINES
be pleased to state :

17134

(a) whether Government have received
any complaint agrinst the General Manager
of Bhilai Steel Plant; and

(b) if so, the nature of complaint and
the action taken by Government?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YADAV):
(a) Yes, Sir.

(b) Bhilai Steel Plant is one of the four
steel plants under the Company-Hindustan
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Steel Limited, Such matters are within the
purview of this Company. Such action as
is appropriate will certainly be taken and
that too as early as possible.

Rehabilitation of Refugees from Sri Lanka
in Islands of Andaman and Nicobar

4160. SHRI DHAMANKAR : Wil the
Minster of SUPPLY AND REHABILITA-
TION be pleased to state :

(a) the numbet of retugees 1chabilitated
in the Tslands of Andaman and Nicobar
from Sri Lanka and other places;

(b) what facilities in terms of land, loan,
apriculturul implements, housing and ani-
mals have been provided per family and
the total expendituie incurred on 1chabili-
tation programme n the islinds for the
past three years; and

(c) whether the refugees aie  agitating
over inadcquate facilities  provided and 1if
so, the steps tahen in the matter

THE DEPUTY MINISTER IN THLE
MINISTRY OF SUPPLY AND RFHABI-
LITATION (SHRI G. VFNKATSWAMY)
(a) 776 families of mugiants from former
East Pakistan and 26 families of repatiiates
from Sri Lanka and 37 families from Bu'ma
have been rchabihfated in the Anduman
and Nichoba: Islands under the programme
of the Department of Rehabilitation. This
does not include families of migrants from
former Bast Palistan settled under an old
colonisation scheme of the Andaman Ad-
mivistration.

(b) The scale of assistance given to fami-
lies seftled in agricultme i the lslands
under the programme of the Department of
Rehabifitation is given in Appendix VI of
the Annual Report (1973-74) of the De-
partment. The total expendituie incurred
on rchabilitation of agricultunst -families
during the years 1971-72 to 1973-74 is
Ra. 12839 lakhs (departmental figures).

(c) There is no agitation. Representa-
tions received from time to time are dealt
with and appropriate action taken as re-
quired with regard to the provision of ade-
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quate facilities and other matters repre-
sented.
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Cancellution of visit of President of israel
to Nepal

4162. SHRI R. S PANDEY . Wil the
Minister of EXTERNAL AFFAIRS  be
pleased to state :

(2) whether Government's attention has
been drawn to the reports blaming India
for the canceilation of President of lIsracl's
visit to Nepal;

(b) if so. whether Government have tahen
up the matter with the respective Guvein-
ments to clarify the position; and

(c) if so, with what results ?

THE DLPUTY MINISTER IN THE
MINISTRY OF FXTFRNAL AFFAIRS
(SHRI BIPINPAL DAS) : (a) to (c) Gov-
ernment have seen press reports emanating
trom Jerusalem alleging that the Nepalese
authorities had advised against the visit of
the Israeli President to Kathmandu in view
of the possibility of demonstrations by
Indian and Chinese extremists. Subsequeat
press reports themselves pomted out the ab-
surdity of the allegation, which was too fri-
volous to warrant any Government clari-
fication.
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Imstalled capacity of Public Sector Steel
Plants

4163, DR KARNI SINGH : Will the
Mmister of STEEL AND MINES be
pleased to state :

{a) whether the actual mstalled capacity
of every public sector steel plant i the
country 15 02 to 04 million tons less than
shown in the books, and

(b) 1f 0, the reasons for this anomaly ’

THF DEPUTY MINISTER IN THE
MINISTRY OF STELI AND  MINFS
(SHR1 SUKHDFV PRASAD) (a) o
Sir

(b} Do not arise
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Scheme for Rehabilitation of Former
East Pakistan Refugees

4168. SHRI SAMAR GUHA : Will the
Minister of SUPPLY AND RFHABILI-
TATION be pleased to refer to the reply
given to Unstarred Question No. 460 on
the 20th February, 1975 iegarding Reha-
bilitation of Refugees fiom East Pakistun
and state :

(a) Government's plan for Rehabilita-
tion of 3.000 families of former East
Pakistan refugees who will be left out of
the scheme for then rehabilitation during
the next Fifth Plan period;

(b} the nature of the concrete schemes
formuluted by the Government for reha-
bilitation of 21,300 famjlies as proposed
by Government;

(c) whether rehabilitution of these re-
fugees will be made in Aadaman and
Nicobar Islands also;

(d) if so, the schemes formulated there-
about and if not, the reasons therefor;
and

(¢) the authority constituted for speedy
rehabilitation of 25,300 refugee families
who are still rotting in different camps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHR! G. VENKATA-
SWAMY) : (a) The East Pakistan migrant
fumilies in camp who remain unsettled at
the ead of the Fifth Five Year Plan are
proposed to be resettled during the Sixth
Five Year Plan Period.

[MARCH 2, 1974
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(b) A» wiready stated in part (f) of the
Unstarred Qestion Ne. 460 answersd on
20th February, 1975 the migrant families
will be resettled on agricultural jands and
in non-agricultural occupations, including
provision of employment, subject to -avail~
ability of suitable lands and adequate
funds.

(¢) Yes, Sir, but this {s subject to a
review of the effects of deforestation in
the Islands.

(d) The migrants will be resettled main-
ly on agricultural lands in rehabilitation
colonies as at present.

(¢} The rehabilitation of the migrant
families will be done through the agencies
of the various State Governments and
Umion Terntories, und the Dandakaranya
Development Authority.
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Directive to Siate Drug Control Agemcies

4170. SHRI D.B. CHANDRA COWDA;
Wwill the Minister of HEALTH AND
FAMILY PLANNING be pleased w0
state

(a) whether Government have given
gudelines to the States to streamlinc the
working of the drug comtrol agencies, 50
as to be more effective in tracing down
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the culprits who are dealing in suprious
drugs; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE MI-
NISTRY ‘OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M, ISHAQUE) :
(a) and (b) Yes, The Minister of
Health and Family Planning has writ-
ten in the matter to all the Health Mini-
sters of States and Usnion Territories. A
copy of bis letter dated 28th January,
1974 together with a note which sets-
forth the measures that need to be taken
to tighten the compaign aguinst spurious
drugs, i¢ laid on the Table of the Sabha.
[Placed in Library. See No. LT9253/7S]

Improvement of Waterways Transport
Facilities

4171. SHRI ANANTRAO PATIL .
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state @

(2) whether any study of transport re-
quirements in the country with a view to
co-ordinate inland water tianspoit  with
other modes has since been made and it
s0, the gist thereof;

(b) whether schemes for the improve-

ment of existing waterways transport have
been formulated; and

(c) whether in view of the energy crisis
and high fuel cost the Transpoit Directo-
rate has made a study of immediate re-
quirements and long term planmng of the
waterways in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI H. M. TRIVEDD : (a)
No study of transport requirement of the
country as a whole has been made, but
the following is the gist of some of the
important studies which were undertaken
to examine the needs of JWT in co-ordi-
nation  with other modes of transport in
the various aress of the country

(i) In the report of the Directorate of
Tramsport Rescarch of Traffic
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Potential of inland water trans-
port on the Ganga-Bhagirathi
after Farakka (1971), a traffic
of 2031 lakh tonpes per annum
was assessed for 1975-76.

(ii) In the report of the River Servi-

ces Committee, 1972 the traffic
from Assam and other North-
eastern States to Calcutta was
assessed at 3 lakh tonnes to
start with. The traffic from Cal-
cutta to Northeastern States was
assessed at 3 lakh tonmes. The
river borne traffic between India
and Bangladesh was expected to
be of the order of 5 lukh tonnes,
out of which India’s share may
be 2.5 lakh tonnes. The total
tiaffic was thus assessed at 8.5
lakh tonnes.

(iis) In the report of the Study Group

on devclopment of Buckingham
Canal (1974) the traffic on the
North Buckingham Cansl was as-
sevsed at 6.50 jakh tonnes per
annum and on the South Buch-
inghum Canal at 0.30 to 0.40
lakh tonnes per annum after
improvement works as recomm-
ended in the report to make it
suituble for plying of mechanis-
ed boats have been completed,
it 15 feit that the total traffic
may go upto 9.00 lakh tonnes
if necessary measures like for-
mation of boatmen's co-opera-
tives and regular maintenance
of the canal etc. ave taken up.

(iv) In the report of traffic and eco-

nomic survey of Thana-Creek-
Ulhas-river-Bassein Creek: Water-
ways undertaken by the Nation-
al Council of Applied Economic
Rescarch (1974) the total traffic
that could be diverted to waters
wiays was estimated to be 28.5
lakh toones during  1971.72,
48.52 lakh tonnes during 1975-76

and 123.17 lakh tonnes duri
1990-91. i
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) A techno-ecomomic survey and
other vestigations on the Gan-
ga/Bhag:ratbx-Hooghly has been
carned out by the Central In-
land Water Transport Corpora-
tion at the msiance of Govern
mwent of West Bengal, but the
report 1 awaited

(vi) A detailed assessment of traffic
potential of inland water trans-
port on the Gangar between
Allahabad and Calcutta 1s being
done by National Counul ot
Apphed Economic Resciiih

() Duiing the Fourth Plan period 23
schemes foi improvement of  Watctw 1y
transport weie sanctioned by the Central
Government as  Centrally  Sponvored
Schemes 1t a cost of Rs 77318 Likhs
Central assistince amounting to Rs 271 31
takhs was released during the Fourth
Plan peniod for these schemes dunng that
penod Turther central assistance
amounting o Rs 7887 lakhs his been
released duung 1974 75 (upto 26 2 197%)
In the diaft Fifth Plan 24 schemes 1t an
estimated cost of Ry 1782 crores have
been included tentatively as Centrally
Sponspored Schemes for development of
watesways transpoit  Out of theve  the
State Governments have framed project
repoits 1 respect of 1S schemes ind the
remaining 9 schemes are sull awaited

{c) No such study
undertaken

Estsblishing an Office in Bangalore for
Conductiag T.R. Prevention 1rial

4172 SHRI P R SHENOY Will the
Mumster of HEAITH AND FaAMHY
PLANNING be pleased to state

(a) whether an office has been estab-
bshed 1n Bangalore for conducting tuber-
culosis prevention trial in Chingleput dis-
trct, and

{(b) if so, the number of employees work-
ing 1n Bangalore, and

(c) whether there 13 any proposal to
shift the office from Bangalore and if so,

has 0 far bewn
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the fate of the employees having thew
famulies 1n Bangalore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND PAM-
ILY PLANNING (SHRI AKM ISHA-
QUE) (a) Yes, Sir.

(b) Out of the total staff strength of 213,
about 40 persons are working at Bangelore
and the remaining 1n Madras

(<) The office of the Tuberculosis pre-
vention Tral has been shifted from Ban-
galore to Madras  All the employees have
been transferred to Madras

Reimbursement of Fxpenditure on Pak.
P.O.Ws in India

4173 SHRI N K SANGHI Will the
Minister of EXTFRNAL AFFAIRS be
pleased to state

(a) the total amount spent by India on
the mamtenance and  repatriation of the
Pak Prisoners of War during the last Indo
Pak  Conflict

(b) how much of this amount is pay-
tble by Pikntan undu the International
Law ind

(0) whether any formal request has been
made to Pakistan to pay off thewr debts
and if so, the reaction of the Pakistun
Government and how this expected to be
settled ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FXTERNAL AFFAIRS
(SHRI BIPINPAI DAS) (a) The total
amount spent by India comes to Rs
3507,97,000

{b) Out of
3,69,55.000 15
national Law

(c) The matter has been taken up botn
in wnting and orally with the Govert-
ment of Pakistan The attitude of the
Government of Pakistan has so far net
been helpful The Government of India,
however, intend to pursue the matter till
such time as the settiement 1» made

this, an amount of Rs.
recoverable under Inter-
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Women's Unemploymest s#ad Diserimi-
nation Agalost them

4174 SHRIMATT ROZA DESHPANDE
Wili the Minister of LABOUR be pleased
to state

(a) the percentage of women's uncmploy
ment to the total working force,

(b) whether there
4apimst women and

18 discrimination

{c) whether Government propose to rem
edy 1t through Jabour legpstation ?

THE DEPUTY MINISTFR IN TH¥
MINISTRY OF 1 ABOUR (SHRI BAL
GOVIND VERMA) (a) According to
avalable information relating to the num
ber of women work scehers on the live
Registers of Employment Fxchanges 115
pet cent of the total number of work-
sechers at the end of December, 1974, were
women

{b) There 1» no discimunation 0 law
dgainst women in the mntter of emp-
loyment

) A proposal 1s under Government’s
consderation  for legusliation, to provide
cqual pay for equal work for men and
women.

Purchase of Foreign Vessels for Shipping
Corporation of Kerala.

4178 SHRI VAYALAR RAVI will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state

(2) whether the Government of Kerala
has requested for the permussion of the
Planning Commuission to buy some forelgn
vessels for the Shipping Corporation af
Kerala, and

(b) if 80, the action taken by the Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING TRANSPORT
(SHRI H.M. TRIVEDI) : (») No, S«

() Does not arise.
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Production of Manganese Ore In M.P.

4176 SHRI G C DIXIT Will the
Mimster of STEEL AND MINES be
pleased to state the measures being adopted
to increase the production of manganese
ote In the areas of Mhdaya Pradesh where
the explotation thereof has already been
undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STFFL AND MINES
(SHRI SUKHDEV PRASAD) The mmn-
ing of Manganese ore m Madhya Pradesh
15 bemnt. don~ either bv the Mangancse
Ore (India) Itd or by miming lease-hol-
ders in the pnvate sector, MOIL already
has large stocks of manganese ore Spe-
c1al measures had to be taken recently to
reduce the stock posiion of MOIL Pro-
duction m the private sector is governed
by general conditions of demand and sup-
ply Applhications from private parties for
grant of mining leases for manganese ore
in areas not contiguous to the lease-hold
t1eas of MOIL or for areas not reserved
for exploitation mn the public sector, are
conssdered sympathetically

Benefit to Plantation Workers
vader EPF. Act

4177 SHRI S N SINGH DEO Will
the Minister of LABOUR be pleased to
state

(a) whether the Employees Provident
Fund Act 13 applicable to tea plantation,

(b) if so whether plantation workers are
also getting benefit under the sad  Act;
and

(c) the total amount from the workers
deposited under the above Act i tea
gardens from 1972-73 to date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) The Provident Fund
Authorities have reported as under —

(a) and (b) Yes, other than 10 the tea
plantations m the State of Assam
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(c) The information is being collected
#nd will be laid on the Table of Sabha
in due ‘course.

Industrial Areas in Kerala
covered mmder ESIS.

4178. SHRI VAYALAR RAVI : Will
the Minister of LABOUR be pleased to
state :

(a) the number of industrial areas 1 the
State of Kerala where facilities under
Employees State Insurance Scheme have
been provided at the end of 1974;

(b) the number of dispensaries and units
functioning under the scheme in that State;
and

(c) the names of areas which are ex-
pected to be covered and the number of
new dispensaries and units which are to
be started under the scheme in that State
during the Fifth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) The Employees’
State Insurance Corporation have furnished
the following information ‘—

(a) 54.

(b) The number of dispensaries/units
functioning under the Scheme is as given
below —

Full-time ESI dispensaries 68
Part-time ESI dispensaries 13
Mobile dispensaries o2
Employers’ utilisation dispen-

saries o1
ESI Hospitals S § |
E.SI Annexe A |
Specialist Centres 28

{c) The progrumme for implementation
of the Scheme is formulated in consulta-
tion with the State Governments on year
to year basis. The programme for the
years 1974-75 and 1975-76 envisages ex-
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temion of the Scheme to the following
areas

1. Panguppara (Chettivilakom)

2. Kidangoor & Changancherry

3. Mayyanad

4. Nettissery & Ollurkara

5. Wadakkancherry & Mullurkara
6. Pattambi.

Written Answers

The provision of medical care under the
Employees’ State Insurance Act being the
statutory responsibility of State Govern-
ments, the question of opering of new dis-
pensaries and other units is a matter for
the Government of Kerala to consider,
keeping in view the proposed additional
coverage under the Scheme.

Bokamro Hotel in Bokaro Steel Plant

4179 SARDAR SWARAN SINGH
SOKHI : Will the Minister of STEEL
AND MINES be pleased to refer to the
reply given to Unstarred Question No.
7137 on 18th April, 1974 regarding Bokaro
Hotel in Bolaro Steel Ltd. and state :

(a) whether the Bokaro Hotel is still run
by a private contractor; and

(b) if s0, the reasons therefor and the
steps Government propose t0 tahe against
the contractor firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : (a) Yes,
Sir.

(b) Bokaro Steel Limited had jusued s
notice of termination of the lease held by
the contractor. The contractor, however,
obtained a stay order from the Court
against the notice. Bokaro Steel Limited
have filed a revision petition in the Patna
High Court challenging the injunction
order of the lower conrt. A petition hes
also been filed by Bokard Steel Limited
for appointment of a Recsiver pending
final disposal of the case.
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4180. PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state

(a) whether the likely route of the Asian
Highway linking Iran, Afganistan, Pakis-
tan, India, Bangladesh and Burma has
since been approved by the Border Road
Division;

{b) if s0, whether any decision has been
taken to put Tripura on this Highway:
and

(c) the hikely date by which the decision
would be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVFDI) .
(a) to () The Astan Highway Scheme was
formulated more than a decade ago by
ECAFE (now called ESCAP) Secretariat
for providing a network of international
highways connecting various countries of
the region and the routes for roads form-
ing purt of this system were determined
by them mn consultation with the repre.
sentatives of the various countries con.
cerned. No individual country or organt-
sation 1s, therefore, concerned with the
determunation of the route of the roads
forming part of the Anian Highway Sys-
tem In view of this, the issnes raised
i parts (a) and (c) of the question do not
arise.  According to the map brought out
by ECAFE (ESCAP) Sccretariat recently,
the route referred to in part (a) of the
question does not pass through Trpura.

Compocition and Meeting of Central
Soldiers, Saflors and Akwmen Board

4181 PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of DE-
FENCE bo plessed to siate ;

(a) the compouition of the Central Sol-
diers, Sailors and Airmen’s Board os on
the 1st March, 1975,

PHALGUNA 29, 1896 (SAKA)
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(b) the number of meetings hed by the
Board during the current financial year;
and

(c) the names of Members who attended
the meetings on cach occasion and a brief
outline of the mam demands made by
the members at tbese meetings as also the
decision taken by the Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK) : (a) to (c) A statement is laid
on the Table of the House. [Placed in
Library See No LT-9254/75]

Compasition and meeting of Saintk
School Society

4182 PROF NARAIN CHAND PA-
RASHAR - Will the Minister of DE-
FENCE be pleased to state :

(a) the composition of the Sainik School
Society as on lst March, 1975; and

(b) the number of meetings held by this
society during the current financial year
and the gist of the main decisions taken
by this Society ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) A statement is
lnid on the Table of the House. [Placed in
Iibrary. See No. L’l‘-92$5/75].

{b) Meeting of the Board of Governors,
Sainik Schools Society has not been held
during the cutrent financial year.

Enquky by D.T.C, into low of Rs. 500
by a conductor

4183. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether any departmental enquiry
was conducted by the Delhi Transport
Corporation into alleged loss of Rs. 500/
by a D.T.C. conductor on 30th June, 1973
who was posted on the Delhi-Bhiwani
Route, and lodged a fictitious report at the
Daryaganj Police Station on that day about
the pick-pocketing of this amount with the
connivance of seme Depot Manager;
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{b) if s0, the result thereof;

(c) whethrer the same conductor just half
an hour before lodging the report with the
police on that day had checked in at the
Inter-State Bus Terminal and entered
Rs. 499.75 being in his possession in the
register of the Time-Keeper there; and

(d) if so, how the money disappeared
enroute to LP. Depot, when no passengers
were allowed inside the bus ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 H M TRIVEDI) :
(8) and (b) A conductor of the Delh
Transport Corporation, performing duty on
8 bus operating on the Delhi-Bhiwani
route, deposited less cash to the extent of
Rs. 500/- on the 30th June, 1973 and
reported to the concerned Depot Manager
that his pocket was picked and he has
robbed of Rs. 500f/-. Normally, if the
shortage is over Rs 5/- on a particular
day, the conductor is laid off duty and is
given fresh duty only when the amount is
made good by him In this case however, the
services of the conductor weie terminated
after two days of the above incident, as
a result of the proceedings 1nstituted against
him earlier on the basis of certamn charges.
There was, therefore, no occasion to start
scparate departmental proceedings against
the conductor for depositing less cash

(c) and (d) Government has no informa-
tion in regard to these matters.

Powers of Depot Mansgers of D.T.C.

4]84. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the Depot Managers of the
Delhi Tramsport Corporation are em-
powered to issue charge-sheets to emp-
loyees, conduct enquiries into those charges
themselyes and even award and enforce
those punishment on their own;

() if s0, under what regulations or rules
these powers are delegated to them, when
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these are not to be found in the DT.CH
Standing Orders;

(c) whether a copy of the same would
be laid on the Table; and

(d) what steps are being taken by Go-
vernment to remove this anomaly to bring
it into line with the Supreme Court deci-
sions that the same person cannot be the
charge-sheeting authority, the enquiry offi-
cer and the punishing authority ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDD :
(a) Yes, Sir.

(b) and (c) The poweis have been dele-
gated by the Board of the Deill: Trans-
port Corpoiation under Section 12 of the
Road Transpoit Corporaion's Act, 1950,
as extended to Delhi, under the Dethi
Transport Laws (Amendment) Act, 1971,

(d) The Corporation has reported that
no anomaly has arisen out of the exercise
of delegated powers by the Depot Mana-
gers of the Corporation to frame charge-
sheet, institute proceedings etc. against the
employees. However, the Corporation has
been advised to review the matter In the
light of the judgement of the Supreme
Court and modify the existing orders, if
necessary.

Promotion to Gazetted Posts in
Dandakaranya Project

4185. SHRI JAGDISH BHATTACHA-
RYYA - Will the Minister of SUPPLY
AND REHABILITATION be pleased to
state

(a) whether certain Class III employees
of Dandakaranya Project were found sui-
table by DPC or otherwise for promotion
to Gazetted posts for three months or more
and then within one month they were de-
moted without assigning any resson; and

(b) if so, how many and the reasoms
therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHABI-
LITATION (SHRI G. VENKATSWA-
MY : (a) and (b) It has been reported
by the Dandakaranya Project AJdministra-
tion that onc Class 1il employece nromoted
to Class [l Gazettec on ad hoc basis for
three months was so reverted as he was
debarrea for promotion for one year as
penalty on finalisation of departmicnta! pro-
ceedings.

Ad Hoc Appointments in Dandakaranya
Project

4186. SHRI SJAGDISH
RYYA : Will the Minister
AND REHABILITATION
state

BHATTACHA-
of SUPPLY
be pleased o

(1) whether many persons hav:  beon
appeintcd to Class HT and Class 1V pesis
in Dasciekaranve Project oo Ad hoc terms
after ohserving all vecruit:nent formalitics:
and

fb) it so, their number during last three
vears, vear-wise aad category-wise and ihe
reaenns for ad hec appointments ?

THE DEPUTY MINISTER IN THE
MINIETRY OF SU'PPLY AND REMABIL-

LITATION  (SHRI G, VENKATS\WVA-
MY) : (a) and (b) The information is
buing coilected and will be laid on the
Tublc of the Sabha,

Res:,znations forced on work-charged staff
in Dandakaranya project

4187. SHRI SAMAR MUKHERIFE
Wiil the Minister of SUPPLY AND RE-
HABILITATION bz pleased to state :

(a) whether certain work-charged staff
(including so called surplus categories) of
Dandakaranya Project have been forced to
resien and accept ad hoc appointments on
regular temporary appointments since 1971;

(b) if so, why they had been and are
being forced to resign their work-charged
appointments and why thcy have bLecn
given ad hoc appointments instead of regu-
lar aprointments ; and

1ILSS/75—4
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(c) what steps are being taken to do
justice to such affected employces ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RIFHABI-
LITATION  (SHRI G, VENKATSWA-

ATY) (a) 1 (c) The informution is
being collected and will b laid on the
pable of the Sabho.
Agitation by Eirployces of Diunda-
Kkaranya Projecct
4183, SHRI SAMAR MUWNIIGRIEE ¢
Will the Minister  of SUPPLY AND

REHABILITATION be pleased to state :

(a) whether the employees and work-
crs of Dandakarnaya Project  have been
agitating since Dccember 4. 1574 and
went on indefinitc hunger siribe to press
for rcdressal of thweir grievances. includ-
ing gricvances arisiag our of victirusation
actions taken cgainst thein *eCiation
oflicials. workers/members,

(b) wohether the  agitating  ¢mpioyees
were grossly mistreated by the Chief Ad-
ministrutor of Dandakaranya Preject  and
wicreupon the omplovees hive  demand-
reroval of threc specilic officers in-
the present Chicf  Adniinistrator;

gd

cluding

(c) if so, what are the specitic comp-
luints against the officers and what is the
yeaction of Government to that; und

(d) whether any negotiation has taken
place betwecn the agitating employces and
the Minister and if so, the facts there-
of and the extent to which their griev-
ances have bcen redressed and if not. the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY) : (a) Certain employces of the
Dandakaranva Project started an agitation
since the first week of Dccember. 1974
and some of them reported that they were
on an indefinitc hunger strike. The Chief
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Administrator has stated that there has
been no victimisation of any employee of
the Project.

(b) and (¢) According to the Chief
Administrator it is entircly untruc that the
agitating employees were mal-trcated it
any manner by the Chief Administrator

or any other officer or emplo:ce of the
Project. However. represcntations  have
been received from the oflice bearers of

an unrecognised association alleging mal-
treatment and secking rcmoval of certain
officers.

(d) No negotiations have taken place
between the agitating employees and the
Minister. However. a few office bearets
of the unrecognised association called ot
the Minister last month to apprise him of
their alleged grievances. The Minister
advised them to call off all agitations.

Personoel Manager at Bhilai Steel Plant

4190. SHR1 SHYANMN SUNDER MOH-
APATRA : Will the Minister of STEEL
AND MINES be pleased to state whether
the post of Personmel Manager at Bhilai
Steel Plant has been filled up by upgrad-

ing an officer at the plant and whether it
deviated from the practice of inter plant

consideration of such officers who are
claimants for the post?
THE MINISTER OF STEEILL AND

MINES (SHRI CHANDRAIJIT YADAV):
The appointment to the post of Personnel
Manager, Bhilai Steel Plant under Hin-
dustan Steel Limited is a matter which
falls within the sphere of day-to-day ad-
ministration of a public enterprise  and
is to be decided entirely by the Company
without reference to Government. The
Company has informed Government that
this post was filled by promotion by se-
lection and that this was decided uvpon
after taking into account the claims of
211 eligible employees and in accordance
with the rules and regulations of the
Company.

-~
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Nationalisation of Indian Compmnies n
Ethiopia

4191. DR. H. P. SHARMA Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Ethiopian Military Gov-
ernment have nationalised ufl the 101
foreign owed companies dealing in food,
beverages, textile and lcather goods, ope-
rating in that country;

(b) if so, the number of Indiac compa-
nies operating in Ethiopia which have
been nationalised as a result of the said
step by the Military Government; and

(¢) the valuc of the assets of  these
companies and the steps taken by Gov-
ernment to secure adequate compensation
therefor?

THE DEPUTY MINISTER
MINISTRY OF EXTERNAL
(SHRI BIPINPAIL. DAS)
According to latest information.  the
Provisional Military Government of
Ethiopia have so far nationalised seme 90)
privately-owned industrial and commercial
companics (many of them with ‘oreign
capital). Nc¢  completely foreign-ownced
company dealing in food, beverages, tex
tile and leather goods has been natiopalis-
ed, although in the case of some of them
the Provisional Military Government h:as
announced its decision to take over cont-
rolling shares.

IN THE
AFFAIRS
(a) to (¢)

However, there are companics  with
Indian interests which have been nation-
alised. Detailed information on their
number and the extent of assets involved
is still being evaluated,

The Provisional Military Gaovernsat
of Ethiopia has announced its
ment to pay compensation, and
up a committee to study the quesion
compensation.

cunmit-
has set

of
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Mustiog of Ingo-US Johtt Comesimion i
Washinigton

4192, SHRI SHASHI BHUSHAN :

SHRI NAWAL KISHORE
SHARMA :

Will the Minister of EXTERNAL AF-
FAIRS bo pleased to state :

{a) whether 2 meeting of the Indo-US.
Joint Commission was held in Washington
In Yanuary, 1975

(b) what were the main decisions
sonclusion of the said meeting; and

(c) when is the next meeting of the
Indo-U.S. Joint Commission schedulea to
be heki?

THE DBPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI BIPINPAL DAS) : (a) No, Sir.

(b) Does not arise.
{c) Does not arise.

Self-Suficlency in zine Production

4193, SHR1 NAWAL KISHORE
SHARMA : Will the Minister of STEEL
AND MINES be pleased to state the
total indigenous zinc production and
whether there are any prospects of our
Yecoming self-sufficient in this important
non-ferrous metal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINFS
(SHRI SUKHDEV PRASAD) : Infor-
mation regarding capacity for zinc—exist-
ing, under implementation and proposed—

is given in the table below @~

or

Tonnes

(i) Installed capacity of the

existing 2 xmcltcrs in opera-

tion | . 33,000
(i) Produstiop~

(a) actual during 1973.74 ,

(h) estimates for 1974.75 .
it Work 0 for addi-
O oAl et oo

20,116*
23,000*

ing mpacitm li-

to be oned du-
ring 1976-7 . 57,000
Total of (i) & (i) . 9,005

PHALGUNA 23, 1896 (S4KA)

Written Anywers 93

{iv) Additiona} upmv covered
by ‘letter of intent’ 20000
Total . 115,000

— - -

*including zinc t cqmvalent of mnc
ﬁhotgdos ?roduoedm,gy Hindustan Zinc
mi

The above will mest 6070 per oent
of the country’s requirements.  Further
addition to zinc smelting capacity would
depend on proving of additional ore ye-
serves of the metal in the country.

World Hindi Conferesee

9194. SHRI BHOGFNDRA JHA :
Will the Minister of FXTERNAL AF-
FAIRS be pleased to state .

(a) how many countries had formally
been wmvited through their Governments to
send officinl representauves to the World
Hind1 Conference recently at Nagpur and
how many of them responded to the in-
vitation ard in whxh capacities;

(b) whether the Government of Nepal
was not formally invited despite intimation
about the same and Nepal was represent-
ed through its Embassy staff in India;

(c) whether the latest special issue of
Hindi Dharmyug and Daily Hindustan of
21st February, 1975 carried the news that
Nepal did not send its representalives to
the World Hindi Conference; and

(d) if so, Government's reaction
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (d)
The Government hay  seen the reports
which appearcd in these newspapers In-
vitations for the Canference were issped
directly by the Secretary-Generpl of the
Vishwa Hindi Sammelin, a non-official or-
ganisation. Official wnvitation was extend-
ed to the Piime Minister of Mauntus,
who had agreed to preside over the con-
ference. A list of the countries from
which delegates participated In the Con-
ference is attached.

there-
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im; of Protecels Ami Agtee-
Invitations were extended through our !uﬂ“:*m

Embassy in Kathmandu for two Nepalese
delegates to be chosen by the Tribbuwan
University. The University in reply ex-
pressed their inability to send anyone duc
to the impending semester examinations,
However, the Cultural Attache of the
Nepalese Embassy in Delhi attended the
Conference as & representative.
Statement

LIST OF THE COUNTRIES FROM
WHICH DELEGATES PARTICIPATED
IN THE CONFERENCE

1. Bangladesh
2. Belgium
3. Burma
4, Canada
5. Czechoslovakia
6. Denmark
7. Fiji
8. France
9. German Democratic Republic
10, Federal Republic of Germany
11. Guyana
12. Hungary
13, Iran
14, Italy
15, Japan
16. St Lanka
17, Mauritius
18. Mongolia
19. Netherlands
20, Poland
21, Sweden
22, Thailand
23, Trinidad
24. United Kingdom
25, US.A.
26. USSR
27. Yogoslavia

28. South Africa
29, Surinam
30. Nepal

4195, SHRI INDRAJIT GUPTA: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to st.te. (a) what arc the follow-
up steps taken by the Government of India
in co-opermtion wilh 1its counterpart in
USSR for the cffecive implementation
of the various Protocols and Agreements
signed by our Prime Minister and the
First Secretary of the Central Committes
of the Commumst Party of Soviet Union,
Shii Brezhnev. when latter visited; and

(b) what are the results achieved so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAI DAS) (1) During the
visit of H E Mr 1. 1 Biezhnev, General
Secretary of the Central Commuttee of the
CPSU to India in November, 1973, various
areas of co-opetation m the field of indus-
try, ron and stee! production petroleum
and chemicals, coal, trade production co-
operation, planning ete , were indentified by
the two countuics

There has been regular review of pro-
giess an these fields through the exchange
of visits of experts from both sides and
also under the acgis of the Indo-Soviet
Joint Commussion for Economic, Scientific
and Techmcal Cooperation,

(b) As a result of these discussions, both
sides have becn able to tuhe a step for-
ward in various fields as given in State-
ment attached.

Statement

PROGRESS IN VARIOUS SECTORS OF
INDO-SOVIET CO-OPERATION

1. Agriculture—~Prima facie Rajesthan
and Jammu and Kashmir have been con-
sidered suitable for Karakul Sheep Broed-
ing. It also appears that some areas in
Rajasthan and Uttar Pradesh may be sui-
table for breeding Merino Sheep.

2. Trade~Both sides have intensified
negotiations for preparing a long-term
Trade Plan for the year 1976—1980. This



100 Writtem Anywirs PHALGUNA 29, 188§ (SAK4)

0 bo finslised in the next fow

A seplor trade delegation bes
beld discussions in Moscow, The
Plun with USSR, for 1975, which
may form the basis for the long-term
Trede Plan cnvisages a total trade twmover
of Rs, 750 crores. ln 1974 the trade
tuthover is expected to be around Rs. 618
atores,

3. Coal.—Both sides have completed the
joint preparation of feasibility reports for
the development of coalfields in Siograuli
and Raniganj. The detailed Project Re-
pott is being prepared by the two sides.
The Soviet side have agreed to assist in
the setting up of a coal washery at Rani-
ganj.

4. Dum  Dum—Tollyganj-Undergound
Project in Calcutia.—Soviet Union have
sent their response for the supply of some
equpment tor the above project. This is
under examination of the Government.

S. Mines—The feasiblity report for the
setting up of an alumma plant based on
the bauxite deposits 101 Madhya Piadesh
is cxpected sometime in May, 1975 from
the Soviet side. The detailed project re-
port in respect of the Malanjkhand Cop-
per Project was xcceved by us in January,
1978, and it 15 under examination.
first phase of the Korba Aluminium
Smelter 15 scheduled to be commissioned
m Apnl, 1975, 30,000 tonnes of alumina
have been supplied to Soviet Union from
the Korba Alumininm Complex.

is

6. Stecl—An Indian delegation left for
Moscow on March 16, 1975 to discuss the
cxpansion programme of Bokaro Steel
Plant up to 4 million tonnes capacity. The
expansion of Bhilm Steel Plant up to 4
million tonnes capcity is under considera-
tion by Government of India. The Soviet
sid¢ have agreed to assist the Heavy Mach-
me Building Plant, Ranchi, ;n the manu-
facture of continuous casting machines
required for the expansion of Bhilai Steel
Plant, 1

7. Petroleums  and  Chemicals.—The
detsiled project report in respect of the

m mm‘d.
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Mathura. Refinecy is axpected shortly. In
sddition (o this, the Soviet side has alrcady
startod shipments for supply of one drilling
rig. Varions items of equipment and com-
pleting parts have also been supplied for
our oil exploration and production pro-
gramme,

8. Industry~10,800 tonnes of com.

were reccived from the Soviet Union in
1974. Another 6,000 tonnes of components
and completing items would be supplied in
1975. 'The Soviet side has further agreed
in principle to collaborate with the
Heavy Engineering Corporation for sett-
ing up a Design lnstitute for metallurgical
equipment in India.

9. Production Cooperation—During the
vecent visit of the Soviet Minister for
Heavy, Power and Transport Industry, a
number of items manufactured in Soviet-
aided project were identified for possible
cxport to third countries. Preliminary
discussions have also been held in the
area of Production Cooperation betwoen
the two sides.

10. Plaaning—Two meetings of the
Indo-Soviet Joint Group on Planning have
The second session discussed
items like methodology of anmual, mid-
term and perspective planning and orga-
nisation of statistical work; plamming of
fuel-power ‘balance structure ; methodalogy
and princigle of estimation of prospects of
production cooperation between the two
countries.

11. Consular  Convertion.~—Ratification
of the convention will take a few months
more as it requites an enactment of legis-
lation on our part.

Insdequate Facilities for Repairs and Dry
Docking at Porty

4196. SHRI RAJDEO SINGH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the facilities for repairs and
dry docking at Indian Ports are highly in-
adequate ;
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(b) whether many a ship-owncr, much
agains® their wishes, find it expedient to dry
dock his Vessels abroad, thereby cesting

the nution a good deal of forzign ex-
chunge ;
(c) whether a few months back an

American Tanker carrying grain for India
ran u ground inside Bombay harbour and
the tugs for refloating had to be requisition-
ed from Colombo ; and

(d) if replics to (a), (b) & (c) be in
allirmutive  what  steps  Government have
tuhen to ward oft such situation ¢

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDI) : (2) and
(b) The existing facilities for repairs and
dry-douks at the Indian Ports are nct ade-
quate muinly for the rcason that there has
been wn appreciable increase in the number
of Indian ships, port crafts and naval ships
during recent years. Besides, foreign ships
have ulso been utilising these facilities for
repairs and dry-docking. However, seme of
the ships ucquired in recent years are too
large to avail of the existing dry-docking
facilities. As such some shipowners have
neeessarilv to get their vessels dry-docked
and rcpaired in foreign yards. They are,
however. allowed to dry-dock their vessels
abroad only under the following conditions:

(i) when a vessel is not likely to come
to India for a long time due to

her employment in international
cross trades or on long time

charter with foreign parties ;

(it when a vessel cannot get a dry-
dock in India for an indefinite
period and owners have a
number of vessels waiting to get
a dry dock ;

(iii} in case of any collision, damagc
or emergency abroad ;

(1v) when a vessel is of very large
size and cannot be drv docked in
India due to dry docks in India
being not of required size.

(cy Yes, Sir,

[MARCH 20, 1975
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(d) The question of augmenting repairs
und dry docking facilities is under active
consideration of Government. The Cochin
Ship-yard which will also have ship repairs
capacity is expected to be completed by
the end of this year. It is proposed to es-
tablish two new shipyards during the Fifth
Plan period and it has been contempiated
that in addition to ship-building, there will
be ship repair berths also in the new ship-
vards to be set up. A decision regarding the
setting up of more dry docks in the country
will be taken after decision regarding the
locaticn of new shiyyards in the country is
taken. The question of setting up in India
a Salvage Organisation is also under active
consideration.

Growth or Fall in Employment in
Organised Sector of Industry

4197. SHRI 8. N. MISRA : Will the
Minister of LABOUR be pleased to state :

(a) the growth or fall in employrent in
the organised sector of industry during the
Third and Fourth Five Year Plans; and

(b) what has been its position during the
period after the completion of the Fourth
Plan ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-

GOVIND VERMA): (a) and (b)y A
statement is laid on the Table of the
Housc {Placed in Library. See No. LT

9256 /75]
Preparedness for long range anti-submarine
Warfare
4198. SHR1 ARJUN SETHI :
SHRI K. MALLANNA :
SHRI GAJIDHAR MAJHI :

Will the Minister of DEFENCE
pleased to state :

be

(a) whether our Decfence line is quite
competent for long range anti-submarine
warfare and reconnaissance aircraft to
mect the challenges from surface to sur-
fuce missiles and submarines ; and

(b) if not, the plan of Government in
this regurd ?



105 Written Answers

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) (a) and (b) The
Government is fully alive to the need for
providing better and more effective long
range air reconnaissance capability at sea
with particular emphasis on anti-submarine
role. Our Defence Plans take into account
the threats in this regard.

Increase in cost of Port Service

419y, SHRI ARJUN SETHI : Will the
Mini<ter of SHIPPING AND TRANSPOR1
be pleascd o state @ (a) whether Govern-
ment propose to increase the cost of port
services ; and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTR YOF SHIPPING AND TRANS.
POK'T (SHRI H, M. TRIVEDI) : (a) and
th) The uuthorities of Major Port Trusts

propose to increase port charges for the
following reasons :

(1) For meeting the additional burden
thrown on the finances of the
major Ports as a result of the
recent settlement with labour for
grant of interim relief to certain
cmplovees of the major Ports
with effect from 1-1-1974, follow-
ing the All India Port and Dock
Workers’ strike.

To meet the rise in the cost of
stores and services.

(3) To achieve a reasonable return on
the capital investment with a view
w covering, among other things,
interest charges. replacement. re-
habilitation and modernisation of
the capital assets and reserve for
development, repayment of loans
all contingencies.

Confiscation of properties of persons living
in cantonment area

4200. SHRI P. G. MAVALANKAR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether lands and properties bclong-
ing to private individuals living in the can-
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tonment areas of the country are fcrcibly
taken away er confiscated by giving a very
small amount of compensation ;

(b) if so, the facts thercof ; and

(¢) whether the said lunds belong to
Government and if so, the evidence there-
to?

THE DEPUTY
MINISTRY OF
PATNAIK)
resumable

MINISTER IN THE
DFFENCE (SHRI J. B.
: () and (b) Lands held on
tenures in  Cantonments are
resumed in accordance with the terms of
the tenures where the land is required for
public purposes or where the terms of
tenure arc violated or where the terms of
tenure are such as to entitle enforcement
of resumption. Compensation is paid for
authorised structures belonging to resump-
tees who can seck arbitration, under con-
ditions prescribed. if they are not satisfied
with the quantum of compensation.

(¢) The lands in Cantonments. with a
few exceptions, belong to the Government
as per official records as well as judicial
pronouncements.

Financial Assistance to Abmedabad
Municipal Transport Service

4201. SHRI P. G. MAVALANKAR .
Will the Minister of SHIPPING AND
TRANSPORT be pleused to state :

(a) whether the Ahmedabad Municipal
Transport Service is suffering from deplet-
ing fleet deficiency of funds and defects
of proper  facilitics and provisions  of
depots in running and maintaining arn effi-
cient and serviceable transport systerm for
the fast developing city of Ahmecdabad ;

(b) if so, full facts thereof ;

(¢) whether the Central Government
propcse to give financial assistance to the
AMTS to improve the situation ; and

(d) if so, how and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRT H. M. TRIVEDI) : (a) and
(b) The Government of India has received
communications from the Government of
Gujarat and the Administrator, Municipal
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dem o
that, in view of continning financial diffi-
mummmma«m
Abmedabad Municipal Transport Under-
taking to expand its bus services and 1m-
prove the facilitics for repairs and main-
tenance of the vehicles, 50 as to meet the

pectively from 1975-76 to 1979-80 ‘The
Government of India have been approached
for provision of immediate financial assis-

(c) and (d) : Requests have also been
recetved by Government from other Metro-
politan Transport Undertakings tor fman-
cial assistance. It 18 proposed to make an
assessment of the requirements of funds of
these undertakings during the remaining
four years of the Fifth Plan, besides, the
resources which they may be able to gene-
rate internally. After this assessment is

Government will consider whe-
ther it will be possible for them to extend
finanoial assistance to these Undertalings
and 1o what extent.

Payment of Honorerlum to Doctors of
Gujarst

4202. SHRI P. G, MAVALANKAR ,
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(2) whether honorary doctors and sur-
geons in the civil hospital, Ahmedabad and
other Government hospitals in Gujarat have
not recelved their honorarium amounts for
the Jast several months and on 2 regular
monthly basis ;

(b) if so, the facts thereof ; and
(c) the steps which the Government of

Gujarat are taking to remedy the situation
and pof an end to such an humiliation of

the homorary doctors ?

MARCH 20, 1975)
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THE DEPUTY MINISTER IN fHE
MINISTRY OF HEALYTH AND FAMILY
PLANNING (SHRI A. X. M, ISHAQUE):
(2) to (c) Tho requiskte is
being collected and will be fornished ys
soon as it becomes available.

Development of Private Iron ore Mines

4203 SHRIMATI PARVATHI XRISH-
NAN :
SHRI D. K. PANDA :

Will the Minister of STEEL AND
MINES be pleased to refer to the reply
given to Unstarred Question No, 2479 on
the 28th November, 1974 and state *

(a) whether the Iron Ore Board has
come to an agreement with the private mine
owners with a view to explore the possi-
bilities of implementing the recommenda-
tion of the Barajamda Committee ;

(b) if so, the salient features thereof ;

(c) whether the Committee on Bellary,
Hospet has submitted its report; and

(d) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD) : (a) and
(b) The Barajamda Committeo had esti-
mated an investment of Rs. 12 crores on
the development of identified mines to
achieve a production of 8 million tonnes
per annum in 1978-79 A further investment
of Rs. 5 crores was estimated on the setting
up of a Central Screening and Crushing
Plant

The iron Ore Board has held two
meectings with the represcniatives of Fede-
ration of Indian Minera} Industries to ox-
plore various measures for adequate in-
vestments for the proper doevelopment of
private mines identified by the Barajamda
Committee.

The representatives of the mine owners
have expressed their willingness to make the
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th,Ma&&-
off-take and
prodnc-

(d) Does not anse.

Pricing Policy in Steel
4204 SHRIMATI PARVATHI
KRISHNAN -

SHRI H N. MUKHERJEE .

Wil the Mimster of STEEL AND
MINES be pleased to refer to the reply
given to Unstarred Question No. 480 on
the 14th November, 1974 regarding Report
of study group on differential pricing
policy m steel and state

(a) whether a final decision has since
been taken on the recommendations of the
report of the study group on differential
pricing polcy in steel ; and

(b) if <o, the salient featurcs thereof ’

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAIIT YADAYV) :
(a) snd (b) Government have aceepted
n principle that sopply of iron and steel
mateinls channeiled through the State
Small Scale Industries Corporations should
be available to the Small Scale Industrial
units at about the same prices as the others
gelting supplies direct from the main steel
plants, The manner in which this ducision
should be implemented is under comside-
ration.
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Kamstska Stste for establishing Medical
Universily in Baagalore

4205, SHRI S. M. SIDDAYYA : Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleasod to state ;

(a) whether there i3 a proposal by the
Kurnataka State to establish a Medical
Untversity in Bangalore ;

(b) whether the Government of Karna-
taka Fave requested the Centre to give
financial assistance ; and

(c) 1f so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K M ISHAQUE):
(a) There 13 a proposal under considera-
tion of the Government of Karmataka to
establish a Medical Umversity in Mysore
City

(b) No
(c) Does not arise.

Separate Shipping Corporation by Coastal
States

4206 Shnn B. V  Naik: Wil the
Muusier of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the reasons for the formation of a
scparate Kerala Shipping Corporation ;

(b) what 13 the gross tomnage owned
by this Corporation; and

(¢) whether Government propose to spon-
sor or permy swmlar Corporations by
other Coastal States m this country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. ‘TRIVEDI) :
(a) According to the Memorandum of
Associstion of the Kerala Shipping Corpo-
ration Limied, a company incorporated
under the Companies Act, 1956, establiah-
ment and operation af shipping services by
purchase of ships and carrying on the
business of shippers and shipowners sre
among the main objects.
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(b) The Corporation has not so fay
togaired any ship.

{c) While the statuatory position s that
sny Company which fulfils the neyuirements
of section 21 of Merchant Shippieg Act,
1958 can enmter the fleld of sipping, the
Government of India doey not prepare by
sponsqr the setting up such Shipping Com-
patifes by State Governments.

Vijayasagar, Vishakhapatnam and Salem
Stee! Plants

4207 SHRl B V NAIKN- Wil the
Minister of STFFL. AND MINLS be
pleased (o state .

(a) the amounts spent on the construc-
tion of the Steel Plants each a1 Vijayanagar,
Vishakhapatnam and Salem; and

(b) the respective dates ot completion ot
these plants 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STFEL AND MINFS
(SHRI SUKHDEV PRASAD) ° (a) The
expenditure authorised so for in respect of
the stcel plants at Vajuyanagar. Viskhapat-
nam and Salem 1 as follows -

{Rs m crotes)

1. Vijayanagar 1.81
2. Visakhapatnam 1 65
3. Salem 824

(b) All these projects are the mitial
stages and it is too early to indicate the
dates of completion.

Opening of Medicsl College in
Haryana

4208, SHRI RAM PRAKASH : will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the vames of the States in which
Government propose to set up new medi-
cal colleges; and

{b) Whether Government have proposed
to open Medical College in the State of
Haryssa during the current financial year ?

*IMARCH. 20, 19751

mmm

le‘n‘ gmﬂ'ﬂ Mﬁ mm:r

(zn apd wv oy hed oA i
Plan does tol shvisage the u of

new medicat  colleges. The e Of-
Mnr)am\ Yoes not slso have any p'rdpns!l
10 open a new medical coliege during the
current financial year

Implanentation of decisions of Tnidian
Labour Conference

4209 SHRI DINEN BHATTACHAR-
YYA Will the Mimmister of L ABOUR be
pleased to stale

{a) whether Government will inform the
House on what date the last mectmg ol
the Indian Labow Conference a Tripartite
Body. rcptesenting Trade Unions, employees
and Central and State C(iovernments was
held ,

(b) what were the decisions taken m
that meecting ; and

(c) whether those decisions have been
implemented and if not, the reasons there-
for

THF DEPUTY MINISTER IN THE
MINISTRY OF LAROUR (SHRI BAL-
GOVIND VFRMA): (3) The lpst mectung
(27th Session) of the Indian Ladowr Con-
ference was held on the 22nd and 23rd
October, 1971,

(b) The conchiions of the Conference
were iaid on the table of the House on the
18th November, 1971, These related maisly
w.

(1) Triparite Consultative Maghirery,
(if) Central Enanctment for Payment

of Gratuity

(iti) Closwre of  Industrial Under-
takiogs ,

(1v) Review of the Payment of Bonus
Act ; and

(v) Recognition of Unions,

{¢) Pursuani of the conclusions it s
proposed to give separate represntation o
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public scctor  employers on  Tripartite
Bodies. The Payment of Gratuity Act, 1972
has since been enacted and brought into
force, The Industrial Disputes Act, 1947
has been amended to make it obhigatory an
an employer. who intends to close down an
undeitakiog. to serve at least 60 duayvs' notice
before the intended closure is to
effective.  The Bonus Review Commiteee
nbmitted its Final Report which is
under study. Governmment  are fhnalising
the detulle of a comprehensive industriat
relations lew providing for recognition ot
unions avd other matters.
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Building of anti-sub-air arms by
Pakistan Navy
4213 SHRI P. GANGADEB :

SHRI SHRIKISHAN MOWDL:

Will the Ministers of DEFENCr be
pleased to state
{a} whether Goyvernment’s  attention  has

been drawn 1o w news item in the Hindustar
Times of 24th February. 1975 regardang
building of anti-sub-air arms by Pakistar
navy ; and

(by it
tol &

S0, Government’s reaction there

THIE NINISTER OF DEFENCLE (SHR
SWARN SINGH) :ta) Yes. Sir.

(b) Defence Plans are Kept under cof

stant review and are geared to meet a



Spreading of Contagious disenses In
Indla

4214, SHRI P. GANGADEB:
SHRI PURSHOTAM KAKODD-
KAR :

Wijli the Minister of HEALTH AND
FAMILY PLANNING be pleased (o state :

(a) whether Government's lttenuon_ was
‘been drawn to a news item m the Hindu-
stan Times dated 24th February, 1975 re-
garding mew Contagious diseases spreading
in Indiu ; and

{b) if so, the measures taken by the
Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : (SHRI A. K. M. ISHA-
QUE) : (a) Yes.

(b) The news item is not a correct report
of the Director General of Health Services's
speech. No new contagious disease s
tpreading in India as reported.

Modernieation of Ammunition and high
Explostve Factories

4215. SHRI JYOTIRMOY BOSU :
Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether Government have drawa
up a scheme to modernise ammunition
and high explosive factories; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The salient features of the schemes
are 1o replace the existing equipment with

Cont of Introducing Hind in UNO

4216. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply
given to Starred Question No. 43 on the
20th  February, 1974 regarding World
Hindi Convention at Nagpur and state:

(a) whether the attention of Govern-
ment has been drawn to the news which
indicated that the UN. wounld aceept
Hindi  as one of its official languages
provided India agreed to bear the cost
of introducing Hindi as official language
of UN,;

{b) if so, the reaction of Government
on ft; and

(c) whether any country has so far
extended official support to our proposal
to make Hind: as official language of
UN.?

THF DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) : (a) Gov-
ernment are not aware of any such news
item.

(b) Does not arise.

(c) Except for the support extended by
the Prime Minister of Maukitius at the
World Hindi Convention at Nagpue, we
are not aware ot any other country huv-
ing so far extended official support 1o
making Hindi an official Jangauge of the
UN.

Wagon shortage at Bokaro Steel Plang

4217. SHRI M. KATHAMUTU : Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether Bokaro Steel Plant has
boen facing shortage of wagons to hft its
stocks; and
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{b) if so, the slepe being taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRY SUKHDEV PRASAD) : (a) Yes
Sis.

(b) About 43,000 tonnes of saleable
P won and 37,000 tomnes of ingot steel
were in stock at Bokaro at the end of
February, 1975, Consteat liaison is
maintained by the plant with the Railways
for allotment of adequate number of
wagons. With the assistance of the
Railways, the despatches have lately
shown some improvement

Shortage of drugs in Kamataka hospials

4218 SHRI K. LAKKAPPA Wil
the Minister of HEALTH AND FAMILY
PL ANNING be plcased to state :

(a)‘ whether most of the Government
Hospitals in Kamataka nre running short
of essentra] drugs,

(b) whether any request has been ro
cclied from Government of harnataka in
the recent past for making available ade-
qudte quantities of essential drugs and it
su, the reaction of Central Government
thereon, and

(¢) the action being taken by his
Mimstry to supply essentral drugs to Gov-
ernment Hospitals in various Statss fn
generd] and Kamataka in particolar.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, X, M. ISHA.
Ql'.ll-) i (a) to (e) The information 1s
being collected and will be furnished as
#0001 as it becomes available.

Mini Steel Plant in Eastern Zone States

4219. SHRI S. N. SINGH DEO : will
theMinisterofSTEELANDMNESbe
plensed to state:

(2) whether there is any proposal for
setting up a mini steel plant in the Eastern
Zone States; and

PHALGUNA 29, 1896 (54KA)
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(b) if so, the progress made in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b) Therc is no proposal curreatly woder
consideration for the setting up of Elec-
tric Furnace units tn these States for the
production of Mild Steel ingots/billets.
However, one unit in Assam, eight in
Bihar, two 1n  Orissa and eighteen in
West Bengal have already been granted
Letters of Intent/Carry-on-Business Licen-
cesfindustnal Licences and most of these
projects are in various stages of imple-
mentatipn

Steel raw material bank

4220 SHRI B. § BHAURA :
SHRI ISHAQUE SAMBHALI :

Wil the Mmster of STEEL AND
MINES be pleased to state

(a) whether Government have a pro-
posal under consuderition to st up &
Steet Raw Material Bank: and

(b) if so0, the salient featuies and objec-
tives thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD) : (a) an¢
{b) Steel Raw Materials Bank of Hmdu-
stan Steel Ltd has been functioning since
1972-73.

The Bank maintains requisite level ot
stock of specified critical categories of
steel for meeting the requirements of
priority industry ‘off the shelf® against
valid import licences/release orders held
by them or against specific foreign exchange
allocation for steel materials from the
Steel Bank for the project authorittes.

The Bank arranges import against a
revolving foreign exchange allocation of
Rs. § crores.
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Marifime boundary between India and
Bangladesh

4221. SHRI SHANKERRAO SAVANT.
‘Will the Minister of EXTERNAL Af-
FAIRS be pleased to state:

{a) whether the maritime boundary
between India and Hangladesh has been
fixed:

(b} what are the pomts of contention;
and

(¢) what are the generally accepted
principles for such demarcation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) and (b)
No, Sir. Negotiations are still continu-
ing and both sides are making efforts to
reach a mutually satisfactory agreement,

(c) There is general agreemenmt that
maritime boundary should be settled by
mutual agreement between the States con-
cerned in accordance with equitable prin-
ciples. The general practice of States has
been to follow the equidistant line unless
there are any special circumstances which
should be taken into consideration.

Bbarat Gold Mines Limited :
{1) Mysore Mine . .
{2) Champion Reef Mine .

(3) Nundydroog Mme
Torav } .

Hutti Gold Mines Co, Limited :

Hutto Gold Mines . . .
Grand Total . . . . .

TMARCH 20, 1975)

Weisten Awswors 1120
Gold-tahiing t public sector wisd private
sertor

4222, SHRI SHANKERRAO SAVANT:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) how much gold mining is done
the public sector and how much if the
private sector;

(b) how much and from which mines
gold was produced during 1972-73, 1973.
74 and 1974-7$ (till 31st January, 1975,

(c) the reasons for decrease in pro-
duction of gold; and

(d) the cfforts being made to increase
production of gold in the country”

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND MINFS
(SHRI SUKHDEV PRASAD) : (a) Gold
mining in the country is done exclusively
in the Public Sector in the mines of
Bharat Gold Mines Limited which is 4
Government of India undertaking and
Huti Gold Mines Company 1imited,
which is a Karnataka State Goverament
company and the State Government holds
approximately 97 per cent of the shares.

(b) Minewise production of gold in
lakh giammes 1s furnished below .—-

— -

1972-73 197374 197475
(upto

31-1-75)

441 3% 395

403 400 410
11.50 1026 689
2000 18.02  14.94

13.23  1#.17  10.85

.. 323 R WM
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(¢) In the mines of Bharat Gold
Mines [Limited, gold production has de-
creased due to gradual depletion of ore
rescrves in Mysore  Mine, severe  rock
bursts, absence of high grade ore. suspen-
sion of uneconomical stopes, etc.

(d) With a view
tion, Bharat Gold
schemes for

to increase produc-
Mines have taken up
exploration in Kolar  Gold

Field and in Ramugiri Gold Field. opening
of deeper legels, mechanisation of cer-
win  operations.  improvement in - sand
stowing, increasing compressed  air pres-

sure and reopening Nine Reefs Mline.

Fxpenditure in Kerala on national
highways

4223, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of SHIP-
PING AND TRANSPORT be pleased 10
state:

(a) the amount of expenditure incur-
red by the Central Government on yari-
ous National Highways in Kerala State
during the years 1971-72, 1972-73  and
1973-74 ;

(b) whether the expenditure incurrcd
in Kerala State during the aforesaid years
was much smaller as compared to other
States; and

(c)

THE MINISTER OF STATE IN THIE
MINISTRY OF SHIPPING AND TRANS-

if so, the rcasons therefor?

PORT (SHRI H. M. TRIVEDI) ()
The requ1rcd information is given below:
Year - _Fxpgmhturu

o V Rs. in lakhs
1971-72 157.85
1972-73 . 438.94
1973-74 321.2%

(b) and (c) The position  differed
from Statc to State and from ycar to
year. While in several cases, the cxpen-

diture in Kerala was more than certain
States, in other cases it was less in vary-
ing Cegrees as compared to some States.
It is not pos:ible to give any comiparative
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reasons for this variation as factors gov-
crning  expenditure (e.g. length of
National Highways in cach State, cost of
sanctioned schemes, their stage of pro.
paredness  for siarting  the works  like
finalisation of tenders. progress of works
cte.) differ from Swate to State and from
time to time,

Development of major and minor harbours
o coastal lines of Kerala

4224, SHRIMATI BHARGAVI
THANKAPPAN
SHRI VAYLAR RAVI

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether his Ministry has taken any
steps to develop major and minor  har-
bours on coastal lines of Kerala; and

(b) if so, the salicnt features thereof?

THE MINISTFER OF STATE IN THi-
MINISTRY OF  SHIPPING AN
TRANSPORT (SHRI H. M. TRIVEDI)
(a) and (b) The port of Cochin on the
Kerala coast has already been developed
as a major port by the Central Govern-
ment. To meet the requirement of handl-
ing the anticipated truffic, requisite works
have been/or proposed to be taken up
Wiz, —

(i) 4 whaif-crunes ordered  earlier
arc expected to be delivered shortly,

(i1) extension of the open berth up-
to 808 ft. has becn complcted;

(iii) Q-9 berth is proposed to be con-
verted into o container berth firstly by
providing a container marshalling yard,
freight station, rail and road fuciiitics,
loading arrangements traciers and toailers
and secondly by providing more sof »]nk-
ticated equipment required 10 Dk
container irafiic when it builds  up.
Temporary facilitics have been provii-
ed at Q-5 berth for handling coartuiner
ships:
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(iv) Preliminary work on = scheme
for a fertilizer berth bus been carried
out; interim amangements are being
made at Q-10 berth by constructing two
barge-jetties,

{v) The proposal to comstruct a
super tanker oil terminal in Bolaghatty
is at an advanced stage of consideration
for sanction in consultation with the
authorities concerned

Written Answers

Ports other than major ports figure n
the Concurrent List of the Constitution
and the execcutive responsibility for ther
development vests in the State Govern-
ments concerned. The Centre, however,
renders technical assistance to the State
Governments for the development of
minor poris, wherever necessary. Be-
sides, loan assistance was also  rendered
for the development of a specified minor
port covered under the Centrally Sponsor-
ed Scheme in the Fourth Plan. The
Minor Port of Baypore in Kerala was
selected for such assistance. The scheme
for Baypore as approved mcludes work
relating to dredging formation of recla-
mation bund, acquisition of harbour crafts,
provision of navigational aids, stream
mooring buoys etc. Against the Plan
Provision of Rs. 11196 lakhs, a Jloan
assistance of Rs. 10 lakhs has been given
upto 1973-74. An amount of Rs. 2250
lakhs is being sanctioned for the year
1974-75.

Development of minerals foumd in Kerala

4225, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of STEEL
AND MINES be pleased to refer to the
reply given to Unstarred Question No.
2451 on the 6th March, 1975 regarding
wntraced minerals in Kerala and state:

(a) the extent to which these minerals
were developed and utilised during the
Fourth Five Year Plan.

(b) whether Union Government have
formulated any scheme for the Fifth Plas
based on mineral deposits in that State;
and

[MARCH 20; 1975]
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(c) the funds allodated for the pur-
pose?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : (a) The
minerals which were being exploited dur~
ing 4th Five Year Plan in Kerals are
fireclay, Kaolin, limeshell sillimanite,
silica sand and other sands, Value of
mineral production in Kerala during the
Fourth Plan was of the order of Rs. 5,50
crores.

(b) While during the Fifth Plan, no
major mineral based project is proposed
to be taken up in Kerala in the Central
Sector Geological Survey of India is
stepping up the pace of mineral investiga-
tions in Kerala. Plan assistance is also
being provided to the State Government
of Kerala for a number of schemes aim-
ed at more detailed collection of geologi-
cal data, necessary for taking a view on
the eiploitation of the mineral deposits.
Atomic Minerals Division of the Depart-
ment of Atomic Fnergy is also carrying
out systematic investigations for re-esti-
mation of reserves of atomic minerals, in
the arcas held under lease by M/s. Kerala
Minerals & Metals Ltd.. a Government of
Kerala Undertaking. Mineral Exploration
Corporation, a Government of India
undertaking, is presently engaged, at the
instance of the State Government, in de-

tailed investigations for limestone in
Walayar.
{(e¢) Till now allocation for different

projects in the Sth Plan have not been
finally decided and the funds are being
allocated on the basis of requirements.

Shortage of medicines in Kerala
4226. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of

HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether medicines are not avall-
able in district headquarters and division-
al/block headquarters level hospitals in
Kerala; and
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"(b) i "s0, - Whether Govemmem -pros
'mbmmwmmm
sammududm?

. THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING' (SHRI 'A. K. M. ISHA-
QUE) :.(a) The Goverument of Kerala
have reported that therc - is shortage of
certain items of medicines in Hospitals in
Keralir due to imcomplete sapply by the
firms ‘with whom orders were placed. It
has. therefore. not been possible to sup-
ply full queta of -medicines aceording ‘o
the allotment for cach institution. As
»md ‘when supplies arc received, the Stute
Goverriment will ensure that the medi-
cines, as per the indents. are supplied
within the ceifing.

th) There is no specific proposal under
consideration of the Central Government
for oiving prants to Kerala for purchase of
medicine,

Glnp-; under 8.C.1. and Jodian Steumship
Company

4227. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

{u) the number of ships under Shipping
Corporation of India ond India Steam-
shin Company :

(by whethar  there is  any complaint
about malpractices in purchase and under
invoicing in the ships of India Steamship
Co.; and

{¢) the facts thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDD: (a) As
on 28.2.7§, lhe posmon is as under :—

Naml ol' Compmy No. of vesscls

Shmpmg Corporsuon of indi; »
Ltd., Bombay . c . 1
India Swcamship Co. Ltd.,
Calcutta, . 18

0SS
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{b) No, Sir. . ) :
’(C) W ﬂt aﬁu.

mummumﬂw
‘ covatries in Indln .

4228 SHRI PRIYA RANJAN. DAS
MUNSI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: .

(a) whether India was approached By
the Non-Aligned countries in the last Non-
Aligned Summit to hold a Non-Aligned
Countrics Conference in Tndia; and

(b if so, the response of Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): (a) No, Sir. The
next Non-Aligned Conference will be held
in Sri Lanka.

(b) Does not arise.

Steel Bilet Project by Andbrn Pradesh
Industrial Development Corporation

4229. SHR1 Y. FSWARA REDDY:
Will the Minister of STEEL AND MINES
be pleased to state: '

(1) whether Andhra Pradesh Industrial
Dcvelopment Corporation has a proposal
to set up a steel billet project in the State;
and

(b) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRf SUKHDEV PRASAD): (a) and
(b) Yes, Sir. The Andhra Prmdesh
Industrial Development Corporation pro-
poses to sct up asn industrial under-
taking near Kothagudam for the manu-
facture of 50,000 tonnes per annum
of Mild Steel and High Carbon Steel bil-
fets and 20,000 tonnes of Wire Rods per
annum. An Industrial Licence has already
been granted to the Corporation on
30-7-1974 and work on the project has
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Refasal by non-diplomstic peevonnel i afleging discrimination meted ouwt to thew

Indlan Mission abroad to returm bomv by the Government of Guyana bas been
. on expley of tenpre received ;

4230. DR. H. P. SHARMA : Will the
Minister of EXTERNAL AFFAIRS b¢
pieased to state:

(a) whether a number of non-diplomatic
personpel working in various Indian M-
sions abroad had refused to return home
on expiry of their tenure and have even
tendered resignations from their respective
posts, and had preferred to stay abroad
and seek new jobs in foreign countries;

(b) if so, the number of such peisonnel
who refused to return bach to India on
expiry of their tenure and had tendered
resignations during 1973-74 and 1974-75;
and

{c) the steps taken and proposed to be
taken m such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRY BIPINPAL DAS): (a) Yes, Sir.

(b) The number of non-diplomatic pe:-
sonnel, under the administrative contiol of
the Ministry of External Affairs, who re-
fused to return to India on expiry of their
tenure and had tendered their resignations
during 1973-74 and 1974-75 is 9 and 6
respectively.

{c) the officials concetned were directed
to return to India and told that they would
be liable to disciplinary proceedmgs for
not complying with these orders. The
terminal benefits and pensions have been
withheld pending their retuin to India
They will be debarred from employment
in any Government office abroad. Orders
have been issued for the impounding of
their official passports

Discriminution against Indians n Guyam
4231. DR. H. P. SHARMA: Will the

Minister of EXTERNAL AFFAIRS be
pleased to state

(n) whether 2 memorandum from the
representatives of the ladiens in Guyana

(b) if so, the nature of the allegations
made therein; and

(c) what steps Governmient have taken
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b) The
Government of India have received from
time to time communications from some
persons 1in Guyana contamning allegations
of discrimination against Cuyanese natio-
nals of Indian origin mainly in matters of
employment in public as well as military
services.

(¢} Government of India arc of the view
that no useful purpose will be served by
discussing & matter which falls within the
domestic jurisdiction of a sovereign friend-
ly country

Requirement of copper ore for Khetri
copper plant

4232. DR. H. P SHARMA: Will the
Minister of STEEL AND MINES be
pleased to state the annual requircment of
copper ore to feed Khetri copper plant
and the annual availability by exploitation
of the ore-reserves of the area as at pre-
sent !

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The annual
requircment of copper ore to feed the
Khetri Copper Concentrator is 28,75,000
tonnes. The actual production of copper
ore during 1974-75 at Khetri Copper Pro-
ject is expected to be 6 lakh tonnes.

Tge wweit ¥ dfe Wil weteg
4233, it veveeve wreslt : wa Rl
g o W o o3 e

(%) w TAR ey v e e
# wif srwmater §
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e onelt G gro wewr wifeet &
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Expansion of Copver and Zinc Projects
st Khirt

4237. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(0) whether Government have formulnted
some schemes for the expansion of Copper
and Zinc Projects at Khetri, near Udaipur :
and

by if so,
scheme ?

the broad outlines of the

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL. AND MINES
(SHR1 SUKHDI'V PRASAD): (a) No
expansion schemc has been tormulated in
respect of Copper Project at Khetri,
Jhunjhunu, Rajasthan  However, schemes
have been formulated for expamsion of
existing Zinc smelter at  Debari (near
Udaipur) and Balaria mine (in Zawar area
of Rajasthan).

(b) The capacity of the existing Zinc
smelter at Debari (near Udaipur) is being
expanded from 18,000 tonnes to 45,000
tonnes per annum. The expansion is ex-
pected to materialise by 1976-77.

A new mine with daily production of
2,000 tonnes ore (with matching beneficia-
tion facitity? f= being opened at Balariz
(Zawar arca, Rajasthan). The mine is ex-
nected to be commissioned in 1976-77
and attain the rated capmcity by 1978-79.
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4238 SHRl K. MM.LANNA :, Wil the
" Minister of LABOUR be pleased to state:
. {a) whether. the President of All India
Bidi industry .Federation' has urged Gov-
ernment to appoint a high pawer tripartite
Committec to go into the problems arising
out of the Central Act on bidi workers
and to find measures for placing the indus-
try on a sound footing; and

(b) if so, the reaction of Centeal Gov-
ernment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The All-India
Bidi Industry Federation had submitted two
memoranda dated the 16th April and 8th
August, 1974, Their main suggestion was
tor appointment of a tripartite committee
to consider various amendments proposed
by them to the provisions of the Bidi and
Cigar Workers (Conditions of Employment)
Act, 1966 and Rules thercunder and to
stay the implemeniation of the Act il
such time as those amendments ure carried
out. They hud also suggested that simul-
taneous enforcement of the Act in all the
States should be ensured after the above
amendments/modifications were finalised.

(b) Xt has not been found feusible to
accept the suggestions relating to the ap-
puintment of a tripartite commitiee and
1o stuy the implementation of the Act. The
Act is to be administered by the State
Governments and necessary action is to
be taken by them.

Nenltohenmneofpnﬁ

4239. SHR1 BHAGIRATH BHAN-
WAR:

SHRI KUSHOK BAKLILA;

Will  the Minister of EXTERNAIL
AFFAIRS be pleaied o state:

c-) wbaher during’ the Coronation- cele-
brations, .the King of Nepal' had proposed
that his conntry be declared as a Zonc
of peace ;
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(b) if .so, whether any elucldauon hnd i
been sought. from. our diplomatic represen-
tatives 1n Nepal for aay help which' conld
be rendered by India in furthcrmg thm
declaration ; and

() the reaction of Government lhcreto
and further measures taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): {») Yes, Sir.

. H. M. the King of Nepal made this pro-

posal in 2a speeuh delivered on the 251!1
February, 197S. i

{b) and (c) There huas been no substan-
tive discussion with Nepal on this proposal.

Ratio of civillun store keepers and service
personnel

4240. SHRI HARI SINGH: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the ratio of civilian store
keepers is maintained vis-a-vis service per-
sonnel in ratio of 20:80;

(b} if so, the strength/cstablishment of
Airmen vis-a-vis  civilian  store heeping
staff ; and

te) if not, the remedial measures taken
thereon ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) andd (b) The ratio
of 20:80 in respect of civiliun store
keepers viv-a-vis Service personnel has been:
laid down in respect of Static Units oniy.
Subject to marginal variations, however,
the prescribed ratio is being maintained.

(¢) Does not arise.

Civilian Officers in Defonce Services aad
Ordimsnce Facories

4241. SHRI HARI SINGH: Wil the

" Minister of DEFENCE be pleased to state :

(a) the tofal number of civillan class 1
and class I posts in Armry, Navy. Alr
Force and Director Genetal of Ordnance
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Famries in respect. of smkeeping staff
v{Mavls semee officers;

(b) what i is the ratio between thc civilian
ofﬁcers and semce officers ; and

{c) Whtthtr u civitian officer is econo-
mical than service officer and if economical
whut remedial measures are taken by -the
Government to increase the civilian officers
in. view of economic crisis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) to (c) The information is
being collected and will be laid on the
Table of the House.

Minerals Deposits in Kernla

4243. SHRI C. JANARDHANAN : Wwill
the Minister of STEEIL. AND' MINES be
plgased to state:

" {u) the quality and quantity of various
mineral deposits found in Kerala by the
Geological Survey of India;

(b) the steps taken by Union Govern-
ment to help the Kerala State Government
for implementation of the recommendations
of their task force; and

(c) the results thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHR] SUKHDEV PRASAD): (a) The
yarious minerals found by Geological Sur-
vey of India, in Kerala include 58.71 mil-
Kon tonnes of lron ore with 31.46 to 41,24
per-cent iron in Kozhikode district, 2.25
million toanes of Limeshell in Vembanad
lake of Alleppey and Koltayam districts,
about 12 miilion tonnes of Hauxite with
more than 40 per cent Alumina and less
than- 30 per ' cent ‘Silica in  Cannanore,
"Alleppey, Quitoti dnd Trivandrom districts,
.43 million tonnes of China Clay in Quilon
" and Trivandrim districts, 13 million tonnes

~of ‘Glass sand in Alleppey district, 0.08
- tnillion tonnes of Graphite in Ernakulam,
‘Quilon and Trivandrum districts besides
' extensive deposits of Limestoae, Ilmenite,
. Monazite, Sillimanite sands m the beach
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areas oftheSum Mn.:pondicweur-
rences of Chrysoberyl have been recoided
in dnﬂerent ports of "l’rivmdmm district.

(b) nnd (c) The State Govcrnment is se-
parately taking follow up action on the
report of the Task Force. Meanwhile, the
Geological Survey of India will coatinue
1o anugment the efforts of the State Govern-
ment in its search for minerals. For this
purpose, G.S.I. has drawn up u sizeable
mineral exploration programme for the 5th
Plun period, which inter-ulia includes map-
ping and drilling besides geophysical and
geochemicul investigations.

Reclamation of Land in Morena District
(Madhya Pradesh) for Bangladesh Migranis

4244, SHRI NITIRAJ SINGH CHAU-
DHARY :

SHRI G. C. DIXIT :
SHRI NATHU RAM AHIRWAR:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether any scheme to rchabilitate
migrants from Bangladesh in Morena Dis-
trict, (M:{dhya Pradesh) has been prepared ;

(b) whether any survey hus becn under-
taken to reclaim Chambal ravines in More-
na District (Madhya Pradesh) to settle
above migrants, and if so, tbe facts thereof ;
and

(c) by whut time the reclamation and
rebabilitation are proposed to be com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHABI-
LITATION (SHRI . VENKATSWAMY):
(a) and (b) A detailed survey of ravine
lands in Sheopur Tehsil of Morena District
for resetticment of new migrants was under-
tuken by the Government of Madhya Pra-
desh. A Pilot Scheme for rescitiement
of 200 new migrant families from erstwhile
East Pukistan has been formuluted by the
Government of Madhya Pradesh, -

(c) It is difficult to lay- down any ume-
limit for the purpose. The propoul is,
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however, being cxamined in  consuitation
with the concerned Ministries and the Plan-
ning Commission,

Water supply to Bhilal Steel Plant

4245. SHR1 NITIRAJ SINGH CHAU-
DHURY : Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Bhilai Steel Plant gets ity
witer requirement from Admabad Tank
meant for irrigation ;

(b) wether to conserve water for Bhilai,
water for paddy-third irrigation was not
supplied in 1974 which resulted in failure
of Puaddy crop and drought in Balod and
Durg Tehsils of Durg District ; and

(¢) whether the cultivators who suffered
this loss would be compensated ; if not, the
t.1sony therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD: (a) to (¢}
The information is being collected and will
be placed on the Table of the House.

Setting up W.H.O. aided Mosquito Research
Unit in Pondicherry

4246 SHRI S A. MURUGANAN-
THAM : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
stale

(4} whether 1t 18 finally decided to set up
the W.H.O. aided Mosquito Rescarch Umt
n Pondicherry ; and

(b) if so. the outlines of this pioject and
the steps being taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M. ISHAQUE):
(4) It bas  been decided to shift the
G.C.M.U project from New Delhi to Pon-
dicherry.

(b) The objective of the project is to
study and evaluate the feasibility of control
of mosquiloes by use of gemetic techniques.
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The three species on which the work will
be continued are: (i) Culex fatigans, the
ubiquitons nuisance mosquito of the sub-
continent and the proven vector of filariuis
in large parts of India, (ii) Anopheles step-
hensi, one of the vectors of malaria in
India, particularly in wrban areas, which
has become resistant to DDT and other
common insecticides and (i) Aedes aegypti
the prominently urban mosquito prevalent
in most cities of India and the vector of
diugs and shikungunya viruses.

1t is expected that this project would be
u nucleus for the development of a Vector
Control Research Centre This Centre
would investigate the problems related to
control and transmission of discases by
mosquitoes and other insects using geaetic
as well as other methods.

The details of laboratory accommodation
and other lacilities required at Pondicherry
are being prepared.

Muan-days lost Industry-wise

4247 SHRI MOHAMMAD ISMAIL:
Will the Minister of LABOUR be pleused
W state.

(1) whether the man-days tost in the
tirst cight months of 1974 has been much
nigher than of its preceding year;

(b) if so, the figares thereof, Industry-
wise ; and

(c) the reason tor such increase and the
reactton of Government thereto ?

‘THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): () to (c) According
to avaifable information, the number of
man-days lost due to industrial disputes
(strikes and lock-outs) during January to
August. 1974 was 28,532,417 (provisional)
ay against 11,974,532 during the corres-
ponding period in 1973. The statement
laxd on the Table of the House. [Placed in
Libarury. See No. LT 9257/75] sum-
marises the available information about
the number of mandays fost by major
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halves of 1973 and 1974, The abowe
industrinl disputes were mainly over issues
reluting t0 wagss and allowances, bonus,
alleged indiscipline fviolence, persoanel mat-
ters etc. The Industrial Relations Machi-
very. bath at the Centre and in the States,
oontinues to make efforts to munimise work-
stoppages through informal mediation, con-
ciliatios, adjudication or  arhitration as
necessary under the exmsting statutory pio-
visions and voluntary arrangements.

Relaxation in Qualifications by Stutes
for Ex-gervicemen

4248. SHR1 MOHINDER SINGH GliLL:
Will the Minister of DEFF NCE be pleased
to state:

(a) whether instiuctions and guidelincs
have been given to States to relax requisite
qualifications for filling vacancies in the
case of ex-servicemen ;

(b) if so, the 1eaction of various States
thereto : and

{c) whether this s being followed by
the Centre too for recrmitment henceforth ?

THE DEPUTY MINISTER (N THE
MINISTRY OF DEFENCE (SHR1 ). B.
PATNAIK): (u) The relevant Central
Government Notification issued on 26-10-74
which provides for ccrtamn relaxations of
the prescribed cducationai and age quali-
fications in favour of ex-seivicemen, for
uppointment 10 Class [V posts does not
autpmatically apply to vacancies under the
control of State Governments—uor can
ary imstructions be issued to the State
Goveraments in this regard, Nevertheless,
State Governments have been requested, on
30-11-1974, 1o issue similar notifications in
respect of Class IV posts under their
coptrol.

o) Most of the State Governments are
providing for relaxations in age feducational
géafifications, in favour of ex-servicemen.

Ac) Yes, Sir.

Councll of Medicat Resesach

4249. SHRI INDRAJIT GUPTA: will
the Minhter of HEALTH AND FAMILY
PLANNING be pleased to state:

{a) whether the number of temmporary
posts for sciemtific and administrative per-
sonncl in the ICMR exceeds the number
of pcimanent posts;

(b) whether, as a result, hundteds of
scientists and trained 1escaich workers aie
retrenched evety year, some of them even
after completing their probationary periods ;
and

{¢) the Government's rcaction to the ob-
scivations of the ICMR Review Committee
(1968) about the adverse consequences of
such insccurity of service condrtions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING (SHRI A K. M ISHAQUE)
{a) As against 600 permunent posts there
are 1863 temporaiy posts in ICMR.

(b) It is a fact that the services of a
few scientists and a4 number of aunliny
non-scientific personnel employed on ad iew
research schemes are terminated every year
on closure of the icsearch scheme. The
names and other particulars of such retren-
ched staff are, howeve:, ciiculuted to alt
the Officers-in-charge of I.C.M R. schemes
and Directors of permanent centies, Medi-
cal Calleges and Research Institutes with
the request that such retrenched staffil may
be ubsorbed apainst vacant posts unde
them

(c) The recommendation of the 1.C.M R.
Review Committee that as far as possible
research feliows instead Of Asstl, Research
Officers, Research Officers be appointed on
research schemes and if any technical stuff
was required for such schemes the services
of staff working in the institutes should be
seconded instead of recruiting raw hands,
has been accepted by the Government of
India. From 1973-74, only senior or junior
rescarch fellows are sanctioned in research
schemes. It has also been decided that with
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offect from 1-4-1975, the para-medical
workers and class IV staff, if any required
for these sthemes will be employed by the
institutions in which the scheme has been
sanctioned on the scales of pay and allow-
ances applicable to (he staff in such institu-
tions and they will be governed by the
service rules of the institution concerned.

Liberalisation of Family Pension

4250. SHRI INDRAIIT GUPTA: will
the Minister of DEFENCE be plcased to
state ©

{a) whether there is a wide disparity
between the service pensions of ex-service-
men who retired before ist January, 1973
and those who retired theicafter

(b) whether those who out-live the period
of pension commutation, continuc to receive
only the reduced quantum of pension;

(¢) whether the widows of jawans who
died in service ieccive only Rs. 40 p.m.
av family penvon plus Re, 4 per child;
and

{d) if 80, whether the above pension faci-
lities aie going to be hiberalised n view of
the steep rise in cost of living ?

THE MINISTFR OF DFFFENCE (SHRI
SWARAN SINGH): () The  amounts
drawn by ex-servicemen consist ot two
clemems—

(i) the basic pension; and

(ii) the ad hoc 1cliefs given from time
to time.

As far as the basic pension is concerned,
it is based on the quantum of pay drawn
at the time of retirement. As the pays
have been increased w.ef. 1-1-1973 as a
result of the decisions on the pay Commis-
sion’s recommendations. there is bound to
be a difference in the quatnum of basic
pensioh between those retiring before and
after 1-1-1973, Over and above the basic
Pensions Government have also sanctioned
ad hoe retief to the ex-servicemen pensioners
um! this ad ot relief is the same for those
retiring before or after 1-1-1973.  Bexides,
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some relief has additionafly been sanctioned
for those who retited before 1-1-1973 so
a8 to compensate them fo some exient on
sccount of their lower rates of basic pens
sion.

(b) A pensioper can, if he so desires,
forego a part of his pension and get a lump
sum amount in lien thereof. Commutation
1» done on the basis of assessed age of the
individual. This is in the nature of a
contract which cannot be revoked subse-
quently by either party; if the individual
dies earlier than the assessed age, he has
already drawn the full commuted amount,
but if he lives longer than the assessed age,
he has to manage with the same reduced
pension ay he has already drawn the full
commuted amount.

(¢) Widows of the Jawans who died in
setvice prior to 1-1-1973 jrrespective of
the fact as to whether the death was related
to military service or not, are given family
pemvion at varying rates but it is ensured
thut this s not less than Rs 40 per month.
The children of those whose death is held
a5 related to military service are also grant-
ed children allowance subject to a minimum
of Rs. 5 per month per child. In the case
of non-combatants (Enrolled) besides the
sumc family pension, the rate of children
altowance is Rs. 3 p.m. per child.

(d) Yes, Sir.  Action is being taken to
notify the icvised rates of ordinary family
pension and special family pension in the
light of the recommendations of the Third
Pay Commission.

New Mangalore Port Trust

4251. SHR1 INDRANT GUPTA: Wwill
the Minister of SHIPPING AND TRANS-
PORT be pleased 1o state :

(a) whether the Administration of the
vid and mew Mangalore Ports have been
merged into one, with a common Truvtee
Board ;

{b) if not, the reasons for ‘maintaméng
two separate administrations ;

(c) whether new hands are being recruited
for the new port, while neglecting the ¢laims
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of the existing employees of the old port;
and

(@) if s0, whether the old employess uf
the minor port will be absorbed in the
new major port ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDI): {a) No,
Sir.

{b) Since no decision has yet been taken
for the constitution of a Port Trust for
New Mangalore Port, the question of mer-
ger of the old Mangaloie Port Trust with
the New Mangalore Port Trust will be
considered at an appropmate siage.

(c) and (d) Recruitment at present to
the various ports 1 done accoiding to the
provisions of the iecraitment rules. The
question of absorption of the steff of minor
port in the new major poit will be cons-
dered when a decision is taken to merge
the two ports.
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Critician of Indisn Ambassador by U. 8.

Secretary of State

4253, SHRI DHAMANKAR : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

{2) whether attention of Government has
been drawn to the news report appearing
in ‘The Times of India’ dated the 26th
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February, 1975 under the caption “Kissinger
Chides Kaul Publicly”;
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THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FAMILY

PLANNING (SHRf A. K. M. ISHAQUJE):

(b) if s0, what is the reaction of Govern{ (5) A potential anticancer drug. after pre-

ment to the observations made therein ; and
(c) the action taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): (a) Yes, Sir.

(b) and (c) The Indian Ambassador’s
comments on the decision of U.S. Govern-
ment to lift the embargo on arms supply
to Puhistan have been in e with the
reactions conveyed by the Government of
India.

Payment by Bokaro Steel Plant to H.E.C.

4254, SHRI M. § PURTY. Will the
Minister of STEEL AND MINES be pleas-
cd to state :

(@) whether the Bureau of Public Enter-
prise hag proposed to fix the price to be
paid by the Bokaro Steel Plant to the
Heavy Fngineering Corpotation  for the
cquipment to be supplied fur Bokaro's Sec-
ond phise of eapansion; and

tb) if w0, the facts thereof ?

THE DEPUYY MINISTER IN THF
MINISTRY OF STEFI, AND MINES
ISHRT SUKHDEV PRASAD): (a) and (b)
The Bureau of Public Enterprises are assist-
mg Bokaro Stecl Limited and the Heavy
I ngincaring Corpotation in arriving at a
mutually acceptable price for the equipment
being supplied by the H.E.C. for Bokaro's
¢\pansion to 4 million ingot tonnes.

Cancer Medicine

.42.55. SHRI M. S PURTY: Will be
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(n) whether a medicine for cancer has
been developed in Calcutta ; and

™ if so, whether the Government are
tihing any special steps to help the rescarch
lentists in this regard ?

liminary screening in laboratory animals
at the Chittaranjan National Cancer Re-
search Centre, Calcufta, is undergoing
clinical trials.

(b) The Government of West Bengal have
opened a twenty bedded research ward in
the Chittaranjan Cancer Hospital for the
chnical trial.

A Committee of Experts has been set up
to evaluate the results of the trial and assess
the anti-cancer potential of the drug.

Implementation of lnterim Report of High
Powered Committee on Sainik Schools

4256. SHRI SUKHDEQ PRASAD
VERMA :

PROF. NARAIN CHAND PARA-
SHAR :

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have taken into
consideration the interim report of the high
powered committec set up to look into
various aspects of the working of the Sainik
Schools ; and

(b) if so, the rcusons for the delay in
implementing the report ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) High Power Com-
mittee on Sainik Schuols have not so far
subniitted any interim repon to the Govern-
ment.

(b) Does not arise.

Revivion o° C.G.1.S. Subscription Rate

4257. SHRI  SUKHDEO  PRASAD
VERMA : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state ©

(a) whethe: Government ure considering
10 1evine the rate of subscription from the
beneficiuries of the Central Government
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Health Servics Scheme taking into consi-
deration the rising prices of medicines and
higber pay scalps of doctors and other staff
of the C.G.H.S,; and

(b) if s0, the facts thereof ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHR1 A. K. M. 1SHHAQUE);
(a) and (b) The Third Pay Commission who
considered this aspect have recommended
“that the contiibutory basis of the Scheme
as also the ewisting rute should be muin-
tained”. The Government have accepted
this recommendation. However, a proposal
for mereasmg the rates of contribution from
higher paid officeis 1s under consideration

Reimbursement to Central Government

Employees for purchasing Medicines ‘rom
oper market

4258 SHRI SUKHDEO PRASAD
VERMA - Will the Minister of HFALTH
AND FAMILY PLANNING be pleased to
state

(a) the total amount reimbursed to Cen-
tral Government Employees during the
year 1974 ugainst the medicines purchased
from the open market which were not
available in the hospitals of Delhi; and

(b) whether in spite of the preseniation
of 1cceipts, the amount in full is not im-
bursed; and if so, the reasons for the
same ?

THE DEPUTY MINISTER N THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M. ISHAQUE):
(a) The total amount reimbursed to the
Central Government Health Scheme emp-
loyees during the year 1974 against the
medicines purchased from the open
murket and through the Super Bazar
Rs. 19,459.44 P,

(b) The full amount is not reimbursed
as it bas fo be restricted to the cost of
actual quantity prescribed and indented by
the Medical Officer Incharge Central
Governnient Health Scheme dispensaries.
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Amount realiced from Ticketiem Travelless
i D.T.C
4259. SHR1 SUKHDEO  PRASAD

VERMA . Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(n) the total smount realised by Delhi
Tiansport Corporation from the tichetless
travellers in D.T.C. buses during the months
of December, 1974 and January, 1975:
and

{b) the number of Inspectors engaged, for
the operation during the period ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDD ' (a) and
(b} The nformation requiued v given
below —

December, January

1974 1975
Rs. Rs.
1) Amount collected
from tickatless
travellers as.om-
posstion fue, 315907/« 3190 -
ii) Amount collec-

ted from ticket-
less tiavellers as
a result of fine
imposed and
1calred by Mo-
bile Magistrates

Total . R» .

21,687,- 25831/-

57,594;-

57,821/~

iili) Average number
of Inspectorate
staff deputed
daily on check-
ing duty .
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Rehabilitstion of East Puk Refugees
outsule West Bengal

4263 SHRI SAMAR GUHA . Wil the
Mrster of SUPPLY AND REHABILI-
TATION be pleased to state

{a) the number of former East Palistan
refugees and the places where they have
been permanently rehabiitated outside
West Bengal ,

(b) the number of refugees who have
deserted these rehabilitation sites ;

(c) the State-wive breah-up of the ﬂ;ﬂ
of rehabilitation, and

(d) the State-wise break-up of the funds
allocated uptl 1974 for rehabilitation of
these refugees 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHABI-
LITATION (SHRI G VENKATSWAMY)
(a) and (c) A statement indicating the
number of refugees from former East Pak-
istan given rehabifutation ossistamce n
vartous States/arcas outside West Bengal
is attuched

(b) Information regarding desertion of
refugees since inception for areas other than
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Dandakaranyn is not available. However,
after the liberation of Bangladesh, about
15,500 families of migraats who had come
to India prior to 25th March, 1971 desert-
ed from various camps and rehabilitation
sites including Dandakaranya. In addition,
5071 families deserted from Dandakaranya
since inception.

(d) Information is bemg collected and
will be laid on the Table of the Sabha.

Statement
Si. Nrm'ecf—ﬂ:; ﬁ;_;f_fa;mhcs gn—er-x
No rehabilitation assis-
tance
od  New
migrants nugrants
{Rounded (u;;tou—'
to thou- 31-12-74)
sands)
1 Andhra Pradesh 996
2. Arunachil Pra-
desh 2902
3 Assam 90 11928
4 Bihar 14 1947
5 Kuarnataka 892
6 Maharashza 5265
7 Madhya Pradesh 3 4180
§ Manipur 145
9 Meghalaya 2138
10 Onssa 3 253
11. Punjab 3
12 Trnpura 69 5883
13 Uttar Pradesh 4 1241
14 Andamans 3 737
15 Dandakaranya 13 13057
16. Other areas 1
ToraL : 195 MST(:O-;

D e T SR —

SExcludmg famies wh—;;;d left the
rehabilitution sites on theit own
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Loss m catension of Bombay-Goa Steamer
Service to Mangulore

4265 SHRI P. R. SHENOY . Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state

(a) the total losy that will be incurred
if the Bombay-Goa Steamer Service 18 ex-
tended to Mangalore during fair weather,

(b) whether thers 15 any representation
to run this service by payment of subsidy
to meet the loss ; and

(c) 1f so, the reaction of Government ?

THE MINISTER OF STATE IN THF
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H M TRIVEDI): (a)
and (b} There 18 no proposal to extend
the existing coastal passenger service from
Bombay to Goa upto Mangalore No n-
presentation for runmng such a service by
paying a subsidy is under consideration.
It will be difficult to quantify the subsidy
involved In running such a steamer service,
The operational expenses are bound to go
up as such a service would take 48 hours
for a round voyage and would, therefore,
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require more on-board arrangements. The
utilisation factor is also not knmown.

{c) Does not arise.

Subsidy to Coastal Passenger Shipping
Service

4266. SHRI P. R. SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the coastal passenger ship:
ping services are run on loss at present ;

(b) if so, the grounds on which somc
of the lines alonc are stopped and not ies.
tored in spite of repeuted demunds and
others are continued ; and

(c) whether any subsidy is paid for run-
ning any of these lines and if 0. the
criteria on which subsidy is paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDI): (a) Yes,
Sir.

(b) No coastal passenger shipping service
has been closed in recent years.

(c) No subsidy is presently being paid
to the shipping compunies for running the
coastal passenger shipping service.

Opening of primary health centres and
sub.centres uder minimum need based
prograunme

4267. SHRI P, R. SHENOY: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(2) the total amount proposed to be
allotted in the Fifth Plan for the starting
of Primary Health Centres and sub-centres
under the minimum needs programme ;
and

(b} the amount spent in 1974-75 and
br;;:gud to be spent in 1975-76 with de-
tai
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M. ISHAQUE):
(a) and (b) The requisite information is
given below :

(Rs. in ¢rores)

- —— ———

Tentative allocation for
Five Year Plan for opening new

Primary Health Centies and

Sub-Centies . . . 42.58
Anticipated Lapenditure during

I97f-a75 . . . 2.04
Amount proposed for 1975-76 . 2.02

Representation for realignment of national
highway 17 between Gujjudi and Navunda

4268. SHRI P. R. SHENOY : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether any representation has been
made for the realignment of National
Highway WNo. 17 between Gujjadi and
Navunda in Coondapoor Taluk of Kar-
nataba State; und

(b) if so, the reaction of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI H. M. TRIVEDI) : (a) Yes,
Sir.

(b) Comments of the Government of
Karnataka and Chief Engineer, National
Highways, Karnataka on the representation
have been called for and are awaited,

Charges against mansgemsent of Bhilai
Sieel Flant

4269. SHRI JYOTIRMOY BOSU : Wwill
the Minister of STEEL AND MINES be
pleased to state :

(a) whether a memorandum (dated the
9th October, 1974) containing allegations
of corruption, favouritism and nepohsm
against Shri P. R, Ahuja, General Manager,
Shri B, Mukherjee, Chief Engineer, Mincs
Department and some other personnel ot
the management of Bhilai Stee! Plant, was
submitted to the President of India;
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(o) of 50, the specufic gliegatjons msoe
agamst cuch of the officers concerned,
the sad memorandum ,

(¢) whether any probe was ordered mto
those allegations and if so through which
agemey ,

(d) Governments obsetvations on cach
of the main allegations made against the
oflicers concerned , and

(e) what tollow up action, if any,
proposed to b taken m this connection ’

THF MINISTER OF STFFL AND
MINFS (SHRI CHARANIJIT YADAY)
(a) Yes Sir

(b) to (e) Bhlar Steel Plant 15 onc of
the four steel plants under the company—
Hindustan Steel 1 d Such matiers ar
within the purview of thiy company Such
action as 19 appropriate will certaialy be
taken and that too as early as possible

Contracts to private firms for defence
prodaction

4270 SHRI JYOTIRMOY BOSU Wil
the Minister of DEFENCE be pleased to
state

{a) whether a number of firms in the
private sector have been given production
contracts ,

(b) if so0, the facts thercof

(c) the total value of conlrauts unen
item-wise duning the pemiod 1972 to 1974

THE MINISTER OF STATr (DI
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA) (z) and (b) Pre
sumably the Honble Member 1 scehing
information mn regard to orders placed tor
praduction by mdustry m the private sector
for mecung Defence requirements 1i w0
the answer = 1 the affirmative

{¢) Orders for meeting Defence requise-
ments arc placed by numerous authontws
all over the country and the mformation
required can be coliected oaly by analysin,

nd
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all the grders placed by them from 1972
to 1974, However, the orders placed by
the Department of Defence Supphes tdve
been analysed and the value order
placed an private sector and the rems in-
volved for the year 1972, 1973 and 1974
are given below —

Year No of Total
tems val
(In lakhs
of Rs)
1972 1777 3719 82
1973 2906 2104 67
1974 3240 2959 96

The orders placed by the Department of
Defence Supplies cover the requirements ol
equipment and parls of various types re
quired by the Defence Scivices

Dinlogue between India and Chinu

4271 SHRI JYOTIRMOY BOSU Wil
the Minister of FXTERNAL AFFAIRS be
pleased to state

(a) whether the Prime Mimster of India
told correspondents of the ldapanesc Na
tional Daily “Asalm Shimbun  on Janu
wy 27 1975 that 1t © about time for
India ind China to establish o dialogue

(b) if so the facts thereof, and

{(c) what positive steps if any an bewng
taken by Government in this direction ”

THE DEPUTY MINISTER IN THH
MINISTRY OF tXTERNAL AFFAIRS
(SHRT BIPINPAL DAS) (a) The Prime
Mumster gave an mterview to the “Avahi
Shimbun™ on January 24, 1975

(b) While talking of Swno Inchan rela-
tions 1n the context of Asna she expressed
the fechng that st was high tme the coun-
tries of Asia got topether $0 strengthen each
wation individually and perhaps the con-
tinent as a whole

(c) Government of India for it part
have made various gestures but still swalts
a positive response from the Chinesc aide,

4
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Lannching 2 “Steciic Mosquito™ experh
ment f Sonepat

4272, SHRI N. K. SANGHI: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government in coflaboration
with the World Health Organisation had
lannched a “Sterile Mosquito” experiment
#at Sonepat ;

(b) f so, the objectives of the above
experiment ; and

{c) the results of the experiment so far
held and whether it has helped to the dis-
covery of any clue of combating the mos-
quito-borne diseases and if so, the facts
thereof 7

THE DEPUTY MINISTER IN THF
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K. M ISHAQUE):
(a) The field experiment of Sterile Mos-
quitocs proposed to be launched at Sone
pat from 17-2-1975 has been called off

(b) The objective of the expenment was
to test the teasibihity of controlhing mos-
quito population by releasing chemostenhiz-
ed sterile male mosguitoes

(c1 Since the experiment has not been
faunched, the question of result of experi-
ment does not arse

Chauge in ‘SAIL’

4273 PROF MADHU DANDAVATF
Will the Mimster of STEF1 AND MINES
be pleascd to state

(a) whether the ‘SAIL" holding company
Jor non and steel and connected mdustry
hus 1ecently undergone a change,

{b) if 50, the changes that have been
made 1 the Artcles of Association and
Memorandum of Association ;

(¢) whether SAIL bhas sny autonomy
from the Minixtry of Steel and Mines;
and

(d) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : (a) Stee!

10 LSS/75—6
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Avhority of India Ltd. has pot undergone
any change as such. Presumably the refer-
ence is to the tramafer of Bharat Coking
Conl Ltd,, a subsidiary of Steel Authority
of India Ltd, to the Department of Coul
under the Ministry of Energy. This was
done in pursuence of certain changes in the
Government of India (Allocation of Busi-
ness) Rules by which the subject of coking
coal was transferred from the Department
of Steel to the Department of Coal in the
Ministry of Energy.

(b) Only two changes bave been made
in the Articles of Association of Steel
Authority of India Ltd. since its incarpora-
tion—One seeks to vest power in the Board
of Directors to call an extraordinary gens-
ral meeting of the Company whenever con-
sidered necessary and the other provides
for the retirement of one third of the Part-
time Directors (other than Directors repre-
senting the Ministry of Finance and the
Planning Commission) at every annual
general meeting instead of all such Direc-
tors.

(¢) and (d) The relationship between
the Government and SAIL is governed by
the relevant provisions of the Companies
Act, the Articles of Association of SAIL
and mstructions 1sued by  Governament
from time to tme Within these limmtations
and for the achievement of the objectives
for which the Company has been set up,
the delegation of financial and certain other
powers to SAIL and ns working relation-
ship with Government have been so ar-
ranged as to give it a larger smovnt of
decision-taking power and enable it to take
decisions on a commercial and cost-effective
basis

4274. PROF. MADHU DANDAVATE .
Will the Minister of DEFENCE be pleased
to state :

(a) whether the Electronic Data Proces-
sing Centre of Army Heudquarters has
developed a number of management infor-
mation systemns ;
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(b) i 0, what are the salient femtares
of thess systemps; and

"(c) whether these are svaituble to private
sector 7

THE MINISTER OF DEFENCE (SHRI
SWARAN S8INGH) . (a) to (¢) A tailor-
mage Miltury Management and Opera-
tional Information System is being deve-
doped by the Army Headquarters Electromc
Data Processing Centre in phases to meet
the specialised requirements of the Army.
By thewr very nature these facilities will
be of no relevance to the private sector.

Revision of Interest on Provident Fund
of textile workers in Ahmedabad

4275, SHRI P, G MAVALANKAK
Will the imster of LABOUR be pleased
{0 state :

(a) the rate of interest allowed to Tex-
tile workers in Ahmedabad and elsewhere
m the country on their Provident Fund
amount ;

(b) whether the said rate 1 very low
and whether Government are considering its
upward revision, and if o, when ,

(¢) whether the workers will he pei-
mitted to withdraw any amount from their
P_F. deposits after 20 years and if 1w0. how
soon and in what manner ; and

(d) if not. why not ?

THE DEPUTY MINISTER IN THE
MIMISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : The Provident Fund
Authorities have reported as under .—

(a) The Rate of interest bemng allowed
to the subscribers in the case of Unexempt-
ed establishments, including Textile Work-
ers in such establishments in Ahmedabad
and elswhere, Is 65 per cent per annum
for the yesr, 1974-75.

(b) The rate of interest is recommended
by the Board of Trustees on a year to
vear busis taking into account the earmings
from imwestments. The Board at its last
moetiug in Febmary, 1975 has recommend-
el that interest may be credited, for the
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year 197576, at the ratp.of 7 per cont per
annum provided the, expmption Himit for
taxation of income from interest on Pro-
vidont Fusd scoumulitions woder the In-
came Tux Act is ruised from 6.3 per démt
1o 7 per ceft. Suitable action is being pro-
cessed in the matter,

{c) and (d) Members sre permitted to
withdraw their accomulations in accordance
with the provision of the Scheme, on even-
tualities such as leaving service, in the
event of superannuation on attaiming the
age of 5§, permanent incapacity retrench-
ment, closure of the factory/establishment,
migration for permanent settlernent abroad,
membership over 15 years and termination
of service under a voluntary Scheme of
retirement

Besides, non-refundable advences are also
permitted under certain conditions for the
purchase of a dwelling house or dwelling
site or for construction of a dwelling house,
marriage of daughters, post-matriculate edu-
cation of children, serous illness, etc

1158 HRs

PAPERS 1 AID ON THE TABILE

Navy (Pension) Second Amendment
Regutations, 1975

THF DFPUTY MINISTER IN TH¥
MINISTRY OF DEFENCE (SHRIi | B
PATNAIK) - 1 beg to lay on the Iable a
copy of the Navy (Pension) Second Amend-
ment Regulations, 1975 (Hindi and English
versions) published in  Notification No.
S.R.O. 95 in Gazette of India. dated the Bth
March, 1975, under section 185 of the Navy
Act, 1957, {Placed in Library, Sec No LT-
9247/18)

Aluminiam (Coutrel) Amerdment
Order, 1978

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : I beg w
lay on the Table a copy of the Alumisium
(Control) Amendment Qrder, 1975 (Hindi
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THE DEPUTY MIMISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA) | beg to lay on the
Table a copy of the Matesnity Benefit (Mi-
nes) Amendment Rules, 1975 (Hindi and
Eaglish versions) pub!uawd in Notification
No, G.S.R. 59 (E) in Gazette of India dated
the 27th February, 1975, under sub<ection

" (3) of section 28 of the Maternity Benefit

Act, 1961, [Placed in Library. See No. LT-

1 9249/75].

MR. SPEAKER : The Calling Attention
Shri Shyamnandan Mishra. Some Hon.
Members rose —
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MR. SPEAKER : No please; kindly sn
down.

ot ofeges (vforw feult) : fm fafir-
wt wom § fr wme fowd warf @7
MR. SPEAKER : I must say that T was
seally very sad when 1 read about it. After

all this.is not a very healthy practice in eur
‘hodypdim hut.w!mtodo? .o

l!cmunh mnﬁmﬁw
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of section '3 of the Fssentinl’

itom, may I make

On riw Table I:'§2_
SPEAKEk lam. very sorry. Please.
dmi't ‘take” it b;hlly. 1 take it very sériously.
#8 a ‘very' very bad ‘thing—what -has
happened. After all they are Members of
Parliament, whether they belong to the Op-
position or to the ruling Party,

SHRi DINEN BHATTACHARYYA (Se-
rampore) : Before you. take up the next
o submission? We are
ot told by your office whether our notices
under Rule 377 are accepted or not. If we
cannot raise these urgent matters hm-e,
where ave we to. raise them? A mill has
been closed in Kanpur and today 1 got an
alarming news from. Tripura that the Lea-
der of the Opposition there has been arres-
ted under MISA. All the Opposition Tea-
ders in the Tripura Assembfy have been
arrested under MISA. How am 1 to know
whether my notice has been admitted or not
unless I am informed by your office ? You
should allow me after the call aitention.

MR. SPEAKER : Please do not nterrupt,
1 try to accommodate many matters through
call attention and whatever is left, can be
taken up when the business for the  next
week is announced in the House during the
week-end. It can come at that time. There
is ne question of its coming up now.

SHRI INDRANT GUPTA (Alipore) :
Are we 1o take it that you have decided in
your wisdom that when this question of
business for next week comes up. members
can come up under Rule 3772

MR. SPEAKER : Matterg over which a
staterment should be made and if I think
that that could be connected with the busi-
ness for next week, lwtyoltenacwmma—
date them. - .

d"ﬁhw(m) wom i,
A AR g ey aw-ve awr dRdfae
& aperest gra werdt ¥ g0 W mwo WITe
wmﬁﬁiwﬁwmtam”
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported unilateral revolution of Rouble-
Rupee exchange rate by the State Bank of
¥ USSR

SHRI SHYAMNANDAN MISHRA (Be-
gusarai): 1 cull the attention of the Minis-
ter of Finance to the following matter of
urgent public importance and I request that
he may make a statement theteon :

‘Reported unilateral revaluation of the

rouble by the State Bank of USSR in rela-
tion to its rupee value and its adverse
massive impact on repayment of credits
to the Soviet Union.”
THE MINISTER OF FINANCE SHRI
C. SUBRAMANIAM): Mr. Speaker, Sir,
the Hon'ble Members are  upparently
referring to some press reports that have
appeared in the last few days regarding the
discussions now in progress between the offi-
cials of the Government of India and the
USSR with regard to the exchange rate bet-
ween the Indian Rupee and the Rouble.

The facts of the matter are that for
some time now. and especially since March
1974. the State Bank of the USSR has been
anneuncing periodically what it calls the
“official exchange rate™ between the Rupee
and the Rouble. This rate differs from the
exchange rate that has prevailed between
the two currencies and which is determined
strictly in accordunce with the official gold
content of the respective currencics. Accor-
ding to the Soviet authorities, the revised
rates of exchange are arrived at by calcula-
ting the value of the Rupee by averaging the
cross rates of the major currencics in the
International market with the Indian Rupee.
On the other hand. we have pointed out that
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public importance
the statutory gold content of the Indian
Rupee remains unchanged. The rates now
being quoted by the State Bank of USSR
apply only to non-commercial transactions
within the USSR. As some Hon’ble Members
hiuve referred to the impact of this action on
credit repayments, I would like to clarify
that credit repayments continue to be made
at the official rate of exchange as determined
by the respective gold content of the two
currencies.

The Soviet authorities have, however, pro-
posed that the two sides discuss further the
question of the exchange rate between the
Rupee and the Roubie. As the Hon'ble
Members are aware, this is a diflicult and
delicate issue, and currently negotiations are
in nrogress with an official team from the
USSR on this subject. Hon'ble Members
will. I am sure, agree with me that it would
not be appronriate to discuss here at this
stage the various isues involved in  the
matter.

SHRI  SHYAMNANDAN  MISHRA :
The Finance Minister said that the State
Bank of USSR has been announcing periodi-
cally what they choose to cull the officiat
rate of exchange.

There is some confusion here, heconse of
the use of the term ‘official rate of ex-
change™. The Finance Miaister has nsed this
term later in relation to wepayment of cre-
dit. He says, repayment is being done on
the basis of the “official rate™ of exchuaree.
There are two concepts of officiz! rate ot
exchange. One concept is one that ix held
by the USSR ; and another concept is what
is held by our Government. Ii twod con-
cepts clash like this, what is the wav ou'?
Could we accent any official rate determined
bv USSR und call ‘official rate of ex-
change’? We would like to know this.

“Then how many such changes have been
made ? Tt appears that these changes have
been occurring from month to month, par-
ticularly, after March 1974. If the freguency
is so rapid. one would imagine that it may
turn out to be weskly changes.After dollar-
devaluation in 1971, and the Smithsonian
agreement in 1971, these changes in the ex-
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chahpe rate secm to be particularly rapid.
How many changes have taken place after
the devaluation in 1966 and patticularly
after 19712 It is done unilaterally or there
have been consultations between the two
countries ? ls it friendly relation only in res-
pect of political and defence mattets qr is
it also friendly relation in ~espect of econo-
aic matters also ? There should be consul-
tation even on economic matters; it must
not be a sort of umlateral adsustment of
rates The House would Jike to know whe-
ther the (Government had to do nything
with these changes or whether they acquies-
ced 10 the changes If they acquiesced thev
have not done something of which we could
feel very happy. The hon'ble Mimster savs
that credit repayments continue to be made
at the official rate as determined by respec-
tive gold content of the two cuirencies.

Since, the hon. Finance Minister has tried
to re-assure us that the re-payment is being
made on the basls of the official rate ot
exchange, the question that would arise 15
whether the revaluation of the debt accumu-
lated so far would not be according to the
change n the panty rates of the two coun-
tnes I um not ashing with tcgaid to the
repayment to be made now but T am ask-
Ing about the revaluation of the debts that
have accumulated and whether that would
necessitate the mark up of the order of Rs
400 crores as has been mentioned in many
newspapers. That will mean the doubling of
our credit to the USSR, May T know whe-
the: this mark-up has been dem.nded by
USSR or it scems to be the inevit.ble re-
sult of the change in the parity that has
been brought ahout

According to the Soviet authorites, the
hon. Finance Minister hag said, the revised
rates of exchange are arrived at by calcu-
lating the value of the Rupee by meraging
the cross rates of the major curreacies in
the Isternational market with the Indian
<upee. The comparison is apparently not
valig because in the other case the cross rate
wonld be arrived at by averaging the value
of our currency in respect of the convertible
currencies, and the two do not mix. The
convertible curoncies and the non.conver-

tible currencies cannot be on . It is
the contention of the Soviet \ties that
it should be on the same basis as it is in
regard to the comvertible currencies. Then
I think, our Government should have
poinwed it out that the comparison is not
valid. The Soviet rouble is not a freely
marheted currency n the world and the
value of the Soviet rouble is fixed almost
arbitrarily without any reference to  its
intrensic value m trade.

The hon Finance Minister hos sald
the statutory gold content of the ruppee
remams unchanged. The important ques-
tion to ash 1§ why then this divergence
from the rate occurred in the past. We
should have stuck to the old parity rate
and should not have permitted the diver-
gence from this basis to which reference
has been made by the Finance Minister.

Is 1t also not a fact that the present
trouble arises from the fact that whereas
we have clearly defined the gold content
of onr rupee the gold content of the cur
rencies of the Fast European Countries
including the Soviet Union, are not clearly
defined ? What is being done in that res-
pect ?

May I also know whether the value of
Indian rupee in terms of gold had appre.
ciated some time back and yet we had stuck
tu the exchange rate that has been esta-
blished between the two currencies. This
should be an additiona! reason why the
Soviet Union should be asked to stick to
the old exchange rate by way of reciproca-
tion,

Kecently there has been a long-term
agreement with Poland but Poland has not
insisted on any change in the rate of ex-
change between the two countries 1f that
is true of Poland then one could have ex-
pected that that should be true of Soviet
Union as well. What has the Soviet
Union to say in regard to this maiter that
wheress one country in COMECON
thought it fit to stick to the existing ex-
change rate the Soviet Union i insisting
on a new exchange rate ?



pgmum ‘thét thé Soviet Unioni has ‘Been
ihistig oh a codtrary view. We wounld'
.. - like to know the position in this regard

. Finally, oné problem that confronts
the visitors from India in the Soviet Unjon
is that his rupee has to be converted into

"the currency ‘there. My point is if they
are nble to operats rupee account in
Moscow then why are we not able to ope-
rate the rouble account in India ?

SHR1 C. SUBRAMANIAM : The hon.
Member has raised many points and has
also ‘made many sugpestions with regard
to the matters which are currently under
pogotistion.’ Therefore, 1 am sure the
bon.. ‘Member would not cxpect me ta
react to many of the points raised by him

_ but T can assure him we will keep in mind
some of the relevant points made by him
while' conducting negotiations.

Sir,” 1 would like to put the problem
{n.the proper perspective because an im-
Rression is being created that USSR is try-
ing 10 create difficulties for us, and where-
A9 on the political front they are professing
friendship on the economic front they are
treating difficulty. This is far from the
“truth, - .

- Now, the question has arisen because of
the Jnternational manetary sitoation in the
‘“world is in a fivid state, Thercfore, how it
.igets reflected visa-vis socialist bloc is for
‘comsideration. This is *currently under
».mndemﬂm

Aa faras the present 'situation is con-
ftied" we are still operating on the basis of
ts. 8,33 per rouble and all our current
ttantsactions ate going on that basis. There-
s, there 5 fio oedtion as far a3 com-
- ridréial” transactiofis afe concerped which
" formi the Bk of transactions. | am told
99.5 per cend of ‘thie. frandactions are com-
-, nidiéhal toansactions and we are concerned
with -that only. L

these things we ' havetotakeinlowcm
the agreement which has alveiady ‘bees' i
existence with regard to these trumsae

tions, It is on that basis that we have to
negotiate and this negotiation is going on.

The negotiation ig going on. Therefore,
there is no question of anything being im-
posed on us. It is a question of mutual
discussion with regard to the cutrestt situa~
tion which is not only in Indii but which
has uffticted the world as a whole, including
the developed world. It is in that context
that the negotiations are going on. I want
to give this ussurance to the House that no
decision will be taken which i3 Hkely to
create difficulties for us on the economic
front. That is the assurance tlm 1 shoufd
tike 1o give.

SHR1 SHYAMNANDAN MISHRA: Al-
though we want that the delicate ucnotlatnom
shouid be allowed to go on umnlcm:pled .
and that we should not do anything in the
Hause which might come in the way, certain
factuyl information could be shared with
the House which the Hon. Minister has
not chosen to do. We should like to know
whether the present change which had been
announced by them or even the changes Iz
the past had been done after mutual con-
sultations or unilaterally. If they are uni-
lateral, the surmise wouvld be that all
these things are done by them and we have
absolutely nothing to do in that, -

SHRI C. SUBRAMANIAM : 1 thought §
had made it clear in the Stal:mem. it had
teen announced by thern, mot in’ consilti:-
tion with us. taking: into account what they |
call the value of the rupee vis-aevis pucknge
of the other carrencies. This is applied not
to any commercisl tiamsaction which &
strictly on the Buis of Rs; 8,33 permw ]
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but it is with refersnoe @ fourist changing
& rouble here or & fow roubles thers. As
fav s commeorcisl transactions are con-
cerned, we are strictly following Re, 8.33.

SHRI M. RAM GOPAL REDDY
{Nizamabad) : The bon. Minister made a
good and balunced statement and mn the
end he appealed to the House not to say
anything that would emburiuss the Govern-
ment in their negotiations with the Soviel
Union. 1t 1» a fact that we have pact, we

, have friendship with the Soviet Union, not
from the day of Independence but even in
the pre-independence days. The Soviet
Umion stood by us through thick and thin,
it bas usted its reto in our favour in the
United Nations. In that background we
have to look at this exchange on rupee-
rouble parity and gold reserves. The hon.
Minister hay categorically stated that the
gold 1eseries have not dwindled in ow
countrty. We are maintaining the same
pantv with the Soviet Union also.

In this connection, 1 want to say that
in India not only is the Government having
gold ; people in all the five lakh villagey are
having gold and if all the gold it pooled
inte one place, India will be the richest
country as fur as gold is concerned. 1
want to koow from the hon. Minister
whether he is going to fix a ceiling for
gold, just as there is a ceiling on land and
other things. In some places we bave
quintals of gold. There was a proposal
when Morarfi Desai was the Deputy
Prime Minister and Finance Minister.
Now we have to go back to that proposal
and collect all the gold so that we may
have good parity with other countries.
The rupee-rouble ratio was once 12 for
t00 rupees; it came down to 11,39 and
now it is likely to come down 866 It
ts not a good thing. In view of our friend-
ship with the Soviet Union, the hon.
Minister should press the point that there
should be no going back on friendship.
Let there be no illfeeling in this country
towards the Sovist Union which has beea
our {riend for the last seversl decades.

SHRI C: SUBRAMANIAM : T want to
Bive this assurance Again, there is no ques-
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tiokt of any vafricndly atttude cither on the
part of India or on the part of the USSR,
This is being discussed in friendly atmos-
phere and 1 have no doubt in my mind that
the conclusions would be for the bemeit
of bath India and the USSR . . (lmerrup-
tions). 1 do not think there is likely to be
any difficulty with regard to finding accem-
able solutions to this matter. Some sug-
gestion was  made with regard to pold
avaliable in the country. Already nobody
can hold primary goid; it is an offence to
hold primary gold.

SHRI INDRAJIT GUPTA (Alipore) :
Except the royal family of Jaipur.

SHRI C SUBRAMANIAM : That 1s why
we have tahen it over now. There are no
roval famylies now, there only ex-royal fami-
lies But event there, as I said, we had not
spared them. As for other things, when the
holding is beyond a certain limit, they have
to make a declaration. I do not think the
tinyz has come when we can mobilise all the
gold and put it in one pluce. As a matter of
tact in the international monetary system,
we are trying to get away from gold stan-
durd to new standards on the basis SDR
and that is being discussed now We may
have gold for other purposes certainly but
{01 moqetary pusposes, we are trymg to get
auwgy from the gold standard. -

SHRI R. §. PANDEY (Rajnandgaon):
The news which appeared in the Press is
quite different from the slatement made by
the hon Finance Minister. The headline
was: USSR seeks revaluation in credit re-
payment—tough going on rouble rupee ex-
change talks. It is panicky and uafriendly
beadline.

SHRI C. SUBRAMANIAM :
paper?

SHR! R. 8. PANDEY: Hindustan Times
und Finance Express which belong o big
tycoons. The hon. Minister has made &
categorical statement. That the evwchange
rate was determined steicfly in accordance
with the official gold content of the
tive currencies. | mead in the papers that
8 team had come from Russia for negotla-

Which
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ting with the Government of India and the
Reserve Bank of India and I bope that
good will come out of these negoliations
At thas stage it s difficult for me to put
& question which embarrasses the Govern-
ment position and hampers the interest
of the country But suppose the negotiations
fat are you going to take up this issue
with the Russun Government at a high
political level so that whatever differences
there are with regard to revalumg of the
rouble or the rupee will be iwroned out?
What would be the fate of the tarpets set
for export and import agreements, if rouble
Is revalued and rupee is devalued How
much will thev tike to non out the diffe-
rences and remove the apprehensions with
regard to the question of the revaluation
of the rouble and devaluation of the rupee ?

SHR! C SUBRAMANIAM Current
transactions already entered into are on the
basis of 833 rupees per rouble, there 18 no
question of any difficulty with regard to
this I have already stated this With regard
to newspaper reports I want to siy that
they are not only alarming but mischievious
also and I am sorry to say that when nego-
tiations are going on our newspapets are
mdulging m this hind of speculative news

SHRI SHYAMNANDAN MISHRA
What 1s michievous about it if the appre-
ciation of the rouble has taken place by
29 per cent ? Devaluation of our rupee
would be of that order What is the mus-
ciuef m that ?

SHRI C SUBRAMANIAM 1 do not
Anow whether the hon Member wants to
judge by these headlines which have been
read out by him That 18 why T wanted to
know which were these newspapens If you
look mto the character of the newspapers
then you can understand the heidlines 1lso
Quite apart from that I want to <y that
the pegotiations are going on

PROF MADHU DANDAVATE (Raja-
pur)  The Allghabad episode that we all
congemned we read also from the same
papets
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changes colour according to the news and
the sources of the news Lat us not go
uo that But 1 want to say categoricalty
that these are all speculative reports, to
put 1t muldly-—pot mischievous but spécus
lative reports Therefore, 1 am sure that
cven 1f an agreement 13 arrived at the offi
wia! level uitimately it will be finalised only
it the highest political level Therefoie,
whenever theie aite any  difficulties 1 am
suie we will be able to teach # satise
factory solution if not at the official level,
at least at the pohtical level

SHRI H M PATFL (Dhandhuka)
The stat t of the F Mimster, 1
must say, 18 extiemely disappomnting Un.
dcubtedly when negotiations ire going on,
it would be wrong to put him questwons
which would be of an embairssmg niture

SHRI INDRAJNT GUPTA  Why was 1t
admitted then?

SHRI SHYAMNANDAN MISHRA
None of these questions 1s of such u natme

SHRI INDRAJT GUPTA Why was o
admutted then when negotiations are woing
on?

SHRI SHYAMNANDAN MISHRA
Negotiations can be going on all the time

SHRI H M PATLI T am somewhat
stiptised at Shrt Indrapt Gupta interven
g even before I have sad anything |
sad 1t 1s understandable that we should
avowd questrons which might be embiray
sing

SHRI INDRAJNT GUPTA The ques
tion was addressed to the Charr not to
vou, Mr Patel

SHRI H M PATFL I started by
ponting out that T did not wish to put
any embariassing question  Nevertheless
when the Calling Attention Notice has
been accepted and the Calling Attention
18 1n respect of a puce of news which has
appeared 1n the newspapers, then T think
the least the Finance Mimwster could have



113 Calling Antention

done was to give us the maximum possible
infhrmation without endangering the nego-
tiatlons. Ome thing that can slways dispel
the spreading of a wrong impression and
rimours is to supply correct information.
Why does the Finance Minister not tell us
whut exact arrangement there was between
this Government and the USSR Govern-
ment in regard 1o our transactions ? T think
he should have given us infoimation first
of all as to the nature of our arrangement
hither to with Soviet Russia. Why is it
that it has now become necessary for these
negotiations to be undertaken ? Was it at our
instance or was it at the instance of Soviet
Russia ? If our previous arrangement with
Russia was of a particular eharacter and
took care of the variations in the value of
the rupee and the value of the rouble, then
the matter would have been simple. Is
there no such automatic arrangement for
adjustment in our agreement ? Evidently
not. In 1966, when the rupee was devalu-
ed, a certain arrangement was made and it
was agreed that the rupee would be valued in
a particular manner. Again there has been
a further devaluation becuuse of the way
in which the rupee is now linked to the
sterling.  As a result of that, Sovict Russia
now claims thut the rupee is being devatned
further and a fresh arrangement should be
arrived at. | would request the Finance
Minister to tell us precisely at what point
we stand today and what was the original
arrungement. Since no automatic  system
exists for evaluating the fall or apprecia-
tion in the \value of the rupee, what i
the kind of arrangement that has becn
arrived at now? Is it bv negotiations that
such a change takes place or in some
other way ? If the discussions now taking
place are what would ordinarily have taken
place when there has been a fall in the
value of one or the other of the currency ;
we take it that the value of the rouble
never falls because it is never announced
and smobody knows precisely what its
value ic? Will the Finance Minister tell
us precisely what he means by this? He
says in his statement:

“I would Kke to clarify that eredit
repayments cosntinue to be made
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at the official rate of exchange
as determined by the respective
gold content of the two curren

cies.”

Is that the system that is in existence ? It
bas been said. there are  commercial
transagtions and non-commercial  transac-
tions, In respect of which transactions will
this official rate apply 7 If the system of
the official 1ate determined by the respective
gold content of the two currencies is in
enistence, it is something that is automati-
cally donme. Where is the necessity for
discussion or negotiation so long as the
respective  gold content continues to  be
the same? Theie hus been no variation
in 1t. Therefore, there should have been
no necessity for any negotiations at afl.
So, clearly there has been some other
understanding of which a0  mention has
been made, | would request the Finance
Minister to clarify that position. Earlier
in his statement he says :

“The rutes now being quoted by the
State Bank of the USSR apply
only t0 non-commercial transac-
tions within the USSR.”

How do you regulate the non-commercial
transactions between this country and
Russia and the commercial  transactions
between the two countries ?

In the Financial Eapress it is said :

“For insance, due to an oversight
by Indian  authorities, earlier
exports to USSR were not pro-
tected by the gold content clause.
Similarly a dispute arose between
Jadia and Yogoslavia on the
effect of the poundaterling de-
valuation on certain  contracts,
but the two countries agreed,
after protracted ncgotiations., to
share the liability on a fifty-fifty
basis,”

This would seem to suggest that a simi-
lar arrapgement is now under contem-
plation in your negitiations with Russia.



" :that are going on, thet is tmndins on
- delicate . grounds. So, I would refrain
from -answering that Question.  But'
Sion. Member started ‘by saying that  my
' tmemem was dmppmnﬁng. .1 do not
know from what point of view. Perhaps,
‘if T-had suid that we are in conflict with
“the USSR, that would have given hint
some satisfaction. But unfonunatcly, that
is not' a fact. 1 connot say something
which does not exist.

SHRI SHYAMNANDAN MISHRA :
It is a very cheap reply.

' SHRI C. SUBRAMANIAM : Might be
cheap, but I have to answer the question.

The hon. Member wanted 10 know what
.is. the basis of our agreement today. I
“thought I had given that information here.
, According to our agreement, the exchange
" raté between the rouble and the rupee
-, wils determined strictly in accordance with
the gold content of the two curréncies, and
"that continue to be the same even with
repard to the various transactions which we
~aré emering into even now. Theretore,
‘there is no doubt about that.

- . With regard to the future, they wanted
4o discuss what should be done in view of
‘the fact that we are linked to the sterling,
‘that. erling is floating und  appreciating

“wnd depreciating. Our point has  been

thut this is purly a bilateral transuaction
and, therefore, we nre not affected by
thut and ‘so the existing agreement should
vail. These are  matters which
under negotiations and we hope to  come
some satisfactory  arrangement  with
rd to these things.

. Then 1, coftie 4o the official exchange

'-uu on the basis of the value of the rupee

hen' compared to a bm;ket of foreign

eurrencies,

SHRI SHYauNANDAN MISHRA :
'm they are comvertible cinrencies mostly.

,11

afréid on*the Tant qestion WhicK he put, |
- nitiely; what 2s the sori of ~‘négotiations .

ﬁ‘,

are’

SHRI. SHYAMNANDAN - MISHRA ;

But rouble is - .not a  converiible gur-

SHRI C..SUBRAMANIAM : The ques-
tion is how this new exchange ‘fate is
being operated. For non-commercial “puf-
poses withm the USSR, for example, a
tuurist goes theére and he wants to convert
a rouble into a rupee or a rupee into
rouble. for that the new official exchange
rate which has been announced wos being
operated.  But, as 1 have already' pointed
eut, thut forms only less than one per cent
of the total transactions between USSR
and our country. As far as commercial
transactions are concerned, even now  we
are continuing to have the same agree-
ment and we are functioning under the
same agreement. How the international
monetary situation, which affects the value
of the rupee ulso, how it gets reflected is
a matter which we are currently discossing
with the USSR,

PROF. MADHU DANDAVATE : Since
you in your wisdom have admitted this
Calling' Attention Notice, Sir, 1 take it
that it has been your assessment and Judg-
ment that this notice does not camse any
cmbarrussment to the USSR, nor does it
mecan any fissures being created between
the USSR and India,

SHRI N. K. P. SALVE (Beml). it
depends on the question.

PROF. MADHU DANDAVATE: We
accept your assessment and judgement and,
respecting your judgment, we would like
to ask some specific questions.

It is very clear that all‘the changes .
that have been introduced so far in’ -thé
exchange rates have been ‘unilaterl. ¥
can understand a situntion that uride tllé
pressing and compulsive sitwition  octa-
sionaily, nftherebmmﬁmnotn
change in (he -exchangé tates Detween the
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rovble snd the rupee by USSR ; one o
understand it. But 1 would hke to know
from the Finance Minister whether it »
not & fact that the USSR haa been alter-
ing the exchange rates between the rouble
asd the rupee quite frequently ? Followmg
the devaluation of the rupee in 1966, is it
not a fact that the exchange ratc was fixed
bv USSR at 12 roubles for Rs 1007
Agan, ofter the Smuthsonian Agreement of
December 1971, s 1t not a fact that when
the dollar was devalued the USSR agam
changed the exchange iate to 11 39 roubles
tor 100 1upees” Agamn, i March 1974,
15 it not a fuct that theie was a further
dupreciation of the jupee to 95 Toubles
for 100 rupees ? A very mteresung fact 18
further fluctuations and umlateral chunges
fiont month W month

We have been told on the floor of the
1ol Sabha that the changes in the rate

«f  evchange  monthwise were as
follows —
Rs  Roubles
1-3-74 100 9 51
1-4-74 " 9 61
1.5-74 - 9 50
1-6-74 " 9 55
1-9-74 " 9 47
1-11-74 . 9 44
1-12-74 - 9 27

With this perodic depieciation smee then,
ai present. the exchange rate s 866
Roubles per Rs 100 It means, f we
wompare 10 1971, there has been 389 per
cent or aboat 39 per cent rise in the case
of Rouble in relatiom 10 Rupee

As far as India’s payment hability 1s
concerned, 1t hus uimost been  doubled
h 1t not a serwous situatian? It has gone
uptn Rs. 400 . . .
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SHEI C. SUBRAMANIAM : We are
not paymg on that bams. We are paying
only on 8.33 baus.

PROF MADHU DANDAVATE
Again, a very interesting fact s this, This
1s the Rusuan version, that 1s, the version
of the USSR, as you may ke it As far
as the USSR's interpretation 18  concerned,
their clum s thut in the last 4 months,
these changes and vaiations in the ex-
chenge rate have beeh introduced because
of the fact that iiv.g-1is the convertible
currencies, the value of Indian Rupee has
also undergone a change 1 am fully con-
fident—even you will feel—that there 1s
no inteliigent logic betund this argument
I do not know, just as the USSR has
aholished private property, whether they
have also abohished mtelhgent logic also
There 15 no mtelhgent logic behind 1t, The
Russian claim 1s unwarranted because the
changes mn the exchunge panty of the
rupee m relation to convertible currences.
have nothing to do with the rouble The
rouble 13 not a freely convertble currency
and nts exchange rate 15 known to be pegped
at an artifically hugh level. It has no rele-
vance (o its mtrinsic value n foreign trade
and currency transacuons. It 1s on this
basis, the nterpretation given by the USSR
that these changes have been introduced
visea1 15 convertrble currencies and probably
the value of the rupee has gone down

Then, 1 would hke to pont out one other
thing and 1 seeh the explanation from the
Finance Mimster about 1t The exchange
of goods and services between Indian and
LSSR on credit or on current account 1s
governed by barter arrangements on rupee
payment basis The prces are fixed
separately for each trapsaction by negotia-
tion The reference paint n thess transac-
tions is the international prices of com-
parsble commodnws. There can b no
question under these arrangements for the
USSR to seek and for India o0  actept
addittonal prce advaptage by exchange
rate manipulations,
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At the time of 1966 devaluation of the
rupee, 18 it not a fact that the Soviet
Union and other Commumst countries of
Eastern Europe managed to boost the pri-
ces of thewr deliveries and wcaled up the
rupee value of their outstanding credits
If the gold clause 1n the contracts at that
ttme provided some jushfication for adjust.
ment of this kind there is nothing new
 the prevmling conditons of floating
exchange rates India must take a firm
stand 1n the current negotations on ths
mssue and should not permut distortion in
the price parities of the good and services
which enter into exchanges between India
and the USSR

SHRI BHOGLNDRA JHA (Jainagar)
What 18 he reading from ?

PROF MADHU DANDAVATF 1
am 1n the bad habit of writing notes when
§ table a Call Attention Thetefore, 1
ulways tead from my notes If he has
been listening to the debate, in order 0
save the time of the House, 1 always
toflew ths procedure Of course 1 can

not assure him the  understanding
power

(Interruptions)
MR SPEAKRLR Instead of argumng

with each other, you address the Chair

PROF MADHU DANDAVATE 1
address the Chair  But, onfortunately
somebody nteirupts  You may direct him
o mantain silence I had to quote figures
and quotations

SHRI BHOGINDRA JHA
sher quotation nor notes

PROF MADHU DANDAVATE tFor
instance, this 13 the statement made by
the Finance Mimste:

#t is said
“The rates mow beng quoted by the
State Bank of the USSR apply
only to mon-commercial transac-
tion with the USSR"”

It s ner-
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Here, 1 would like to know concretely
what cxactly 1s the concept of ‘non-com-
mercigl transactions  within the USSR’
because various newspapers  and even
newspapers which  have  sympathies
towards the Socialist countries have alswo
expressed the feat as to what exactly s
meunt by pon commercial transactions’ I
would hhe to ash a specific question
whether the non commercial  transactions
would also mnclude the purchase of arms
made bv India from USSR and whether
they would be considered commercial or
non-commerciel transactions

Then Sir, I would ke to ask 2 specific
question regarding  discrimination  Unfor
tunately, under the present arrangement,
what 1s happerung 1 that «f any Indian
wisits USSR, 1n that case, as far i the
disciimination s concerned he has  to
change his rupee currcncy into soubles at
the exchinge rate that has been nuwly
introduced  that 18 at the reduced rate
announced by USSR But at the same
time, when any Russian visitor visits Indlia,
there 1s actually no 1eciprowal obligation
at all and therefore, he can avail of the
rupees lying at the disposal of the USSR
in the trade account Then you will find
that there is a disciiminating attitude as far
as Indans visiting Russia and Russians
visting India are concerned 1 think
this  discnimination must also be eh-
mmaed In this  case I find that
the atutude taken by Soviet Rossa
has some 1esemblance with the ath
tude thit has been taken by the capr-
tdhst countries and the capitalist economics
towards the developing econmomics like
Indta  Before | ramse that question |
would like to ask a specific quustion which
ipatently may appear to be  irelevant
but it hae got all the relevance to the
ques issue before us  Since the Russians
ate. making the plea that because of the
flucturmions 1 the value of the rupee, they
were forced to make the changes, I per-
senally feel and 1 had expressed the view a
mumber of times whether it 18 not time
for us that we shonld take a decison to
change our attitude 1o our traditional hnk
with the sterling and to nsulate the rupee
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from the fluctuations in relation to other
currencies. I would like to know this.
Siuce the USSR, a friendly country. is
also putting that interpretation in defence
of their changing the exchange rate, shall
we not take a firm attitude that the time
Las come when we should take the atti-
tude that our traditional link with the
sterling will go. T want to know whether
that attitude will be adopted in times to
come.

AN HON. MEMBER : Float the
rapec.

PROF. MADHU DANDAVATE : Yes.
It has been stated that “for commercial

transactions the trade plans have speci-
ficd the old gold parity rate of exchange.’
However, in reality, what is happening ? In
reality the export prices of Soviet products are
scldom quoted in roubles whereas India’s
exports are almost invariably quoted in
rupees. The Indian Government does not
very often know what rate of exchange the
Soviet Union is using in quoting its prices
vwkich for internally traded commodities
are international prices converted into
rinces at the rupee-dollar rate of exchange.
This dualism in exchange rate only resem-
bles the dualism the capitalist economies
and the capitalist countries are showing
to the developing countries like fIndia. I
am very sorry that even a socialist coun-
trv like the Soviet Russia is taking an
afiitude which really resembles the atti-
tude tuken by the capitalist countries and
the capitaiist economies. |

Sir, 1 had ashed specific questions. If
there are some questions which are em-
barrassing to the negotiations that  arel
taking place, I myself will suggest that I
do not want to answer those question.
But there are other questions which are not
embarrassing to the present negotiations.
Therefore, 1 earnestly rgquest the Finance
Minister to give us specific and categorical
answers to those questions.

SHRI C. SUBRAMANIAM : Of course,
the hon. Member has made a long state-
ment and questions. But round and round,
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it comes to this. What are the areas im
which the accepted exchange rate of
Rs. 8.33 per rouble is applicable and where
it is not applicable ? There is the other
idea that they have inflated the price, etc.
and. therefore. we are paying more thamn
vshat is justified. These are some of the
peints he has raised. As I have already
stated, ¢.g. he put a - specific question,
whether the many equipments we are
purchasing are within the commercial or
non-commercial transaction. It is a transac-
tion covered by our agreement. There-
fore, this Rs. 8.33 rate is applicable. When
@ tourist goes to USSR he can convert the
rouble only at the exchange rate this is
announced there as the official exchange
rate. When a Russian comes here if he
gives rouble for the purpose of exchange he:
will get Rs. 8.33. So, there is no ques-
tion of our losing anything.

SHRI  SHYAMNANDAN MISHRA =
How will yvou operate the rouble account
here ?

SHRI C. SUBRAMANIAM :  Experts
have gone into it and this is what is being
done but if the hon. Member feels that
we should go back upon it, it is a matter
to be gone into. 1 am prepared to look
into it. But [ may point out that this
matters has been gone into and everybody
has come to the conclusion that this is.
the best under the circumstances to oper-
ate. If there is a different view, it is a
different thing. But so far as this matter

ts concerned, enotigh investigations have
already been done. We are doing ouw
exports and purchases on this basis.  Also,

I may say. we try to find out what is the

piice in the international market for the
corresponding commodity. Wkhren we  find
it advantageous, we purchase; otherwise

not. When we find it advantagous to pur-
chase in our dealings with Russia, we
purchase and we have derived great deal
of advantages from this agreement. Various
other points were suggested to bz kept in
mind when negotiations are conducted. We
shall take notlce of it.



QAWA’EE o
atitude
Mht

mv “MADHU
‘e going mm oar aaditionsd
.ol " linkage with mﬂh: 7 T!m
1 3 nknd.

srm C. ﬁiBRAMAN]AH This ques-
tkmhnhenpne into fully ahd we have

. een advised that the. present system is. the -
m ‘under -the .circumstances, namely, to . . -
Bave Hak with sterling. . Of course, there-

&o}ﬂd be. different. views with regard to
:ahu.__;'me Question: is. ‘whether we  can
‘openate in an indecpendent manner, with:
wm. having link with anvy other currency,
: With Sterling, or Dollar or German Mark,
. 'We are continuously assessing the inter-
pationel monetary system and if at any
mmcular juncture a different decision has
_nmmbelaken,wewdl not. hesitate to do
. .i. But,we have been advised by the exports
§hat under the present circumstances this
a.the best thet we can do and this is
going on aifl right.

" 12.58 his,
!OINT' COMMITTEE ON OFFICES OB
. PROFIT
TWELFTS REPORY

. ‘SHRI PATTABHI RAMA RAO (Raja-
lmmdry) 1 beg to present the Twelfth
“Report' of the Joint Committee on Offi-
M of Proﬂt.

9

’lAXATION LAWS (AMENDMENT)
B . BILL

1;1) Report of Select Committee

" SHRI N. K. P. SALVE (Betul): I beg
#0 present the Report of the Select Com-

- ¢ fooome:-tax Aet, 1961, the Wealth-Tax Act,
1957, the Gift-tax Act, 1958 and the Com-
: pnln (mﬁu) Surtax Act, 1964.

(u) EVIDENCE

s;m‘u;mr.mvz 1.beg 1o lay
: ,'mlemmrdoimeevm

Ak, i%z!,, “'
. the Gift-tax. Act, 19

imittee’ on the Bill further to' amend the:

tonderad botone m'w_
Aoe Bi| nrther

- tProfits). Sumtx Act, 1964
13 brs. ‘

CODE OF CIVIL FROCEDbRE i
(AMENDMENT) BILL .

ARPOINTMENT OF MEMRER TO JOINT-
COMMITTEE

SHRI LILADHAR KOTOKI (Now-
gong) : | beg to move the following:

“Thnt this House do appoint Shit C.

M. Stephen to the Joint Commjt~

tee on the Bill further to amend the

Code of Civil Procedure, 1908, and

the Limitation Act, 1963, in the

wvacancy caused by the death of
Shri Debendra Nath Mahata.”

MR. SPEAKER: The question is:
«That this House do appoint Shri C

M. Stephen to the Joint Committee
_on the. Bill further to amend the
Code of Civil P-ocedure, 1908, and
the Limitation Act, 1963, in the
vacancy caused by the death of
Shri Debandra Nath Mahata.”

The movion was adopted.

MATTER UNDER RULE 377

PAYMENT OF EX-GRATIA COMPEN-
SATION FOR PROPERTIES OF INDI-
ANS IN PAKISTAN AND FORMER
EAST PAKISTAN.

SHR1 SAMAR GUHA (Contai): Sir,
through you 1 want to draw
the attention of the Minister of Commerce
to an urgent problem in regard ‘to the
ex-gratin compensation about the epemy
properties of the Indians citizens in West
Pakista nand former East Pakistan.
If the issue is not cleared by 3ist 'March
rupeesmmcrorcswinwmthem
lidated Fund. Since 19711974 about Rs.
12 crores were aligcated in eath: gear's
budget for payment of es-gratia. compen-
sation 10 the claimants of thelr properties




WS Mattr wofor raie 37T PHALGUNA 29, 1896

in bath W Pikistan apd former East
Pakistan. The of Indip apnoun-
ced & policy in 1971 that those people who
bad cipims of baving left property in
Went Pakistant and former East Pakistan
they will be given 25 per cent ex-wrunm
payment 1n regard to the total  value of
thair assets, After 1965 war the Indian
citizens have claimed to have left propes-
ties worth Rs, 109 crores in Pakistan and
on the .other hand Pakistan bas property
worth about Rs. 29.6 crores in India. The
Governmeot of India got more than Rs.
25 crores in cash and it was said by the
Government that these would be pad in
the form of ex-gratia compensation to the
extent of 25 per cent of the value of the
property of the claimants,

The Custodian of the Enemy property
in India is dillydallying with this amouat.
Since 1971-—74 although Rs 12 crorey were
allocated yet they could spend only R 3.11
crores. This year the Government allocated
Rs. 3 crores und only Rs. 64 lakhs have
been spent. When 1 earlier  raised the
matter in the House and also wigwe a letter
to the Commerce Mimster he informed me
that he was hurnedly trying to do some-
thing for the claiments from former East
Paulistan.

1 also want to draw your attention with
regard to the climants from West Pakistan
Most of the claims of the Indian citizens
from West Pakistan have been cleared in
spite of the fact that there was a ot of diffi-
culty in regard to verifying their assets and
properties. In the case of claimants from
former East Pakistan sbout 90 per cent
of the cases are still pending. Thousands
of people are roaming about in Calcutta
and Bombay but nothing has been done.
1 had raised this matter in the House and
also wrote to the Minister and put several
qmﬁom.A:nuMoflm:pmlwn
fet-up in Calcutta with two retired judges.
That panel and the Chairmtan of the Office
of the Custodian of Enemy Propertion in
Indiz together decided and they sanctioned
the clgims. They approved tiw claims of
over 4 thoasand cleiments from focmer Enst
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Pakistan. But, strangely, the Central Go-
vernment, not ooly have refused to pay it
but, they are not giving the sanction even.
Sir, suddenly, the Internal Finance Depart-
ment, sithough they have nothing to do
with it, say ‘No’. They say that in regard
to those people whose properties are worth
more than Rs, 4 takhs, they will be given
60 per cent of their total assets and in
tegard o those peopls whose properties
are worth less than Rs. 4 lakhs, they will
be given 80 per oont of their total assets.
This is totally against the announcement
that wis made by the Government, So far,
only Rs. 3.11 crores have been paid. This
1 totally against announciment madc
by the Government. This Internal Finunce
Department is gomng to deprive the legiti-
mate due of these people, who have left
all therr lands and construction in former
Eost Palistan. Sir, thiongh you, 1 would
fike to draw the attention of the honm.
Minister concerped that he should jmme-
dately make a statement on the floor of
the Home as to what is the position of
the ev-grafia compensation in regard to
the claimants from former East Pakistan
citizens and also, what about the recom-
mendation that has been made unanimously
by the panel that was set up by the Go-
vernment in Calcutta? Why are they not
agreeing to the recommengation which has
been made by that panel? I would also like
to hnow whether the Rs. 3 crores which
fave been allotted in this Budget for the
payment of etv-gratic  compensation will
be paid to the claimants from former
East Pakistan? Sir, this is a matter which
is very urgent. Unless this is paid before
3ist March, this year also, this Rs. 3
crores will go bach to the Consolidated
Fund of India. This is very urgent matter
and 2 statement shoudd be made by the
Government immediately,

SHRI KRISHNA CHANDRA HALDER
(Ausgram): Mr Speaker, Sir, I would like
to make a small submission. Cotton and
Tobacco growers from many villages of
Guntur aod Prakassam districts of Andhra
Pradesh are conducting satyagraha befars
the State Government offices in  various
talukn of these districts demandiog of the
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Government to fix ‘up fair rates for their
produce and also purchase the cotm
stocks through the Cotton Corporation of
India. Similarly, the virginia tobacco
growers. . . .

MR. SPEAKER : How it is relevant heig”

SHRI KRISHNA CHANDRA HALDER:
Sir, the interests of the cotton and tobacco
growers should be safeguarded.

Sir, the virgnia tobacco growers are also
sustaining loss. The monopoly companies
in tobacco trade actually are paying Rs,
300 to Rs. 400 per quintal instead of Rs.
850 per quintal which they agreed in
the presence of Government representatives.

While the costs of cultivation of these
products are going up on the one hand,
the prices of these products aie falling
down abnormally. The cultivators are
forced to make distress sales and they are
not in a position even to pay taxes to the
Government., The Government is resorting
tu forceful collection of taxes by auctiomng
the properties of cultivators. Therefore,
Sir, I raise this matter under Rule 377 and
1 would request you to ash the Minister
concerned to make a  statement in this
regard.

SHRI BIREN DUTTA (Tripura West):
Sir, 1 would like to make a submission,

MR SPEAKILR You cannot force your-
self on me like this. I am aot going to
sllow it

SHR1 BIREN DUTTA: Su, five MLAs
have been arrested under MISA.

SHRI DINEN BHATTACHARYYA
(Scrampore): What s the rule that you
are following?

MR. SPEAKER;: | am not permutting it.
1 have not called eny one of you. Mr. Mal-
der wanted to make a submussion for one
munute. 1 did not know what it was going
to be. He brought in & State matter.

[MARCH 20, 1975)
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SHRT DINEN BRA’I‘!‘ACHARWA'
Sit, he will sitaply menrion. '

MR. SPEAKER : This is basically very
wrong.

SHRI SEZHIYAN (Kumbakonam): 81;,
let him meet you in the Chumber uod
explain,

SHRI BIREN DUTTA: Five MLAs of
the CPM in Tripura had beon arrested; all
the other opposition MLAs had been sus-
pended.

MR SPEAKFR * This is basically wrong.

SHRI SEZHIYAN: Let him meet yon
in the Chamber.

MR SPEAKER It is already there; 1
examuned 1t and T do not allow it. He
suddenly gets up and says that some MLAs
had been arrested” You have framed these
rules and 1f you do not observe them, what
is to be done”

GUJARAT BUDGET, 1975-76—~GENE-
RAL DISCUSSION, DEMANDS FOR
GRANTS ON ACCOUNT (GUJARAT),
1975-76 AND SUPPLEMENTARY DE-
MANDS FOR GRANTS (GUJARAT),
1974-75

MR SPEARER . We shall take up items
10, 11 and 12 together Mi € havda want
ed to ratse some  objection Now, when he
speaks he can mention all this He will be
called and he can mention all those matters
Then the Manister will reply. 1 think
cannot come in 8 point of order. I will
calt him 1n due course,

SHRI K. S. CHAVDA (Patna): This is
violation of article 199.

MR. SPEAKER : Whatever it i, you can
raise the matter. He will reply to it. I 1
is viotation, snybody can go to court ano
get it rescinded; as Mr. Sezhiyan did.

SHRI SEZHIYAN (Kumbakonam): We
should be abie to resolve thove things; and
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o0 individual cannot fight the Government
every time,

SHRI P. G. MAVALANKAR (Ahmeda-
Bud): If Shri Chavda is raising m point
of erder on certain constituional matters
emd is not speaking on the contents of the
bwdget, kindly allow him to have hu say.

MR. SPEA'CER: He has writlen to me
that he wants to raise some objections. All
right; let him say what he wants to say
now.

SHRI K. §. CHAVDA: I want to raise
a point of arder under mle 376 (2).

The Gujarat Government has imposed
“Bachdoor taxstion™ of Rs. 22.9 crores on
the people during the current year without
the assent of Parliament. This “backdoor
taxation™ wAll bring in a total revenue of
Rs. 34.50 crores during 1975-76.

Replying to a question at a press con
ference regarding “Bachdoor taxation™ the
Governor, Shri K. K. Vishwanathan clari-
fied that it was not necessary to go before
Parliument in case of changes or alterations
n sules tax and hike in other duties. Thn
could be done through notifications.

Constitutionally. any change or alteration
o1 imposition of any tax or any matter inci-
dental thereto falls within the purview of a
Monev Bill According to Clause 1(a) and
(g) of \rticle 191 of the Constitution whih
reacs as follows —

“A Bill shall be deemed to be a
Money Bill if it contawny

{a) the imposition. abalition, remisson
alteration, or regulation of any tax; or

(g) any matter incidential 1o any of the
metters specified in sub-clanse (a).

There is President’s rule in Gujarat and
according to  subsection (1) to (4) of
Section 3 of the Gujarat State Legislature
(Delegation of Powers) Act, 1974, any
change in any tax can be done by esacting
a Bill s » President’s ALt
10 L8S/785-7.
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But before enacting, the Bill most be
comsidered in the consuitative committec of
Members of Parliament and the President’s
Act should be faid on the Table in both
the Houses of Parliament so that either
House of Parliament may direct any modifi-
cations to be made in the President’s Act.

Therefore, no change or imposition in
the sales tax, vehicle tax etc. can be done
through notification.

MR. SPEAKER : The hon. Member says
about some taxation about which some
decision had been taken; here it is not yet
before the House. How can that be brooght
now? He can raise that matter independently
not in this manner, How can it urise out
of this. 1 am sorry; not at this stage. You
cun raise R some other time.

SHR! SEZHIYAN' 1 have written to
you a note | want to raise three poists on
the procedure adopted in the presentation
of Supplementary Demands for Grants for
1974-75. Yesterday, the hon. Deputy-Spesker
was pleased to observe as follows when
I raised certain points of order.

MR SPEAKER- The hon, Deputy-
Speaker 16 here, he knowms the full back-
giound | do not want to bieah that conti-
nuiy
13 18 hrs.

{Mr Deputy-Speaker in the Charr)

SHRI 7 G. MAVALANKAR: Before
you ash Mr. Sezhiyan to male bis point,
we want to know what happen to our cut
motions”

MR DFPUTY-SPEAKER : We have not
started the discussion.’

SHRI VAYALAR RAVI (Chiraympil) :
Can 1 make a submission on another
mater?

MR. DEPUTY-SPEAKER: We bhave
already taken up itema 10, 11 and 12,

He is on 8 point of order rélating to
these items.
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. SHRI SEZHIYAN: Yesterduy you were
pleased to observe on my pomt of oider.

“Let us close this point, Theig 18 a0
mare new pomt. The statement
bas been lad. I would only put
this for the 1ecord and conside-
ration of the Government: where
you thought 1t necessary to quote
article 115(1) (b) wn relation to
excess which is quite regular and
does pot give rise to any contro-
versy, would it not have heeu
better if you had also quoted 115
(M @?

Just to put the rocord straight, here the
Supplementary Demands for Grants for
Gujarat 1974-75 also quote the wrong
article 205 (2).

MR DFPUTY-SPEAKER
Teave that.

SHRI SEZHIYAN * I only want to pomt
out that it should bave been under article
205(1)(a).

We  can

You have been pleased to say that the
matter should be taken to the Rules Commit-
tee. But what happens to statement already
taid for which T do not get any chance?
After it is laid, it is circulated. 'That is
a point which we will take up m the Rules
Committee.

Coming to the Supplementary Demands
for Grants 1974-75 I have got three im-
portant points of order. I will summarise
them, Though I have written a long letter
to the Secretary-General which I am told
has been forwarded to the Minister also.
I hope the Minister will be able to give
a reply.

While I do not want to go into the
details ©of any of these cases, I shall take
up the basic principles that affect Parlia-
ment’s authority in the grant of funds and
in nat foliowing the Constiutional provision
In the Supplementary Grants Appropria-
tion No. 1 it has been stated:

{MARCH 20, 1975]

~
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“The State Government  sumctioded
additional Dearness Altowance to
its émployees w.ef. 1st January,
1974, st March, 1974 and Ist
May, 1974. Ponding computation .
of the additional rtequirements
under each Demand a lump sum
provison of Rs. 5.6 crores was
included under Grant No. 24 of
the Budpet Estimates of 1974-75
ay likely expenditure resulting
from these increases in the rates
of Dearness Allowance. The
provision of Rs. §6 crores under
Demand No. 24 will now be
surrendered and Supplementary
Grants have now been sought
under the relative Demands ™

They had simply asked for a lump sum
grant of Rs, 56 crores in the Budget
Estimates of 1974-75. They have been pay-
mg whatever was due out of this amount,
but they have not been debiting Demand
No. 24. The Demand has been lopt intact
and they are surrendening it now. But they
have been debiting it to other heads That
means they have been debiting the umount
to heads for which it was mot provided
by the Budget Estimate of 1974-75. They
have not debited the amount where Pai-
liament authorised it This is not only
mproper budgeting, it also goes against
the principles of budgeting and the Cons-
titutional provisions

In the Budget Estimates of 1974-75 at
page 34 it is mentioned: Finance Depart-
ment Demand No. 24, Major Head 268,
Other Expenditure, Rs. 568.10 lakhs. It is
stated there “total other revenue expendi-
ture pertaining to the Finance Department™
Therefore, Rs. 5.6 crores was meant for
some expenditure of the Finance Depart-
ment, it was not meant for any other
Department. In the Explanatory Memoran-
dum given by the Government also, nothing
has been mentioned of this item.

MR. DEPUTY-SPEAKER : I am being
inhibited here. The documents are not
before me.,
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SHRI SEZHIYAN: T can {end mine.

MR DEPUTY-SPFAKFR: We should
make it a practice to have all these here.

SHRI SEZHIYAN: In the Fxplanatory
Memorandum  on the  Government of
Gujarat 1974-75 Budget Estimates at page
15 it has been stated:

“The estimates of expenditure tuke into
account the increase in the rates
of Dearnes Allowance and the
intetim relief so far sanctioned by
the Covernment.”

Because provision was made n the last
Budget 1 want to go into the question of
this Rs. 5.6 crores. Now they are making
it appear that it was meant for other De-
pariments whereas it was not mentioned
s0 onginally.

The putpose for which 1t was given was
for some expenses of the Finance Depart-
ment. It is also stated: “the estimates of
expendituie take into account the increases
in the rates of DA and intcnm relief so
far sanctioned by the Government of
Gujarat during the current financial year.
No prosvision is, however, made for such
increases which may be required to be
<anctioned by the Government hereafter.”
This is what was sated ' March last
year  Afterwards, the State Government
sanctioned increased rates from Ist May
also  In the Demand for Rs. 56 crores,
they had not taken into account any of
these things. That is what they themselves
say - “they did not take into account the
likely burden which the State Government
may have to bear during 1974-75 as a re-
sult of the recomendations of the Second
Pay Commission appointed by the State
Government and the decision of the State
Government thereon.” Whatever they have
allotted is not intended t0 cover any of
the extra burdens likely to occur by way
of additional DA, etc. to be sanctioned by
the State Government. Now in the Sup-
plementary Demands presented in March
1975 they come round and say:
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“pending computation of the additional
requirements under each Demand, a
Jump sum provision of Rs. 5.60 crores
was included under Grant No. 24 in
the Budget Estimates, 1974-75 as likely
expenditure resulting from this increase
in the rates of DA.”

They did not say it in the origmal budget
given for 1974-75 por wm the eaplanatory
memorandum. My point is basic. They
askh for a Demand under a certain heaa —
Demand No. 24. They did net utilise it
They are surreodermg it and debiting so
many other heads probably to the tune
of Ry 5§56 ciores. An amount gianted
for a partrcalar demand and a particular
direction cannot be changed without the
specific authorty of this House. If they
hud not paid any of these things till the
time this House passes the Supplementary
Demands and the Appropriation Bill. T will
have no quarrel. But my undersianding is
they have already spemt it under different
heads on different demands other than
Demand No. 24 for which this amount of
Rs 56 crores was meant, This is irre-
gular because they have not got the sanc-
tion of Parliament 10 do it

{ come to advances from the contin-
gency fund I have rsised some points
about 20 to 30 items for whicb I may be
getting a reply later on. Without going
into details, I may submit that the contin-
gency fund has been provided to meet
unforeseen expenditure, as against the
Consolidated Fund, withdrawals from which
cannot be made without an Appropriation
Act duly passed by Parliament, But the
practice of this Government has been, as
revealed in the supplementary demands,
to use the contingsncy fund as a rumning
account without fulfilling the provisions of
the Constitution. I can give s0 many exam-
ples where the expenditure could have
been clearly anticipated but stll thev in-
dulged in making withdrawals from the
contingeocy fund.

For example, under Demand No. 40
they have tuken Rs. 1.98 lakhs oa 9-1-78
towards employment promotion program-
me. This cannot be an unforeseen scheme.
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Demand No. 42--Rs, 21al¢!hkenou
15-1.75 for “issue of new houschold rittion

_cards in booklet forms in Gujarat*. This
cannot be an unforeseen expenditure,

Then, take for example Demand No. 53.
It is stated:

“Government has decided to contri-
bute share capital to the Gujarat Fishe-
ties Central Cooperative Association
and paid an amount of Rs. 595 lakhs

* by sanctioning an advance from the
Contingency Fund on 1st Februnry, 1975.
An amount of Rs. 4.18 lakhs is avail-
able by way of reappropriation from
savings.”

Is this an unforseen expenditure. »iz.,
oontribution to the share capital of the
Guijarat Fisheries Central  Cooperative
Association > This House was sitting in
‘December; on the 9th December the
Supplementary Demands were placed be
fore this House and again on the 17th
December another Supplementary Demand
" was placed before the House. Yet, on
the 1st of February, they have taken this
amount from the Contingency Fund of
‘India. Why could they not take another
supplementary demand after waiting till
the House meets?

.. Again take Demand No. S5, page 25
© where it is stated:

“This has necessitated the withdrawal
of an advance of Rs, 5 crorea from the
State Contingency Fund on the 10th of
February, 1975, which will be recoup-

: " i ed after the Supplemenwy Demund is

-paued
It is mentioned in the beginning :
. “Due to recent rise in fertilizer prices,
Jncrease in the rate of interest and
- drought ‘conditions prevailing in most
_ parts of the State, the demand for fart;-
lizer has_gone down considerably.”

SH!I K GOPAL (Karur): Drouzhlz is

fMARm 20. lml

15754‘5

SHRI SEZHWAN' lthmmmod!lm
the Gujarat’ ‘State ‘Cooperstive Marketing
Society and various cooperative socities
bave accumulated sizenble stocks of terti-
lizers. The prospect of mumptmol'-
fertilizer tifl the next kharif are rather
bleak. Till then the various cooperatives
and the Gujarat State Cooperative Matlet-
ing Society will have to store fertilizers.
So, this is a help given to the cooperatives
to lift their stocks. This is. not a contin-
gency which could not be foreseen.

Aguin, take Demand ' No. 56 where
Rs. 10 lakhs has been taken on the 15th
Febroary, when the House is meeting on
the 17th,

Again, there is another amount here,
not in crores but one lakh. Under De-
mand No. 66 it is mentioned that an
advance of Rs. 9.51 lakhs has been ob-
tained from the State Contingency Fund
on the Sth February “to meet the imme-
diate expenditure in connection with the
birthduy centenary of Sardar Vallabhbhai
Patel.” Could they not foresee it ? It
would have been known even hundred
years earlier when the birth centenary of
an eminent person should be coming.
But what happens is thut the State Gov-
ernment takes out of the Contingency
Fund, on 5th February, a sum of Ks. 9.51
lakhs. Was it unforeseen” They them-
selves say that a Sub-Commitiee was ap-
pointed ; then why take recourse to this
once the Committee sturted functioning ?
They knew that the centenary was falling
on such und such a date. s thiy: the res-
pect shown to Sardar Vallubhbhai Patel
—that only in the month of Febroary
they thought theéy should celebrate it and
went and applied for advance and got it ?
Probably Sardar Vallabhbbai Patel was not
of the same stature as Bhagwan Mahavir;
But for Bhugwsn Mahavir slso they have

.done the same thing! That wiw the birth

centenury ; but for_the 2500th manuiversiry
alsotheyhadmgolothewy
Fund and tnke an ulnnea. i
said ;
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“As suggestsd by the Government of
‘India® (s0 # in Dot their owa inspira-
tion} “the Stute Goverament has consti-
toterd w Stste Level Cormitiee for cele-
bratiow of the 2500th anmiversary of
fiagwan Mahabir Nirwan, The Com.
mittee has chaiked out the programme
and the State Government has sanction-
ed Rs. 18 lakhn in the aggregate to be
wpent in the two financial years 1974-75
and 1Y75-76. As there is no provision
for this purpose in the current year'
Hudget, an advance of Rs 2 lukhs was
obtained from the State Contingency
Fund on the 15th February 1975".

T would like to hnow why this was not
included in one of the supplementary de-
mands taken up on the 9th December and
17th December, 1974,

Then, again, I can give you w0 many
other insances There is the Demand
No 69 for Housing

MR. DEPUTY SPEAKER: 1 would
advise the Minister of State for Finunce to
listen carefully. These are very important
points and if this House does not discharge
its function as a watch-dog over money
then it is not worth the name. 1 am allow-
ing Shri Sezhiyan to raise this point because
I do not want—as I said yesterday—the
Executive 10 get away with anything and
take the House for granted. I do not
understand how, just two days before the
House was to meet, they thought it neces-
sary to take money out of the Contingency
Fund in anticipstion that this House will
st blindly agree to it. This is not the
way the House should be looked at.

This House has to grant every single
ple  Without this House’s giving any
money, no money can be spent.

It is unfortunate that the State of
Gujarat is under the supervision of the

Howse umd undey my Chairmanship at the
moment, !

SHRI SEZHIYAN: Teking Demand
No 69, for comstruction of low income

PHALGUNA, 29, 1996 (SAKA)
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grotp housing scheme for Schedule Castes,
Scheduled Tribes and other backward sec-
tions of the society a sum of Rs. 10 lakhs
bas been takén from the Contingency Fand
on 2ud Januaty, 1975. Didn't they know
that housing schemes should de given prio-
rty? Why wait tift the Contingency
Pund facility came their way?

1 will cite yet another case.
No. 84 on p. 44 is very revealing.

“Government has recently decided to
set up the Gujarat Tourism Develop-
ment Corporation. To enable the Cor-
poration 10 meet its preliminary expen-
ses, Government has  sanctioned an
amount of Rs. 1 lakh by obtaining an
advance from the Contingency Fund on
17th February, 1975".

Demand

So, on the very day Parliament was to
meet, they took Rs. 1 lakh for setting up
the Gujarat Tourism Development Cor-
poration. I am not concerned with what
amount was taken, but why do s0 when
the House is sitting here ? The setting up
of the Gujarat Tourism Development Cor-
poration cannot be an unforeseen expen-
diture,

1 have written a detailed letter to the
Minister as to when the actual proposal
was put up by the State of Gujarat. I
know the process—by which it would take
months for the Government to put up the
Corporation—but it should have been ins-
tituted sometime last year itself and they
should have come before the House dur-
ing the December Session. In December,
two Supplementary Demands came up and
in August also there was a supplementary.
They couldn't wait for a few days 1ill the
House met, but on the 17th itself, as though
to affront the House, they have taken an
advance from the Contigency Fund to

tet up the Corporation.

Now, 1 come to Demand No. 127, p. 69
They have bought 21 tipper trucks for
the work on the Narmada project. This
is a continuing one. For this, they went
to buy tipper trucks. I think, the nego-
tiations would have been going on ; tenders
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might bave been called and who ga
beit ones would have been taken
would have taken mouths. Stll,
not take the House mto confidence They
dud not put this proposal before the House
i December, 1974 Suddenly, on 14th
February, 1975, they took an advance of
Rs 26 lakhs from the Contingency Fund
Is 1t such an unforeseen thing to buy 21
tipper trucks? Has it come as a calanuty
to the Government that they could not
foresee 1t?

1 can quote more things But my basic
point 1s this The Constitution, under the
relevant article, says that the Contingency
Pund 18 there to meet the unforeseen ex
penditure May 1 Aknow whether the
Government has acted in conformity with
the spint and letter ot the Constitution’
I want to hnow, in all the cases which 1
quoted, whether there has been any unfore
seen thing which demanded an immediate
actiont of withdrawal of advances from the
Contigency JTund Why was this House
avoided? why did they not come with Supp-
fementary Demands earlier? why did they
take recourse to withdrawing advances from
the Contingency Fund?

Why I am stresung this pomnt 16 that fos
taking money from the Contingency Fund
there s no rule It becume a fuz accomph
Somchow, they take for granted that this
House will pass it The House 18 not given
an opportunty to discuss 1t, whether this
should be done or not I know, all these
Budgets are given summarily But theie
t8 a procedure The House gives a consent
By tikmg withdrawals from the Contin
gency Fund, they have violated the spinit
and letter of the Constitution As I have
shown, these things could have been
forescen months ahead years shead They
have taken recourse to withdrawing money
from the Contingency Fund Ths s high
fy obiectionable and agamst the spui
and letter of the Constitution Therefore
to that extent, they have violated the cons
fitutional provisions

Then, 1 take up Demand No 49 P 22
This is of a different type Here s 2

43
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supplétoently Demmnd for the money
ulrendy spent and for which there is no
sanction 1n the Budget. Under the head
“Half 2 Million Jobs programme”, the
apprentices trumung scheme for agro-mdus-
tnes under the Guarat Agro-Industries
Corporation was sanctioned &t an estuma-
ted cost of Rs 149 lakhs The Supple-
mentary Demand has been necessitated to
meet additional expenditure on this account
1 do not know who sanctiomed ths one
Of course, n the Budget provision, this
sanction 18 not there If you go through
this item, at the bottom, you will see A
NFW MINOR HEAD” If we take the
budget provision for 1975 76, the Demands
for Grants for Gujarat for 1975-76, at the
ond the last stem 15 Rs 149 Inkhs undes
the head “Other Programme” This 1s
the thing we are dealing with  You wilk
find thcre 18 no budget demand agiunst
that proposal

This mount ¢ Ry 15 Jakhs 1 for wel
fare of Scheduled castes The budget
estimate for 1974 75 1s Rs 15 lakhs, the
revised estimate for 1974 75 1s Rs 15 lakhs
4nd the budget estimate for 197576 1s also
Rs 15 lakhs  Under ‘Other Progiammes
mmo! he d the amouint 15 Ry 149 lakhs,
thete 1s no budget estrmate for that
197475 head That means it 15 a new
programme taken in the middle of the year
without the sanction of the funds it you
tike the provisions of the Supplementary
Demands of the ¢ onstitution you w 11 find,
that f hae s a new suvice contemplated
in the budget it should come only in supp-
lementary budget, it cannot be spent and
then you come But this has Uieady been
ment It w ot ted here that under the
Hilf o Million Jobs Programme’ an App-
rentice tratming scheme for Agro Industrses
Centres under Gujarat Agro Industrios
Corporation w2s sanctioned at an estma-
ted cost of Ry 149 fakhs  Unless the
Minister says that Ry 149 lahhs has not
been spent the wording shows that the traine
mg has already taken place This amount
i~ 1equired for the vear ending 31-3-1975
This 15 being passed now I do not think
the tramng 1s gong to be enlv for about
1 week

197576
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DY. SPEAKER : You have referred
o Demand No, 49 of the Supplemen-
tary Demands of this year and then you
referred to Demand No. 27 of the Demands
for Grants for 1975-76. What is the
consection?

SHRI SEZHIYAN :If you take the De-
mands for Grants for 1975-76, three parti-
calars are given. One is the budget esti-
mates for 1974-75. second is the revised
estimates for 1974-75 and then the budget
estimates for 1975-76, This is given for the
puipose showing how much was the origi-
nal budget estimate for 1974-75. and it
there wos any supplementary budget includ-
ed and then it is given as the revised bud-
get. Suppose originally I start with ten
takhs comsidering that it is sufficient for
the purpose, but during the course of the
year. If T thought that ten lakhs is not
sufficient, I came to the house and got five
lakhs more, the revised estimate will be
Rs. 15 1akhs. Suppose ten lakhs was found
more than required and T surrendered two
lakhs, the revised estimates would be eight
lakhs. This will show the fluctuation, and
the budget estimate for the followine year
goes on approximately on a projection of
these two.

If you see under the revised estimates,
Rs. 149 lakhs is shown there. There is
no budget estimate for this. They them-
selves have conceded that this was not
thought of in the original budget estimate.
This has not been provided in the budget
estimate. This is sought to be brought
now. My contention is that it has already
been spent. This should not have been
spent without the permission of the
House.

On these three points.
have the rulings.

I would like to

Then Sir, I fully concur with the point
of Mr. Nuik. In India, who should con-
trol the budget estimates 7 we allot the bud-
fet estimate, but at the end of the vew, we
find the budget is exceeded, or we are
confronted with some of these conting-
encies of advances which are completely
irregular, 1t is the duty of the Comptroller
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and Auditor General. In U. K. his name
itself impties that. Comptrofier is one who
controls the flow of the amounts allotted
in the budget, but in India, we do not have
that. Theiefore, this is the oppor une mo-
ment when we want to stress that the func-
tion of the Comptroller & Audi‘or-Cien-ral
is not to be merely an Accounting Officer
for this Government, he is not simply to
draw the accounts for this government—
that would be done by the Ministry it-
self—he should have the function to really
do the control. In the UK not a single
penny can flow out of the Consolidated
Fund without the permission of the Comp-
troller. In India it is not. Simply the head
of the Ministiy draws out the funds and
only at the end of the year. we are con-
fronted with the fact that where only Rs.
10 luhhs were allotted, Rs. 15 lakhs have
already been spent There is no provision.
still they take it. These things happen in
India.

MR DEPUTY SPEAKER: You have
made the point. N

SHRI SEZHIYAN : This sort of indisci-
plinc is happening because there is po real
control in India.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE): Most of
the points relate to proceduie and/only
one point the hon. Member raised regard-
ing letters he has written to us. You wilt
appicciate that he wanted information for
nearly 40 jtems.  Information on most of
these items 1 have to get from the Gujarat
Government. He wiote the latter on the
15th and it took 3 or 4 days to reach me.
1 laid the statement on the Table of the
Howse on the 5th. If T had these points
earlier. 1 would have tried to get some more
infuimation. Regarding whether this parti-
culsr item was spent or not, during the
course of the discussion I will try to give
him that information

I only want to submit for your comsi-
deration regarding unforeseen expenditure
from the Contingency Fund This was also
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2 point raised Dy the hon. Meatber on
ehrher Occasions s a reault of which the

! was ultmately withdiawn both on
Gujarat and Pondicherty We had sonte
correspondence with the Speaker also and
we {ried to emphasize on the Speuaker that
oh certamn occasions expenditmie from the
Comtingency Fund on unfoieseen account
may be necessary  Even in the latest com-
munication that we have 1¢cetved from the
hon Speaker he has directed us not to
make any expenditure from the ( ontmgency
Fund when the Parllament 15 in session
atid we hive nsued the necessary mstiuc
tions to that effect alvo Theie are ce tain
other Imphcations idvo wheh ate bemg
tooked into

. Certam other tems also the hon Member
mentioned were spent from the Contingency
Fund and on unforeseen evpenditnie Of
course, whether iny particular item could
be treated as unforeseen or not, I cannot
pass a judgment It 1 for you and fo
the House to take a view of it

MR DEPUTY SPFAKER 1 (hink I
must express a feeling that it s my mn
fortune to be too respectful to every Mem-
ber in this House that | follow them verv
attentively and try to understand thar
points of view My second misfortune 1s
that 1 am too zealous of the rights of this
House If you think that that 1s a fault
with me, 1 accept 1t

Yesterday, I had an occasion to say that
I have more of the points here that the
Members have raised than the Muinster
cared to listen to or 10 note down | am
afraid today also it 18 the same thing 1
expected the Mimnster to hst=n careful'y to
the points ramed by Mr Sezhiyan which arc
very mmportant and constitutional points
and which relate to the functions of this
House as a watch-dog of the finances of
this nation. Y had thought that he would
meet those pomts one by one and answer
them. But, since he has not done so and
I have them all here, 1 would elicit infor-
mation from him on each of these ponts
and T expect that he will satusfy this House
and me also If you cannot, then 1 think

{MARCH 2 1975]

x4

I will have ty take n little mide seridns
notice whether we should proceed with this
discusmon at el

197576

SHRI K § CHAVDA In the mommg
also 1 raised a pomt of order.

MR DEPUTY SPEAKFR About that
the Speaker has giver. a ruling and let us
not go into that That pomt of order is
very vahd, but let us now confine ourselves
to these Supplementaty Demands and also
these items

If th Minster would hindly turn to this
book on Suppl ary D ds at page
I—this s the first pomnt raised by M
Sezhiyan and a very impartant point too——
T will read the explanatory note at the end

of that which says

The State Government sanctioned ad-
ditional dearness allowance °

1 think the emphanis here s on thi
word sanctioned’ which 1s in the past tense

x

“The State Government sanctioned ad-
dittonal dearness allowance to its em-
ployees, with effect from 1st January,
1974 st March 1974 and Ist May,
1974  Pending computation of the ad-
ditional  requirements  under  each
Demand

because these dearness allowance iclated to
the diffcient departments with different De-

mands

“Pending computation of the additional
requirements under e¢ach Dem nd a
lump sum provision of Rs 560 crorey
was included under Grant No 24 in the
Budget Estimates, 1974-7§ "

which have been granted by this House

a4y hkely expendifne resulting from
these increases in the rates of Dearness
Allowance The provision of Rs $60
crores under Demand No 24 will now
be surrendered and the Supplementary
Grants have now been sought under the
relevant Demands "

Well, 1t 15 obvious you have got this money
Rs 560 crores, under Demand No 24
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but under tiiis Deémend, you did not spend
this money ; and thit is why you say yon
surrendered this money and you now come-
forward for the same amouvnt under the
different heads here. Now, the question
that is ssked by Mr. Sezhiyan—and that }
would like also to put to you——is this:
whether you have paid these dearness al-
lowances to the staff of the Gujarat Gov-
ernment, to the employees of the Gujurat
Governmeht, under different heads, whether
you have done that at all. This is the
basic question.

SHRI PRANAB KUMAR MUKHEK-
JEE: So far as the specific information
is concerned, we shall have to collect it

(Interruptions)

MR. DEPUTY SPEAKER: Well. order
please. (Imterruptions) Now T will ..

SHRI PRANAB KUMAR MUKHER-
SEE : Sir, it has already been paid.

MR. DEPUTY SPEAKER : In that case,
it is a very serious matter, becausc...
(Interruptions) Please, plense, order plense,
Well, 1 draw your attention, shall 1 draw
your attention to the Constitution? Have
you pgot the Constitution with you?

DR. MAHIPATRAY MEHTA (Kutch):
S0 long as it does not exceed, it is all
right.

(Interruptions)

MR DEPUTY SPEAKER: Order..
{Interruprions) let us heur the Mnister.

SHR! PRANAB KUMAR MUKHER-
JEF: i it does not exceed the amount
sancuoned by the Parliament, 1 do not
know what is the objection.

{Imerruptions)

MR. DEPUTY SPEAKER: AN right;
et us pow discuss this  This affects the
tundamentals of this House. 1 do not
want to obstruct; but 1 want to assert the
fights of this House. And ns I say ot
again and again, 1 do not want anybody in
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this coomtry to take this House for grants
ed. Too often we hear it said: “Ohb, we
take them for granted.” | do not like this
at all. Now, if you have the Constitution,
kindly turn to page 65, Article 114(2).
Have you got it? It says: ‘No amend-
ment shall be proposed to any such Bill
in either House of Parliament which will
have the effect of varying the amount or
altering the destination of any grant so
made.’

Under the Constitutional provision you
can't have an amendment which will alter
the dest:nation of the Grant. Here you
have provided something on Grant No.
24 and you have spent on something else.
BDoes it not amount to altering the destina-
tion of the Grant under Demand No. 24 ?
This is what [ want to know.

14 Hzs.

SHR!I B. V. NAIK (Kanara): It you
meun by destination the direction and the
ulimate goal, it is something of the Ganges
breaking itself up nto the Delta. You
have got hete a lump sum provision of
Rs. 5-1/2 crores. It 15 broken up into
various tens

MR. DEPUTY SPEAKER : We cannut
play ducks and drukes with the Grants
given by this House.

DR. MAHIPATRAY MEHTA: It Is a
lump sum provision. It has to be distrk
buted under vasious items.

SHRI P. G. MAVALANKAR: From
the reply given by the Minister, are we
to understand this” This amount of
Rs. 5.60 crores was sanctioned under De
mand No. 24. He says that he surrendered
it; he is reapportioning it into varions
branches.

MR. DEPUTY SPEAKER 1If it is spent
under Jifferent heads, because there hus
been no sunction, no grant given by this
House under those different heads—the
Howse has given this under Demand Neo.
24,—therefore, he wants to recoup that
money by coming to this House with a
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-in the Chair to thank you.
-t had caused Mr. Sezhiyan a Jot of time
-and lot of labour and pains-taking to go

Supplemm Demd Don’t vw e,
"ﬂy be is euninx? ]
_SHRI PRANAB. KUMAR ummm.,

JEE: 1 would like to make a submission.

Members have raised ceértain.  points. 1
wonld .like to clarify those points tomor-

‘row ; we can take this up tomorrow.

MR. DEPUTY SPEAKER : Very well;
very kind of you. Let me make these
points. You can come up tomorrow about
these thmgs This is point number one.

" The other is the very liberal use of the

Contingency Fund. Well. technically, per-
baps there is nothing to object to, but if
you read the Article of the Constitution—
relating to Contingency Fund—you will
find, this is in respect of ‘unforseen ¢x-
penditure’. Mr. Sezhiyan raised a number
of points. I am thankful to hon. Members
like Mr. Sezhiyan. because. only when we
have very alert Members like these who
are zealous of their rights, of the rights

‘of the House...

SHRI K. 8. CHAVDA (Patna) : The
‘Speaker did not thank me when [ raised

"8 point of order in the morning.

MR. DEPUTY SPEAKER : J was not

Definitely.

~into all these things. Therefore. we ure

very grateful to him. You have to satisfy

Cus_whether these are covered under the

. provisions of the Constitution.

“through it.

And, num-
bher three is this. 1 have just glanced
On 15th February, two days

" before this House met. they had appropriat-
" ed something from the Contingency Fund,

~and on one occasion, on the 17th itself.

“the day when we met here, they appro-

i

priated something from the Contingency

Fund.

SHRI PRANAB KUMAR MUKHER-

" JEE: This queestion has aircady been rais-
. ed and ‘we are in correspondence with the
. Speaker.

We have expresscd  our view

' point to him and 1 referred to his latext
”~mmmunicauon in which he has directed

L us not to resort to contingency fund.

‘wmil the Appropriation . Bill .

Butweuve mMcuky hmm:
whcnthelnk&bhaﬂlbgmm-
mala}ya&bhnwﬂlmhmm

MR. DEPUTY SPEAKER : Let me sup- .
plement the information of my yq‘m
friend. Where money. is concerned ., ... ..

DR. MAHIPATRAY MEHTA l’racu—
cal difficulties are there and that should be-
kept in view.

MR. DEPUTY SPEAKER : Order, order.

1 want to refer to this because "he mien-
tioned the word ‘Rajya Sabha'. I mean
no disrespect to Rajya Sabha, but so far
as Money Bills are concerned, Rajya Sabha
has nothing to do.

SHRI PRANAB KUMAR MUKHER-
JEF : Appropriation Bills huve to go to
the Rajya Sabha.

MR. DEPUTY SPEAKER: We are at
the Demands now and not the Appropria-
tion Bill.

SHRI PRANAB KUMAR MUKHER-
JEE : 1 beg to submit that it has its impli-
cations,

MR. DEPUTY SPEAKER : Jf Speaker
has given you friendly warning or frieadiy
advice, there is all the more reason you
satisfy us tomorrow,

SHRI PRANAB KUMAR MUKHER-
JEE: I have made my submission. It is
for you to decide. Whatever could nat
be contemplated- we can bring either
through the supplementarv  demands or
resort 1o contingency fund. I would -like
to have direction from the Chair.. I can-
nol withdraw any money from the Con-
solidated Fund unless 1 am authorised by
the legislature. But if certain unforeseen
incidents take place. from where have t
1o meet the expenditure.? For that con-
tingency fund is provided. - But what gem
has to be treated as foreseen or unfore-
seen, that is a matter of mdmdual Judse-‘
ment. . . .
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MR, DEPUTY SPEAKER : Contingency
fund s just for that purpose and that 1
very correct. But when the matter comies
before the House it is not a question vt
individual judgment, # is a question of
collective judgment of the House and it 1
aleo the duty of the Government to satisfy
this House that what they do is correct.
After that the House will take the dzcision.
The House is swpreme.

Now I come to the third point.
seems to be a little more serious.
will come forward with that.

This
You

Demand No. 49 page 22

Under the ‘Half a Million Jobs Pro-
gramme’, an Appientice training scheme
for Agro Industries Centres under Gujarut
Agio Industuies Corporation was sanction-
ed at an estimated cost of Rs. 1.49 lakhs
The Supplementary Grant has becn neces-
siated to mect additional expenditine on
this account.

Now. w0 questions arise——whether this
monev 149 lakhs has been spent o1 not
That 1y the point that you must answer.

My Sczhuyan had pointed out to your
Demand for the State of Gujarat—all the
demends together—] mcan the main de-
maml not the Supplementary D d for
1975-76. Please see page 54,

If you kindly look ut page 54 you will
find to your left thei¢ is mention of bud-
get estimates for 1974-75 and revised esti-
mutes  for 1974-75, Now, look to your
right you will find the mention of budget
estimates for 1975-76. Now, under “othe:
progrtammes” you find there is a blunk
and thete iy no  demand granted In
1974-75 ako thete has been no demand
granted undet this head. If there has
been not even a token grant given to you
from wheie did you spend this money.
These are the few questions. [ appreciate
the gesture on your part that you will
come piepared with a reply to the House
tomoriow.
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SHRT PRANAB KUMAR MUKHER-
JEE: Sir, T would like to submit that the
hon, Members may make general obser.
vations and I shall clarify these points.
tOmorrow.

SHRI K. S. CHAVDA : Sir. when the
demands are not in the correct form, it is
useless to discuss them today.

(Interruptions)

MR. DEPUTY SPEAKER: Order,
please. Order, please.

SHRI PRANAB KUMAR MUKHEK-
JEE: Sir, 1 would hie 10 make a sub-
mission for the consideration of the House.
Today s Thursday and tomorrow is Fri-
day  After getting these demands passed
on the Floor of this Housc we have to
get them pussed from Rajya Sabha also.
After 26th March, House is not meeting.
31t March iv the last day of the financial
yesr. The people of Gujaiat have been
m great difficulties and there are adminis-
trative problems. Therefore, I would sub-
mit for your consideration, Sir, and for
the consideration of the hon Members that
T will try to, during the course of even
todny. cover some of the points which the
hon Members have mentioned, in my
reply and if it is not possible today, 1 will
pass on the information to you and to the
hon Members tomoriow.

(Interuptiony)

SHRI P. G. MAVALANKAR : Mr, De-
puty-Speaker, Sir, 1 am very sorroy that
some hon. Membeis are trying to bring
in unnecessary controversies into the whole
thing. This is not a question of Govern-
ment versus Opposition. This s a  ques-
tion of the entire Parliament. We are
hete as a parliamentary watch-dog over
executive actions, as you rightly pointed
out. Some of my friends say that the
people of Gujarat need sympathy, of
course, they do. Therefore, the whole
point is, if you will kindly permit the dis-
cussion to go on today, with the Minister
explaining all the constitutional und sub-
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Uy, i b veply. tombrrow: and on that;
i&nemms.mn. FOU Y. permit us -t
" agk-further quédtions Carising out of ithe
- discussion, wecmpexﬁapsgoahudwth
ﬂwdmmnon xoday S

(inlernmlr()ﬂ.'r)

" MR. DEPUTY SPEAKER: 1 under-
stand the difficulties.

~ SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, you have already viven
your ruling. (Interruptions)

MR. DEPUTY  SPEAKER: Mr.
Bh'attnuharyya, this is not the way, be-

cause it suits you at the moment. | cunnot
look 4t it in that way at all. 1 do not
like anybody to get the impression that 1
can be pressurised. 1 do not want also to
make a decision which would appear to
e arbitrary. No, not at all. Whatever 1
say, | must carry some conviction with
‘the House. I cannot be arbitrary. There-
‘fore, let us not go into all that. Now, I
fully appreciate the difficulties of the Gov-
¢émnment in regurd to time and so on.
But what are more important arc the
Lonstitutional  proprieties and if  this
Mouse docs nat safeguard those things.
then, what are we doing here? Do you
think that we are a rubber stamp? Is
this House a rubber stamp ? 1 cannot do
that. As long as | am here, 1 won't
‘allow that. I think the Minister himself
had realised that when he made the pro-
‘posal eardier on that this item may be
tiken up tomorrow and that he will be
‘yeady with the answers although 1 should
have thought that he should have been

" teady because Mr. Sezhiyan had written

'm them quite sume time ago, on the
: tl4d| and his Government should have
taken more serious notice of the letter
igent by Mr. Sezhiyan to the Speaker and
“Forited through the Speaker 1o the exccu-
ﬁve “They should have taken more seri-
«ons notice of that and they should have
*come  fully: prepared with the brief to
wer - poiat - by ' point.  The very fnct
thiat it ‘has Dot been done in  another

."_GW”& exery,

rame. of you.. . Anytbing -
mhvm»ﬁemmm ;
Speaker - sanding it 10 the . Government,
whether il is’ on. this side or .on that, sido

“and that to be- trested in this nonchalant’

and.cavalier manner, would: you. appreciate
that ? ‘They should havé come . forward:
It-is a fact that the Minister is not. ready
Therefore, he made an offer. carkier .

that because he was not ready—I appre-
ciate thal—we should take up the item
tomorrow. I agreed to that. Now. he
has made a second request and 1 am
afraid 1 will not be able to accede to the
second request. | have accepted the
first request. Here are some fundumental
Constitutional things. If some money has
been spent which has not been granted
by this House, which has not been
appropriated by permission of this House,
then, something very irregular hus  gone
into these demiands and the whole thing
should be recast. Therefore, How cun |
accept that we start discussing and then
he will satisfy us tomorrow? This is a
point of order fundamental to whether w2
can discuss this or not. Unless this point
of order is disposed of, we cannot take
it up. This is the difficulty.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): This Appropriation Bill has
to be passed by both the Houses. (7ar»-
ruprions) My submission is this that this
Appropriation Bill has to be passed by
this House and by the Rajya  Sabha
before they rise. And it is for considera-
tion-of course, the Chair has to give it
ruling—whether  instead of postponing
the discussion, the discussion cannot be
completed and later the ruling may be
given? This may be considered because
of the ‘urgency of the matter and because
it has to be passed by both the Houses
before a certain date, before Rnjya Sabha
goes for recess. (Interuptions),

MR. DEPUTY SPEAKER : NoraisHy .
it should have been my pleasure. The
House, as 1 said, must function in com-
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plete cooperation with the Minister for
Parliamentary Affairs, with the leaders of
the opposition end with the Members.
We must do that. Otherwise, we cannot
get on here. But here { have said just
now, certain very fundamental constity-
tional questions have been raised. 1 must
be satisfied that no grave constitutionul
improprieties have been committed which
have gone on into the Suppiementary
Demands ; that is the main point. If cer-
tain grave irregularities have gone into it
on which the Minister has not been able
to satisfy me and the House, then how
can we take it up at all ? That is  the
point. The whole thing has to be recast.
And if there is a question of time we
shoufd have thought about it. If there
is the question of time, if the Executive
wants us that we should be prepared.
then the Executive should be more expen-
ditious to answer the points which Mr.
Sezhiyan has asked through the Speaker
on the 14th Today it is 20th and six
days have pussed. Why did they not do
thut ? Why only this Parliameat be rushed
through and the Executive goes on in ity
own snail speed or in ity own horse
carringe speed ? That is the main diffi.
culty.

14.25 hrs.
PONDICHFRRY BUDGET, 1975.76
GENERAL DISCUSSION, DEMANDS*

FOR GRANTS ON  ACCOUNT (PON-

DICHERRY), 1975.76 AND SUPPLE-

MENTARY DEMANDS* FOR GRANTS
(PONDICHERRY), 1974-75

MR. DEPUTY SPEAKER: Now wc
go on to the next jtem—Pondicherry. In
this also the same difficulty.

SHR1I SEZHIYAN  (Kumbakounam):
Mr. Deputy Speaker, Sir, the items Nos:
17, 18 and 19 . . .

*Moved with the recommendation of
the President.
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MR. DEPUTY SPEAKER: There are
two Demands one is on vote on Account.
Which Demand you are referring to ?

SHRI SEZHIYAN: I will make my
submission on the Supplementary De-
mands for 1974-75 on Pondicherry. I
want to make onie submission, Whenever
§ want to make n point, it is not with
s view to stall the business of this House;
it 1s for the general benefit of the entire
House. As a Member of this House, 1
want to see that the Coastitution and the
parliamentary procedures  are correctly
tolowed.

MR. DEPUTY SPEAKER : You must
realise my difficutty. 1 come to this Chair
without prior reading of all these papers.
1 have never scen the papers before 1§
come here. If 1 have some background
reading. 1 will be able to follow it. There-
fore, I have to listen to yon very carefully.
This is my misfortune.

SHRI SEZHIYAN: I prepared this
one because { thought that it was my
painful duty that 1 should take up thia
matter not with a view to stall the busic
ness of this House. but probably to he'p
the House; in that spirit, 1 am making
this point. Now, 1 am taking up the Sup.
plementary Demands for Grants of Pondi-
cherry.  Let us take Demand No. 6 on
pages 4 and 5. Here, 1 am particularly
inteiested in item No. (b) on page S. 1t
reads as follows :

“(b) Consequent on the fuilure of
monsoon in 1974, several drought relief
measures have had to be iakem in the
Pondicherry and Karaikal regions of the
Unton Territory. These measures are
estimated to imvolve an additional ex-
penditure of Rs. 23.55 lakhs in 1974.75
for which this Supplementary Grant has
heen sought.”

Again, Sir, we are going back to the
same basis on which 1 contested the
Gujarat Demands earlier. This had been
due fo momnsoon in 1974,

These amounts had' not beea given in
the Budgst 197475,
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S, If you look at the very drafting at
page 5, yoy will find that thy amount of
Rs 23 55 lakhs for which the new Supple-
‘mentary Demands ashed for comprises of
five itents, that is —

£1) Public Health, Water Supply

and Sanitation (Plan) Ry, 3 55 Lakhs
{2) Agricultural Facihties Rs 3 50 Lakhs
{3) Mmor Jtngation Rs. 13 50 Lakhs
%3 Relef works and

Other Works J

Sir, if you see that asterisk put for all
these four items, and f you read the new
sub-heads, the Goveroment  themselves
concede that these aie the new sub-
heads That means they are not being taken
care or provided for i the Budget of 1974
75 Therefore, these are all new schemes
new services for which—if we sec (b) ot
the bottom which i1eads as follows :
“Consequent on the failure of monsoon in
1974, several drought rehef measures have
had to be taken in the Pondicherry and
Karaikal regions of the Umon terntory-—1J
am not here to say that we should not
attend to those we should have done
that.

T am not here to say that we should
not attend to the drought areas We
should attend but we should do it n the
proper Constitutional way

Rs 3 00 Lakhs

You have spent the money on schemes
which have not been contemplated 1n on-
ginal Budget You yourself concede that
these are all new services, but you have
spent the amount on them That goes
against the prmciple  enunciated earlier
mamely that without an appropriation made
ty this Hounse for a specific purpose, iof it
is not provided m the ongmnal Budget, it
cannot be spent

One more pont The Budget Estimates
of 197478 was presented in March, 1974,
Actually we passed 1t in Apnl after s
much of wrangling. There the onginal
grant provided was only Rs. 27.45 lakhs
in Demand No, 6 Therefore nothmng
could have been saved That means a
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new service has been undertaken without
the spocific sanction of Parlment The
emount hus been drawn from the Con.
sohdated Fund, which goes against the
vely basis of spending out of the Consoe
hidated Fund only after a  Budget
provision has been made That s the
metn point 1 want to make,

After this comes the vote on Accoumt
for Pondicheirv ‘The amount given at page
No 2 s Rs 256 lakhs, Here I want to
point out a very basic thing which the
Government has faled to do Vote on
Account 18 given to enable the CGowvern-
ment to carry on untl the Demands for
Grants and the passing of the General
Approprniation Bill  As the vote on Ac-
count 1 & formal Business there 1s no dis-
cussion in the House on 1it, the 1dea being
sumply that the Government's functions
should not come to a standstill bacause of
the absence of voting and the Houss
authorising expenditure

As the purposs of the vote on Account
18 to keep the Government functroning,
it cannot be used as a means to obtain
Parhament’s approval for new services. {t
15 a  well established financial procedure
that without getting Parliament’s sanction
for a new scheme no amount should be
spent but Parhament may take sometime
to pass the general Demands and the gene-
ral Appropriation Bifl Even here it takes
us o April or May, but on lst April they
should have the amount and, therefore, thep
come m for a Vote on Account But
when a Vote on Account 1 passed bv this
House, an  undertaking s given by the
Government that the Vote on Account is
not intended to be used for expenditure
on new services But that undertaking has
not been given here

If you take the Vote on Account for the
expenditare of the Central Government for
1975-76, at page S n iem No. 4 (1) #
is stated :

“Although  the provision Included
m the Vole on Account iy shown on the
basis of one-mxth of the estumated pro-
vision or the whole year, the Voits on
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Actont is not intended to be used for
expenditure on new services.”

That iy the Vote on Account is given
without discussion, and, thereore, whencver
® Vote on Account is passed, Government
gives an undertaking to this House that
the Vots on Account will not be taken
recourse to for new services because only
after the passing of the entire Demands
they can go to new services,

In the Pondicherry Budget the last item
reads:

“Praportionate expenditure during the
five months, April to August,
1975, is estimated at Rs. 8.2%
crores, compiising of Rs. 6-14
crores on revenue account and
Rs. 1.61 crores on Capital Ac-
count. The distribution of the
estimated amount for the various
services and purposes 1s appended™,

But thcy have not given the undertaking
that none of the amounts will be spent to-
wards 4 new service.

This is a grave lapse because we are
pussing this vote on account for ubout
five months and during this five.months
period if they wunt to use the amounts
granted by us under vote on account to
new services, the House can not prevent
that. Whereas, 1 think, the Central Gov-
ernment gives undertaking to this effect.
but that undertaking has not been given.
At this stage, even if the Minister gives
an agsurance that it will not be spent, it
is not enough. My point is that a mere
assurance of the Minister is not sufficient
that the Pondicherry vote om account bill
is passed on these incomplete statements
because if we pass the appropriation bill
on vots on acéount, this is based on the
other items also, because the Appropria-
tion bilt is based on the incomplete state
memt and the President has already given
his recommendation on the 14th March
1975 wherein it is stated that:

“the President having been informed,
the subject matter of the pro-
posed bill, ete. etc. . . . and also
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the bill will be introduced in the
Lok Sabha immediately after the
demands for grants on account
for expenditure in the Union
Territory of Pondicherry for the
financial year has been voted.”

That means the President on 14th thas
given his consent for incurring this expen-
diture on the bams of this demand. ¥
thes demand is defective, then the President
fim not been given the full matenal on
which he comld gine his recoftmendation.
Therefore, Sir, unless they give the under-
taking here and send a fresh bill ro the
President and get the sanction of the
President on the basis of the full complete
background given by them, they cannot
introduce the Appropriation Bill and get
it passed. Therefore, on these two accounts,
1 teel that the Supplcmentary Demand is
defective and the vote on account based
on the defective statement is also defective.
Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): Sir,
regarding the Supplementary grants [ would
like to submit, as the hon. Member has
mentioned about the new items like minor
irrigation relief works and other works,
these are nmot new scrvices and the total
giunts which was originated as the first
Supplementary, that has not been exceeded.
Therefore, the point which the hon. Mem-
ber mentioned that we have spent somes
thing for which we were not authorised,
does not arise because in the original first
supplementary grant for which money was
sunctioned, that demand was not exceeded
by creating the new service. These are
more or less new items which were brought
within the purview of the service, These
are not the new services which are crea-
ted. Regarding the vote on account, the
undertaking which the bon. Member has
mentioned, my submission is that there are
no new services in the vote on account
and ] can give the assurance that no new
services will be brought within the pur-
view of the wvote on scoount that may
fulfil the requirement of the hon. Member.
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MR. DEPUTY.-SPEAKER: Well, I think,
1 witl have to uphold what the Minister
has said, because these are only sub-heads.
They are not the new services.

SHRI SEZHIYAN : Even, within sub-
. head, if it is not aecounted for, they should
provide for it. I would also like to know
from the Minister whether there has been
4 saving within the demand. If there is
» saving, you can go further on a conti-
_ mping service but here there is no saving
and. the service is new.

MR. DEPUTY SPEAKER: That is why
. he.has come forward with a Supplementary
demand,

. SHRI SEZHIYAN : Supplementary de-
mnads are pot for the amount already
.spent but for the amount to be spent. Let
+him give me an assurance that this amount
of Rs. 23.55 lakhs is the one which is
. gomc to be spent after the appropriation

. bm is passed.

4 MR DEPUTY SPEAKER: That is the

_cmclal point.

SHR1 SEZHIYAN : Because it has been
,'suid that consequent to the failure of mon-
cogoom in 1974, several drought  relief
“tneasurés have had to be tuken, do you
"~ méan to say that this going to be taken
” bereufter, 1 it means that due to the
ailure of monsoon in 1974, drought relief
3 musur:s ure going to be taken after the
. 26th of March, I cannot believe that.

‘SHRI H. K. 1.. BHAGAT (East Dethi):

Personully J entirely ogree with the mini- -

+ “ter's .oxplimation. But hypothetically ‘speak-
. . ‘ing; even acvepting Mr. Sezhivan's argu-
! ment. thet no provision was made in the
! ‘ofiginsl budget, the question would be
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ornot Iinvimyoartmmion,
116(1)" of the Cmmﬁoa :
"Notwlthsundiu anything in v!he fore-
ng provisions of this: ch-mcr
~ the Htwu of the Peoplt
have power—-—

ec)tombmemepumd mt
which forms no pant of . the
current service of any -financinl
yeas.”

So, even then the Lok Sabha is entitled -
to vote it

MR. DEPUTY-SPEAKER: Llet him
come forward. with the plea of exceptionsl
grant then. Here it is guestion of supple.
mentary grant, Let us not mix up the two.

I have upheld the confention of the
minister that thess are new sub-heads
under & service that has atready been sanc-
tioned by this House. T would not stretch
it further because that would be too much
inhibiting the Government. But the only
question is whether this amount of
Rs, 23.55 lakhs which you mention bhere
has been drawn and spent or not.

PRANAB KUMAR MUKHER-
of the

SHRI
JEE: This has been spent out
savings,

MR. DEPUTY-SPEAKER: That souads
a little difficult.  As far as [ am concerned,
1 will accept what the minister says. But
he himself will be responsible for what-
ever he says. | would draw your atfention
to the fact that the original grant is .only
Rs. 27.45 lakhs. Wouwld you say that there
has been saving 10 the extent of Rs 23.55
lakhs out of it ? o

SHRI PRANAB KUMAR MUKHER-
JEE: The oew sub-heads. are minot , irri-
gotion relief work and other works; Cor-
fain items have been spent. I did pot
say that all the items have been . spent.
The total amount sperz is Ra. 13.7 lakhe.

smmlvm Mhnﬂ'uﬁu
mmmmmm
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the Union Temitory for 1975-76. ‘Therc
you find the budget estimates, the revised
estimates etc, if you take pages 6 and 7,
Demand No. 6 Revenue, the Major Head
is 289-—Relief on account of. Natural Cala-
mities. What is the grand total for the
yeur ? The budgét estimates for the year
1974-75 is Rs. 2745 lukbs and the revised
estimate is Rs, 61.98 lakhs. Therefore.
there has not been any saving. But the
budget estimate for 1975-76 is Rs 48
lukhs.

Then 1 will come to the four individual
items. The first item is Poblic Health, Water
Supply and Senstation Plan; the second is
Agricuitaral Facdities Plan and the next is
Minor Irrigation Plan. If you take theswe
four items. you will find that none of the
items has pot any budget esimate. Let
me come to the detals  Public Health.
Water Supply and Samtation—Accounts for
1973-74 nil, Budget estimate mil; revised
estimate Re. 3.55 lukhs Agricultural Fuaci-

litles Plan—1973.74 accounte nil;  budget
edtimate 1974-74  ml;  revised estimate
Ru. 3.50 lakhs. Minor Irrigation Plan—

1973-74 accounts nil; budget estimate 1974-
78 nill revised estimate Re. 13 50 lakhs
Other Works Plun— 1973-74 Accounts nil,
Budget estimate 1974-75 nil and revised
edtimate Rs, 3 lakhs So. these aie not taken
out of any savings. Thev have been treated
by themselves ay new items for which no
bindget provision hay been there. Though
they have ashed for Rs, 23 § lukhs, even
if they spent a pie without the sanction of
Parliament, it comes against our Supple-
mentary Demands.

MnR. DEPUTY-SPEAKER : May I give
8 word of advice to the Minister? If a
wrong statement is given to the House—I
am not saying this is a wrong statemen’ - -if
it is inadvertent, even then it needs an
apology, If it is deliberate, then it becomes
a very serious matter, because it becomes
a question of privilege. Now, may I ven-
ture to give him +ome advice ? Do not give
your answer in a .huff “it has besn done
within savings” or “it bas not been done”,
withont consulting your office. Go into the
fgures und come with something definite.

10LS8/75—8
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Why do you unnecessarily get into trouble ?
Supporing that it is proved by figures that
what you are saying is not correct, would
it not be better for you to do it that way in-
stend of making a statement here and hav-
mg to retract it? And then, if you make
a deliberate statement, it becomes serious.
Take the easy way out; don't get imto
trouble. Go into the dJetails and satisfy
yourselt and then come before the House.

SHRI PRANAB KUMUAR MUKHER-
JEL T can 1eply to this point if you like.

MR DFPUTY SPI AKI'R * These aie po-
nts of order which he hus raised and | my-
self cannot make up my mind here. If you
ore very strong abont it amt say “No* this is
the correct position™. 1 will take 2 rixk—
but 1t will not be my risk: it will be your
rish. If it is proved later on that you haww
deliberately misled the House. it becomes
very serious.

SHRI PRANAB KUMAR MUKHER-
JEF : What T was suggesting . . .

MR DFPUTY SPFAKER : These are
points of order. We have not started dis-
cussions at all.

ot qrwn wwi awkn . O iz ¥ fg e
&1 ogad ¥
(Interruptions)

MR DEPUTY SPLAKER : I will do it
with their consent, | will not be aibitrary.

SHR! H. K. L. BHAGAT : Sir, in any
pownt of order which is raised, the whole
question would be whethet it goes to the
substance of the matter or not. (/mrerrup-
nons). Let us consider this question Jdispas-
sionately. The question is whether thiy grant
forms part of the original schemes or not.

MR. DEPUTY SPEAKER : That point
has been disposed of.

SHRI H. K. L. BHAGAT : | am not ar-
guing on that point. I am arguing on the
point of order : I am not touching that point
at all—which the Minister has answered and
you have upheld,. What 1 am submitting
is that the whole question is whether the
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Lok Sabha can vote this grant or not
That is the question with regard to the
point of order. How the grant is described
is not, t0o my mind, the real questicn or
the crux of the matter; the crux of the
matter is whether the Lok Sabha is com-
petent to pass the grant or not, (!nterryp-
tionsy.

The Cheir may not agree and you may
not agree, but please listen to me. T am
saying that the substance of the matter ia
that the Lok Sabha is competent to pasy
this grant under 116 (c). T would respect-
fully submit that, when a Section says that
the Lok Sabha is competent to do it under
116 (c), the law of interpretation s that
we should go to the substance of the matter.
‘The carts go to the substance of the maner,
whether competence is there or nol. They
80 to the substance of the jurisdiction and
net the mere form of it. (Interruptions).
That is the law of interpretation, whether
in subst the jurisdiction of the court
or the House exists or not. If in substance,
the jurisdiction exists, I think, there shoula
be no question of point of order,

SHRI H. N MUKHLRIEE (Calcutta—
North East) : | am provoked by what M1,
Bhagat has suid in tegard to the point of
order which you ar: trying to dispose of
and which you have virtually disposed of,
You are only being held un:

We are not discussing the theoretical
question of the rights of the Lok Sabha.
Since yesterday, you have been repeating
th your several rulings that the mcihodo-
lagy of the exercise by the Lok Sabha ot
s jurisdiction specially in regard to finan.
cisl matters is defined in the Constitution
o a manner which we have got to follow
if we are not to stultify ourselves, That
being so, if the methodology cannot be
pursued on account of a certain Tack ou
the part of the Government, this matte:
has got to be postponed, You have very
+ightly pointed out Mr. Sezhlyan having
writtens an estlier letter on the 14th of
‘this month to whkck no anywer was vouch-
¥afed 10 him or to the House, through the
\s&nm The Govermment has hod an
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entire ty of examining this matter
and sutisfying you and the House about it
They have not sucoeeded in doing that,
Therefore, this is & question where the
satisfaction of certaln methodologies pre-
paratory to the Lok Sabha exercising aff
Its sovereign jurisdiction rights are con-
cerned and, since those things have not
been satisfied, you are right in setting up
a kind of precedent that you are laying
by giving a ruling that you have already
indicated.

MR. DEPUTY SPFAKER : Now. let
me first deal with Mr. Bhagat’s point of
order.

SHRI H. K. 1. BHAGAT: A submis-
sion.

MR. DEPUTY SPEAKER: Thut iy right.
Ycu have made a submission to me. I
nst respond to that,

1 should not be misunderstood. | have
heard the substance of your submission.
What is the substance of your submission ?
The substance is that this House has the
supreme rtight to vote any grant. That is
the substance T uphold.

Secondly, T also uphold that this House
can give an exceptional grant. You have
pointed out the relevant provision of the
Constitution.  But my difficulty here is that
we are not discussing the exceptional grant.
We are discussing a supplementary grant.

Now, let me explain that a supplementary
grant can be given in two ways. firstly,
by way of additional money for a service
that is already in operation becausc the
money is not cnough and, secondly, for
2 new service which will be voted for by
this House. The substance is also that not
a single pie. more thun what has already
been appropriated by the Appropriation law
can be spent. Therefore, even if it is &
supplementary grant, it must first be voted
by the House before you can spemd. This
is a position that we are concerned with.

This is what T was trying 10 advise tho
Minister, not to rush in with these figures be-
cause 1 am myself getting confmed. Now,

197576
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scoepting that ¢his House has that supreme
tight, it is also my dwty, 2a the servant of
this House, to see that evetything is put
hefore the House in the proper order so that
the Honse knows what it is doing. I
from the subsissions of the hon. Members,
it appears that there is something which is
not quite in crder, how can I say to the
Bouse, “Close your eyes and go ahead™?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, the hon. Member's contention is
that we have spent more than what we are
given. My contention is not that. The
original grant was Rs. 27.45 lakbs; the
supplementary grant is Rs. 9.75 lakhs and
24.78 lakhs grant is what 15 being asked
for. The total comes to Rs. 61,98 lakhs
which has been shown by the hon. Member
ag the tevised estimate. Out of that, the
amount which has been spent is 13.7 lakhs.
Therefore, it is not a fact that we have
spent more than what actually we are given.
We are actuatly given Rs. 27 45 lakhs plus
Rs 9.45 lakhs and this we have already
otimated to the hon Member when he
wanted to have this information.

15 hrs.
SHRT SEZHIYAN: When ?

SHRI PRANAB KUMAR MUKHER-
JE: 1 think, it was on the 18th March.

SHRI SEZHIYAN: | have not received
the letter. What about the new Services ?

MR. DEPUTY-SPEAKER : Let us be
very clear. About nmew Services, [ have
said that these are only sub-heads and I
uphold what the Minister says that these
dte sub-heads under the Services that the
House has already sanctioned. We should
ot go into that extent to tie the hands of
the Government that within the Services
they have been granted, they cannot do this
and that.

_ Here is a letter, & copy of which has
It been brought before me, in which the
Government has given a reply and this
has been passed on to Mr. Sezhivan: this
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Is what they say, This letter is dated 18th
March, 1975 from a Deputy Secretary,
Department of Economic Affairs, Ministry
of Finance. They have enclosed the infor-
mation, and have said:

“On drought relief measures, for which
the Supplementary Gramt of
Rs. 23.55 lakhs his been sought
in Grant No. 6, the expenditure
mcurred n the current year so
far has been as follows:—

Lakhs

(1) Public Hoalth, Water Supply
and sanitation . . 166
(2) Minor Yrrigation . 10 76
(3) Relief works 121
ToraL 13 63

Well, this is what the Minister has contend-
ed that the total grant, original and supple-
mentary came to Rs. 61.98 lakhs.

SHRI PRANAB KUMAR MUKHER-
1t F: Including this Supplementary Demand,
it will be 61.98 1akhs,

MR DFPUTY-SPEAKER : Already
there 1 Rs. 27 45 lakhs and Rs. 9.75 lakhs.
That is the total grant already given. And
he says that he has spent Rs. 13.63 lakhs
out of the saving. This is his submission,

SHRI SEZHIYAN: if it is true that sav-
ing is there, why are they coming for this
supplementary grant ?

MR. DEPUTY-SPEAKER: I think, the
points are clear. Point number I is that
the money that has been spent, has been
spent out of the saving and that is what
be says. 1 will accept that.

Secondlv, if they come for more money
because they think more money will be
needed, how can we object to that 7 It
is quite in order.

About the Vote on Account. 1 would
take a lenient view. Although it is neces-
sary that the Government should have given
the undertaking that mo new Service will
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be undartaken by this, us they do clsewhere,
1 would take this as @ clerical error and
accept what the Minister says on the floor
of the House as part of the assurance am!
we can go ahead with the Pondicherry
budget

SHRI H. M. PATEL (Dhandhuka): I
would request that at least in your ruling
you miay not suy that this is a clerical
error, because it is a matter of considerable
siznificance and ought not to be allowed to
occur again, Therefore ...

MR. DEPUTY-SPFAKER: ‘Therefore
T sord that T will take a lenient view. ...

SHRI H M. PATFI: But not av a
result of a cletical e¢rror It v un over-
sight of a verv serivus natute

SHRI S. A SHAMIM (Srinagar): It 1s
a ministerial error

SHRIH. M PATEL. .
rectify.

which they must

MR. DEPUTY SPFARER: 1 hope in
future we shall keep this in mind that in-
vasiably we shall get this assurance
(Inierruptions) You know what is  the
definition of a Secretary to the Govern-
ment of India— a glonfied clerk

SHRI S A, SHAMIM: That is truec of
the Minister. He is only a glorified ser-
vant.

’
Demand No 1
LLGISt ATIVE ASSEMBIY

MR,
muved:

DEPUTY-SPFAKER : Motion

“That & sum not exceeding Rs. 2,06,000
on Revenue Account be grunted to the Presi-
den: on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of puyment during the financial year
commenciag from 1st April, 1975 in respect
of ‘Legislative Assembly’.”
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187576 223
Demand No. 2
ADMINISTRATOR
Mr. DEPUTY-SPEAKER: Motiva
moved:

“That a sum pot exceeding Rs. 4,000 on
Revenue Account be granted to the Presis
dent on account, out of the Consslidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial year
commencing from 1st April, 1975 in reapect

Y

of ‘Administrator’.

Demand No, 3
Counenn oF MINISTERS

Mr.  DFPUTY-SPEAKFR Motion

meved:

“That a4 sum not exceeding Re. 2,33,000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territoty of Pondicherry
to defray the charges which will come in
ciurse of payment during the financial vou

. commencing from Ist Apnl, 1975 in respect

v

of ‘Council of Ministers’.
Demand No. 4
ADMINISTRATION 0f JUSTICP

Mi.  DFPUTY-SPFAKER: Motion

moved:

“That a sum not exceeding Rs. 6.08,000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial ywar
commencing from 1st April, 1975 in respect
of ‘Administration of Justice’.”

Demand No. §
ELECTIONS

Mr. Motion

DHPUTY-SPEAKER :
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“That & sush not exceeding Re. 1,84,000
on Revénne Account be granted to the Presi-
dent on sccount, out of the Conmsolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial year
commencing from 1st April, 1975 in respect
of ‘Flections’.”

Demand No. 6
Rrvenur
Mi.  DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceceding Rs. 20,02,000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Furd of the Union Territory of Pondicherry
to defray the charges which will come
cowse of payment during the financial year
commencing from 1st April, 1975 in respect
of ‘Revenue’.”

Demand No. 7
SALES Tax
Mr.~ DEPUIY.SPEAKER: Motion
moved:

‘Thut a sum not exceeding Rs. 3.19.000
on Revemie Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
caurse of payment during the financial year
commencing from Ist April, 1975 in respest
of ‘Sales Tax"."

Demund No. 8

TAXES ON VEHICLES

M DEPUTY-SPEAKER :

Motion
Moved:
That 3 sum not exceeding Rs. 68,000
:: Revenue Account be granted to the Presi-
™ on account, out of the Comsofidated
Fund of the Union Tervitory of Pondicherry
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to defray the charges which will come in
cuurse of payment during the financial year
commencing from 1st April, 1975 in respect
of ‘Taxes on Vehicles'.”

Demand No. 9
SECRETARIAT
Mr., DFPUTY-SPFAKER :  Motion
moved:

“That a sum not exceeding Rs. 8.73.000
on Revenue Account be grantéd to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial yeur
commencing from 1st April, 1975 in respect
of ‘Sccretariat’

Demand No. 10
DISTRICT ADMINISTRATION

Mr.
rwoved:

DEPUTY-SPEAKEFR . Mution

“That a sum not excecding Rs, 18.20000
on Revenue Account and not  exceeding
Rs. 4,29.000 on Capital Account be granted
o the President on account. out of the Con-
sohidated Fund of the Unmion Terntory of
Pondicherry to defray the charges which will
come in course of payment during the fnan-
cial yeur commencing from 1st April. 1975
in respect of ‘District Administration”.”

Demand No. 11

TREASURY AND ACCOUNTS ADMINISTRATION

Mr,
moved:

DEPUTY-SPEAKER :  Motion

“That a sum not exceeding Rs, 5.R6,000
on Revenue Account be granted to the Presi-
dent on account, out of the Consulidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the fisanvial wyar
commencing from Ist April, 1975 in mspoct
of “Treasury and Accounts Administration’.”
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Demand No, 12 “That 2 sum not exceeding Rs, 3,565,000

on Revenyp Avcount be granted to the Presi-

Posica dens on sesount. ot of the Comcldmed

. Tund of the Unioa Territory of Pondichersy

o Mr.  DEPUTY.SPEAKER:  Motih 1o gefray the charses which will come in

“That a sum not exceeding Rs. 32,92.000
an Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Teuitory of Pondicherry
to defruy the charges which will come in
course of payment during the finuncial year
commencing from 1st April, 1975 in 1espect
of ‘Police’.”

Demand No. 13
Jans
Mr DEPUTY-SPFAKFR: Motion
moved:

“That a sum not exceeding Rs 1,68,000
on Rerenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial year
commencing from 1st April, 1975 in respect
of ‘Jails’.”

Demand No. 14

STATIONERY AND PRINTING

Mr. DEPUTY-SPEAKER : Motion

moeved:

“That a sum not exceeding Rs. 5,21,000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
cotise of payment during the financial vear
commencing from 1st April, 1975 in espect
of ‘Stationery and Printing'.”

Demand No 1§
MISCRLLANEOUS ADMINISTRATIVE GENERAL
SERVICES

Mr. DEPUTY.SPEAKER : Motion
moved:

suurse of payment during the financial year
commencing from Ist Aptil, 1975 1 respect
of ‘Miscellaneous Administrative General
Services'”

Demand No. 16
RETIREMENT BENLFI1S

Mr Motion

moved

DFPUTY-SPEAKER :

*That a sum not exceeding Rs. 9,24.000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment dwing the financial yem
cemmencing from 1st April, 1975 in respect
of ‘Retirement Benefiits'.”

Demand No. 17
PusLiC WORKS
Mr. DEPUTY-SPEAKER : Motion
moved:

“That a sum not exceeding Rs. 87.69,000
on Revenue Account and not exceeding
Rs, 56,88,000 on Capital Account’be grant-
ed to the President on account, out of the
Consolidated Fund of the Union Territory
of Pondicherry to defray the charges which
will come in coutse of payment during the
financial year commencing from Ist April,
1975 in respect of 'Public Works"”

Demand No. 18
FoucaTioN
Mr. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 1,38,22;000
on Revenue Account and not exceeding
Rs. 13,000 on Capital Account be granted
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to the President on account, out of the
Consolidated fund of the Union Territory
¢t Fondicherry to defray the charges which
wiil gome in course of payment during the
financial year, commeacing from 1st April,
1975 in respect of ‘Education’.”

Demand No 19
MEDICAT
Mr. DEPUTY-SPEAKER: Mction
moved:

“That a sum not exceeding Rs. 71,14,000
on Revenue Account be granted to the Prest-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to deftay the charges which will come in
coumve of payment dwing the financial year
commencing from st April, 1973 tn respect
of ‘Medical’.”

Demand No. 20
INFORMATION AND PusLICITY
Mr. DFPUTY-SPEAKFR: Motion
moved:

“That a sum not cxceeding Rs 3.59.000
on Revenue Account be granted to the Presi-
ont on account, ont of the Consohduted
Fund of the Union Territory of Pondicheiry
10 defray the charges whick will come in
course of payment during the financial year
o nmencing from 1st April, 1975 in jespect
of ‘Information and Publicity".”

Demand No. 21
LABOUR AND EMPLOYMENT

Mr.
maved:

DLPUTY-SPFAKER :  Muation

“That a sum not exceeding Re. 5,22.000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
tund of the Lnion Territory of Pondicherry
to defray the charges which will come in
¢urse of payment during the financinl year
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commencing from lat April, 1975 in respect
of ‘Labour and Employment'.”

Demand No. 22
SoCIAL. WELFARE
M: DEPUTY-SPEAKER .  Mutivn
moved

“That a sum not exceeding Rs. 22,76,000
on Revenue Account and not exceeding
Rs. 13,000 on Capital Account be granted
to the President on account, out of the
Consolidated Fund of the Umon Territory
of Pondicherry to defray the charges which
will come in coune of payment during
the financial year commencing from
Ist April, 1975 in respect of ‘Socwal Wel-
fare'.!

Demand No 23
COOPERATION R
Mr. DEPUTY-SPLAKIFR:  Motion
movea ¢

“That a4 sum not exceeding Rs. 7.50,000
on Revenue Account and mot exceeding
Rs. 532000 on Capital Account be
granted to the President on accoust, out
of the Consolidated fund of the Union
Territory of Pondicherry to defray the
charges which will come in course of pay-
ment during the financial year commencing
from 1Ist April, 1975 in respect of ‘Co-
operation’."

Demand  No. 24

MISCELLANEOUS GENERAL  EcoNoMio
SERVICES

Mr. DFPUTY-SPFAKER: Motion

moved :

“That a sum not exceeding Rs. 3,33.000
on Kevenue Account be granted to  the
President an account, out of the Consoli-
dated Fund of the Upion Territory  of
Pondicherry fo defray the charges which
will come in course of payment during the
financial year commencing from Ist April,
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1975 in respect of ‘Miscellancows CGeoersl
Economic Services'.”

Demand No. 25
AGRICULTURE
Mr. DEPUTY-SPEAKER . Motwun
moved :

“That 2 sum not exceeding Rs. 37 00,00U
on Revenue Account and not exceeding
Rs. 2,44,000 on Capital Account be granted
to the President on account, out of the
Censalidated Fund of the Union Territory
of Pondicherry to defray the chargss which
will come 1n course of payment during the
fnancial year commencing from 1st April,
1975 in respect of ‘Agriculture’.”

Demand No 26

ANIMAL HUSBANDRY

Mr. DIPUTY-SPFAKFR: Muon

moved

“That a sum not exceeding Rs 7,19.000
on Revcnue Account und not exceeding
Rs. 82,000 on Capital Account be granted
to the President on account, out of the
Consolidated fund of the Union Territory
of Pondicherry to defray the charges which
will come in course of payment during the
financial year commencing from 1<t April,
1975 in tespect of ‘Animal Husbandry'.”

Demand No. 27
FISHERIES
Mr. DFPUTY-SPEAKER ©  Motion
moved :

“That a sum not exceeding Rs. 18,75,000
on Revenue Account and not eaceeding
Rs. 21,000 on Capital Account be granted
to the President om account, out of the
Consolidated Fund of the Union Territory
of Pondicherry to defray the charges which
Wil come in course of payment during the
Roancial year commencing from 1st April,
1975 in respect of ‘Fisheries".”

TMARCH 20, 1979
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Demand No. 28
CoMMUNITY DEVELOPMENT
Mr. DEPUTY-SPEAKER : Mution
movedt :

“That a sum not cxceeding Rs. 15,22,000
on Revenue Account and not exceeding
Rs. 35,000 on Capital Account be granted
to the President on account, out of the
Consolidated Fund of the Union Territory
of Pondicherry to defray the charges which
wiil come n course of payment during the
financtal year commencing from Ist April,
1975 in 1espect of ‘Community Develop-
ment’.”

Demand No. 29
INDUSTRILS
Mr DFPUTY-SPFAKER .  Moton
moved :

“That a sum not exceeding Rs, 3.78,000
on Ruvenue Account and not  erceeding
Rs 5.22 000 on Capilal Account be granted
to the President on account, out of the
( onsohidated fund of the Union Territory
of Pondicherry to defiay the charges which
will come in course of payment dunng the
financial year commencing from st April,
1975 in respect of ‘Industries’.”

Demand No. 30
Foonh AND NUTRITION

Mr DEPUTY-SPEARIR .  Motion

moved .

“That a sum not exceeching Rs. 1,23.000
on Revenue Account be granted fo the
President on account, out of the Consoli-
dated Fund of the Union Temritory of
Pondicherry to defray the charges which
will come in course of payment during the
fmancial year commencing from 1st April,
1975 in respect of ‘Food and Nutrition'.”

Demand No. 31
ELecrwicity
Mr. DEPUTY-SPEAKER: Motion
moved :
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“That a sum not excesding Rs. 84,83,000
on Revenue Accoust and nat exceeding
Rs. 38,16,000 on Capital Account be
granted to the President on account, out of
the Consolidated Fund of the Union Terri-
tory of Poandicherry to defray the charges
which will come in course of payment
during the financial year commencing from
1st April, 1975 in respect of ‘Flectricity.”

Demand No. 32
PORTS AND PILOTAGE
Mr DEPUTY-SPEAKER - Motion
moved :

“That a sum not exceeding Rs. 1,89,000
on Revenue Account and not exceeding
Rs. 1,22.000 on Capital Account b pranted
to the President on account, out of
the Consolidated fund of the Umion Terri-
tory of Pondicherry to defray the charges
which will come in cowse of pavment
during the financial year commencing from
Ist April. 1975 in respect of ‘Ports and
Protage””

Demand No. 34
L¢ANS TO GOVFRNMENT SEPVANTS

Mr
moved :

DFPUTY-SPEAKER Motion

“That a sum not exceeding Rs 11,94,000
on Capital Account be granted to the
President on account out of the Consoli-
dated Fund of the Union Territory of
Pondicherry to defray the chargey which
will come in course of payment during the
financial year commencing from 1st April,
1975 in respect of ‘Losns to Government
wv‘uu““

Demand No. 4
ADMINISTRATION OF JUSTICE

Mr. DEPUTY-SPEAKER :

maved :

Moution

“That a Supplementary sum not exceed-
ing Rs, 64,000 on Revenue Account be
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granted 1o the President oyt of the Conso-
lidated Fund of Pondicherty to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1975 in respect of ‘Adminisira-
tion of Justice'.”

Demand No. 3
FLECTIONS
Mr DEPUTY-SPFARER : Maouon
moved :

“That a Supplementary sum not exceed-
mg Rs 2,000 on Revenue Account be
gianted to the President out of the Conso-
hdated Fund of Pondicherry to defray the
charges which will come in course of puy-
ment during the year ending the 31st day
ot Maich, 1975 in respect of‘Elections’.”

Demand No. §
REVENUE
Mr DEPUTY-SPEAKFR Motion
moved

“That a Supplementary sum not evceed-
mg Rs 24,78,000 on Revenue Account
be granted to the Piesident out of the Con-
solidated Fund of Pondicherry to dzfray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1975 1n respect of 'Revenue’.”

Demaad No. 7
SaLes Tax
Mr DEPUTY-SPEAKER -  Maotion
moved :

“That a Supplementary sum not exceed-
ing Rs. 30,000 on Revenue Account be
granted to the President out of the conso-
lidated Fund of Pondicherry to defray
the churges winch will come in course of
payment during the year ending the
31st day of March, 1975 in respect of
‘Sales Tax’.”

Demand No. 8
TAxEs oF VEBICLES

Mr.
moved :

DEPUTY-SPEAKER :  Motion
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Fund of Pondicherry to deftay the charges
which will - come in GOI,!!‘SB of payment
. during the year ending the 31st' day of
. March, 1975 in respect of ‘Taxes on Vehi-
. chl.ll -

Demand No. 9

SECRETARIAT
“Mr.. " DEPUTY-SPEAKER :  Motion
‘moved :

“That a Supplementary sum not exceed-
ing Rs. 76000 on Revenue Account- be
- granted to the President out of the Con-

solidated Fund of Pondicherry to defray
the charges which will come in cnurse of
Payment during the year ending the 31st
_day of March, 1975 in respect of ‘Secre.
tariat’.”

Demand No. 10

DISTRICT ADMINISTRATION

Mr. DEPUTY-SPEAKER :

moved

Motion

“That a Supplementary sum not exceed-
. ing Rs. 39,000 on Revemue Account be
.- granted to the President ont of the Consoli-
dated Fund of Pondicherry to defray the
* charges which will come in course of pay-
. ment during the year ending the 31st day
. of March, 1975 in respect of ‘Dwtnct Ad-
- mimstrauo

Demand No. 11
" TREASURY AND ACCOUNTS: ADMINISTAATION
7 'Mr. DEPUTY-SPEAKER: Motiun
‘. moved -

. “That a Supplementary sum not ¢xceed-
" ing Rs. 58,000 on Revpmue Account be
 granted to the President out of the Consoli-
. dated Fund :of ‘Pondicherry’ to defray the
% charges which will come in course of pay-

meut ‘during -t yedf” endifig ‘the st day

aulnch, mmwmww
;\Mﬂ'& mmmm’" :

{hmand No. ﬂ ;

N " Potics IR
Mr. DEPUTY SPEAKER Motimi
moved : A

“That a Supplementary sum not exceed-
ing Rs. 2,89,000 on Revenue Account be
granisd to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of
Payment during the year ending the 3fst
day of March, 1975 in respect of ‘Police’.”

Demand No. 13
JaiLs

Mr.  DEPUTY-SPEAKER: Mation

moved :

“That a Supplementary sum not exceed-
ing Rs. 13,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of
payment during the year ending the 31st

+ 9

day of March, 1975 in respect of ‘Jails'.

Demand No. 14
STATIONERY AND PRINTINO
Mr. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceed-
ing- Rs. 22,000 on Revenue Account be
granted to the President out. of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come fin course ot
payment during the year ending the 3ist
day of March, 1975 in respect of ‘Stationery
and Printing’.”

Demand No. 15
MISCELLANBOUS ADMINISTRATIVE GENEBAL .
‘ SERVICES
Mr. DEPUTY-SPEAKER: Motion-
moved : .

“That a Snpplemenmy sum rot exceed-

'in;ks 8W00ﬂ Revente Acemmh
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granted th the President out of the Comsoli-
dated Fund of Pondicherry to deétray the
charges which wifl come in course of
payment during the year ending the 31st
dey of March, 1978 in respect of *Miscel-
lancous Administrative General Services'.”

Demand No. 17
PusLic WORKS
Mr. DEPUTY-SPEAKER: Motion
moved ¢

“That a Supplementary sum not exceed-
g Re. 7,73,000 O0n Revenue Account and
not exceeding Rs, 1,63,000 on Capital Ac-
count be granted to the President out of the
Consolidated Fund of Pondicherry to defrav
the charges which will come in course of
paymcnt during the year ending the 3tst
day of March. 1975 in respect of ‘Public
Works'.”

Demand No. 18
EpucatioN
Mr. DEPUTY-SPEAKFR : Motwon
moved : -

“That & Supplementary sum not exceed-
g Rs. 13,27,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1975 in respect of ‘Educstion’.”

Demand No. 19
MEBICAL
Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed-
ing Rs. 3,32,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1975 in respect of ‘Medical’”

PHALGUNA 29, 1896 (S4K4)
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' Demand No. 20
INFORMATION AND PUBLICTTY

Mr.
moved :

DFPUTY-SPEAKER :  Motion

“That a Supplementary sum not exceeds
ing Rs. 17,000 on Revenue Account be
granied to the President out of the Comsoli-
dated fund of Pondicherry to defrny the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1975 in respect of ‘Infor-
mation and Publicity”.”

Demand No. 21
L.ABOUR AND F MPLOYMENT

Mr. DFPUTY-SPFAKER :

moved :

Motion

“That a Supplementary sum not exceed-
ing Rs. 34,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defsay the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1975 in respect of ‘Labowr and
Employment’,”

Demand No. 30
Foop AND NUTRITION

M DEPUTY-SPEAKER :

moved :

Motion

“That a Supplementary sum not exceeding
Rs. 13,000 on Revenue Account he granted
to the President cut of the Consolidated
Fund of Pondicherry to defray tha charges
which will come in course of payment
during the year ending the 31st day of
March, 1975 in respect of ‘Food and Nutri-

tion".”
Demand No. 32
Porrs aND PILOTAGE
Mr. DEPUTY-SPEAKER :  Motion
moved :
“Thut a Supplementary sum not exceedding

Rs. 13,000 on Revenue Account be granted
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to the President out of the Consolidated
Fund of Pondicherry to defray the charges
which will come in course of Payment
during the year ending the 3lst day of
March, 1975 in respect of 'Ports and Pilo-
mwu.n

SHRI ARAVINDA BALA PAJANOR
(Pondscherry) : 1 beg to move

“That the Demand for Grant on Account
under the hend ‘Administration of Justice'
be reduced by Rs. 100™

[Nced to have a High Court (ludicial
Commission) at Pondicherry (1)]

“That the Demand for Grant on Account
under the bead ‘'Elections’ be reduced to
Re. I'.

{Postponement of elections without any
reason withsocver (2)]

“That the Demand for Grant on Account
under the head ‘Llections’ be reduced by
Rs. 100"

{Need for holding clections immediately
(63}

“That the Demand for CGrant on Ac-
count under the head ‘Revenue’ be 1educed
by Rs 100"

[Collection of tax machinery and their
failure to uphold the human consideration
in view of drought condittons in Pond:
cherry (4)]

“That the Demand for Girant on Account
wnder the head “Taxes on Vehicley' be re-
duced by Rs. 100"

[New taxes on vehicles and then bunden
on commun men (5)]

“That the Demand for Grant on Account
under the head ‘Secretariat’ be reduced by
Rs, 190"

{Need 10 remove anomalies arising out
of Third Pay Commission Report (6)]

[MARCH 20, 1974)
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“That the Demand for Grant on Ascount
under the bead Treaawry and Acconats
Admiolstration be roduced by Rs. 100"

1975-T%

{Administration’s fatlure in proper mans-
gement of accounts (7)) .

“That the Demand for Graunt on Account
under the head ‘Police’ be reduced by
Rs 100°

{Recrganisation of the Police Force in the
Union terutory of Pondichery (8)]

“That the Demand for Grant on Account
awnder the head ‘Public Works' be veduced
by Rs 100"

iBad conditions of roads in the Umon
terntory of Pondicheny (9)1

“That the Demand for Grant on Account
undu the head 'Fducation be rcduced to
Re. 1

{Eailure to announce Third Pay Commis-
stons scales for the Education Department
(U]

“That the Demand for Grant on Account
under the head ‘Fducation' be redused by
Rs 1067

{Pay anamohics and the poor condition of
the wuchers and the college protessors
(In]

* That the Demand for Grant on Account
under the hcad ‘Medical’ bhe reduad by
Rs. 100”

[Nced for opeming of new health centres
mn every villuge (12)1

*“That the Demand for Grant on Accoint
under the head ‘Labour and Fmployment' be
teduced to Re 1"

{Failure to check problem of unemploy-
ment (13)]

“That the Demand for Grant on Account
under the head ‘Labour und Employment’
be reduced by Rs. 100"

{Mugnitude of unemployment (141}
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“That the Demand for Grant on Account
under the head ‘Ports and Pilotage' be re-
duced by Rs. 100"

{Need for a port at Karakal (15)]

Mr. DUPTY-SPEAKER : The cut
motions also are before the House.

*SHRI JAGDISH BHATTACHARYYA
(Ghatal) : Mi. Deputy-Speaker, Sir. T rise
to speak on the Supplementary Dcmands
for Gianfs on Pondicherry. Sir, it is an
irony that the budget has been presented
to this House for obtaining the approval of
this House when it should have been legi-
timately proper that the budget should have
heen passed by the Pondicherry Assembly
and by the elected representatives of the
neople We have seen, Sir, that during the
last two sessions two to three such budgets
for other States were also got passed by this
House. After the last elections, a represen-
tative Government was formed in Pondi-
cherry but this did not last long But there-
after no elections were held there and no
represcntative Government was allowed to
be formed. Why should it be so ? After
all Pondicherry is a small place and has
a popu’tion of 471,707 In my opinion
it should not take more than 5/6 days pre-
paration to hold general elections there but
still elections are not being held there Sir,
we wculd have discussed the Gujarat
Budget a little carlier but for the fact that
the discussions has been postponed  till
tomorrow on some constitutional consi-
deration In Guijarat also. ay in Pondicherry,
elections are not being held. However, in
regard to Guijnrat the Goverment have
taken the nosition that due to some agita-
tion a nolitical instability prevails there
and in addition natural calamities  like
famine and drought have also bzen the
contributing factors for the postponement
of election there. But T ask the Govern-
ment, what factors. political or natural
calamities—are standing in the wav of the
Government to postnone elections in Pondi-
cerrv. The truth of the matter is that the

*The original apeech was defivered in
Rengali,
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ruling party does not fecl that the present
situation in Pondicherry is favourable for
them and they will not go in for elections
there unless the situation turns favourable.

Sit. the present budget hag been prepared
bv tiic bureaucrats whu are presently rum-
ninig the Pondicherry administration and in
presenting this budget to this House the
hon Minister has done nothing more than
seiving a cooked dish. But can ome deny
that budget do not, in any way, represent
the wishes of the people and their repre-
sentatives, at no stage. of the formulation
of the budget demands had any say. In
regard to other States whose budgcts were
passed by this House in the recent past
there are many MPs represented in this
How< and through their participation in
the discussion they represent the cross
section of the people of the State but in
the case of Pondicherry we have only one
member in this House and judged from this
angle the people’'s wishes cannot be fully
represented here. Therefore, T must say
without any hesitation that the present
budget does not reflect the hopes, aspira-
tions and the wishes of the penple for
hom money is being sanctioned,

Sir, you are well aware of the function-
ing of the Aurobindo Ashram in Pondi-
cherry. 1 have nothing to do with their
religious activities but 1 can say from my
personal experience 1 have visited Pondi-
cherry—that they are doing very good work
in the sphere of education. They have
drawn up & plan for the rehabilitation of
peopls and are also trying their best to
develop cottage industries there, I feel, Sir,
that 1 good work done by an organisation
should not only be commended hut the
State Government should come forward to
give some financial assistance to that or-
ganisation. ¥ do nmot know whether any
provision has been made in this budpet
for fingncial assitance for the activities
sponsored by the Ashram but T would sug-
gest that adequate assistance be given to
them.
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Sir, Pondicherry has a small poet. The
son 1 calm. During my visit to Pondicherry
1 had found that many wine shops have
spuring up and foreign liquor is very much
in use Where from does this foreign
liquor come ? Surely they are being smug-
gled pto Pondicherry and this has to be
stopped. [ must also say ihat indiscriminate
issue of licences for setting up wine shops
has also to be looked into, With the m-
crease i the number of licenced shops the
chances of growth of unauthorised shaps for
spurious wine also increase. Therefore, it
is my submission that the number of such
shops should be reduced

I do not want to discuss in detail the
different demand contained in the budget
because there is nothing new m it We have
seen the Central budget as also the budgets
of difffferent States. If the people think that
these budgets will do them good then the
Pondicherry budget will do good to the
people of Pondicherry alko but I can say
with certaioly that during all these ycars of
their power, this Govt. have done nothing
‘which has contributed to the prosperity of
the people and the present Pondicherry
budget will also go the same way. Through
their actions, they have pushed the country
towards disaster and nothing better can be
expected of them
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the Union Territory of Pondicherry. 1t
15 only in the last Scssion we have had
discustion here on the Supplementary De-
mands.

Now, it is one year since the Operation
Topple was carried out in Pondicherry and
the democratic Government was seat out
by the ruling party here in alliance with
others We have been demanding that elec-
tion should be held 1n Pondicherry and the
democratic Government should come into
being there so that all the problems in
that area could be <olved, because it is
only such a democratic Government that
can solve the problems there. Sitting here
miles away from Pondicherry, the Govern-
ment and the Ministry is totally wnaware
of what is happening there and how things
are being mis-managed and the people are
being harassed and are being mote and
more cxploited. That is the reason why
this demand is being reiterated and it has
the support of all the sections of the public
in Pondicherry. Since 1947 people in this
country have been having parliamentary and
democratic  institutions. When you talk
here of those who are being led by Shri
Jaya Prahash Narayan and the attack on
these very institutions, then why is it that
you deny to the people of Pendicherry,
who are demanding preciscly a democra-
tically elected Government through which
they would be sble to solve their own
problems 1 for one do believe that we
should defend these nstitutions and see
that they are pioperly utilised and not
misused nor dismissed away whenever the
ruling party or the Government may like.
This demand is a demana of the democratic
movement of all democratic sections with-
out exception, in this area which w far
away in the South and is neighbouring to
the State to which I come from.

There are \arious problems there which
have been pestring the people for a very
long time the burewucratic attitude of the
CGovernment and the administration in Pon-
dicherry to-day, making it impossible for
the people there to get the problems solved
for mstance an anomaly that existed in the

(Coimbatore): Mr. Deputy-Speaker, Sir, implementation of Central Pay Scales for
we are now discussing again the Bodget for the Governvent employees in Pondicherry.
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The Government notified in March 1970
that the Central pay scales would apply to
the Government servants in Pondicherry.
This was made applicable to all the sections
But still there were some who were left
out, for instance the ecmployees of the
Government  Press in  Pondicherry. Re-
peatedily, one memorandum after another
was sent by them and finally it is as late
as Nevember, 1974 that a communication
was sent by the Ministry of Home Affairs
here to the Finance Department in Ponui-
cherry that the Central scales would also
apply 1o the employces of the Cential Go-
vernment Press. It is very strange that it
took 44 years for the Ciovernment to re-
move this anomaly and that loo -after
repeated representstions. Then why is it
that they cannot give effect to thiy with re-
trospective effect ? Why should these emplo-
yees be penalived und not have the benefit of
the pay scales from the date the other Gov-
ernment employees in Pondicherry received
them ? This is a question that the Minis-
ter hus got to look into and see that this
injustice is overcome because these employe-
es have been suffering all these years on
account of discrimination.

In the Education Depuitment {eachers ure
not getting the benefit of the Pay Commis-
sion’s recommendations. Here is another case
of discrimination. Here again the bureau-
cratic administration without any democra-
tic content is running the Union Territory
and the people have been left to the mercy
of the bureaucratic administration.

Unless and until the Central Government
which to-day is responsible for the conduct
of administration and the affairs of Pondi-
cherry takes up these issues and they give
immediaté effect to them, this discontent
will contiune anu you should not be sur-
prised if disturbances follow out of this dis-
content.

Similarly, you know, Sir, that throughout
the South, we are to-day having very severe
drought conditions and side by side with
the drought conditions, we are also facing
fomine conditions. In this Stats, the pro-
vision of drinking water facifities anc' the
need to give drought relief to the people
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there as well as drought advances amd re-
lief to the employees of the Government
has become a matter of very prime impor-
tance and T hope that the Minister will see
to it that these issues are taken up imsnedi-
ately and they become part and parcel of the
budget that he is putting before us.

Sir, in conclusion, | would once again
appeal that the elections in Pondicherry
should no longer be delayed because unless
and until those elections take place and
people are given an opportunity to choose
the government of their liking, 1 am afraid
that things will go from bad to worse and
this area 15 going to be neglected. As I
have aiready seen in my State, Tamil Nadu,
varions forces ure making their voices heard
anu they are trying to create divisions there-
by violating the provisions of the Constitu-
tion and such a contagion might also be
1eflected in Pondicherty. The people of
Pondicherry have, to their credit, a very
valiant struggle that they fought in liberat-
ing this territory. These people who are
loya! to the traditions of our country should
join she mainstream of our country and
they should not continue to have the Presi-
dential Rule and extension of this Rule
there. This only means violationg the
fundamentsl rights that ure enshrined in
oui Constitution,

1 would once aguin appeal that the people
ol Ponaicherry may be given the opportu-
nity to choose a popular Government of
their liking.

SHRI ARVINDA BALA PAJANOR
(Pondicherry): Mr. Deputy-Speaker, Sir, 1
feel <o much pleased that so many Membera
have taken so much interest in Pondicherry.
The Members from the Communist Party
(Marxist) also expressed their scntiments
for the people of Pondicherry. Sir, I am
the fone Member of Pondicherry but I am
very much amused that ouring the last
session, practically, for so many days, they
were mentioning about Pondicherry. But,
when it comes to question of the people’s
wish, 1 hardly find even those Members
who raised some technical points are presest.
1 do not know whether the ruling party
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siembers are going to support. I am %ec- piau elections and thereby have captured the
ond 30 nonc in asking for the elections power in majority of municipalities and
But, so far as democracy is con- Commiune Panchayats. It virtaally amoun-
am forced to believe that we are ty 10 going back to 1968, [ think the same
only trying 10 principle may be adopted here and they
tell my may extend the Patliament by five years
and postpone the elections of Parliament

also for five years and say popular demso-

5]

side
very-

Sir, so far as Pondicherry is concerned
the people’s rights, fundamental rights to it seems Members arc interested only In
have their popular Government and all that. certain terminology or scandal but not in
But, finally, if they do not decide and if they the welfare or sufferings of the people,
do not make up their minds to have elec- I am thankful to Mrs. Pavathi Krishnan for
tions, I do not think that there will be highlighting certain real problems of my
clections to uphold the true democracy in State.

this part of the country. Pondicherry )
may be a small terrtory. I am not in  Sir, I o not blame the administration

agreement with Mr. Sezhiyan's argu-
ments regarding the constitutional is-
sues that he raisea. It is governed diret-
ly by the Government of India now.
Duiing the last two occasions, we have
been pressing that Pondicherry must be
treated us a State. Every time we will
speak about unity of the country but fail
to see Pondicherry has a pecular character
umty in itself. People speaking different
languages from Andhra Pracesh, Kerala and
Tamil Nadu are here and, practically, the
entire South is represented in Pondicherry
territory,

I think somebody from that side at
feast should get up and say that they are
all for the election and Vote for my cut
motions. In to-day's papers I saw that
some very responsible Member from Pond-
cherry belonging to the ruling party said
that their image has now gone up there.
In the recent elections they were able to
capture a majority of the seats in the
Municipality. But, Sir, I would like to
bring to the notice of this august House
that the ‘elections to the Municipality took
place some time in the year 1968.

When they dissolved this Assembly last
Year even prior to that they suspended the
Municipal Chairman and kept the electiom
in abeyance for one year. Now, those who
were elected as Municipal Councillors in
1968 have conducted the Municipal Chair-

10 LS3/75—9

there. Some people say that it is because
of bureaucratic Government over there
that our problems have been neplected. I
am of the view the young officers or the
administrators over there are forced to do
certain duties. If they do not do their
duties they will be sent off. 1 will hold
the Central Government responsible for it
and wilt not blame the burcaucracy alone.
As far #s they are concerned they are put-
ting in their best. Naturally, they cannot
respresent the viewpoint of a particular
place as a Member can do in the legislative
Assembly. So, we cannot criticise the au-
thority over there leaving the Central Gov-
ernment free from this anomaly.

Sir, I am of the view that Pondicherry
shonld be recognised as a State. The Gov-
ernment of India have been giving certain
reasons to oppose this demand. When we
met the Home Minister he told vs about
the financial viability and when we met
the Finance Minister he was giving us a
different answer.

Sir, we have to go to the Home Minis-
ter as far as our pemonal problems are
concerned but they are not given due con-
sideration. The matters which wel
to the Central Government long
still pending. Sir, I will try to
negligent this Government has been
Pondicherry. Sir, this year is

{1
Ht

|
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faternational Women's year. The dejure
transfer took place in 1962 the Indian
Suocession Acthas not beenextended to
Pondichery so far. In Pondicherry there
are certhin ptople who have renounced their
civil stutus and they are governed by code
civil and for their women their rights are
‘governed there. For people who are direct-
1y governed by code civil there is no prob-
lem but people who are Christians and not
renounced and not governed by code civil
the Hindu Succession Act is not applicable.
Also the Hindu Marriage Act is not applic-
‘able. So, you must realise the Christian
woment who have not renuounced their
civil status are not having right in their
property and this is a very primitive posi-
tion. Sir, even this simple point we have
been urging over a number of years and
the Central Government is not considering
the same.

Sir, Mrs. Parvathi Krishgan mentioned
about the pay anomalies. While speaking
on fast year’s budget 1 suggested appoint-
ment of a Commission to rectify these
anomalies. The entire Education Depart-
ment, Press and some other departments
have been left out and even where pay
scales have been announced there are very
many anomalies. So, they can send a
Commission and rectify this anomaly. Un-
less this is done in an urgent manner the
consequences will be unpleasant.

Sir, then 1 talk of the Government ser-
vants, I must think of the ex-French staff
also Sir, in the year 1954, they never con-
templated as to what their future will be?
So, they simply opted for the French pay
scales and somec of them opted for the
Madras pay scales. Subsequently, Sir when
the Central scheme was introduced, it was
beneficial o them. So once again, an option
was given to them and many of them opted
for the Indian pay scales. Now, Sir, in the
year 1968 or 1969, when it was reopened
before the 1970 Commission, to Goa, they
gave dne other option to opt for Indiun
pay scales. Now I would plead with this
Government that they should give one more
option to the ex-French staff of Pondi-
cherry, Karaikal, Mahe and Yanam to opt

{MARCH 2§, 175

197576

for the Tnotan pay sculew g0 that you
huve a better administration und they
also be sativfled. Since these people
in a minority; they cannot press for their
democratic rights, Even if thev are right,
it is thrown into the dust bin. As a Mem-
ber of Parliament, I can press for their
rights only here and the Government of
India would do the nesdful to these inno-
cent and poor people.

When the Railway Minister was speak-
ing on the other day, he was speaking about
the extension of rail services amd other
things. But Sir, for one full year, to my
State, not a single train was run. When 1
represented, they never cared forit,  Pondi-
cherry is the Headquarters of my Union
Territory; Karaikkal is another territory;
Mahe is another portion and Yanam it
another portion. No tram was run to these
places. Now, they speak about the reason-
ableness of extending the train services to
these places. What is the time involved?
We have to go by train from Madras to
Pondicherry. Some Member was speaking
about this and he smid that we can go by
train from Madras to Pondicherry. We can-
not go by a thiough train. One has to get
down at Viltipuram, wait for eight hours,
get unother train and that will take another
eight hours to cover a distance of about 25
miles. This is the way the trains are being
run Now, to Karsikkal, a train starts at
about 9.45 AM at Mayman and that reu-
ches at 12.15 PM and the distance cover-
ed is anly about 20 miles. When we repre-
sented this matter, they explained away
that it is not economical for us to run
trams to these small towns. If the train ser-
vices are untimely, how can they be econo-
mical? The train services suit peither the stu-
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dents nor the officers por the busi-
nessmen, The  train services  suit
them, It is alright for them to

come before the House with the statistics
that out of the 1500 trains which were can-
celled, about 1300 trains have been restored
and only about 200 remain cancelled. My
complaint is that, so for as Pondicherry is
concerned, they are not paying any atten-
tion considering the welfare of the people.
That is the reason why they are not even
thinking of conducting elactimy.
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Now, I come to my nexi point regarding
the power position. In regard to power,
we sre mainly dependent upon Tamil Nadu.
We bave to go with a begging bowl to
Tamil Nadu to get power. Jn regard to
power that is coming from Kerala via Tamul
Nadn, we have to first beg Tamil Nadu
snd then send our begging bowl through
“Tamil Nadu to Kerala. Sir, four years
back, as a matter of policy, they proposed
that we should have a thermal plant. When
this was proposed und when the report
was sent as early as 1973, no reply came
fram the Central Government. Today,
from the Budget papery, I find that they
are not contemplating the «ctting up of
this theamal plant under the Plan. The
unfortunate thing is, they cannot take up
new schemes on therr own. Sir, I will
not tuke your time unnecessarily. Practi.
cally. 75 per cent of the amount is spent
on overheads. They just provide for a
certain amount of administration and for
<ertan staff. There are no plans and there
are no progressive ideas, [ do mot  even
consider this as a Budget. There is no
point in discussing about the constitutional
niceties for a long time forgetting about
the people and their interests.

Then, Sir, Ariyanguppam river is another
project. Some Members spoke about the
port facilities at Pondicherry. When it iy
a question of port facilities, instead of uo-
loading the fertitiser at Madray and Cudda-
lore, it is better and economically viable
for them 10 pass on @ certain quantity
to Pondicherry also. Sir, if the Ariyangup-
pam river iy folly utilised we can have
berthy and so on and they can unload it.
Bot, we do not cven find this scheme in
the Plan, They have provided only Rs.
4 takhs o Rs. § lakhs for the port ferti-
lities. These are only eyewash program-
mes. When [ go back to my comstituency,
1 am not able to say anything to my peo-
ple. They ask, ‘what have you achieved'?
I can only say that 1 had been to Delhi
and I saw the big samasha there, that
they spoke for so many days about our
State but there has been no benefit.  Some
of them are so ignorant that they ask ‘Are
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you that Member who is involved in the
licence scandal 7 That is how they ask. I
feel very much annoyed when they ask
fike this.

If this is the way we are going to func.
tion, how can we go ahead? We arc get-
ting stuck up in technicalities. As an ad-
vocate 1 have been bored for 15 years
whenever there is a hair-splitting argument
going on about whether it should be melva-
ram or whether il should be Awdivaram.
Now even in Parlisment that disease ham
crept in, This s the hind of thing that
has been the real block for our progress.
Those days aye over. We must go to the
sprrit of the thing. What for bhave we
been sent here? Last time, when I faced
clection, Shrimati Indira Gandbi along with
Shri Kamra; who is not here, but who
s always available in the Central Hall,
along with other people contested against
us and got defeated. Then people thought
that at least they would tuke it in the
proper spirit and serve them. But they
joined together m an unbody manner and
threw us out of power. Now the people
ure saying, ‘Let progressive-minded people
get together and come t us. We will
once again elect you. We will see to it"
But I do not know what is in their mind
and why they are postponing elections, thus
deayng tho people their vight by this kind
of undemocratic methads.

When I speak about this, I do so without
any political motivation, 1T say this because
if we are sincerely interested in the people,
we must po back to them with a clean
conscience and a clean slate. [ am very
piond that you, Sir, expressed in favour
of our rights, members' rights, Parliament's
rights as the supreme authority and all
that But if you see the condition in our
tutritory. what is the position? If we take
one after another of the items m the bud-
get, T find hardly a single item of interest
to me. That is why I am sorry to say
this that I do not know whether we are
being misled. A sum of Rs. 23 lakhs is
mentioned in connection with drought re-
lif. I do not know from where it has
come. I am not interested in argument
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bowl to the Central

Rs. 38 lakhs. Subsequently it was reduced
to Rs. 23.35 lakhs.

When it is a question of spending, they
say ‘It is a matter of policy. We will not
give you. You must adjust within the plan
itself’. Because of that, our Government
was forced to adjust this dronght relief
fund within the plan. Where from they
have taken this amount, I am not competent
to say. They spent it and it is for a good
entse and the people are happy about it.
But at the ssme time, this is & Union
“Yerritory. You are directly governing it.
Therefore, when you speak about policy
matters, you have to take it in your own
sphere as part of your own territery, It is
a backward territory. You must give the
amount from your pocket, either from the
consolidated Fund of India or from some
other source and not ask to adjust it within
our own funds, ¥ you are going to ask us
to adjust within oor plan, then we will ask
for Statchood. We are not like Shri Karu-
nanidhi, the Chief Minister of Tamil Nadu,
who is asking for autonomy. We are ask-
ing for our own administration, & better ad-
ministration which will manage in a better
way. If you are not going to do it, I am
afraid you will be encouraging separatist
tendencies. Already the separatist icea is
gaining ground which is opposed to the
wnity idea which alone can promote the
welfare of the people on the whole.

Once again I appeal to the Prime Minis-
ter who, I think, will be listenig from
somewhere and 1o the other Ministers. It
is unfortunate that I see here only the
Minister of State for Finance. This is a
subject in which every one of you should
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mmnummmm.mmmm My name
was drought and people were suffering. The Bala Pajeoor. My father
Government came forward with s begging of the Ashram. But this
Government. The cnd there.
Central Government said they would give of it. You must take full interest

other States also. This can be & model
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was
matter
We must toke

eéntire territory. If vou o
dicherry, I am sure you

you.

sioner's court for Goa and other plsces,
you are denying this to us, I do not know
for what reason. You have double stan-
dards,

Then I request you to send a Commis-
sion to our Territory because it is a back-
ward Territry ndustrially. In the Plan,
1 see you are having an Industrial Deve-
lopment Corporation. But the amount
you are allotting is more like the time
allotted to my party in this House. I am
very grateful to the Deputy- r that
he has given me gquite & long time. But
if 1 have to speak on the Railway Budget,
1 um given only 3 minutes.

MR. DEPUTY-SPEAKER: This is a
special case becausc you come from that
srea. You are the lone representative of
the area.

SHRI ARAVINDA BALA PAJANOR:
1 am very grateful to you for giving me
more time. I can only mention this now.
The Business Advisory Committee should
see 10 it that a mmimum of $§ minutes
is allowed to a party. I um allowed only
2 minutes on Stcel and Mines and 3 minut-
es on Shipping and Transport. Within this
time, what can I express? That is why I
say we are only adhering to the form of
democracy, not the spirit of it.

1 have a number of other matters to

be igterested. This is the Territory that speak about. So far as the Pondicherry

has given the unifying colour for the State,
You speak very highly of it. But all the
time, you are only interested in the Ashram.
You forget that there are many other places
than the Ashram. I am also interested

public servants are concerned, the Health
Minister said this morning that they are try-
ing o unify the pay scales, I am
about it. Even seven months ayo,
@ representation to the
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emoluments of his connterpart in JIPMAR
hospitsl, An bssistent is paid not evea
three-fonrth of his counterpart in  Lady
Hardinge Hospital, Within the same
country, you are having this kind of discri-
mination, If you are mot going to so
this problem for which we sent a petition,
do you expect us only to speak in this
Parllament which will be just playing to
the gallery?

That will not serve any purpose.

Once again 1 appeal to you: please send
us a Commission so that it can go into
the anomalies and rectufy them and also
look into other matters which need looking
into anu do the needful so that we can
have a better admuistration there with
good and conferred government staff »0
serve the people as is expected in a demo-
cracy.

Todmm (wwf whaw): worem o,
afekft & axz o Fo qMF W AR
wer W X gk feyR ww Ay
wrs gur o1 fe & oife¥d dwar W
wwi g Wam ¥ fratmr O aolt Wl
Foturbw aw g foer e W) B Qar A3
g avn f6 I% wmaT ger w A e
T q ag AT A FA ¥ A W
qfere W o A% 1 At qretw o Hiww W
wi & dedftie it @ o g W, ow
fm ay wd v W frey v o i
W, W W weemr & e & o
w1 A st W R0 mgy
& vt w fer e wet o¢ smw
wmar §, v few wwe ¥ wd ww @
8w & fosw o1 wwe o6 TR @
oy § S R gt oy o ok arc rver g
ot o Farar srwre g S i e ArwrE e et
i 4 ¥ fiear arr B, faw werc wgt
9¢ gl wdr oy O T e F oo
wig ¥, s st 39l wmm oy 8,
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fam A omd@ & at g ¥ woery,
wy oanit W woered, & wg wew 9w
Wit & gw o W gT v qh, NG
iz w1 % afy e o e &
ww wgy 9T o fodra vl W HeEr-
g X % quw fex & fam amr
mrar ot AW sl @AM §
Wt T 0% vt A g o) fm
@ % Wy weAm et AR &
I ¥ dewy wrw o A & frw owlr
Ny wrmwgm g oy o ¢ 66
™ owlt W A 9 Topefa EEA
g ¥? vy qx difRfeww g
arr 87w afafadrn A o vha o
s W, @ W vhem sdo
Aqh W W I ww g, few
arw wigr

15.47 hvs, {Shr; Dinesh Chandra Goswami
m the chair]

I F owEr 9T o o omr A& Y
tar fe Ao Wy At = wEre At
W f A ¥ oAw Ima W
TG AG) AWE WA ¥ P I W
& wign arfem & OAT wieer ger At
fe WYEqe wrar a2 fie ar oy A et
¥ urm Wit few W W Swdey e
& &m wraT g A TH o WeE
LA AW W WA o e
i eyt A wfedd W 0w wwrEw
owr &\ &g T f TR g s 6 S
Anfaw sR T awwr ¥ O wg 9T
W owg & oAt W gher Ny &
fag ue wer 9 ¥ A& PR gy qneee
W v Wb W weww  ony
o wre Wfegy B Wy g W oW~
? o ¢ fe 2y o 2fere mvamer R
¥ @ & dav wrew § e ofedd @
e gy i & @ W o
faan dyayiz sTondmT ¥ oo §

W a8 Wt w Wt fer oW
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zefs & ¥} wwa agh 9T wmr ar owfe R
grferaritz w1 wwen wft a7 ¢ 4 ow e
woi & wq & wgr qx @1 o W@ AR
wt wr @ fv sfww waw & e et
wx T d ye W da¥ ¥ fad qm o mie
T Wt dwwe qrag & ek A R g
ww w ww By ommr o¢ R fr wefe-
T Yamde et ¥ fd gt ae Dol
gt woer oY, A g f A v e
oY, = 3w W qfr g ¥ Al fawmr =y
Nwomar g ol §, W & ¥
e it 97 qu welr T oqm ¥ vw 0
e Wi B gr & qR faedt whow)
wrr qem # v @ fafeey ¥ e
8 gt qwa & A wewe Al
AT FTAY qEAt 2 Afer @ gw AT 7
3N w gt A 1 9 | a7 iR #e-
wadz s a1 oAst ww o v wE
T T @3t ¥ § W w siEa §
97 IOW A AFT AN qF F, O 9 @
N frar T owfd W 3w oW o
AT Wi 1 ¥ET M ¥ TR AT AN AT
EAE L@ F Ay 4 g & owd @
g fr wefeaw Ywemie st 3t
g ¥ germ W afew W@ oawr o T
wft g AT a7 AEr 9 ve, & & wAr o
¥ wem WA g fr gefgaw fawe
sraitw A a7 97 aur ¥ frw P, W
® fFE s w & e 2, feeer v
AL 97 AT % €9 ¥ T q@m Hv v
d & *q % fawr sl et aer o7 safe-
ot & wiwr wf W7 @ e fea At
® oM k ufrm am f oo g fam
wfy 2R o F T

M agr WY frrwr wendr € O 3R W
W fewr et qR aw QW gwn, wr ¥
SRl #F ghar ®r dawT am & faa-
it & g v A S § v Wy
e + ag 4rs fremar v & B ofr-
e & od & ar & I afrar o s
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A § ofte wr ot Y eme € wre dar
wh &1 % & 3@ sy e
e b oot vy & vl
oo ¥ W AW wr oo §, I@ oY g W
Wi oewd, @ F wf wpm oy fx few
2% W % gEr ¥ g & wahem weR §
T o w1 arpwieieed e wigd
B ot i Y wgr o7 35 0w @
7w ga qfeRd At o gw ot weew
vfiefefto #, 39 ¥ w7 #w ¥G TN
wrd ¥, w1 o faww wf owed €
a1 97 W@z ¥ oot fewm o wfgr W@
e B & wm W § wE ar g, G
r @ fr fan ard aaR & A Y £
®z 0q ¥ for gadr  feadlt sl &
freit qed aw Tv wEmay eefafeg-
fertt amrfa afrz a7 en o1 A aw
w73 7q aF at v § afen oodfee
gfezrmr & put dfaw gfeonw & o
Fearr gfewm & ooRdlde ®
At o7 vy fym I BTy v, W
71 & 4% fafrey ¥1 mmr o v e o
% #1 YOI AH FYAT wRMIWIT IQ MW
YN SUTH qEr NI AT RN § A
AGE A FL AT G a@y A W
ar grer 27 uat A ol F A ot v
WP oA XS ERAY T @ MR oAy
¥ ameen 7 fo oW weyy ¥y i P oy
AgT ar o Favrg B wfprr 1 oy Oy A e
AW E o T fom W ¥ fed e ey
arfzer, Afex & At ot ¥ smdar et
5 & g wv% w9 fiwr w ¥ ol
moww A & o fe #fde b ow
wal #11 wmow q R oW e e
1} o or ¥ gwrdy ot ogd anh §, ol
s off witw & ooedfy ghesin R
a7 &g 3 <o @y ool & 1 opw
Lgh

T aE A o over ww §oyowgr”
9r o W far et 8, o e wr o
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ot & ol vl o X e e g L
& womr wger g B v ek wh oh ¥
¥ ot wly sane foar & fie agt o ovdd
v afiafew § 1 owt ox mfando
& s ol W dar vy &0 & @
v g fx e & frd ol o A &
sThafe

Wr wmr % wgy gv W oafy e
war e wrg & o1 awe 4w fonr &, wraw
* a¥ fr dd@ie wo ¥ wm ooEr 92
o 9, T oor Wy & F srsamw e,
o A% qur fr W ¥ AWE W J0 TER
el A P, 9y AR F S # TeenE ¥
WHEA o P AR o0 wRER oY
o ¥ o ST ST 97 4N W e
wrr e o W oA & owm owik A
ww W oA § o owr wwiad o o
o I fF ¥ g7 dfmiz ¥R wrd gAe
et @y & ¥ far W aw @
3 TT A AT AGAANRT £ N
o7 Wk faArr w9 w At e
T AN I 8wt Al horafad
A § W wg ov A fed wm wfgr
wte weegy 34 fum wfrr gw oF W X
ae few g7 ¥ ¥F ¥ W wow A,
i f g v p o W ¥ wemn
WRET F T IV KT qTRA N OdEE ¥
e oy v oW oTaE s fr W
T Fowed vy o & felt &
A WY SR fegr § WK A & 1 e
Sarary ¥ Ani w1 v gwm R

e & qRpe Yoer wnw fewr oW E
fam & wig®) wrwT dm ¥

SHRI P. G MAVALANKAR {Ahme-
dabad) Although the discussion on the
Budget Demands for my own State of
Gujarat has beep postponed vel another
time, and 1 hope it will now be held to-
morrow, 1 am glad that the Deputy-
Speaker who was then presiding tool the
correct constitutional view  in the Jarger
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nderests of the rights of Parliament over
the executive and roled that although the
Demands for Gujarat were important, the
oversll importance of constitutional pro-
priety tand to prevail 1 am also sure
that my friend Shri Sezhiyan and many
others on this side who interjected m
the various points of order and debates on
that important constitutional issue never
meant to stall anythmg. Anyway, I am
glad that the Deputy-Speaker tnok a leni-
ent view when the Pondicherry Budget
came, and, therefore, we arc proceeding
with this discussion

It was very heartening to hear my good
friend, Shnimat Parvathi Knshnan—1 do
not see her just now in the House—tell us
i so many words that the election m
Pondicherry must be held as early as
possible. In fact, she said it should be
done immediately Equally encowraging
were the observations of my esteemed
elder and friend, Th Kaillas, who smd
that Pondicherry must have new elections
immediateh  Then 1 wonder why my
friends from both thc CPI and the ruling
Congress sav that no elections should be
held when it comes to the gueshon of
Gujarat The CPI had voted aganst my
amendment on the President’s Address m
which T asked for early elections in Guja~
rat  But, Sir, 1 am glad that over such
a short period of time, just after some
days, wisdom has dawned upon our friends
both in the CPI and also in the Ruhing
Congress  in regard to the election in
Pondicherrv. and 1 bope they will mow
aonly the snme yard-stick tomorrow when
they come to the question of elections in
Gujarat

16 hes,
DR. KAILAS : Why not”

SHRI P. G, MAVALANKAR : My
friend, Shr Aravinda Bala Pajanor, has
made a very moving speech. He comes
from Pondickerry and naturally he felt
more agitated and disturbed on a number
of points I need not repeat these points
por have I the direct kmowledge in terms
of speaking on those points. But like
Dr. Keilas, 1 also had the good fortune



281  Pondicherry Budget’

]

not really relish, much less could I even
tolerate, the plaring constrast that pre-
vailed thete. On the one hand, in the
Ashram, we had all the facilities and com-
forts and also a hind of spiritua] atmo-
sphere. But outside, almost at the close
doors of the Ashram, I saw such a glaring
contrast and Shri Arvind Bala Pajanor as
alpo Dr. Kailas are right when they <ay
that Pondicherry is continously neglected.
Siy, I would huve liked many hon, Member
belonging to various regions of our great
country to come forward and participate
in this discussion. It is not only the res-
ponsibility of the hon. Member from
Pondicherry to talk in terms of the diffi-
culties and problems of his State, but
it is the concern of all the people of the
conntry, and of the whole people of the
sub-continent.

Now, if elections are not held, what is
the reason ? Are the electoral rolls not
completed ? I am told they are completed.
Is the Election Commission not ready ? I
um told the Election Commission is ready.
The people are wanting elections. My
friends from the South tell ua that the
elections are very much wanted by the
people. Then what is the obstacle ? Then
what is the hinderance ? Sir, the tragedy
of the situation is, not only in Pondi-
cherry but in many other parts of this
couniry, that quite often, what T may
call, vicious politiking dominates and pro-
blems of peoples welfare are put into
secondary consideritions, in third and
fourth categorles, Sir, democracy means
pocple’s welfare. Are we interested in put-
ting this person or that person, this partv
or that party In power ? Are we only

interested  In depriving  this  group
or that group of power ® Or
a®  we intereated  in making

continued efforts aimed at the increased
welfare of the people ? Xt is possible that
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m-
moted. 1f people's Welfars is promoted and
for that ‘A’ or ‘B’ party is to go out, well
that party will bave to go out. People's
welfare cannot remain at standstill,

Therefore, I feel that Pondicherry must
have elections very soom. Secondly, I
would like to make a mention about the
drought. 1t is very serious. In Pondicherry,
the conditions of drought are very dis-
astrons. So also in Tamil Nadu and in
other parts of Scuth India. Last month
1 was in Madras, and got the pcople's
views, and I also saw for mysclf the
conditions there. I was told that Madras
had been facing un acute problem in re-
gard to drinking water.

Fortunately, rains have come and there
is some relief in other parts of Tamil
Nadu except Madras City. If the people
of Pondicherry or Gujerat are distressed
by drought, should the argument be that
because there is drought, therefore yvou
will not have a popular Government ?
Rather the argument should be that be-
cause there is a problem of such gigantic
dimensions, only the elected representa-
tives of the people will be able to detiver
the goods. I have nothing against the
officers. If they are competent
and exeperienced in the job,
it is all the better for the administration.
But by the very nature of things, no
bureaucracy can function with any kind of
direct cantact with the people. So. I can-
not accept this argument that elections
should be postponed because of the
drought, and that normal healthy demo-
cratic processes should be kept in abey-
ance.

As in Gujarat, teachers’ conditious are
miserable and college professors are not
getting adequate pay in Pondicherry, 1f
there is a popular Government, the people
can make ropresentations far more effect-
ivelv than they can do with the burean.
cratic machinery. I understand, the Central
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Goversmént hes  already sanctionsd %
octtral ullivérsity in Pondicherry, I want
to know what steps have been taken to see
that this s expedited. It §8 no me giving
an sssurance and sieeping over it.

“The conditions of the roads are extrem-
ely poor and inadequate m Poadicherry.
The number of health centres 15 less than
what is required, especially n the rural
areas, The minister should give mare
attention to having good roads and more
health centres. I will not talk about un-
employment, because that is nothing pecu-
liar to Pondicherry alone but 15 common to
the whole country. If that is a consola-
tion to my young friend, | can offer him
that.

I should like the Government of India
to spend a little more time, money and
aftention on the development of Karaik-
hal, which can be developed into a good,
useful port to serve Pondicherry und
South India

As 1 said, we want to give an wmproy-
sion that all the Members of Parha-
ment are nterested in the proper develop-
ment of all the areas of the country.
Pondicherry has had the privilege of hav-
ing the Aurobindo Ashram. It has also the
privilege of having one of the world's
very inteiesting experiments—a new kind
of institution called “Auroville.” Funds for
this are pouring in from UNESCO and
many international and private  agenctes
31l over the world. We want it to develop,
but should we allow this glaring contrast-
Aurobindo Ashram and Auroville, which
are recelving the attention of the peoples
and the Government of India and the
peoples and the Governments of the world
on the one side, and the lack of care and
aftention for the common people of Pan-
dichertv on the other ? This is my appeal,
and T hope that the Government of India
will see to it that Pondicherry becomes
famous, not only through these two big
institutions, welcome as they are important

PHALDUNA 29; 1896 (SAKA)
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SHRE SEZHIYAN : Mr. Chainman, 1
agred with the other hon, Members who pre-
ceded me ifi saying that fhers should be
immediate elections in Pondicherry and
representative  goverament should be
allowed to function there. Whatever might
have been the reason in March 1973...

SHRI M RAM GOPALA REDDY
(Nizamabad) : You are the reason.

SHRI SEZHIYAN : If Shri Reddy
wants to enter intp a dinlogwe, I am pre-
pared for that.

MR. CHAIRMAN : You please ignore
him.

SHRI SEZHIYAN . If an hon. Mcm-
ber of this House, an elderly gentleman,
says something, 1 will not ignore that
He said that 1 am responmble for it. I
accept 1t  Because, on the 27th March
1974, at the first meeting of the Assembly,
a no-confidence motion was adopied, the
Ministry was unseated and President’s Rule
came. But I must say that the Congress
Party to winch Shri Reddy belongs, joun-
ed with us in supporting that no-confi-
dence motion. In fact, he is more res-
ponsible because his party had a greater
strength than my party.

I am not here to soggest that merely
becanse we participated m the no confi-
dence motion, we do not want the elec-
tions to take place afterwards. Farher,
we were the ruling party. Then in the
elections we got defeated. The party
which came to power was defeatod by a
no-confidence motion. But that is mno
excuse for postponing the elections and,
consequently, the functioning of the de-
mocratic government there. When  the
elections are held. my party may or may
not come to vower. That is not the con-
sideration. Personal or party gain should
not be the consideration; we should follow
the democratic norms and procedures
Otherwise. we will have autocracy in
place of democracy, always being ruled
by the Contre. If the Centre fesl that
representafive government is ot suitable
for Pondicherrv for some time to come, the
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same argument can be applied to all, the
States and all of them com be hronght
under President's Rule, and every day
Siri Mukherjee will have the honour of taken
comiing before the House with supples
mentary demands or excess demands.

SHRI PRANAB KUMAR MUKHFR-
JEE : And being stalled by you.

SHRI SEZHIYAN : My first plea is
that the elections shovld be held at the
earliest possible moment and every party
should be given the opportunity to go to
the people of Pondicherty. because the
people have the constitutional and funda-
mental right to have administration by
their duly elected representatives

In this context. we have three Pres-
dential Orders, issued on the 27th March
1974, 26th  September 1974 (after the
expiry of six months) and the third on
the 7th March 1975 What do they «wy
in these Presidential Orders® When the
first order came, we approved it imme-
diately. The Order of the 7th March is
a replica of the Order of 26th September
1974 1t <ays

“Whereas T have received a report
from the Administrator of the Lnion
‘Tertitory of Pondicheiry and after con
sidering the report and other information
received by me, T am satisfied that the
situation m the Union Territorv contt-
nues to be such that the administration
of the Territory cannot be carned on
in accordance with the provisions of
the Constitution and for further admi-
nistration of the Union Territory il is
necessary that the operation of the
provisions should be continued "

He says the same thing in respect of the
report for 1973.75 also  There also  he
swys:

“Whereas 1 have received o renort
from the Administrator of the Union
Terrifory of Pondicherrv and after con-
sidering the report and other informa-
tion received by me, 1 am satisfied

.Loere”
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Now he has reforred to two q

received from the Administrator of
ehmy lnd, based on the repors, he M\s
decision. Whenever a Preai-
dential Order is imposed on the States,
invarlably, the report of the Government
is placed on the Table of the House along
with the Order. In these circumstances,
when two reports have been received in
which he requested the President to con-
tinue the President’s Rule—once in Sep-
tember and again in March—in all fair-
ness to the House, we should have the
reports from the Administrator addressed
to the President—that means, addressed
to the Executive here—s0 as to hnow
what were the grounds put forth by the
Administrator, and what was the specia-
lity that was there which made the Union
Government and the President to take a
decision that Piesident’s Rule should con-
tinve as recommended by the Admini-
strator

On the 14th March T wrote a letter to
the Spcaker about these things and nsked
that the two statements sent by the Admi-
Ailstrator should be made available to the
House so that the House would be in 2
hetter position  to appreciate  why the
Piesidential  Order 15 being continned
for the third time. Whenever a State is
brought under aegis of the President's
Rule, this House ought to function as the
Assembly of the paiticular State; so we
should know why we are doing the job
which is meant to be done hy the another
Assembly. It comes to this, that not
only are you usurping the powers of the
House, but the House is made to usurp
the powers of some other Assembly
This is not a democratic procedure

Coming to rules. you may sav that
nowhere in the Union Territories Act is it
said that the Administrator’s Report
should be laid on the Table of the House.
That would probably be technical but not
democratic.

Two more things, and 1 will be done,
Regarding Plan allocations, Pondicherry
has been given a very raw deal: it has
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not been given its  due abere. In the
Fifth Five Year Plan it was orginally
Rs. 32 crores and then, due to the in-
ciease  m the Thid Pay Comanssion’s
seales ete. it was expected to go to Rs. 40
crores, This was the agreement between
the Union Territory of Pondicherry and
the Plaoning Commission and this was
agreed to by the Centre. S0, on the bams
of 40 crores for the Fifth Five Year Plan
for the years 1975—79, on an average
Rs. 8 croves should be allotted for cach
year, But I find that for the year 1974-
75 they have aliotted only Rs 529 crores
and for the year 1975-76 only Rs 511
ciotes have been atlotted—amounting  to
Rs 1040 wores on the whole So, out
of the allocation of 40 crores, for the
first two years they have allotted onlv
Rs, 104 crores which means that the
balance of Rs 30 crores is to be spenmt
in the nont thiee veats which 1 very much
doubt. For the first two years vou have
given only 25 per cent instead of 4" per
cent  Therefare | would appeal that this
Plan allocation should be raised

Sccondly, I want to make a gencral
observation—without going 1mto  details
Pondicheny. somchow or other, v used
by the Admimstrator and the officials
here as a <pring boatd for promotions.
Supposing  an Under Secretary wants a
promotion, he is immediately shunted
to Pondicherry He does not have any
mvolvement there He goes there on
promotion as Deputy Secretary oand
he «omes back here confirmed in
that post He does not have any
mohement with the problems of the
State | am not agamst itegration
I do not say thut the Pondbicherry admi-
mstration  should be manned only by
persons of Pondhicherry. Why not have
some cadre which has got some involve-
ment in that State? After all, the bureau-
cracy is there to serve the people It i
not the people who are to serve the
bureaucracy by giving them the posts that
they want.

You tale sny institution there. whethe:
it is the secretarfat ar JIPMER or any
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other ipsttution. Those who want to
get a promotion go there for a period of
six months and, once the promotion
confirmed, they want to revett back 1w
Dellt and mampulate from here. This
idea of using Pondhicherry as a spring-
board or a play-ground for tramung the
persons without benefiting the partiular
State 15 not conducive to the nterest of
the State. Otherwise, in course of ume,
they may insist on a separate cadre for
Pondicherry stself If these things arc
don¢, the persons who want promotton
are sent there for a short pertod and
brought back bhere on the same posts, thay
18 neither good for the admunistration nor
for the people of the State.

THF MINISTER OF STATE IN THe
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE) - Mr.
Chairman, Sir, 1 am grateful to the hon
Members for making their observations un
the Budget and the Supplementary De-
mands for Grants for Pondicherry.

1 agree with th. hon Members that it
would have been more appropriate it the
problems of the people of Pondicherry
could have been discussed and sorted out
on the floor of the Union Territory Legis-
lative Assembly But it is known to
you, Sir and the hon. Members, the cn-
cumstances under which the elected Gov-
ernment of the Union Territory could not
function It is no use trying to find out
the location of responsibibty for the fai-
ure of constitutional machinerv  which

hardlv could exist after the elections of
1974

Regarding early elections, the issue hay
been raed not only on the floor of this
House but on other occasions also and
the position of the Government has been
made quite cleas  We are not opposed
to hold elections early But at the same
time the very basic problems of the Union
Tetritory <hould be looked into. The
unpiecedented drought which is prevailing
there  and the various relief meawnre
which have been undertaken wre tn ot
through ond. at  the ¢ame time certain
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oormajey should  be bmught bk I
which the elections could be hed

I would not like to make any obeer-
vations which may appear to be extre-
neous, In this country, we find that two
types of demands are rmised. On the
orie hand, a demand is raised for the dis-
solution of the elected Assembly bnd,
after' that, on the other hand, immediately
they raise a demand for having a fresh
clected Assembly, This is their concept
of democracy, that is, an elected Assem-
bly should be dissolved before its stipu-
lated period and, after that, immediately
there is a demand that therc should be
a fresh elected Assembly. That is a poli-
tical angularity of the hon. Members of
the Opposition. But I can assure the
House, as it has been pointed out by my
colleague in the Home Ministry, that the
elections will take place as soon as the
situation is normal there.

The hon. Member from Pondicherry
has made a very forceful speech and has
highlighted particulurly the problems of
the people there. T agree with him that
the problems of the people of Pondicherry
should be looked into in its proper pers-
pective and that Pondicherry should not
be known as merely the location of the
Ashram there, The Ashram plays an
important role not only in the life of
Pondicherry but also in the life of the
entire India, Apart from that, the peo-
ple of Pondicherry have also their own
problems and those problems should not
be over-shadowed by the Ashram or the
problems related there.

Shri Mavalankar has raised a question

regarding the Ceniral University. Already
apromlmthem But it has to be
kept in mind that if the Central Univer-
sity is established by the Education Minis-
try, the entire expenditure is to be horne
by the Education Ministry; Pondicherry
Administration or the Union Territory has
nothing to do with it. It has not yet
been finalised. That is why, it has not
been possible for me to say at this stage.
when it will be finalised, but it is under
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the considerstion of the Unioh Misisiry
of Education.
t

AN HON, MEMBER : It hasbuu
sanctioned.

SHRI PRANAB KUMAR MUKHER.
JEE : There is a gap between the sane-
ton and implementation, Money has to
be allocated; other things are also there

SHRI P. (. MAVALANKAR : Sir,
kindly ask the Minister to request his
colleague in the Fducation Ministry to
expedite this,

SHRI PRANAB KUMAR MUKHCR-
JEE : I will pass on your suggestion to
my colleague.

Regarding deficit of the Union Terri-
tory, it is known to the hon. Members
that unlike the States, the entire delicit
of the Union Territory is being met by
fie Central Government. So far as the
revenue deficit is concermed, it is met
straightway by assistance; so far as  the
capital deficit is concernmed, it will be
met by loans. Even for the present Plan
allocation, 1 appreciate that the size of
the Plan has not been up to the expecta-
tions of the people of Pondicherry, but in
the limited situation of so many constraints
in our economic life, it has been possible
for us to increase the Plan outlay of the
current year by a few lakhs from the last
year. Last year it was of the order of 4 45
crores; this year, it has been 5.14 crores.
It is coming cither as the grant-in-aid or
as loan assistance.

Two or three projects have been men-
tioned particulary by some hon. Members.
In regard to the Thermal Power Project,
we expect that the detailed project reports
will be ready by the end of this month.
After thay the Government will be in »
position to take a decision. Preliminary
studies in regard to the composite project
of Ariankuppam Port Project are also
under completion and as soon as the whole
thing is fipalised, Government will arrive
at a decision.



217 Pondicherry Budget

1]

I these two Central sector  projects
where investment is much more are taken
in hand, undoubtedly, the entire assistance
will have to come from the Central Go-
vernment. It will not be possible for the
Union Territory Administration to bear
any part of the expenditure.

Regarding other measures of development
and other things, certain points have been
raised regarding the conditions of the
roads, drought relief etc. I hope, the
Union Territory administration will take
care of these and certain allocations have
been made in the State Annual Plan. But
the basic question remains. If we cunnot
augment the Plan allocation, we cannot
tuhe care of all the areag which deserve
our attention.

Before 1 conclude, I would like to high-
light one more point which has been raised
by Shri Sezhiyan about the laying of noti-
fication and the report received from the
Union Territory Administrator to the
Home Ministry on the floor of the House.
On an earlier occassion, I explained the
legal position about it on the floor of the
House, When a State is under President's
rule under Art. 356 of the Censtitution,
notification and the Governor's advice to
the President are laid on the Table of the
House, but if it is being done under Sec.
51 ot the Union Territories Act, that legal
requirement is not necessary. And in this
connection, the position has been explained
in details in a letter that has been sent to
Shri Sezhivan under Home Ministry’s Memo
dated 18th March, 1975. 7 he bas not
received it by this time, he may get it. It
is in connection with his letter to the Home
Ministry that the position has been explain-
ed in detail.

SHRI SEZHIYAN: We will have a
separate discussion after we have received
that letter.

SHRI PRANAB KUMAR MUKHFR-
JEE: No, no. Which you wrote to the
Home Ministry ? T am not concerned with
that,

PHALGUHA 29, 1896 (SAKA)
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With these words, Sir, I again thank the
hon. Members who have taken part in this
discussion,

MR. CHAIRMAN: Mr Pajanor, you
want your cut motions to be put to vote?

SHRI ARAVINDA BALA PAJANOR:
1 am particular about cut motion No. 2
which may be put to vote.

MR. CHAIRMAN: All right. 1 will put
cut motion No. 2 of Shri Aravinde Bala
Pajanor to the vote of the Hause,

Now, the question is:

“That the Demand for Grant on Ac-
count under the head ‘Elections’
be reduced to Re. 1.”

[Postponement of elections without any
reason whatsoever(2).]
THU 1.OK SABHA DIVIDED:
Divislon No. &
16.39 hrs.

AYES
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagdish
Bhattacharyya, Shri S. P.
Chavda, Shri K. S.
Deo, Shri P. K.
Horo, Shri N. B.
Joarder, Shri Dinesh
Mayathevar, Shri K.
Pandeya. Dr. Laxminarain
Parmar, Shri Bhaljibhai
Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Sezhiyan, Shri
Shakya, Shri Maha Deepak Singh
Shastri, Shri Ramavatar
*Shastri, Shii Sheopujan
Siagh, Shri D. N.
Verma, Shri Phool Chand

*Wrongly voted for AYES.




279 Rondicherry Budget

NOES
Ambesh, Shri
Ansari, Shri Zinur Rahman
Arvind Netam, Shri
Balakrishniah, Shri T.
Banerjee, Shrimati Mukul
Barupal, Shri Panna Lal
Basumatari, Shii D.
Bhatia, Shri Raghunandan Ia)
Bist, Shri Warendra Singh
Daga, Shri M. C.
Deo, Shri S. N. Singh
Dhamanhar, Shri
Dharia, Shri Mohan
Doda, Shri Hialal
Dwivedi, Shii Nageshwar
Ganga Devi, Shrimati
Ganit, Shri T. H.
Gopal, Shii K.
Hari Singh, Shri
Joshi, Shri Popatlal M.
Kailas, Dr
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kastore, Shri A. S.
Kanl, Shrimati Sheila
Kotrashetti, Shri A. K.

Lakshmikanthamma, Shrimati T.

Mabhajan, Shri Vikram
Mabhajan, Shri Y. S.
Majhi, Shri Kumar
Mallanna, Shri K.
Mallikarjun, Shri
Mirdha. Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohan Swarup, Shri
Murthy, Shri B. S.
Naik, Shri B, V.

Negi, Shri Pratap Singh
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Qraon, Shri Tum

Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandey, Shri R. 8.

Pandit, Shri S. T.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Peje, Shri S. L.

Raghu Ramaiah, Shri K.

Raj Bahadur, Shri

Ram Dhan, Shri

Ram Singh Bhai, Shri

Ramji Ram, Shri

Rao, Shri M. Satyanarayan
Rao, Shri P Ankineedu Prasada
Ravi. Shii Vayalar

Reddy, Shri M. Ram Gopal
Reddy, Shri P, Ganga
Richhariya, Dr. Govind Das
Roy, Shii Biswanath
Samanta, Shri S. C.

Sankata Prasad, Dr.

Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Sethi, Shri Arjun

Shambhu Nath, Shri

Shankar Dayal Singh, Shri
Shankaranand, Shri B.

Sharma, Shri A. P,

Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Dr. Shanker Dayal
Shivnath Singh, Shri

Shukla, Shri B. R.

Sinha, Shri Nawal Kishore
Stephen, Shri C. M.
Sudarsanam, Shri M.
Suryanarayana, Shri K.
Tiwary, Shri D. N,
Unnikrighnan, Shri K, P,
Verma, Shri Sukhdeo Prasad
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** Vikal, Shri Ram cmdm
" Virbhadra Singh, Sbiri®
Yadav, Shri Chnndmjit

MR. CHA’RMAN' Thc resull’ of the
dividlon 351 -

Ayes: u? Noes: 83.

) . The motion wis negatived,
MR. CHAIRMAN : 1 am puiting the rest
of the Cut Motions together.

Cut Motions Nos. 1 and 3 to 15 were
put and negatived .

. Now I am putting the Demands for
Grants. The question is :

“That the respective sums not exceed-
ing the amounts on Revenue Ac-
count and Capital Account shown
in the third column of the Oxder
Paper, be granied to the Presi-
dent. on  Account, out of the
Consolidated Fuad of the Uaion
Territory of Pondicherry to def-
ray the charges which will come
in course of paymeni during the
financial year commencing from
1st April, 1975, in respect of the
heads of demands entered. in the
second column thereof—Demands
Nos. 1 to 32 and 34"

The motion was adopted.

Now 1 am putting the Supplementary
emand for Grants. The question is:

“That the respective  Suppicmentary
sumg not exceeding the amounts

. on Revenue Accounts and Capital
Account shown in the third col-
umn’ of the Order Paper be prant-

ed to the President out of the
Comsolidate@ Fund of the Union
Territory of Pondicherry to def-
ray the cherges which will come

“The following Members alsa umrded
their vofes:

AYES: Sarvashri Ram Deo Singh,

PO Mm!mkn and Madl’mryya Hal-

: -'dﬂ- :

- NOES; Swvashri  Sidram  Reddy,
Narsingh Narain Pandey, X. Ramkrishna
Reddy and Sheopujan  Shastri.
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‘in m of peyment during the
- year.ending the 31st day of March,
1975, in mpe:t‘ol"!he following
demvands  estered in the sccond
cotummn: thereof '
Demands Nos. 4 to 15, 17 to 21, 30
and 32."

The motion was adopted.

16.32 lrx,

PONDICHERRY APPROPRIATION
(VOTE ON ACCOUNT) BILL 1975*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE): 1 beg to
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from
and out of the Consolidated Fund of the
Union Territory of Pondicherry for the
services of o purt of the financial year
1975-76.

MR. CHAlRMAN The question is.

“That leave be granted to introduce
a Bill to provide for the withdra-
wal of certain sums from and
out of the Consolidated Fund of
the Union Tesritory of Pondi-
cherry for the services of a part
of the financial year. 1975.76".
The mation was adopted. )

SHRI PRANAB KUMAR MUKHER-
JEE : 1 introducet the bill.

SHRT ARAVINDA BALA PAJANOR
(Pondicherry) : ¥ could not send the slip
to you carlier,

SHRI PRANAB KUMAR MUKHER-
JEE : 1 beg to movet that “the Bill to pro-
vide for the withdrawal of certnin sums
from and out of the Consolidated Fund of
the . Union' Territory of Pondicherry for
the services of & pest of the fimancial vear
1975.76, be -taken into consideration.”

MR. CHAIRMAN : The question is:

“That the bill to provide for the with-
dmal of certain sums from and

“f?ubhshed in Gazette of india Extra-
ordinnry Part I1. section 2, dated 20-3-1975,

“Hintroduced /Moved with the men-
dation of tbe Presxdznt.
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out of the Consolidated Fund of
the Union ‘Terdtory of Pondi-
chercy for the services of a part
of the finsncial year 1975-76, be
taken into oonsideration”.
The motion was adopted.

SHRI ARVINDA BALA PAJANOR : I
I want only to make a few points.

MR. CHAIRMAN : I am sorry; this is
an Appropriation Bill and in an Appropria-
tion Bill, there are certain specific rules. If
you want to speak, you should give ad-
vance intimation intimating the points on
which you want to speak. Your iequest
has gome to me. Once we break a prece-
dent, then it becomes very difficult. The
Minister has already complained. Don't
press my hands.

SHRT ARVINDA BALA PAJANOR : 1
will take only two minutes.

MR. CHAIRMAN : I cannot give it:
if I had permitted you. I would not have
given you 2 minutes. I would have given
moze. 1 have got it too late.

SHRI ARAVINDA BALA PAJANOR:
All of a sudden Gujarat has been post-
poned and Pondicherry has been taken be-
fore time. If you are going to treat Pondi-
cherry like this, I am very much afraid

MR, CHAIRMAN : There is another
Appropriation Bill. You please give your
points. T will give you a chance. Please ex-
cuse me now. I cannot undo what has been
done.

Now the question is :
“That Clauses 2 and 3, the Schedule,

Clguse 1, the Enmacting Formula and
the Title stand part of the Bill.”

The motion was adopted.
Claures 2 and 3, the Schedule, Clause 1,

the Eunacting Formula and the Title were
added 10 the Bill.

SHRI PRANAB KUMAR MUKHER-
JEE : 1 beg to move:

“That the Bill be passed.”

{MARCH 29, 1978
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MR. CHAIRMAN : The question is:
“That the Bill be passed”
The motion was adopted.

PONDICHERRY  APPROPRIATION
BILL*; 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : I beg to
move for leave to introduce a Bill to au-
thorise payment and appropriation of cer-
tain further sums from and out of the
Consolidated Fund of the Union Territory
of Pondicherry for the services of the
financial year 1974-75.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to authorise payment and appropria-
tion of certain further sums from and out
of the Consolidated Fund of the Union
Territory of Pondicherry for the services
of the financial year 1974-75,

The motion was adopted.

SHRI PRANAB KUMAR MUKHER-
JEE ; Sir, I introducet the Bill,

I beg to movet :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund
of the Union Terntory of Pondicherry
for the services of the financial year,
1974.75, be taken into consideration.”.

MR. CHAIRMAN : Motion moved :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the Union Territory of Pondi-
cherry for the servicos of the financial
year, 1974-75, be taken into conaidera~
tion™,

Now, Shri Pajanor.

B e e T ————

‘l’ubllshed in Gazstte of India Extra-
ordinary Part II, section 2, dated 20-3-75.

tintroduced /Moved with the recommen~
aution of the Prevident,
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SHRI ARAVINDA BALA PAJANOR
(Pondicherry) @ Sir thank you tor giving
me the opportunity to speak. I wish to
bring 1o the attention of the hon. Minister
a matter regarding the discrimination m
regard to the grant of HRA, to the Union
Territory of Pondicherry. So far as Goa
is concerned, the entire territory is being
given the HRA, In Pondicherry Territory,
only the town Pondicherry is being given
the HRA and the rest of the tersitory like
for example, Karaikal, Mahe and Yenam
are not given this HRA, This causes great
hardship to the Government servants. From
the Budget I see that you have brought
supplementary grants to the tune of Rs. 23
lakhs wherein some portion is for giving
the dearness allowance according to the
award of the Third Pay Commission. When
you can comsider that, why cannot you
consider this point, which bas been
brought to your attention repeatedly? Kind-
1y consider it again I request that Pond:-
cherry town may be given A status amd
Karaikal, Mahe and Yenam B status |
request the hon. Minister to consder thin
request of mine Thank you

SHRI PRANAB KUMAR MUKHEFR-
JEE : The hon Member has raised certan
points which would require detaled ex-
amination and along with some other points,
I will consider them also.

MR. CHAIRMAN : The question is

“That the Bill to authorise payment
and appropriation of certain furthe:
sums from and out of the Consohdated
Fund of the Union Territory of Pondi-
cherry for the services of the financial
year 1974-75 be taken into considera-
tron ",

The motion was adopted.

MR, CHAIRMAN : I will put the clau-
ses to vole

The question iz :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”.

The motion was adopted.

PHALGUNRA 29, 1896 (SAKA)
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Clauses 2 und 3, the Schedule, Clause 1,
the Enacting Formula and the Tile were
added to the Bill,

SHRI PRANAB KUUMAR MUKHER-
JEE . I move :

“That the Bill be passed.”,

MR. CHAIRMAN : The question is :
“That the Bill be passed.”.
The motion was adopted.

16.44 hre.

SUPPLEMFNTARY DEMANDS*
GRANTS (GENERAL), 1374-75

MR CHAIRMAN : We now take up

discussion on the Supplementary Demands
for Grants (Genoeral).

TOR

DEMAND No 1—DEPARTMENT OF AGRI-
CULTURE

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 565000 on Revenue
Account be granted to the Premdent to
defray the charges which will come
cowse of payment during the year
ending the 31st day of March, 1978, in
1espect of ‘Department of Agriculture’ *

DeEMAND No  3—AGRICULTURR

MR CHAIRMAN Motion moved .

“That a Supplementary sum not ex-
ceeding Rs. 481,74,00,000 on  Capital
Account he granted to the Premdent to
defray the charges which will come io
course of payment during the yea:
ending the 3lst day of March. 1975, In
respect of ‘Agriculture’.”

DEMAND NO, 8—DEePARTMENT OF Foop

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum oot ex-
ceeding Rs. 66,00,00,000 on Revenue

*Moved with the recommendation of the
President.
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Account be granted to the President to
defray the charges which will come
course of payment during the yeer
ending the 31st day of March, 1975, m
respect of ‘Department of Faod'”

DeManp No. 11—MiNisTRY OF CoM-
MERCE

MR. CHAIRMAN : Magtion moved :

“That & Supplementary sum not ex-
ceeding Rs. 6,552,000 on Revenus
Account be granted to the President to
defray the charges which will come m
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Commerce”.”

DEMaND NO. 12-—FOREIGN TRADE AND
ExporRT PRODUCTION

MR. CHAIRMAN : Motion moved

“That a Supplementary sum not ex-
ceeding Rs.  8,00,00,00p on Revenue
Account and not exceeding
Rs. 21,00,00,000 on Capital Account
be granted to the President to defray
the charges which will come in course
of payment during the year cnding the
31st day of March. 1975, in respect of
*Foreign Trade and Export Production’ "

DeMaND No 15—Posts AND TELEGRAPHS
WORKING EXPENSFS

MR. CHAIRMAN  Motion moved

“That a Supplementary sum not ea-
ceeding Rs, 36,92,29,000 on Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the wuar
ending the 31st day of March, 1975, in
tuypect of “Posts and Telegraphs Work-
ing Expenses’.”

DEMAND No. 17—CAPITAL OUTLAY
PosTS AND TELFrORAPHS
MR. CHATRMAN : Motion moved *

“That a Supplementary sum not ea-
ceeding Rs, 6,57,00,000 on Capital
Account be granted to the President to

on
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defray the charges which will apme in
course of payment dyring the yew
ending the 31st day of March, 1975, mw
respect of ‘Capital Outley on Pasts and
Telegraphs’.”

Druand No. 18—MiNisTRY oF DerpNce
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum nat ex-
ceceding Rs. 2,85000 on  Revenue
Account be granted to the Mresident to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Defence’.”

DeManp No, 19—DEPENCE  SERVICRS—
ArMY

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 171,75,85,000 on Revenue
Account bg granted to the President tw
defray the charges which will come In
course of payment during the year
ending the 31st day of Maich, 1975, in
respect of ‘Defence Services—Army'”

2]—DEFENCE  SERVICES--
AR Force

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs, 22,23,78,000 on Revenue
Account be granted to the President to
defray the charges which will come m
course of payment during the year
ending the 31st day of March, 1975, in

DEMAND No

tespect of 'Defence  Services—Ail
Force™™
DEMAND No. 22—DErENCE  NERVICEW- «

PENsIONS
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum mut ea-
ceeding Rs, 34,58,00,000 on  Revenue
Account be granted to the President to
defray the charges which will come in
course ot payment during the year
ending the 31st day of March, 1975, in
respect of ‘Defence Services—Pensions'. '
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DEMAND No. 24--DEPARTMENT OF EDU-
CATION

MR. CHAIRMAN : Motfon moved :

“That a Sy sum not ex-
oeeding Rs.  6,50,000 on Revenue
Asocoynt be granted to the President to
detray the charges which will come in
coarse of paymest during the year
ending the 31st day of March, 1975, in
respect of ‘Department of Education”.”

. DesManp No. 25—EpUcATION
MR. CHAIRMAN : Motion moved

“Thet a Supplementary sum not ex-
ceeding Rs. 1,71,74,000 on Revenue
Account be granted to the President to
detray the charges which will come n
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Fducation’.”

DEMAND No  27—MINISTRY OF EXTrRN-
AL AITAIRS

MR CHAIRMAN Motion moved :

"That a Supplementary sum not ex-
ceeding Rs  1,75,00,000 on Revenoe
Account be granted to the President to
defray the charges which will come in
course of payment during the vear
ending the 31st day of March, 1975, in
respect of ‘Ministry of Fxternal Affairs’.”

DiMAND NO  28—MINISTRY OF FINANCE
MR. CHATRMAN : Motion moved

“That a Supplementary sum not ex-
ceeding Rs. 5,62,46,000 on Revenue
Account be granted to the President to
defray the charges which will come 1°
course of payment during the yvem
ending the 31st day of March, 1975 in
respect of ‘Ministry of Finance'.”

© ¥ DEmanD No. 29--Customs

MR. CHAIRMAN : Motion moved :

“That & sum not ex-
ceeding Na, 4120800 on Revenue
Account be gramted to the President to
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defray the charges which will come m
course of payment during the year
ending the 31st day of March, 1975, In
respect of ‘Customs’.”

DeMaND No. 30—tUUnion Excise Durms

MR. CHAIRMAN : Motion moved :

“That a Supplemeantary sum not ex-
ceeding Rs. 1,63,70,000 on Revenue
Account be granted to the Presidest to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Union Excise Duties.”

DeMAND No  31—Taxes oN INCOME,
EstatE DUuTY, WeALTH Tax aAND GIFT Tax

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 2,00,34000 on Revenmue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975. in
respect of ‘Taxes on Income, Estate
Duty, Wealth Tax and Gift Tax".”

DeManp No  32—StaMmes

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
cceding Rs. 2,20,37,000 on Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Stamps’.”

DeManp No. 33—Aupit

MR. CHATRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 5.66,37000 on Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31ist day of March. 1975, in
respect of ‘Audit’.”
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Demanp No.  34—Cummency, ComNAcE
AND MiNT

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 62,40,000 on Revenus
Account be granted to the President to
defray the charges which will come in
¢ourse of payment during the vear
ending the 31st day of March, 1975, in
respect of ‘Currency Coinage and
Mint".”

DEMAND No, 37—TRANSI'ER TO STATE AND
UNION ‘TERRITORY GOVERNMFNTS

MR. CHAIRMAN * Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 55,82,50,000 on Revenue
Account and not exceeding Rs. 11,00,000
on Capital Account be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975, in respect of ‘Transfers to State
and Union Territory Governments'.”

DeMAND No. 38—OTHER EXPENDITURE OF
1HE MINISTRY OF FINANCB

MR CHAIRMAN : Motion moved .

« “That a Supplementary sum not ex-
ceeding Rs. 61,90,01,000 on Capital
Account be granted to the Piesident to
defray the charges which will come in
course of payment during the ycar
enmng the 31st day of March, 1975, m
respect of ‘Other Expenditure of the
Ministry of Finance'."

DEMAND No. 40—MINISTRY OF HLALTH
AND FAMILY PLANNING

MR. CHAIRMAN : Motiop moved .

“That a Supplementary sum not ex-
veading Rs. 507,000 on Revenue
Account be gramted to the Piesident to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Minjstry of Health and
Family Planning’.”

IMARCH 20, 1979}

193475 92

DEMAND No. Al--MEBICAL AND Pysuc
Haarte

MR, CHAIRMAN : Motion moved :

“That a Supplemeatary sum not ex-
ceeding Ks. 8,58,66,000 on Revenue
Account and not exceeding Rs. 32,39,000
on Capital Account be granted to the
President to defray the charges which
will come in conrse of peyment during
the year ending the 31st day of March,
1975, in respect of ‘Medical and Public
Health’.”

DeEMAND No. 42—-FAMILY PLANNING

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 4,75,89.000 on Revenue
Account be granted to the President to
defray the charges which will come in
eourse ot payment during the year
ending the 31st day of March, 1975 in
respect of ‘Family Planning’.”

43—-MINISTRY oF HEAv:
INDUSTRY

DEMAND No

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 2.86,000 on  Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Heavy Indust-
ry’."

DEMAND No. 44—HEBivy INDUSTRIES

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum mnot ex-
ceeding Rs, 6692,41,000 on Capital
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Heavy Industries’.”
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DeMaNn Mo, 45—-Misiry oF Home
AFFARS

MR. CHATRMAN : Motiop moved :

“That 8 Supplementary sum not cx-
ceeding Rs. 15,61,000 on Revenue
Account be granted to the President to
defray the charges which will come in
couwrse of payment dJuring the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Home Affairs' "

DeMAND NoO. 46—CABINEY
MR. CHAIRMAN : Motion moved *

“That & Supplementary sum not ex-
ceeding Rs. 13,51.000 on Revenue
Account be granted to the President to
defiay the charges which will come m
course of payment during the year
ending the 31st day of Maich, 1975, in
respect of ‘Cabinet’.”

DeMAND NO 47-—-DEPARTMENT OF  Pre-
HSONNEL AND ADMINISTRATIVE RFFORMS

MR CHAIRMAN : Motion moved

“That a Supplementary sum not ex-
ceeding Rs. 4497000 on  Revenue
Account be granted to the President to
defray the charges which will come in
couise of payment duoring the yea:
ending the 31st day of March, 1975, in
respect of ‘Department of Personnei
and Agministrative Reforms ™

Drmanp No 48—Poricc

MR CHAIRMAN : Mation moved

“That a Supplementary sum not exceed-
ing Rs. 3.25,53.000 on Revenue Account
be granted to the President to defray the

charges which will come in course of pay- DEMAND Nu. 354—ARUNACUAL

ment during the year ending the 31st day
of March, 1975, in respect of ‘Police’.”

DeMAND No. 50—OTHER EXPENDITURE OF
THE MINISTRY o HOME AtFAIRS
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 5,60,41,000 on Revenuc Account
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be granted to the Piesident to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1975, in respect of Other Ex-
penditne of the Ministry of Home
Affairs’.”

Demanp No 51—DELHI
MR CHAIRMAN . Motion moved :

“That a Supplementary sum not exceed-
ing Rs 3,7520,000 on Revenue Ac-
count and not exceeding Rs. 25,80,000
on Capital Account be granted to the
President to defray the charges which
will come n cowse of payment during the
year ending the 31st day of March, 1975,
in respect of ‘Delht’.”

DEMAND No 52—CHANDIOARR

MR CHAIRMAN : Motion moved -

“1hat a Supplementay sum not exceed-
g Rs 1,82,52.000 on Revenue Account
and not cxcceding Ry 39.14,000 on Capi-
1al Account be granted to the President to
defray the charges which will come in
course of payment during the year ending
the 31t day of March, 1975, m respect
of ‘Chandigarh® ™

DEMAND No. 53—ANDAMAN AND NiCO-
BAR IsLANDS

MR CHAIRMAN. Motion moved

“That a Supplementary sum not exceed-
ing Ry 43,18,000 on Revenue Account
and not exceeding Rs 19,51,000 on Capi-
tal Account be grunted to the Premident
to defray the charges which will come in
vourse of payment during the yeur ending
the 31st day of March, 1975, in respect
of *Andaman and Nicobar Islands’”

PRADESH
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs 1,70,50,000 on Revenue Account
be granted to the President to defray the
churges which will come in course of pay-
ment during the year ending the 31st day
ot March, 1975, in 1espect of ‘Arunachal
Pradesh’.”
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DEMAND No. §5—-DapsA AND NAGAR
HaveL

MR, CHAIRMAN : Motion moved !

“That a Supplementary sum not exceed-
ing Rs. 14,70,000 on Revenue Account be
granted to the President to defray the
charges which will come in course of
payment duting the vear ending the 31st
day of March, 1975, in respect of ‘Dadai
and Nagar Havell,”

DEMAND No. 56-—LAKSHADWEEP
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 19,95,000 on Capital Acccunt be
granted to the President to defray the
charges which will come n course ot pay-
ment during the year ending the 3lst of
Murch, 1975, m respect of ‘Lakshdweep’ =

DeMAND No 57——MINISTRY Of [INDUSTRIAL
DEVELOPMENT

MR. CHAIRMAN  Motion moved

*“I hat a Supplementiry sum not exceed-
ing Rs 1,28,000 on Revenue Account be
granted to the President to defray the
charges which will come 1 course of pay-
ment during the year ending the 31st day
of March. 1975, in respect of ‘Ministry of
Industrial Development’ "

DEMAND No. 58—INDUSIRICY
MR, CHAIRMAN : Votion moved

“That a Supplementay sum not cyceed
ing Rs. 2,96,77,000 on Revenue Account
and not exceeding Rs. 64,74,000 on Capi-
tal Account be granted to the President
to defiay the charges which will come 1n
coune of payment during the year ending
the 31st day of Maich, 1975, m respect
of ‘Industries’.”

DeMAND No. 60--MINISTRY OF INJORMA-
TION AND BROADCASTING
MR, CHAIRMAN : Moticn moved °

“That a Supplementary sum not exceed-
ng Rs. 2,91,000 on Revenue Account be
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geanted to the President to defray the
charges which wil] come in course of pay-
ment during the year ending the 31st day
of March, 1975, in respect of Ministryot
Information and o

DLMAND NO. 62-—BROADCASTING
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not excoed-
ing Rs 4,59,11,000 on Revenue Account
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of Maich, 1975, in respect of ‘Broadcast-
g’

DEMAND No. 65—POWER SCHEMES
MR CHAIRMAN . Motion moved :

“That a Supplementary sum not exceed-
ing Rs 13,42 000 on Revenue Account
and not exceeding Rs 5,13,00,000 on
Capital Account be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975,
1n respect of ‘Power Schemes'.”

DeMAND No. 66—MINISTRY OF LABOUR

MR. CHAIRMAN . Mouon moved :

“That « Supplementary sum not exceed-
ing Rs 2.61.000 on Revenue Account be
granted to the President to defray the
charges which will come In course of pay-
ment during the year ending the 31st day
of Maich, 1975, in respect of ‘Ministry
of Labour'.”

DEMAND No. 68—MINISTRY OF LAw, Jus.

TICE AND COMPANY ALPAIRS
MR CHAIRMAN : Motion moved :

*1hat 2 Supplementary sum not exceed-
ing Re 14,25,000 on Revenue Account be
glanted to the President to defray the
chaiges which will come in course of
payment during the year ending the
31st day of March, 1975, in respect of
‘Ministry of Law, Justice and Company
Affairs',”
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DeManp No. 70—MINISTRY OF PETROLEUM
AND CHEMICALS

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 16,19,75,000 on Revenue Ac-
count and not exceeding Rs. 1,000 on
Capital Account be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975, in respect of ‘Ministry of Petro-
leum and Chemicals’"

DEMAND No. 74—MINISTRY OF SHIPPING
AND TRANSPORT

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 28,82,000 on Revenuc Account be
granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of
Ministry of shipping and Transport’”

Demanp No. 75—Roaps
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,51,06.000 on Revenue Ac-
count and not exceeding Rs. 8,99,89,000
on Capital Account be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st doy of March,
1978, in respect of ‘Roads’.”

Demanp No.
AND SHIPPING

76-~PoRTs, LioMTROUSEY

MR, CHAIRMAN : Motion moved :

“That a Supplementiry sum not exceed-
ing Rs. 20,00000 on Revenue Ac-
count and not exceeding Rs. 9,82,52.000
on Capital Account be granted to the
President to defruy the charges which
will come in course of payment during
the year ending the 31st duy of March,
1975, in respect of 'Ports, Light, houses
and Shipping’.”
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DEMAND No. 78-—DEPARTMEINT OF STERL
MR, CHAIRMAN : Muoion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,000 on Revenue Account and
not exceeding Rs. 27,93,15,000 on Capi-
ta]l Account be granted to the President
to defray the charges which will come
in course of payment during the year
cnding the 31st day of Murch, 1975, in
respect of ‘Department of Steel’.”

DeMAND No. 79—DEPARTMENT OF MINES
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
mg Rs. 679,000 on Revenue Account
be granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of ‘De-
partment of Mines'”

DemMAND No 80-—MINES AND MINERALS
MR. CHAIRMAN : Motion moved :

"That a Supplementary sum not exceed-
mg Rs. 1,69,00,000 on Revenue Accoumt
and not exceeding Rs. 65,83,65000 on
Capital Account be granted to the Presi-
dent to defray the charges which will
cume in course of payment during the
yeur ending the 31st day of March, 1975,
in respect of "Mines and Minerals’.”

DeMAND No. 81—DEPARTMENT oF Sum
PLY

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 45,000 on Revenue Account be
gtanted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of ‘De-
partment of Supply’.”

DeMAND No. 82—SUPPRIES AND DISPOSALS

MR. CHAIRMAN : Mution moved :

“That a Supplementary sum not exceed-
ing Rs. 48,64,000 on Revenue Account
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be granted to the Prosident to defray Demasip No, 89—Pumiic Works

the chatges which will come in course
of payment during the year ending the
31st day of March, 1975, in tespect of
‘Supplies and Disposals’,”

DeMaNp No. 84—MDISTRY oOF TOURISM
AND CIViL AVIATION

MR, CHAIRMAN : Mntion moved :

“That a Supplementary sum not exceed-
ing Rs. 127,000 on Revenue Account
be granted to the Piesident to defray
the charges which will come in course
of payment dming the year ending the
31st day of March, 1975, in 1espect
of ‘Ministry of Tourism and Civil Avis-
tion"."

DEMAND No. 86-—~AVIATOIN

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not eaceed-
ing Rs. 25,00,000 on Revenuz Account be
granted to the President to defray the
charges which will come in course of

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 3,68,24,000 on Revenue Atcount
be granted to the President to defray
ihe charges which will come In courve
of payment during the year ending the
31st day of March, 1975, in respect of
‘Public Works'*

DeManp No. 91—Houming AND URBAN
DEVELOPMENT

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
g Re. 21,76,000 on Revenue Account
and not exceeding Rs. 61,00,000 on
Capital Account be grauted to the Pre-
sident to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1975, in respect of ‘Housing and Urban

Development'.

payment duing the year ending the 315t DEMAND No. 92—-STATIONERY AND PRINT-

day of March, 1975, in 1espect of “Avia-

+

tion",

DeMAND No. 87—ToURISM
MR. CHAIRMAN : Motion moved :

“That a Supplcmentary sum not exceed-
ing Rs. 37,38,000 on Revenue Account
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1975, In resvect of
‘Tourism".”

DeMaNd No. 88-—MINISTRY oF
AND Housing

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 14,44,000 on Revenue Account
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1975, in respect of
‘Ministry of Works and Housing.”

WORKS

ING
MR CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs 3,35,79.000 on Revenue Account
be granted to the President to defray
the charges which will come inh coursc
of payment during the year ending the
31st day of March, 1975, n respect of
‘Stationary and Printing’,”

Drmanp No, 94—Atomic ENrRGY Ri-

SLARCH, DEVELOPMINT AND INDUSTRIAL
ProJECTS,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
oceding Rs. §,000 on Capital Account be
granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of Atomic

Fnergy Research, Development and In-
dustrial Projects.”
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D2MaAND NO. 35-~NUCLEAR POWER SCHEM-
[}

MR, CHAIRMAN : Motion moved :

“That a Supplementary som not ex-
coeding Rs. 1,000 on Capital Account
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1975 in respect of
Nuclear Power Schemes,”

DeMaNd No. 101—Grants 10 CoUNCIt
OF SCIENTIFIC AND INDUSTRIAL RESBARCH

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding  Rs. 1,99,90.000 on Revenue
Account be granted to the President to
defrey the charges which will come 1n
wurse of payment durmg the year end-

g the 31st day of March, 1975, in res-.

pect of ‘Grants to Council of Scientifie
and Industrial Research™.”

DeMinp No  102—DIPARIMENT OF SPACE
MR, CHAIRMAN . Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 17,76,000 on Revenue Ac-
wount be granted to the President to
defray the charges which will come in
course of payment during the year end-
g the 31st day of March, 1975, in res-
pect of ‘Department of Space’.’

DiMAND No. 104—RaIYA SABHA,
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,06,000 on Revenue Ac-
count be granted to the President to de-
fray the charges which wili come in
course of payment during the year end-
ing the 31st day of March, 1975, in res-
pect of ‘Rajys Sabha’."

Thoe Supplementary Demands are befors
the House.

*SHRI JAGDISH BHATTACHARY-
YA (Ghatal) :Mr. Chaimman, Sir, today
we are discussing the De-
tnands for Grants (General), 1974-78. The

101L85/75—-11
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gmeral bodget was passed in this House
only few days ago. But within a few daya
a supplementary budget has been brought
before us. The Government bave formed
a habit of presenting budgets in instal-
ments. This only goes to prove that the
Government are unable to plan their
grammes in a systematic way.
upon some ideas suddenly and act
ingly by fits and starts Sir, in these
ptementary demands a sum of Rs. 1761
crores have been demanded. This i
s emall sum. Therefore to ask for such s
huge sum in a supplementary budpet i
sumewhat unnatural

St$g§3

are peeded for payment
Gearness allowance to various categories of
Central Government employees. In the re-
gular general budget also some provision
was made for payment of DA. In this
connection I have to say that 50% of
this additional DA is being frozep by way
ol compulsory deposits and the poor emis
pluvees are being paid only half of the DA
to which they are entitled. So what actual
beuefits are the employees getting from
this enhanced DA ” In this supplementary
demands itseif Government have esked for
Re 368 crores for public works due to
rise 1 cost of building matenals etc, They
have asked for another Rs. 2.35 cores on
account of rise in cost of paper Therefore,
Nir, when the Government themselves bave
10 ask for addiuonal amounts wn the sup-
plementary budget on account of rise in
price of commodities, then we can easily
imagine the plight in which the poor em-
ployees find themselves., The Government

*The onginal speech was delivered la
Bengall,
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pay or DA to the Defence employees then
there was some logic in it. But we find
that sum of Rs. 95 crores have been sepa-
rately provided for payment of D.A, There-
fore this huyge amount iy being demanded
Yor the various Wings of the Army, Navy
und Air Force. In the General Budget a
heavy amount was already piovided for
Defence. T do not think that vur country
is in danger of u sudden attach from any
wuprters. On account of this 1 oppose a
prant of this huge additional amount for
Defence.

Then, Sir, Rs. 79 21 crores have been pro-
vided for additional grants to the States and
the Union Territories to aid them in thelr
plan schemes. Sir, the provision of this
small amount for the State Plans, aithough
this Is 2 supplementary bodget goes only to
prove that there is no planning in our
country worth the name. Although it Is &
supplementary budget yet some 2,000 cro-
res of additional amount has been demand-
ed in it. The provision of only 79.21 cro-
res out of that for the State plans Is very
disappointing. The Five Year Plans have
become a farce. Whenever a budget pro-
posal is presented some amount is provided
as @ ritual in that for the plans just as 8
person provides for some amount for pere
forming the annual rites of his parents at
the end of the year.

6 crores of rupees have been provided
for subsidy to the Food Corporation of
Indla on imported food grains. The FCI s
piven subsidy on indigenous food grains
also. We fail to find any logic behind

indigenous food grains. I can
cite one example. The Government
cures paddy at the rate of Rs, 70 to 75/- per
guintal and 3 quintals of paddy yields 2
qrintal of rice. Even if we take that the
Government pays to the facmers at the rate
of 80 rupees a quintal for paddy, the price
of rice capnot be more then
Rs, 120/- a quintal in any case, Even after
ndding various other incidental expenses,
the price of rice cannot be more than
Ks, 150/- a quintal. The Government can
<cll rice at Rs. 1.50 per Kg. if they so
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choose. But the Government sells rice tw
the consumers at Rs, 1,80 per Kg in the
ration shops. Inspitc of this the Govern-
ment is paying 8 huge amount to the ¥Cl
as subsidy. In the Eastern region alone we
hove seen that the Government paid about
Ry, 30 crores to the FCI ns food subsidy.
T fail to understand how this becomes
necessary ? Surely, food grains worth so
niany crores of rupees are not lost in tran-
sit. There must be wide spread corruption
in the activities of the FCI necessitating
this huge subsidy by the Government.

Another fat amount of 481.74 crores have
been demanded for fertiligers. There is no
doubt that fertiliser is u necessary item and
shortage of fertiliser is being felt in the
country also But it is difficult to understand
us to where the shortage and want really
ties While travelling to various parts of
eur country T had the good fortune of
visiling some: fertiliser factories both in the
public and private sectors. Some privately
uwned fertiliser factories were of the dpinion
that there was no real shortage of ferti-
ltcers in the counny as made out by the
CGiovernment. 1 also saw with my own eyes
that huge stocks of fertilisers were lying
there. The other day a report appeared in
the papers that a slump has appeared in
the fertiliser's market that is the cultivators
ure not going in for fertilisers in a big way.
There may two reasons for this, either the
purchasing power of the cultivators are so
Www that they are umble to buy fertilisers
or the distribution system for fertilisers is
faulty as a result of which the fertilisers
&id not reach the cultivators.

Now, T will say something about coal,
coal mining authority and the Bharat Coak-
ing Coal Co. At Raniganj in West Bengal,
25 persons were arvested last August for sel-
ling spurious coal licences, through which
coal Is obtained from thess authorities and
sold to various partles, A high police official
wid, tt was published in the papers also,
that there are about 1500 people in the
Raniganj, Asansol, Dhanbad coal field areas
who are engsped In this trafficking in
spurious and bogus coal Heences, These



WS 5.D.6. General)
people are making lot of money in ths
rachet and s 1lf gotten money is shared
with some employees of these conl autho-
elties who are in collusion with the racke-
teers, In this way a huge amount of coal 18
101d t0 outside partics through bogus licen-
<. 1 demund a thorough investigation 1
this malpractices und stern action against
the offenders

In this context I will mention another
thing Sir this morming also the tyue was
rused In this House that six MLAs of Tri-
pura lpve been arrested under MISA as
some agitation is going on there Happen-
mgs In Trpura may be a matter for the
State Government but the use of MISA #
uot & matter of the State Government. The
MISA legnistion was passed here in this
House, When the MISA was passed here,
the hon Minister onr behalf of the Govern-
munt had given a clear assurance that this
Act will not be used against democratic
movement and against the political oppo-
nents. But today we have seen ity maked
use and we feel that there can be no greater
nilsuse of this Act Due to these teasoms
{ oppose the Supplementary demands placed
before this House

Nt wmewre weelt  (vemr)  wAmfoa,
T 1,701 44 W F A qOF TwE
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amew uvr o g€ e 30 F 40 wrdt W
Jur wgar wg & O oW erdopT amt
& ax A ke e ey
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foxr §1 wind W oY I wemtow
vl ¥ wa Wk § & dar wfld ) e
ok & ft & wvd €, @ fovr e
i owpr wwd §1 W Iew ot wo oW
s wfigd

s uredy avm, wuntt @, F awf o
grafaw & ¥k & wgn wen p1 W ¥ fag
e ¥ g wtr vl ¥ ] a0 gfer
& ywrd W A ¥, e femitn o
drawr o a® # w F ww ¥ @
W @0 & qon ¥ oo g o awt W
A wrAAr g oqt Pegew @ T
# gz dwr wwy wer o et A
i R T gy o A T W
ATE MW WY W 917 9 & oAy B
w0 AR e & mfe @
e B aly A § femw AR
¥ 42 ¥vw wAT whAr 97 s w9 T WA
20 T 22 wvw Wt A fea 3 amdr se
A & v & o grw wTr W WOt WX
W o oW T AR W S
o wifiw 1w welt o R oA qew
WL wR M AT 9 WU W pAm TR
amd, st fedt e wav & A fem
g % Bl femw X oW oA § ouqw
o off ¥t e g R wewe agy
w41 w3y A o ah ww W Aey
£ v W wp a3 g mfvn v

W W A W aeh 9w oW s
AT wfes fag ¥ a7 fevrw @
WW*QWW%M*“:{,“
€% wyagwir ¥ ¥, gend o dar
W W ¥ wfiwrd gaaeh 9@ wor §
o woar & Gw & fer wmw w A F A
o qT ot ar e v e ol wifea
ot ot it o I 7 ghoanlt e
ot o o §, v aw TR &, vk fewre
Y w6 W qewT 2w | Anm,
wRy ofix wfE eI W oawmy R
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wd & w wfe ik vl § o ¥ A
wr Wy mor § o 7 sfomdy sfent
oiix wrfeee wirat & fuons g qe qEX
€1 uv W uwlfe NN qr FEr B,
wifes AW 7T At § Wi amiaw AW
9z @ wwr &1 o W W e Wt
qC a§R, wit qw aw ag wear § W
gy wIT & gre) F A & 9w WY
ar g )

&t wg Vow Tog oveg (wrem) gl
o, et o 3 ol agy ¥ frwdr o ww
q° wergt & @ & fawat a7 § 39 v
g

®Y R W AR W 9gr W K o
wieen fom gar & 66 FQX AT W A
frry wr wiafeg e 23X & f0 1 66
e 1k A W Wy g d By Am g
€ « W ap wiv 3@ ot & ot v e
# énit 4y & W T O ¥ A W
A feare o T el @ W ww S
M aT TR o Tt
W A% W N dred wf Qo
v W SWET R % 8w M g,
qm W 7 dwerg e qE oave § ol
@ Wi & Wi ¥ g g ¢ feoaw
frre & frg % W A o6 FIX WA W
ey amit g, 6wy ¥ ey wp der ke o
T g &) W g § feare wew
wEx ¢ 1 ¢ fevre ) g o 8, ) ATy
W & pEe W aTE er oW oee
"I I8 g% K XA A& WY ¥ 66 WAT
g Ao A W wwewRr W e )
ey W frre geer g 8 W W9
R WE T A e W A i
ot fr e fomr 7 WY W IR AT G
IEY AWy | Agr ST AT WET & GE
£ § | wwd ¥ ey wrbm) & Fer
o war & W W qaTE ¥ ¥ on a
wh W e ¥ unw §, & ag waa
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& awaem §1oof Ve wwere § op oo
e fawre & s a¢ ww ap w ieew
¥ wed & fag W o W i
e ® Ao & R v wars ol wvy
¥ ozi fwwy ur fr o & i 9T 0
FHT O & WNY W9ET WENT e
e o ¥ wiw sy <fed e fae
I T e wa i wer mi g
T & | W AT weer & o Wi tw
& fammr WY ImTEE wwAr @ SR EWE
fam o w1 xw faiiw ord e g W
ot fom @1 afedr aw oW § wwk
fag wm 20 wWd g frew ad AW §
wafs a7 @ Wi 7 g0 fem ar @war @,
#frq wm orEl ET ¥ fan da) A d)
v @ e 27 20 TTT WM ATATEw
N T W9 AMA £ 1T 26 wR
w7 ufr fewew qg wrdt @ W @A &
T AR TN ¥ A7 7 9yl 1@
Az & wpwrk Al W a & s s
wm % g ol g

Wt aw ag & e oum o ¥ feEmn
w1 et Ag g W & o ki
o wraw qgarr 4 wi fad o150 Wi
155 7o ufy firfew & fierw & dp e
¢ o tm & woewre W 3w E el a
FAR 105 AT W & v Aem ww @
¢ xx am W fr gl & e few
urar| ™ % W® W w1 Hiw ffee
Enft 4 XT A% e wEwE ¥ v ¥
uw €1 Afe e N e § wdr F oo A
wifen fx W Aot ® o7 & ifer W

A w9 ¥ 0% XA I 4B WA F
fe ¥fr yeg omim ¥ PR o & A
wpr qvit i our Wt ¢ WRrA ey e
wfagm & wry & fan & 0T Wiy § A
i AP W wroe eifo At feart
wrer fom apd & wifer e & owfid
fag oy g v A gt @ wow ogw
vrow; e %7 9feer & & wigd o
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Poamf # Jow ot W ey Frir
o7 ar aft ot €1 150-155 wrar feew
o & it N oatw gk & o ¥ e
Hf & 180 wd B i of 8, wwd R
X 140 VAT & 1 OF W el F v
) um st A W@ € ow aw Ay
wr wiuw qen feast W o ¥ & o
i avh fewelt & wmdm oY S wegm
¢ s W R g s g o
&1 farelt ¥ 77 41 WA T 9w Ayt W
v o 57 fom ot ) o @
dra st w8 § faeAr ar wg 100 & frenw
& feoweht r @ Afer ot @k qF fow w
# v fam & 3% @1 & 0w fowm 7, e
®vgm oz, 4 A 2 fr T ¥ waw @
firart fraelt & o Framr &1 Fraht whomt
Rl &1 wer veRET Wy 8, oY sz ohA
§ § o wvETw X AT F0 4@ owA W
ardy s ¢ afew g waer o faam
& 105 M frezT oW difr e
aumar @ frddr ag Saeh S gt v &
wr oW iz f6 ou e e

& Afr & oam # Ao for
an R owg wTx ¢ & e ® R oW
77 ¥ w7 oW 3 fn 4y amen Rzw W@
) afa R g or R e owmE AW
o gawr &1 A wnt ¢ 4 fea,
Wi frara st dmm e’ ww qard
# &t sq1 wrg I fAdw @ X @y §
fedwra mfrma §, fm s qw d &
m reY A% AHE IR & e ady wgw
T oww e O oA ji e femm
% oa o@AN § 9 Fv I A1 gE W
wk forr §, W wehrerr A w4 &
WA T S §1 T o e &%
PE LA AR T Gl o]

maY Tt & v fr ¥R feam & e
s M et o Wl
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ot for w31 WY em weRies
v §F ar & w7 mare &, 8wy &
fis o feww & woorr wign  fear e
¥ o ¥ o o e Y W9
vk g W £ % wgar g B wwer W
i wonl Wie sy g feg @ oo e
R YA T g A oW R
o7 g wF o B fenw O oW
T

Aofy & Dy *r oF ot gz wifgh
s mfez & sPremi & ome o oy
i oy iz w1 g7 oed A & oo
wr fafrey w70 v Aift &1 o &
awt Fwn G o & afed G e

79 21 FUT WY GUR WK W A
sagfan wfwdr ¥ fom ognr dw & My
mraligsdyam EyenR e A& v
A ¢ afer 2w o wofed e s vdnr
w7 i don B owm ow ) s agwed
7T 7 Al TaEr T gk ot wmr nfe
2 K ok uwfa o am ol @ owh 3
wfen W urel mxeard § oY o dromnd
X orm T B @ owmir ¥, wer Wi
MR AT AT M N fy tw & ey
oW Gy o ¢ T Ry W ool we
Foen A B oo une onl R R oAy
£ @ A O wweq W e e, fn,
s Wit & sqrenr wifenfet @ fam,
wgfer wfd & fav an £ v feed
A om0 v ot awt ww dvlt Wy g
e WX g W AR 1wy nif A
@ ¢ an & fwy, oreperdw foufs W
weet &% & fg, quwoe f g o€
feafi &1 o ot & frg s WM oA
? T waw & e & awe sty ¥ b
ofear & agt o & o o aw
v af fewr L1 fp § wew owmm,
E W TEEA IW, W wort e e
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wor iy § 67 s W Wi .
fily & Wt v o ek e @ w
¥ wrbwr woar g fe e sy wiww
R fam fewr & pram agwt & i
wEw AR o WY WA w0

oy frr wrdl & fag 4 o A W
¥, faw doemi & far & § wwr IR
w tr ¥ pg & famr JaFw } oW 4O
frar arar 2 A7 §ar ¥ & o mafa A
T A ¥y afer wa W fs & drend
wreY aw i difr 7 e Wmey

SHRI SAMAR GUHA (Contat) - T shalt
avail ¢t this opportunity to place befure the
Houvse the problems being faced by the
pewsants and cultivators of West Bengal
and particularly in the Midnapore District.

Firstly, the West Bengat Government
decided, perhaps in accordance with the
Cential policv. that non-imgated lands of
s1x acres and above and irrigated lands of
four acres and ubove wall have to pay a
fevy according to the quantum fixed. And
the quantum has been fixed without any
rational for the varions districts, not on the
basic of any generul principles. They were
aritrorily fixed. T will gise only two ex-
aniples.

The 24-Parganas is the biggest disirict of
West Bengul, and for that they have fixed
only 25,000 metric tonnes of levy tor this
year, whereas for the whole of Muinapore
hstrict one lakh tonpes has been fixed, and
ter the Contai Sub-division alone 633,000
nietsie tonnes. It means 8,000 metric tonges
sore than that fixed for the biggest distrsot
of West Bengal. In the case of Nadia, it
is only 10000 tonnes, in the case of
Murshidabad, it 1s only 2,000 metric toa-
nes. And on the basis of this arbitrary
@xation, a virtual reign of teryor has been
fet loose upon the cultivators of West
Bengal, particularly in the Midnapore Dis-
trict, for the rvealisation of the guantum
fixed. And they aro seizing paddy from the
harvests of the cultivators, but not reatising
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thé levy according to the quauntum fixed.
You witl be astomished to know what they
are doing. They are just putting a stick
into the stock. It is calledl gola, Mr, Mukher-
jee knows it. Teking the circumference of
that they say that it is the demsity in the
volume thet gives the mass. I asked the
District Magistrate if he has any instruc-
toms for doing this. He said there might
L2 a difference of 1S or 20 per cent this
way or that They are not using the spring
balance.

On the basis of that, they are going
round, particularly mm  the Contai Sub-
division, because, according to their calcula-
tions, there is a good harvest there as also
in the whole of Midnapore District, They
are sending botches and batches of police
to the houses at mght and dunng day time,
and they are seizing paddy from the houses
of innumerable necasants there It has let
it a reign of terror in the whole of
Midnapore Dustrict, particularly in the
Contai Sub-division

y, Sir, what has happened as a result of
that? The rich peasants are runmmng to
High Court and in aimost 99 per cent of
the cases, they have got injunction. Second-
ly, Sir, these lists are being prepared
by the Tahsildars, by bribing Tahsldars
giving them extension and so oa.
the members of the ruling party
high-ups to the down, from Dis-
to the Block level are being re-
e burden of levy. This has
to me by the Distnict Mu-
and the Sub-Divisional Officer
of
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the tanguage used. All big fishes
our net! By taking advantage
injonctions granted by the High
on the one hand and political pres-
officers on the

&g
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As a result of this levy policy, what has
happened ? The small peasants, the middie-

fetror iy let 1oote juat to test the depth of
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their distress. Not only that, Sir,
is another polnt.

Now, Sir, the procuremest prics of
wheat is Ra. 100 or Rs, 105 per quata
all over India. Even then they .
against it. Now, there is a
the procurement price of wheat should
raised to at loast Rs. 125/-per quin
What is the price given to the Bengal
peasants 7 It is only Rs. 74/- per quin
of paddy. Now, Sir, in the ration shops
wheat is sold at Rs 140/- per quintal and
tice is sold at Rs. 170/- per quintal, On
the basis of this proportion, we should
have at least Rs, 127/-per quintal of
paddy. But only Rs. 74/- per quintal is
given. With this price, are not able
to meet the cost of production.

8
EREgEeE

Last year, what I did was this. I sad
I would not hold any publk meeting, I
would not make any propaganda and I
would not make any arrangements for
conference. ¥ just fssued a leaflet in my
nome. But I was suprised to find that
about 10,000 people came from far of
ai~as and rural areas on foot. They came
fiom a distance of about 20 to 25 mules,
Then I realised that the depth of distress
of the peasants was 50 much. The District
Magistrates and others were there and I
sald “Look, I had not addressed any public
meeting and I had not made any arrange-
ment for Conference or anything; I just
lssued a leaflet.” 1 asked them to go to
the District Magistrate and voice their
feelngs against the injostice, firstly m
regard to procurement price, then in regard
to scrzure of paddy and then i  regard
to levy pnce.  All these problems
had created a very deep distress, But I
tell you, it is helping ws In a sense if I
had been of that type of politician I woutd
bave kept silent. I would have been

. happy because elections are coming It

is helping vs. Practically & reign of terror
has been let loose and the depth of dis-
tress is so much. This would have helped
us, but 1 did not want to float m politics
by taking advantage of the distress of the
people. So T would ask the hon. Munister
that at least some justice should be done
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1f it was Rs 500 it has become Rs. 1,000.
ff it was Rs. 1,000, it has become Rs.
2,000 in 8 years. They are going from
house to house~this is the harvest season—
and seizing all the paddy and selling 1
This kind of terror has been let loose
there. Government should ponder about
what they are doing.

T repeat a fair price should be given to
the cultivators proportionate to the pro-
curement price of wheat given in the Nor-
thern region. If the price of Rs. 105 is
raised to Rs. 125 in the case of wheat,
money will flow to the rural areas. Take
the whole eastern region of Orissa, oas-
tern part of Bibar, Assam, Tripura and
West Bengal—the rice-producing area. If
paddy is procured at Rs. 7S per quintal,
what will be the differential? Money
will go to one area and the rural people
of the other arcas will be deprived.
There will be serions imhalance between
the agricultural communities of one area
and another. Therefore, there must be
some reasonsble parity and the fixation
of procurement prico of paddy should
be done In smuch a way as to give justice
lo the rice-producing areas also.

Although Farakke Burrage is a delicate
issue, it is a question of life and death
for the whole industrial complex of West

eastern region will be affected. It is a
serious problem and Government should
take it up. Calcutta port is dylng and
with 1t the industrial production of the
whole of the eastern ragion is also dying
You must not forget that the industrial
production in and ardund Calcutta has
now been reduced to the cighth position
during the last 27 years. One major fac-
tor responsible for this is the lack of
dredping faciites m the ziver Hoogly.
This is in connection with irrigation. I
want the Minister to take up the mattre
with Bangladesh. Sir, you knpw bow
much I fought for Bangladesh. Ultimately,
Bangladesh also will be affected if Calcutta
is affected. So, water must be released
for Farakka without delay. Otherwise,
it will seriously affcet not only Calcuita
port but the industrial production of the
whole of the eastern region, including
Greater Calcutta.

Recently, the West Bengal Government
had semt its Chiet Secretary to bave
negotiations with the World Bank regard-
ing financial assistance for CMDA. I have
been told that the negotiation was com-
pleted und the World Bavk waated to
give certain financial assistance earmarked
for development work in Calcutta
But, unfortunmately, the Finunce Minister
bere hod a different formula and ‘he West
Bengal CMDA has been deprived of what
has been promised by the authorities. Those
who are dealing with CMDA say that a
scrious situation has developed there dus
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to financial constraints. Works bhave been
stopped and theve Is 8 ot of dislocation
almost every where ju Calentta due to lack
of funds. They have not got even ten per
cent of the funds that they wanted from
the Central Government. Herc in this
House the Central Government had an-
sounced several times that there will be
8o dearth of funds—this is the language
usad—for the development of Calcutta.
The development of Calcutta should not be
equated with the development of other
cities like Bombay or Madras For histo-
rical reasons, suddenly the population of
Calcutta increased two-fold due to the on-
rush of the refugees with all the attendant
problems. There are 13 refugee colonies
in and around Calcutta. In these refugee
colonies there are so many Phds. and
M.Scs. Those colonies are nothing but
slums. Even though this Government pro-
mised to do many things for these colonies,
nothing has been done In contrast, take
Belhi, which the political heaven of
todia.

i wrws W owww (WREGE) ST
we s dw ...

ot wwe Mg foeh & g fgad §faeeht
& woeIU, W o+, 9 & Wi e

Few qebiz w1 35 i & oW A
¥ ok X K 7 FCO AT WAL K
fymmiz &% far Wit wEv wen Wy wv g,
A w g AT ¥

it wine® w1 AW W FHET § oW,

# fret @l | o, s ¥ deh
=it ager 8, gow &, 7R 2 S
# oft st # W, feelt oy €
wgr @ @l 8o

ot ow wer (&%) wwmfr W,
ey goee & faw el g ok wo R
W wae A w § et e amwr @
feely, opefwr ofiel  mer -t
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I NP € dAw 25 Tx oW wre o fen
artar R o frewt e & wwdaw 25 et
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ag feft W feodd & qu At fear
¥ fred Wt mw i ouefer wfid
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7wy Fa g fe dwr, wE orar faw
v wife aovTe & A ferdddr g an-
vy W@ T ¥ TR oRAg F ogwet
me af a7 Fwy o feslt £

widt ¥ w1 avrt fd g § v e
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wgEEs SR % 4 A rarh e
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¥ T A, M AT T AMY ¥ oAve
rr g &% wEEw AE K Rem B

ow aha weew Al A sfed
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o2 A g oAt d g & e g
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i ¢ mir 41 vr ag Nwer o3 @ 6
o p gfeel W o Rl oW 8 Wit
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B wel & P ¥ e oy wft § e
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SHR1 C. K. CHANDRAPPAN (Tcl-
cheriy)  Sir, T just want to bring to
the notice of the House some of the prob-
lems concerning my State, Kerala. It is
hnown to the Covernment that the cor
industry, cashew imdustry, handloom and
Budi industry are providing employment to
several millions of people in that State.
Today, all these industries are facing a
serious crisis,

Take the case of coir industry. What
is needed is liberal assistance for the
reorgunization of this industry from the
Centre It has been recommended by the
Planning Commission that a few crores
should be given for this purpose, and the
Centre  has  gnen  very little, Then
there is a Coir Board which is under the
Ministry of Industrial Development. Instead
of helping to reorganise the coir industry,
the Coir Board unfortunately comes quite
often with stands which go contrary to the
development of the coir industry and the
mterest of the coir industry in that State.
Now the Coir Board is involved in an open
watfare  with the Kerala Government
The State Industries Minsster has come out
with a statement saying that the Coir Board
Chairman should be a person who koows
about the cotr industry We have proposed
many years back in this House that the
Chafrman of the Coir Board should not
be a junior Secretary of the Government
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should be given more powers. This should
be given due consideration.

About the cashew industry, today it
Is facing a crisis. Most of the industries
bave already closed because of non-avail-
ability of raw material i.e. cashew nuts.
The Government should take measures to
provide this raw material so that the indus-
try can survive.

Now 1 come to another important aspect
and that is sea-erosion. 1 would like to get
an answer to this point. The Kerala
Government has requested several times
that the sea-erosion should be treated as
& separate subject It is a national pro-
blem and 90 per cent of it is affecting
Kerala. It is now linked with flood con-
trol. There are two totally different sub.
jects. Flood control and sea-erosion should
be delinked, and more funds should he
provided to Kerala.

There has been a constant complaunt
and we have written so many letters to the
Minister that the Telegraph Office in
Mannanthody in Wynad hills 1s not work-
ing satisfactorily. The telephone subs-
cribers are subscribing, but they are not
able to put a telephone call to Cannanore,
Telticherry, Calicut etc. This situation i
there for the last so many years. It is a
hilly area. We have made repeated repre-
sentations, but the Government have failed
to take any measures. 1 would request
the Government to take some serious
steps in that direction, so that the situation
{s rectified.

Regarding minor ports development,
Alleppey and Azhikkal should get priority.

SHRI C. M. STEPHEN (Muvattapozha):
As also Quilon,

ot o wani (gvdw) gl wgea,
# agor wEm ¥ W 9T B § T
g g F ®C ¥ ge¥ & ardw wne
frwr & at & wxar agm feeit w0
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T R OFowee g T §) wer fadww
g fw afr € v g arfaxt am fAud-
for ®¢1 wTwTe ¥ A7 W YW 105 T
faew a trar o qew dfadt & wvhew
# wf qor Wil & 150 WA fewew B
am # fady A 7 g wEn ag
¥ e frwrr w1 95 Y dxrm wr gfar
o o odr wifr s o faeifor o
wfgg

fe ¥ faoedt 2w gy A% aew
§ wov qaw A femAr W v & faooeft
wrlt B fer A on afy weon fe oy
grFmo g gar Ay & xr oy § 1w
for & fawelt aft & o o ¥ 19w AW
Ay ¥ Ay § o frer @ ¢ e
me wroy g7 W & fe feam #dw wrnw
Y, T, R wrnfT At T § ) weere
feam ® drgT wew, wid smew &Y
fram TrET dg O AT wmarer v
P s fouoh & ot @ off
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t i @ @i ¥ i goAe w1
Rar Wi

2w wRw ¥ wnw § 0 Aer AW ®
deT Ty A wr oF fear §ooam 9
arr & guaim wordfdm el 1
weoredt el & e i areee wonedf afgemsit
& A wereeve fear wm st 99 w1 A9-
woor Py W | FreATe WA o N W
waw X Bt wrdmf af gt vl Ag
§ o qfard #1 &R ¥ wUAr AIWE
e & fegz femr o & o gAw faw
7 &t qudY oY sqaeqr § 4 W 6 srre
g ol w3 By Torg wwr v fRr W
@ % fagy ag wet A @ & wonfad
& g & o W &Y goere &t fifw E

W wR) & wg & favgs www fw fow
o A o7 R gemT v e fonar
ST Wt w1 WA AT WYAr IHL AW
gC W

SHRI B. V. NAIK (Kanara): We have
constructed at Delhi a Sansadiya Soudha
at & cost of Rs. 3 crores, There has been
a demand all over the country that some
form of parliamentary activity for integra
tlon of the country should also take place
in other parts as well. I wish this money
could have beea...(Interruptions) [ have
registered my point and I think at the time
of further investment--the Works and
Housing Minister is here—and in regard to
further construction work, the requirements
of other paris of India for the integration

of the country will be taken into considera~
tion.

There was & most valid paint I wanted
to make. This country is likely to lose
over 11 million tonnes of high grade ores,
composed of 10 million tonnes of iron ore
and 1 million tonnes of manganese ore on
account of the Kali Hydro-electric Project
when the waters are impounded for the
generation of electricity. A lake will be
formed as a result of the Supa Dam which
has been cleared by the Planning Com-
mission. X we lose this, the cash value of
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the foss to the nation will bo to the sxtent
of Rs. 160 crores. This matter was raised
on the floor of the Karnataka Assembly 2s
also in their Coungil. It is a matter of Rs.
160 crores worth of iron ore. ¥ i
is converted into steel, the net value
of the product will be to the tune of
Rs. 2,000 crores to Rs. 3,000 crores. Ex.
cept blindmen, nobody will permit this loss,
Sir. The only other point I would like to
submit is in regard to the steel mill whick
has been dragging its feet. It is the
fate of all the 3 steel mills in the South,
viz, Salem, Vijayawada as well as Vijaya-
nagar; and the allotment is extremely low.
Particularly in the State I come from, with
the slow progress with regard to the Kali
Hydel Project under the Ministry of Energy
and the steel mill at Vijayanagar also having
had a token allotment of hardly Rs, 2
crores apd the Persian aid to Kudramukh
to the extent of 300 million dollars still
not having left the shores of Persia, I
request that the Ministry of Steel as welt
8s the Ministry of Fnergy. in order parti-
cularly to save this iron ore, will put their
hoads together and clear them and ask the
MMTC to take up this job immediately
and explore it.

THE. MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
PRANAB KUMAR MUKHERIJEF): Mr.
Chairman, Sir, I am grateful to the hon.
Members for participating in this discussion.
Various subjects havc been brought within
the purview of this discussion. I would
like to discuss 2 or 3 things which are of
general  interest—-particularly  regarding
the price of foodgrains—which have been
narrated by some Members and regarding
the assistance which is being given to the
State from the Special Pool, S8ir, it is not
even a week ago that the Finance Minister
was replying to the budget discussions; and
bnd explained in detail about the attitnde
that the Government has taken regarding
the assistance to be given to the State, parti-
cutarly In the context of the Finance Com-
mission’s Recommendations, Whenever the
particular project of a State comes, it is to
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be expected that that particular projeet is
to be finanted out of the total assistance
which the State expects 10 have from the
Centre.  So far av the particular point
which has been mentioned by Mr. Samar
Liuba regarding the Calculta Metropolitan
Development Authority is  concerned. in
fact, Sir, it is not a new project; it is a
cuntinuing project and even for the current
year's Plan allocations, it has been made.
But what I want to emphasize is that out
of the total . . .

SHRI SAMAR GUHA : Not as much
a8 wus requested.

SHRI PRANAB KUMAR MUKHEKR-
JEE : It depends, because this time, Gov-
ernment of India had decided that the
Centrul asmstance for the Plan allocation
would be limited to the cxtent that it was
in the last year. Therefore, there was no
scope to go beyond that And cach and
every State would have to make its own
arrangements within the constramts in
which we have to pass through.

SHR1 SAMAR GUHA: What about the
past ussurances ?

SHRI PRANAB RUMAR MUKHEFR-
JEE: One hon. Member had asked as to
why the Defence expenditure is so much
and why it has been put in the Supplemen-
tary Demand. And at the same time, he
had usked as to why dearness allowance to
the Defence personnel is not being given.
If he could have taken the trouble of going
through the actual allocations, he could
have found that almost Rs. 94 crores on
this particular account is for dcarness
dflowance. Thercfore, it is not correct to
say that only to augment Defence Forces,
has this amount been allocated. It is not
80. Regarding certain other points which
affect the various other Ministries, Sir, as
you know, as per the usual practice, I will
pass on the suggestion to the concerned
Ministries for their consideration.

MR. CHAIRMAN:
mentary Grants.
(Interruptions)

1 put the Supple-
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Now, the question is:

“That the respective Supplementary sums
not exceeding the amounts vn  Revemue
Account and Capital Account shown in
the thiid column of the Order Paper be
gianted to the President to defray the
chmges which will come in course of pay-
ment duiing the year ending the 31st day
of March, 1975, 1 respect of the follow-
ing demands entered in the second column
thereof ' —

Demand Nos, 1, 3, 8, 11, 12, 15, 17,
18, 19, 21, 22, 24, 25, 27 to 34,
37, 38, 40 to 48, 50 to 38, 60,
62, 63, 66, 68, 70, 74 to 76, 78
to 82, 84, 86 to 89, 91, 92, 94,
95, 101, 102 and 104."

The motion was adopred.

17.55 hrs.
APPROPRIATION BII L*, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
PRANAB KUMAR MUKHERIEE) : |
beg to move for leave to introduce a Bill
to authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1974-75.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain further
sums from and out of the Comols-
dated Fund of India for the ser-
vices of the financiat year 1974-
75>

The motion was adopted.

SHRI PRANAB KUMAR MUKHER-
JEE: I introduce the Bill.

T Published in Guzette of lndis, Exua-
ordinary, Part II, section 2 dated 20-3.75.

-
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MR. CHAIRMAN: The hon. Minister.

SHRI PRANAB KUMAR MUKHER-
JEE : I beg to move* :

“That the Bill to authorise payment
and appropriation of certain fur-
ther sums fiom and out of the
Consalidated Fund of India for the
services of the financial ycar 1974-
75, be tahen into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise payment
and appropriation of certain fur-
ther sums trom and out of the
Consalidated Fund of India for the
services of the financial year 1974-
75, be taken into consideration.”

The motion was adopted.

MR, CHAIRMAN: The question is:

“That Clauses 2 and 3., the Schedule,
Clause 1. the Fnacting Formula
and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula
and the Title were added to
the Bill.

SHRI PRANAB KUMAR MUKHER-
JCE: 1 beg to move:
i "'l_ntro:!uccd/Movcd with the recommen-
dation of the President.
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“That the Bill be pased."

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The mation was adopted.

STATUTORY RESOLUTION RE DIS
APPROVAL OFF THE PRESS COUNCIL
(SFCOND AMENDMI NT) ORDINANCE,
1974.

MR. CHAIRMAN : We take up Statu-
tory Resolution Disapproving Press Council
(Second Amendment} Ordinance, 1974,

Dr. Laxminarain Pandeya.

o Awitwreaw avEy (AERi) © wowfe
7w, & awen Gm v § e oqg @
werafa qroe 27 frema, 1974 WY SwaviE
im ofeg (U WWE) werdw, 1974
(1974 %1 wearew www 14) & F
e el 8
MR CHAIRMAN : You will continue

your speech next time. The House stands
adjourned to meet at 11 A. M. tomorrow.

18 hrs.
The Lok Sabha then adjourned oll

Eleven of the clack on Friday, 21st March,
1975 /Phalguna 30, 1896 (Saka).
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